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 Thursday,  28th  Fly,  7955

 [Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 रुभोबोलफिया  सर्पेटाइना

 +१६४,  श्री  एम०  एल०  द्विवेदी  :  क्‍या

 “बारिएज्य  तथा  उद्योग  मंत्री  २२  मार्च,  १६५५

 को  दिये  गये  तारांकित  प्रश्न  संख्या  १३२१  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  को  कृपा  करेंगे

 कि  ५

 (क)  रुश्रोबोलफिया  सर्पेटाइना  के

 निर्यात  पर  किन  कारणों  से  रोक  लगाई  गई

 है  ;  कौर

 (ख)  क्‍या  यह  सच  है  कि  कुछ  भारतीय

 निर्यातक  इस  रोक  का  उल्लंघन  कर  रहे  हैं
 और  “'एन्टी रेस  टेबलेट्स”  के  नाम  से  इसका

 निर्यात  कर  रहे  हैं  ?

 बारिश  मंत्री  (थी  कर मरकर)  :

 (क)  इसके  भारी  निर्यात  को  देखते  हुये

 “थोड़ी  भ्र वधि  के  लिये  पूर्णतः  रोक  लगाना

 झाबश्यक  समझा  गया  था,  जिससे  देश  की

 -प्राथमिकताओं  के  लिये  यह  उपलब्ध  होती

 रहे।  अरब  इस  रोक  में  कुछ  ढील  कर  दी  गई

 &  और  थोड़े  परिमाण  में  इसे  निर्यात  करने

 की  अनुमति  दी  गई  है

 (a)  जी,  नहीं  t

 की  एस०  एल०  हिंदी  :  प्रमी  तक

 वपह  दवा.  कितनी  मात्रा  मे  बाहर  भेजी  गई  है
 और  कितने  मूल्य  की  भेजी  गई  होगी

 3076

 श्री  करमरकर  :  मैं  मात्रा  बता  देता  हूं.
 १६५४  में  ५४०  टन  प्रौढ़  १६५५  में  ५५  टन

 दवा  बाहर  भेजी  गई  ।

 श्री  एम०  एल०  द्विवेदी  :  क्‍या  इस
 देश  में  इसका  प्रयोग  बढ़ाया  जा  रहा  है,  यदि

 हां,  तो  किस  तरह  से  ?

 श्री  करमरकर  :  जी  हां,  बढ़ाया  जा
 रहा  है  1

 शी  फासलीबाल  :  क्‍या  मंत्री  महोदय

 यह  बता  सकते  हैं  कि  चूंकि  यह  दवा  बहुत  ही
 इम्पा टेट  है  प्रौढ़  इसकी  यहां  बहुत  शार्टेज  है,
 इसलिये  क्‍या  यहां  पर  इसको  खेती  का  प्रब॑न्ध

 किया  जायेगा  ?

 श्री  कर मरकर  :  यह  ठोक  है  कि  यह

 बहुत  इम्पा टेंट  दवा  है  कौर  इसको  यहां  पर

 शार्टज  है  कौर  इसके  बढ़ाये  जाने  का  प्रबन्ध

 किया  जा  रहा  है  ।

 Sardar  Hukam  Singh:  On  =  50
 April,  while  replying  to  the  debate  on  the
 Demands  for  Grants,  the  Minister  had
 stated  that  the  export  of  this  would  not  be
 banned  unless  the  indigenous  manufacture
 of  alkaloids  was  also  interferred  within
 India.  Was  that  condition  satisfied  before
 this  ban  was  relaxed  ?

 The  Minister  of  Commerce  and
 Industry  and  Iron  and  Steel  (Shri
 T.  T.  Krishnamachari):  All  statements
 made  by  Ministers  are  subject  to  other
 conditions  being  equal.  Apparently,  in
 this  case  other  conditions  were  not  equal.

 Salt  Mines,  Mandi

 "165.  Shri  Barman:  Will  the  Minis-
 ter  of  Production  be  pleascd  to  fefer
 to  the

 sive
 given  to  Starred  Question

 No.  40  on  the  znd  March,  7955  and  state:

 (a)  whether  the  dril  operations  for
 the  purpose  of  se drilling:  ng  the  extent

 pales
 rock  salt  reserves  in  Mandi  areca  has

 completed;  °
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 (b)  if  a0,  the  estimate  of  the
 reserve;

 (c)  what.  process  of  exploitation  is
 intended  for  the  purposs  and  at  what  cost?

 The  Depu'
 rhe  mac

 of  Production
 (Shri  Satish  dt  (a)  Yes,  during
 the  last  week  of  June  1955.

 (b)  On  the  basis  of  the  core  drilling
 operations  carried  out  during  1952-53  and
 1953°54  the  reserves  are  estimated  to  last
 for  obout  0  years  at  the  rate  of  production
 of  66,000  tons  of  pure  sait  annually.  The
 Geological  Survey  of  Indiaarenow  engaged
 in  the  calculation  of  the  total  reserves
 on  the  basis  of  the  further  drilling  under-
 taken  during

 Rt
 5  but  they  have  indi-

 cated  that  a  much  larger  quantity  of  salt
 may  be  available  for  working  over  a
 period.

 (०)  The  process  recommended  for
 adoption  is  the  wet  mining  process  by  the
 brine  chamber  method.  ६  total  cost
 of  the  scheme  has  been  estimated  at  Rs.  I
 crore.

 Shri  Barman:  Is  it  a  fact  that  the
 adoption  of  this  brine  chamber  method
 will  affect  adversely  the  solution  of  out
 unemployment  problem?  If  so,  to  what
 extent  ?

 Shri  Satish  Chandra:  In  an  under-
 developed  areca  like  Himachal  Pradesh
 where  this  mining  will  be  done  there  is
 liketihood  of  substantial  employment  being
 provided  to  the  local  people.

 Shri  Barman:  Is  it  a  fact  that  India
 is  now  largely  surplus  in  salt,  and  वा  that
 be  so,  cannot  this  only  reserve  of  rock  that
 in  Mandi  be  reserved  for  future  exploi-
 tation  ?

 Shri  Satish  Chandra  It  is  truce  that
 India  has  become  a  litte  surplus  in  sea
 salt  during  the  last  one  or  two  years.  At
 the  same  time,  certain  quantities  of  rock
 salt  are  being  imported  from  Pakistan  and
 there  is  a  great  demand,  in  Northern  Indis
 especially,  for  rock  salt,  deposits  of  which
 have  been  found  at  Mandi.

 Shri  S.  C.  Samanta:  May  I  know
 when  the  drilling  operations  began,  and
 whether  the  sum  that  was  allotted  in
 I952-53  has  been  spent?

 ShriSatish  Chandra:  Drilling  ope-
 rations  were  carried  on  in  39§2-53  and
 1953-54)  and  necessary  data  have  been
 collected.  There  are  sufficient  deposits
 for  exploitation  of  rock  salt  in  the  Mandi
 area.  Further  drilling  operations  are  being
 carried  on  at  present  to  see  whether  addi-
 tional  deposits  are  available.

 aft  हेमराज  :  क्‍या में  जान  सकता  हूँ
 कि  इसके  लिए  फैक्टरी  कहां  लगाई  जायगी?
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 शौ सतीवा  चाँद:  तवांग  में,  जो  कि

 'मोगेन्द्रगगर  के  पास  है,  सबसे  पहले  काम  शुरू
 होगा  t

 Export  Promotion  Covacil

 ha
 #166.  Shri  A.  K.  Gopalan:  Wi!'  the

 inister  of  Commerce  and  Industry be  pleased  to  state:

 (a)  whether  Government  have  taken
 any  decision  regarding  the

 Eroporal
 to-

 constitute  Export  Promotion  Councils  for
 commodities  like  pepper,  cashewnuts,  etc.

 (b)  if  so,  whether  they  have  been
 constituted  and  for  which  products;  and

 (e)  the  names  of  the  members  of
 these  councils  and  the  places  where  cheir
 offices  are  located  ?

 The  Minister  of  Commerce  (Shrt
 Karmarkar):  (a)  and  (b).  Yes.  Sir.  It
 is  proposed  to  sct  up  shortly  an  Fxport
 Promotion  Council  for  Cashewnuts  and
 Pepper.

 (९)  Does  not  arise.

 Shri  Punnooae:  May  I  know  the
 reason  for  the  delay  in  setting  up  this:
 Council  when  the  necessary  legislation
 was  undertaken  long  ago?

 Shri  Karmarkar  ३  I  do  not  know  of
 any  legislation  that  is  necessary  for  the
 setting  up  of  this  Council.

 Shri  Punnoose  :  The  decision  was
 taken  much  early.  Why  is  this  delay  in
 setting  up  the  Council  ?

 Shri  Karmarkar  :  Because  vanous
 interests  had  to  be  consulted.  As  my  hon.
 friend  well  knows,  the  growers,  importers,

 procervore
 and  exporters  of  cashew  kernels

 ad  to  be  consulted;  we  have  taken  our  own
 time  to  make  a  decision  with  regard  to  our
 representatives,,  But  the  hon.  Member
 will  doubtless,  be  comforted  to  know  that
 it  is  coming  quite  early.

 Shri  N.  Sreckantan  Nair:  In  view  of.
 the  difficulty  of  getting  raw  nuts  from  South
 Africa,  will  Government  also  consider
 the  question  of  inclusion  of  the

 cers ment  of  internal  cultivation  among  the
 functions  of  the  Council  ?

 Shri  Karmarkar  :  That  is  a  very
 good  subject,  if  it  is  included  within  the
 purview  of  the  functions,

 Shri  Pannoose  :  May  I  know  that.
 what  interests  are  ng  to  be  represented:
 on  this  Council,  w:  ether  the  growers  are:
 given  represention  and  if  so,  what
 percentaze  of  representation  ?



 3°79  Oral  Answers

 Shri  Karmarkar  :  I  think  we  might
 wait  til]  the  announcement  of  the  personnel
 of  the  Council.  It  is  yet  too  early  to  say.
 I  would  advice  my  friend  to  wait  till  the
 announcement  is  made.

 Shri  Punnoose  :  What  is  the  percen-
 tage  of  representation.  :  .  ४०  oo  -

 Mr.  Speaker  :  The  Council  is  not  yet
 announced.

 Shri  Punnoose;  |  am  sorry  I  have  not
 been  understood.  I  wanted  to  know
 whether  proper  representation  was  going
 to  be  given  to  the  growers,

 The  Minister  of  Commerce  and
 Industry  and  Iron  and  Stee]  Shri  T.
 T,  Krishnamachari)  :  Yes,  the  idea  is
 that  growers  will  have  representation.

 Shri  A.M.  Thomas  ;  The  Spices
 Inquiry  Committee  had  recommended  that
 apart  from  the  constitution  of  export  pro-
 motion  councils,  export  promotion  agen-
 cies  should  be  set  up  in  places  like  New
 York.  May  I  enquire  whether  Govern-
 ment  have  any  such  idea,  and  if  so  when
 guch  agencies  are  likcly  to  be  formed  ?

 Shri  T.  T.  Krishnamachari  :  These
 gmatters  are  all  being  discussed  with  the
 appropriate  governments.  I  am  notin  a
 Position  to  say  that  a  decision  has  been
 feached  on  these  matters  yet.

 Machine  Tools

 “167.  Shri  Punnoose:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 Ment  have  conducted  a  survey  of  the

 equirements  of  machine-tools  in  the
 “Pountry;

 (b)  if  so,  whether  the  survey  has
 been  completed;

 (¢)  the  findings  thereof;  and

 (d)  the  action  Government  propose to  take  thercon?
 The  Deputy  Minister  of  Commerce

 and  Industry  (Shri  Kanungo):  (a  Yes,
 Sir.

 (b)  The  survey  is  going  on  and  is

 grnected
 to  be  completed  at  an  carly

 (c)  and  (d).  Do  not  arise.

 al  Punnoose:  It  is  reported  that
 certain  foreign  manufacturers  are  collabo-
 rating  with  Indian  manufacturers  in  the

 es  of  certain  machine  tools.  May know  at  what  stage  this  stands  ?

 on  she  Kanungo:  The  survey  is  going with  the  establishments  that  are  using
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 the  machine  tools  as  to  the  probable
 demand  for  the  same.  The  question  of
 Maniuitacture  is  a  separate  one.

 Shri  Punnoose:  It  is  reported  that
 the  Birlas  have  entered  into  an  agreement
 with  the  Soviet  Union  to  start  a  machine
 tool  factory,  Could  I  be  enlightened
 on  that?

 The  Minister  of  Commerce  and
 Industry  and  Iron  and  Steel  (Shri
 T.  T.  Krishnamachari):  Government
 have  no  information.

 Shri  Tulsidas:  May  I  know  whether
 the  Central  Advisory  Council  of  Industries
 have  granted  licences  for  the  manufacture
 of  machine  tools?  If  so,  how  many
 licences  have  been  given?

 Shri  T.  TT.  Krishnamachari  !
 I  require  notice.

 Shri  Tulsidas:  May  I  know  whether
 Government  have  accepted  the  report
 of  Messrs.  Joss  De  Scaife,  M.I.  Mech
 and  M.I.  Prod,  machine  tool  experts,  in
 this  respect,  and  may  J  also  know  what
 are  the  chief  recommendations  of  these
 three  experts  with  regard  to  the  lines  on
 which  the  machine  tool  industry  should
 be  developed ?

 Shri  T.  T.  Krishnamachari:  The
 experts  whom  the  hon,  Member  mentioned
 made  a  report  in  regard  to  the  existing  stage
 of  machine  tools.  It  was  partly  because
 of  the  report  of  these  experts  that  we  have
 undertaken  a  survey,  and  the  decision  of
 Government  can  only  be  made  after  the
 results  of  the  survey  are  known.

 Foreign  Trade

 168.  Shri  Nanadas:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Tuti-
 corin-Ceylon  Current  Iixporters  and  Im-
 porters  Chamber  have  represented  to
 Government  the  difficulties  in  the  way  of
 carrying  on  their  normal  trade;

 (b)  if  so,  the  difficulties  enumer
 by  them;  and

 (c)  the  steps  Government  propose
 to  take  for  removing  these  difficulties  >

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  to  (ep.  The.  Tuticorin-
 Ceylon  Current  Exporters  and  Importers’
 Chamber  have  recently  sent  a  few  represen-
 tations  dealing  with  their  difficulties  in
 the  export  of  onions  and  chillies,  and  these
 have  all  been  considered  and  either  been
 or  are  being  replied  to.  I  do  not  know
 which  particular  representation  the  hon,
 Member  has  in  mind.  If  he  will  please
 furnish  the  necessary  particulars,  I  shall
 look  into  it.
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 Ld  b=
 Nanadas:  Is

 =e  =
 that

 ine lon  exporters  represe:  t  €  Depu
 Controller  in  the  month  of  April  the
 difficulties  in  exporting  onions,  chillies,
 Tice,  pulses  and  oil-cakes,  and  if  so,  what
 action  Government  has  taken  to  tide
 over  their  difficulties  ?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  I  think  I  shall  ask  for

 la
 and  shall  supply  it  to  the

 Se,
 Shri  Nanadas:  May  I  know  whether

 it  is  a  fact  that  our  exporters  are  not  able
 to.fet  reasonable  prices  and  also  good
 demand  because  of  the  delay  in  giving
 quotas  and  licences?

 Shri  Karmarkar:  With  regard  to
 commodities  like  onions  and  chillies,  my
 hon.  friend  will  appreciate  that  internal
 requirements  have  to  be  consulted  and  it
 takes  a  small  time  lag,  not  a  big  time  lag,
 and  that  cannot  be  avoided.

 Shri  Nanadas:  May  I  know  the
 surplus  we  have  got  in  those  four  articles,
 available  in  the  country  ?

 Pag!
 Karmarkar:  I  can  give  our

 policy  for  the  half-year  January  to  June
 ‘1955.  The

 pal
 uota  of  chillies  was

 about  73750  tons  of  onions  58,000  tons.
 Since  the  export  was  at  a  slow  ‘pace,  we
 have  extended  the  period  upto  the  end  of
 September  ‘1955.

 Mr.  Speaker:  Next  Question.
 Shri  Kamath:  May  I  suggest  Ques-

 tions  Nos.  178  and  202  be  also  taken  up
 with  this  Question  No.  76972

 Mr.  Speaker:  Question  78——-Shri
 Krishnacharya  Joshi  is’  not  here.  Ques-
 tion  202  is  by  Shri  D.  C.  Sharma,  If  it  is
 convenient  for  the  hon.  Prime  Minister
 to  answer  these,  I  have  no  objection.

 The  Parliamentary  Secretary  to
 the  Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  We  shall  answer  them
 together.

 Mr.  Speaker:  Questions  Nos.  i69  and
 202  will  be  taken  up  together.

 Ceylonese  Citizenship  Act

 "169.  Shri  D.  C.  Sharma:  Will  the
 ime  Minister  be  pleased  to  refer  to

 the  reply  given  to  starred  question  No.
 १990  on  the  6th  April,  .955  and  state:

 (a)  whether  there  has  since  been  any
 correspondence  between  the  Governments
 of

 bray  daa
 and  India  with  regard  to  the

 am  mt  of  the  Ceylonese  Citizenship
 Act;  and

 ‘  if  so,  the  nature  thereof?

 anise  द
 Sadath  Ali  Khan):  (a)  No,  Sir.
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 Indians  in  Ceylon

 "202.  Shri  D.  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  refer
 to  the  reply

 given
 to  unstarred  question

 ne
 355  on  the  2ist  March,  7955  and

 state:

 (a)  whether  any  decision  has  sinée
 been  arrived  at  between  the  Governmente
 of  India  and  Ceylon  with  regard  to  the
 Stateless  persons  in  Ceylon;  and

 (b)  if  so,  the  nature  of  the  decision
 arrived  at?

 The  Parliamentary  Secretary  to
 the  Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (b).  No,  Sir,
 The  two  Governments  agreed  to  consider
 this  matter  after  the  completion  of  regia-
 tration  as  Ceylon  citizens  and  as  In  dan
 citizens  within  the  contemplated  period  of
 two  years,

 Shri  D.  ९.  Sharma:  May  I  know  if
 the  provisions  of  the  Ceylon  Citizenship
 Act  have  been  studied  and  it  has  been
 found  out  how  they  affect  the  Indians
 settled  there  in  spirit  as  well  as  in  practice  ?

 Shri  Sadath  Ali  Khan:  The  whole
 issue  was  carefully  examined  and  then  it
 was  felt  that  we  were  not  directly  involved
 in  this  amending  Act,  to  which  the  hon.
 Member  has  referred.

 Shri  D.  C.  Sharma:  Is  it  a  fact  that
 on  account  of  this  legislation  the  Indians
 there  are  being  debarred  from  registering
 themselves  as  voters  and  also  as  citizens  है

 Shri  Sadath  Ali  Khan:  We  have  no
 information.

 Shri  D.  C.  Sharma:  Is  it  fact  that  a
 Tamil  M.P.  has  resigned,  in  a  sense,  his
 seat  in  the  Ceylonese  Parliament,  to  regis~
 ter  his  protest  against  this?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  The  position  in  regard  to  people
 of  Indian  descent  in

 be
 is,  according

 to  our  views,  very  unsati  ory.  The  hon.
 Member  was  referring  to  a  particular
 enactment  and  my

 oa
 said  that

 that  particular  enactment  did  not  directly
 concern  us;  indirectly  it  does  concern  us  of
 course.  But  the  broad  question  of  Indian
 descent  there  of  course  remains  and  it  is
 causing  us  much  concern,

 Shri  Kamath:  Is  the  Prime  Minister
 in  a  position  to  state  how  many  persons
 of  Indian  descent  have  so  far  applied  for
 Ceylonese  citizenship,  how  many  have
 been  registered  as  citizens  and  how  many
 are  8 it  Stateless  ?

 Shri  Jawaharlal  Nehru:  I  cannot
 obviously  produce  the  ficures  suddenly
 here.  think  those  figures  have  been  given
 in  answer  to  a  previous  question.  I  may



 small.  and  the  acceptances  the
 Ceylon”  Government  were  ‘appr  2

 Shri  Kamath:  Has  the  Ceylon  Demo-
 cratic  Congress  at  any  time

 gequented Government  for  representation  ore  or

 —_
 negotiations  with  the  Ceylon  Govern-

 ment
 a

 ges
 Nehru:  I  do  not

 the  question,

 Shri  Kamath:  Not  representation,  but
 consultation.

 Shri  Kamath:  Did
 they  requet

 Go-
 vernment  that  they  be  consulted  before  the
 Indian  Government  held  talks  with  the
 ‘Ceylon  Government?  Myr.  Aziz  is  their
 President.

 Shri  Sinhasan  Singh:  May  I  know
 whether  the  Colombo  powers,  of  which
 India  and  Ceylon  are  two  members,  tried
 to  evolve  methods  of  common  citizenship
 between  their  countries  ine”  se  ?

 Shri  Jawaharlal  Nehru:  It  has  nothing
 to  do  with  this  or  like  disputes.

 पंडित  डी०  एन०  तिवारी  :  क्‍या  सरकार
 के  ध्यान  में  यह  बात  आई  है  कि  सीलोन  में
 सिटिजनशिप  के  लिये  लोग  जो  दरस्वास्तें
 देते  हैं  उनकी  सुनवाई  की  जो  तारीख  मुकर्रर
 की  जाती  है  उसकी  सूचना  दरख़्वास्त  देने
 वालों  को  वह  तारीख  निकल  जाने  के  बाद
 मिलती  है,  शर  इस  तरह  उनकी  दरख्वास्तें
 खारिज  कर  दी  जाती  हैं  ?

 श्री  जवाहरलाल  नेहर  :  जी  हां,  ऐसी
 शिकायतें  सुनी  हैं  ।

 Sardar  A.  S.  Saigal:  Is  it  a  fact  that
 the  Act  is  dirccied  ogains'

 Pasha
 of

 Indian  origin  who  have  failed  to  obtain civilian  Ceylon  citizenship?

 Shri  Sadath  Ali  Khan:  It  seems  s0—
 against  persons  of  Indian  origin  who
 have  failed  to  obtain  Ceylon  ci‘izenship by

 Meee
 under  the  Indian  and

 Pakis:ani  Residence  Citizenship  Act  of
 Ceylon.  If  they  come  through  the  back-
 door  by  marrying  Ceylon  citizens,  they will  probably  come  under  this  Act.

 Shri
 Bogawat:

 Ts  it  a  fact  that  about
 50,000  people  are  sent  out  of  Ceylon  ille-
 gally  by  the  Ceylon  Government  ?
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 Shri  Jawaharlal  Nehrut  I  do  not
 Understand  the  hon.  Meriber’s  ‘‘sent
 out  illegally”,  I  do  not  know  whom

 tefers  to.  There  are  various  types  of
 people  there.  Some  sent  out  are  those
 who  may  be  called  illegal  entrants  in  Ceylon.

 number  has  become  relatively  little
 now.  The  Ceylon  Government  has
 every  right  to  send  out

 pores
 who  have

 illegally  entered  Ceylon.  Whether  a
 person  has  illegally  entered  or  not  is  8
 question  of  fact.  suppose  the  hon.
 Member  was  referring  to  others.

 Shri  Bogawat:  By  “illegally”  I  mean
 “without  giving  a  hearing  or  without
 doing  any  justice’’,  Is  it  a  fact  that  about
 §0,000  people  have  been  sent  out  illegally  ?

 Shri  Jawaharlal  Nehru:  I  still  do
 not  understand  the  hon.  Member.

 Mr.  Speaker:  I  do  not  think  it  needs
 an  answer.  Next  question.

 राष्ट्रीय  विस्तार  सेवा  योजनायें

 #290.  डा०  सत्यवादी  :  क्‍या  योजना
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सामुदायिक  परियोजना  कौर

 राष्ट्रीय  विस्तार  सेवा  योजना  केन्द्रों  में  हरि-
 जनों  तथा  न्य  पिछड़े  हुये  वर्गों  के  प्राथमिक

 झौर  सामाजिक  विकास  के  लिये  क्‍या  त्रिदोष

 कार्यक्रम  पूरा  किया  गया  है  ;  पौर

 (ख)  क्‍या  इस  सम्बन्ध  में  परियोजना
 पदाधिकारियों  को  कोई  विशेष  निदेश  दिये

 गये  हैं  ?

 योजना  पपर मंत्री  (भी  एस०  एन०  मि)  :

 (=)  और  (ख).  सामुदायिक  परियोजना

 कौर  राष्ट्रीय  बिस्तार  सेवा  के  कार्यक्रमों  का

 प्रयोजन  ग्रामीण  समाज  का  सामूहिक  विकास

 है।  इसलिये  इन  विकास  क्षेत्रों  में  रहने  वा

 भिन्न  भिन्न  ग्रामीण  वर्गों  के  प्रति  भेद  भावना

 की  दृष्टि  न  रख  कर  समानता  का  व्यवहार
 किया  जाता  है।  किन्तु  प्रा दिवा सी  क्षेत्रों  में

 उनकी  विशेष  भ्रावश्यकताधों  को  ध्यान  में

 रखते  हुये  राष्ट्रीय  विस्तार  सेवा  के

 अन्तर्गत  एक  उपयुक्त  विकास  क्रम  लागू
 करने  का  विचार  किया  जा  रहा  है  |
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 डा०  सत्यवादी  :  क्‍या  यह  बात  सही

 है  कि  पक्की  गलियां  शौर  तालियां  बनाने  की

 इंडस्ट्रीज  कौर  दूसरे  ऐसे  कामों  में  इन  केन्द्रों
 में  हरिजन  प्रा बा दियों  के  साथ  झाम  तौर  पर
 सौतेली  मां  जैसा  सलूक  किया  जा  रहा  है  ?

 श्री  एस०  एन०  मिश्र  :  जी,  इसकी

 बुनियाद  तो  कोई  मालूम  नहीं  होती  ।

 wo  सत्यवादी  :  इस  बुनियाद  को

 मालूम  करने  के  लिये  क्‍या  सरकार  ऐसा

 मुनासिब  समझती  है  कि  हरिजन  झप लिफ्ट
 के  कामों  के  मुताल्लिक  कोई  प्रोग्रेस  रिपोर्ट

 अलग  मांगी  जाये  ?

 श्री  एस०  एन०  सिर  :  ऐसी  प्रोग्रेस
 रिपोर्ट  मांगने  की  तो  कोई  खास  जरूरत

 महसूस  नहीं  की  जाती  ,  लेकिन  जहां  इस

 तरह  की  शिकायतें  हों,  उनकी  सूचना  सरकार
 को  देनी  चाहिये  1

 Shri  N.  B.  Chowdhury:  May  I  know
 whether  in  the  budgets  for  the  community

 rojects  and  NES  blocks  any  amount
 is  specially  allocated  for  rhe  welfare  of  the
 Harijans  and  such  other  backward  classes  ?

 Shri  S.  N.  Mishra:  As  I  had  already
 submitted,  this  programme  is  meant  for
 the  deyclopment  of  the  entire  rural  com-
 munity  in  the  area  without  any  discrimina-
 tion  whatsoever.  So,  no  such  allocation

 ‘is  made  for  any  particular  class.
 The  Minister  of  Planning  and

 Irrigation  and  Power  (Shri  Nanda):
 In  any  alloca.ions  that  are  made  and  the
 programmes  that  are  being  worked  out

 sp
 ecial  care  is  taken  that  expenditure  is
 rected  towards  these  areas  and  groups

 which  need  it  most  and  where  develop-
 ment  has  been  delayed.

 Shri  B.  S.  Murthy:  May  I  know
 whether  any  attempt  is  being  made  in
 order  to  remove  the  cheris  in  the  com-
 munity  project  and  NES  areas  and,  if  se,
 what  are  they?

 Cheri  is  a  place  where  Harijans  are

 segregated
 and  several  hundreds  of  them

 ||  be  there  in  the  community  project
 areas,  May  I  know  whether  any  special
 care  is  being  taken  to  remove  them?

 _  Shri  5  N.  Mishra:  I  could  not  follow
 it.

 Shri  छ  S  Murthy:  Sometime  back
 the  Prime  Minister  was  placed  to  state
 that  to  have  a  cheri  is  an  ugly  sight  in
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 India.  In  view  of  that,  have  any  steps been  taken  to  remove  the  segregated  area
 known  as  cheris  where  Harifans  alone  are
 being  inhabited  ?

 Shri  S.  V.  Ramaswamy:  It  is  a
 a  Harijan  basti.

 Shri  S.  N.  Mishra:  So  far  as  these
 segregations  are  concerned,  I  have  sub-
 mitted  that  this  programme  is  for  the
 development  of  the  entire  rural  community
 and  if  such  areas  as  the  hon.  Member
 had  said  exist,  they  will  receive  particular
 attention.

 Atomic  Energy

 “171.  Shri  S.  N.  Das:  Will  the  Prime
 Minister  be  pleased  to  state:

 (a)  whether  India
 :

 and  Egypt  have
 agreed  to  exchange  information  on  atomic
 energy;  and

 (b)  if  so,  whether  any  specific  steps  ‘
 have  been  taken  in  this  direction?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  and  (b),  No  formal  agreement
 has  been  reached  between  India  and  Egypt
 to  exchange  atomic  energy  information,
 India  has  however  agreed  to  assist  Egypt
 generally  in  the  field  of  atomic  energy  by
 making  available  training  facilities  parti-
 cularly  in  nuclear  science,  electronics
 instrumentation  and  geological  survey.

 Shri  S.  N.  Das:  May  I  know  whether
 any  persons  from  Egypt  have  come  over
 to  India  for  such  training?

 Shri  Jawaharlal  Nehru:  I  do  not  -
 think  so;  I  know  they  have  not  come
 yet.

 Shri  Kamath:  Has  the  Egyptian  ,
 Government  set  up  an  atomic  research
 department  or  atomic  energy  commission
 as  we  have  done?

 Shri  Jawaharlal  Nehru:  I  do  not
 know.

 Shri  N.
 ——  Mates  207

 we
 know  whet  gypt  or  any  other  coun-
 try  had  sought  to  purchase  monazite
 from  this  country  and  whether  Govern-
 ment  intends  to  sell  to  any  of  them?

 Shri  Jawaharlal  Nehru:  Not  Egypt.
 But  some  countries  have  sought  to  pur-
 chase  morazite  from  us.]  do  not  think
 that  Egypt  is  at  present  in  a  position  to  |
 utilise  it  with  advantage.

 '
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 everett  गवेषणा  केला

 202.  भी  मचल  प्रभाकर  :  क्‍या

 पावन  मंत्री  ८  नवम्बर,  १६५४  को  दिये  गये

 तारांकित  प्रश्न  संख्या  १७०  के  उत्तर  के

 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  तब  से  सरकार

 में  ग्रामोद्योग  के  लिये  एक  पृथक  गवेषणा

 संस्था  स्थापित  करने  का  निश्चय  किया  है  ;
 और

 (ख)  यदि  हां,  तो  कहां  ?

 उत्पादन  मंत्री  (श्री  Ro  eto  रही)  :

 (क)  हां,  जी  ।

 (ख)  वर्धा,  मध्य  प्रदेश  ।

 कभी  सबल  प्रभाकर  :  क्‍या  में  जान  सकता

 हूं  कि  इसके  लिये  कोई  प्रारम्भिक  कार्यवाही
 कर  ली  गई  है  और  प्यार  कर  ली  गई  है  तो

 उसका  विवरण  क्‍या  है  ?

 उत्पादन  उपमंत्री  (भी  सतीश  चर)  :

 यह  तय  हुमा  है  कि  वर्धा  में  जो  मगनवाड़ी  का
 प्रबन्ध  खादी  बोर्ड  झपने  हाथ  में  ले  लेगा  कौर
 उसके  लिये  सब  बातचीत  हो  चुकी  है  ।

 Shri  R.  S.  Diwan:  May  I  know  if
 this  will  be  a  Government  institution
 and  if  it  is  a  Government  institution
 whether  it  will  be  supervised  by  the  pro-
 duction  Ministry  or  any  other  Ministry?

 Shri  K.  C.  Reddy:  It  will  be  an
 institution  under  the  Khadi  and  Village
 Industries  Board  but  the  overall  super-
 vision  will  be  tha,  of  the  Production  Minis-
 try.

 Shri  Dabhi:  May  we  have  some
 idea  of  the  research  work  done  at  there
 centres  and  the  non-recurring  expendi- ture  ?

 Shri  Satish  Chandra:  The  estimated
 hon-recurring  expenditure  is  about  Rs,
 434  lakhs  and  recurring  expenditure  will be  about  4.38  lakhs.  About  the  rature  cf its  work,  I  can  only  say  that  it  will  deal with  all  problems  of  research  rela  to tools  an  implements  and  the  rome  7  p-"
 ment  of  new

 cenit
 which  can  be

 applied  make  units  of  village  industries mere  efficient  and  economic.
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 Shri  Chattopadhyaya:  May  |
 know  whether,  when  this  research  insti-
 tute  is  instituted,  the  co-operation  of  the

 master  craftsmen  will  be  souglt the  carrying  out  of  the  research?
 Shri  Satish  Chandra:  The  co-opera- tion  of  all  those  who  can  make  a

 contribution  and  whose  assistance  will
 2  useful  will

 certainly
 be  invited  by the  Khadi  and  Village  Indus:ries  Borrd.

 But  this  institution  will  be  run  mainly  by
 that  Board,

 Tobacco  Imports

 7174.  Shri  C.  R.  Chowdary:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  tuo  =  state  whether
 steps  &re  being  taken  or  are

 poe
 sed  to

 be  taken  to  minimise  the  import  of  tobacco?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  Steps  are  being  taken  to
 produce  high  quality  tobacco  in  Irdia
 and  to  improve  methods  of  curing.  With
 the  improvement  in  quality  of  Irdian
 tobacco,  imports  are  expected  to  be  re-
 duced.

 Shri  C.  R.  ‘Che
 i  May  I  know

 the  countries  from  which  tobacco  is  allowed
 to  be  imported  for  the  purpose  of  making
 cigarettes  and  its  value?

 Shri  Karmarkar:  I  have  got  figures
 for  cigarettes  and  pipes  the  quantity
 imported  from  U.K.  in  9§4-§§  is  10,000
 Ibs.  worth  Rs.  :§0,000.  From  the  others,
 it  was  2,000  lbs.  worth  Rs.  10,000,  The

 quantity
 imported  from  U.K.  in  1954-55

 cigarettes  was  121,000  lbs,  and  its
 value  was  1,38,89,000.  The  figures  for
 the  United  States  of  America  are  9,000
 Ibs.  and  Rs.  44,000.  For  the  rest  the
 figures  are  ‘1,000  Ibs.  and  Rs.  16,000.

 Shri  C.  R.  Chowdary:  May  I  know
 if  it  is  a  fact  that  we  are  surplus  in  this
 commodity  and  if  so  why  these  imports
 are  being  allowed  for  making  cigarettes?

 Shri  Karmarkar:  We  do  believe  in
 producing  high  class  cigarettes  and  so  far
 the  time  being  we  find  it  necessary  to
 import  certain  types  of  tobacco  for  this
 Purpose.

 Shri  Nanadas:  May  I  know  the  steps
 taken  by  the  Government  to  develop
 Jafna  variety  of  tobacco  in  our  country
 and  the  results?

 ShriKarmarkar:  Th  Irdian  Central

 some  strains  of  leaves  which  compare
 favourably  with

 oreify
 7

 Ss  :  4  :  ; but  their  burnin  requires  further
 fhprovement.  that  we  are  making
 progress.
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 Flood  Control  Schemes  The  Minister  of
 Pina 'N

 and
 Irrigation  ‘and  Power  (Shri  Nanda):.

 ४
 md

 Shri  Ibrahim:  Will  the  Minn-  I  may  add  that  the  Bengal  programme
 ter  of  tion  and  Power  be  pleased

 *  has  been  made  and  provision  has  been
 to  state.the  names  of  the  States  that  have
 so  far  asked  for  loans  for  the  execution  of
 flood  control  schemes  ?

 The  Deputy  Minister  of
 a and  Power  (  Hathi)  :  ng  1954-

 5
 +  loans  for  financiig  Flood  Protection
 ven  to  Assam,  Bihar,  Jammu  and

 Kashmir,  Punjab,  Uttar  Pradesh  and
 West  Bengal.  In  so  far  as  loan  assistance
 during  1955-56.  is  concerned,  it  was
 decided  at  the  third  meeting  of  the  Central
 Control  Board  held  on  the  28th
 March  1955;  that  the  States  concerned
 should,  send  their  over-all  programme
 of  work  before  September,  1955.  Such
 pogrammes  have  been  received  so  far
 from  Orissa  and  Uttar  Pradesh  only.

 Shri  S.  N.  Dae:  Since  the  Central
 Government  has  taken  up  these  flood
 control  measures,  may  I  know  the  number
 of  schemes  in  different  States  that  have
 been  completed,  and  to  what  extent  they
 have  pore

 successful  in  preventing

 Shri  Hathi:  So  far  as  the  various
 schemes  in  different  States  are  concerned,
 it  will  not  be  possible  to  give  the  exact
 number.  What  the  Central  Government
 has  done  is  to  give  Central  assistance  to
 the  various  States  for  financing  their
 schemes.  They  have  to  send  their  pro-
 gramme.  But  so  far  as  Assam,  West
 Bengal  and  U.P.  are  concerned,  they  have

 g
 ecial  schemes  for  protection  from  floods.

 n  such  schemes  the  work,  so  far  as  this
 year’s  target  is  concerned,  has  been  com-
 pleted.  But  it  is  not  possible  for  me  to

 give
 the  number  of  the  schemes  in  various

 tates,
 Shri  N.  B.  Chowdhury:  May  I  know

 what  steps  Government  have  taken  to
 see  that  losses  do  not  take  place  due  to  the
 work  being  left  half  done  without  sufficient
 vafeguards  before  the  rainy  season?

 Shri  Hathi:  So  far  as  the  Government
 is  concerned,  they  take  all  precautions

 that  the  works  are  not  completed  and  not
 left  half  done.  ‘That  i8  the  main  precau-
 tion  which  we  take  before  fixing  up  the
 targets.  It  may  be  that  the  full  protec-
 tion  work  may  not  be  within
 one  season.  But  whatever  target  is  fixed,
 we  are  trying  to  reach  that  target.

 Shrimati  Renu  Chakravartty:  May
 I  know  if  the  West  Bengal  Government
 has  not  asked  for  any  loan  or  any  help  in
 any  form  for  flood  control  measures  in
 North  Bengal  for  harnessing  the  Tista?

 7  Shri
 Rathi:

 any  _—  Poo  0028
 so

 t  year  i955-56,  fut  for
 ao

 2547६  they
 had  asked  for  a  loan  of  Re,

 50

 made  also  for  the  current  year.
 Pandit  D.  N.  Tiwary:  May  I  know:

 whether  the  mon
 ey  allotted

 to  the  Bihar-
 Government  has  been  expended  in  full
 or  whether  some  portion  is  still  to  be  cx-
 pended  in  full  or  whether  some  portion  is.
 still  to  be  expended  for  7954-55  ?

 Shri  Hathi:  I  think  they  have  spent.
 Rs.  35  lakhs.

 Tungabhedra  Project

 “376,  Shri  Sivamurthi  Swami
 Will  the  Minister  of  -Irrigation  and.
 Power  be  pleased  to  state:

 the  acreage  of  land  brought  up a
 en

 ;
 irrigation  under  the  Tungabhadra-

 Project;

 (b)  the  mileage  of  canals  cunatruct-
 ed  so  far;  and

 (c)  the  total  number  of  aistrioutaries
 which  comprise  this  canal  system  ?

 The  Deputy  Minister  of  Irrigation.
 and  Power  (Shri  Hathi):  (a)  iy,6co:
 acres.

 (b)  237  miles.
 (c)  204  distributanes.

 Shri  Sivamurthi  Swami:  ‘lhough
 the  prujece  work  has  been  completed  two
 years  ago,  wha  are  che  reasons  that  auch
 a  small  acreage  of  lands  is  irrigate!  रे

 Shri  Hathi:  For  varivus  reasuns  there:
 has  been  delay  in  the  utilisaiion  of  the
 water,  In  the  first  place,  last  year  the
 water  was  releas:]  in  Joly;  by  thar  ime  it
 had  already  rained  aint  perhaps  the  cylti-
 vators  were  not  ready  ‘  receive  the  vgter,.
 The  second  reason  was  that  the  land  rnder
 irrigation  was  not  ready;  it  had  ‘9  be
 levelled  before  carrying  the  tribu  aries.
 and  that  required  some  labour,  mney,
 etc.  The  third  reason  was  that  ye  pk ‘ple-
 in  that  area  were  not  used  to  irngution.
 they  were  used  to  dry  cultivation  corly,.
 Efforts  are  being  made  by  the  Srate  Go-.
 vernment  to  educare  the  peopie  in  this
 respect  and  to  give  them  loans  for  Jevelb--
 ing  and  bunding  the  land.

 Shri:  Slvamurthi  Swami:  May  I
 ‘know  whether  any  scheme  has  been  for--
 -mulated  by  the  State  Government  and’
 sent  to  the  Centre  for  help  for  develop--
 ment  of  this  arca?

 1  Hathi:  They  have  asked  for
 leans  for  this  purpose.

 Shri.  Stvamurthi  Swami  :
 Kknow  whether  it  has  been.  seasoned’

 7
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 Shri  Hathi:  The  loans  for  both  Mysore
 and  Hyderabad  have  been  sanctioned.

 Shri  T.  Subrahmanyam:  Is  it  a
 fact  that  the  Government  of  Mysore  have
 requested  the  Central  Government  to
 make  available  tothem  a  crore  of  rupecs
 to  be  distributed  as  loans  to  the  agricul
 turists  for  development  work?

 Shri  Hathi:  I  think  s  loan  of  Rs.  54
 lakhs  has  been  sanctioned  for  Hydera-
 bad  State  bur  the  figure  is  subject  to
 verification.

 Petrol

 Mi  “ITT.  aaa  ha
 C.  Bose:

 Pa nister  of  Works,  Housing  an  y
 be  pleased  tO  state  :

 (a)  whether  it  is  a  fact  that  the
 price  of  petrol  has  been  raised  from  May,
 19553,  and

 (b)  if  30,  the  reasons  therefor  ?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  N»>.  Sir.

 (b)  7058  nor  arise.
 In  regard  to  (a)  IT  should  add  that  in

 fact  from  29-6-5§  pe-rol  prices  have  been
 red  iced.

 Shri  P.  C,  Bose:  I  hai  -  pay  more
 in  he  beginning  of  May.  Will  the  hon,
 Mitist:r  pl‘ase  make  है  enqtiri7s?

 Shri  Karmarkar:  My  hon,  friend
 shoild  take  greaer  care  before  making
 payment  and  should  pay  s  ric  ly  ace  ‘ing
 to  he  races  sha  are  prescribed.

 Shri  Natesan:  May  I  k»-w  on
 wha  basis  th:  cziling  orice  of  petrol
 is  fixed  in  this  cvin  ry?

 Shri  Karmarkar:  The  acc  ing
 Procedure  is  wha:  is  known  as  tice  valued
 sock  accounting  sysem.  If  my  friend
 asks  any  questions  on  that  I  will  have  to
 ask  for  notice,

 Steel
 *r79.  Shri  Bibhuti  Mishra:  Will

 the  Miniater  cf  Commerce  and  Industry be  pleased  to  state  the  cs.ima'ed  toial  re-
 q@irements  of  stecl  in  79557

 and Indo  e
 कु
 Kasaoe about 2.5  million  tons,

 oft  विभूति  मित्र :  सरकार  झपने  देश
 के  उत्पादन  से  इसके  लिये  कितना  लेगी  भौर

 बाहर  से  कितना  मंगायेगी  ?

 बी कामूमनों  :  देश  का  उत्पादन  १.२
 मिलियन  टन  है  ।  इसके  अलावा  खिलती
 WES  पढ़ेगी  ह. ए  बाहर  से  बेगाना  पढ़ेगा  t
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 ot  बिभूति  मित्र :  सरकार  ने  जो

 इस्पात  की  झ्ावदयकता  निहित  की  है,  उसमें
 क्या  यह  भी  निश्चित  किया  गया  है  कि  इतना

 देहात  के  खर्चे  के  लिये  दिया  जायेगा  कौर

 इतना  शहर  के  खर्च  के  लिये  दिया  जायेगा  ?

 श्री  कानूनों  :  जब  स्टेट  गवर्नमेंट:
 अपनी  मांग  करती  है  लेती  बाड़ी  के  लिये
 कौर  चर  बताने  के  लिये,  तो  बही  तय  करती

 है  कि  देहात  को  कितना  स्टील  दिया  जायेगा

 कौर  हज़ारों  को  कितना  दिया  जायेगा  |

 Sardar  Hukam  Singh:  In  asscasing
 these  requirements,  may  I  know  whether:
 the  full  demands  of  Defence,  Railways,
 developmen:  schemes  aid  housing  schemes
 for  D.P’s  have  been  allowed  or  whether
 there  has  been  any  cur  in  those  demands.

 The  Minister  of  Commerce  and

 Industry
 and  Iron  and  Steel  (Shri

 T.  T.  Kelshnamacheri):  Th  demands
 hav  ‘een  all  sve)  oo  the  ex  en
 were  available.

 सेठ  गोबिन्द  दात  :  जितना  लोहा  शुभी

 बाहर  से  आता  है  उसको  हिन्दुस्तान  में  तैयार
 करने  के  लिये  कितनी  फैक्ट्री  और  बनानी

 पड़ेंगी  भोर  कब  तक  यह  तराशा  को  जातो  है
 कि  हमारी  जितनी  ज़रूरत  है  उसको  हम
 यहीं  से  पूरा  कर  सकेंगे  ?

 श्री  कानूनगो  :  अभी  तो  दो  फैकिट्रयां
 बन  रही  हैं  भौंरा  उनके  अलावा  तीसरी  की

 चर्चा हो  रही  है।  हत  तीन  फैक्ट्रियों  के

 चलने  से  प्रगति  सब  जरूरत  पूरी  हो  जायगी

 कौर  ज्यादा  जरूरत  होगी  तो  शौर  असर
 कारखाने  खोलने  होंगे  t

 Village  Industries
 #180.  Shri  Gadilingana

 Will  Ae  Moaiisver  of
 pleacei  to  stae:

 (a)  whether  it  is  a  fact  that  a  scheme
 known  as  the  Intensive  Area  Scheme
 has  been  taken  up  in  about  d  een  centres
 to  improve  the  village  industries;

 ha  sippli's

 Gowd:
 roduction  be

 (b)  the  number  of  centres  opened  in
 Andhra  State  under  this  Scheme;  and

 (c)  the  criteria  for  selection  of  these
 centres?

 Minister  of  Production.
 (Shei  Sedsh  Chandva)s  (e)  Yes,  ‘Sir.

 3०92:
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 (b)  One.

 (c)  Availability  of  constructive  workers
 cand  willingness  on  the  part  of  the  people
 to  work  the  scheme  are  the  main  criteria
 for  selecting  a@  centre.

 Shri  Gadilingana  Gowd:  May  I
 know  if  there  is  any  possibility  of  extend-

 -ing  the  scheme  to  one  or  two  more  areas
 jn  Andhra  if  workers  are  available?

 Shri  Satish  Chandra:  The
 iene “Board  will  consider  the  possibility  of

 opening  more  centies  if  workers  are
 available.

 Shri  Gadilingana  Gowd  :  May  I
 know  if  8  Stare  Board  for  Village  In-
 dustries  has  been  formed  in  Andhra  State

 if  so,  may  I  know  where  it  is  loca
 -and  who  are  its  personnel  ?

 Mr.  Speaker:  He  wants  to  know
 whether  there  is  any  State  80970  for  this

 urpose  and,  if  so,  where  it  is  located.
 -  think  the  Minister  said  that  the  matter

 is  under  the  Khadi  Board.

 The  Minister  of  Production  (Shri
 K.C.  Reddy)  :  Yes,  Sir,  under  the
 Khadi  and  Village  Industries  Board.

 at  ga  राज  :  बाकी  राज्यों  में  भी

 इस  किस्म  के  कोई  सेन्टर  खोले  गये  हैं  ?

 श्री  सतीश  चन्द्र  :  २५  सेन्टर  खोले  जा

 रहे  हैं  जिन  में  से  १५  पिछले  वर्ष  स्वीकृत  हुये  ।

 २०  इस  साल  शुरू  किये  जा  रहे  हैं,  लेकिन

 खादी  बोर्ड  को  तय  करना  है  कि  वह  किन

 किन  जगहों  पर  खोले  जायेंगे  t

 श्री  हेम  राज  :  क्या  पंजाब  में  कोई  खोला

 गया  है  ?

 आजाद  फाइनल

 +ह८१.  भी  रघुनाथ  सिह  :  गया  प्रभात

 मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हाल  ही  में
 “आज़ाद  काश्मीर'  के  परनेल  नागरिक  भाग

 -कर  भारत  मेंरा  गये  हैं  ;  कौर

 (ख)  यदि  हां,  तो  उनकी  संख्या  कितनी

 है?

 वैदेशिक  कार्य  मंत्री  के  सभा  सचिव

 (थी  सादत  शैली  खां)  :  (क)  कौर  (ख).
 अम्म  कौर  काश्मीर  राज्य  का  जो  हिस्सा
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 we  पाकिस्तान  के  कब्जे  में  है,  मालूम  हुमा

 है  कि  वहां  से  हाल  ही  में  वहां  करे  लगभग  तीन

 हजार  प्राप्ति  इधर  श्मा  गये  हैं  ।

 थ्री  रघुनाथ  सिंह  :  इन  आदमियों  के

 यहां  भाग  कर  जाने  का  कारण  क्‍या  है  ?

 जो  साइल  चली  1 ह  यह  बात  तो

 झानरेबुल  मेम्बर  खुद  समझते  हैं  ।  वहां  के

 हालात  ऐसे  ही  होंगे  कि  लोग  भागे  क्‍योंकि

 कोई  खुशी  से  तो  भाग  कर  गाता  नहीं  है  ।

 शी  रघुनाथ  सिह  :  क्‍या  पाकिस्तान  में

 उन  लोगों  पर  फायरिंग  हुई  थी  जिसके  कारण

 वह  लोग  भाग  कर  यहां  प्राये  हैं  ?

 श्री  सादत  चलो  खां  _  यह  मैं  नहीं
 जानता  |

 पंडित  डी०  एन०  तिवारी  :  जो  लोग

 यहां  भाग  कर  प्रिये  हैं  क्‍या  उन्होंने  इंडियन
 सिटिजनशिप  के  लिये  कोई  दर्ख्वस्तिं  दी  हैं  ?

 धखसबारी  कागज  के  फारखाने

 #203.  श्री  भक्त  विमान  :  क्या  वाणिज्य
 और  उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  कभी  तक  किन  किन  राज्यों  ने

 दूसरी  पंचवर्षीय  योजना  के  अन्तर्गत  अखबारी

 कागज़  के  नये  कारखाने  स्थापित  किये  जाने

 के  लिये  भ्रपने  सुझाव  भेज  दिये  हैं  ;

 (ख)  विभिन्न  योजनाकारों  के  ब्योरे  कया.

 हैं;  भौर

 (ग)  इस  सम्बन्ध  में  भारत  सरकार
 ने  प्रति  निर्णय  क्‍या  किया  है  ?

 बारिएत्य  और  उद्योग  उपमंत्री  (शी

 कानूनगो)  :  (क)  से  (ग).  पंजाब  और

 हिमाचल  प्रदेश  के  राज्यों  ने  द्वितीय  पंचवर्षीय
 योजना  अवधि  में  प्रपने  प्रदेशों  में  रखवारी
 कागज  के  कारखाने  स्थापित  करने  के  प्रस्ताव
 योजना  कमीशन  को  भेज  दिये  हैं।  पंजाब
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 सरकार  के  प्रस्ताव  के  भ्रनुसार  सरकारी  क्षेत्र
 में  प्रभारी  कागज  के  ऐसे  कारखाने  को
 योजना  दी  गई  है  जिसमें  प्रारम्भ  में  ५०  टन
 प्रति  दिन  अलख बारी  कागज  तैयार  किया
 जायेगा।  बाद  की  साथ  के  एक  अन्य  कार-
 खाने  रेयन  श्रेणी  की  लुगदी  तैयार  करने  का
 भी  प्रस्ताव  है।  हिमाचल  प्रदेश  सरकार  का
 प्रस्ताव  बांस,  भाभर  घास  शादी  से  रखवारी
 "कागज  बनाने  का  कारखाना  खोलने  के  विषय
 में  है,  जिसकी  उत्पादन  क्षमता  Yoo  टन  प्रति

 “दिन  है  श्र  ये  दोनों  ही  प्रस्ताव  प्रभी  प्रारम्भिक
 अवस्था  में  हैं  भ्र ौर  उन्होंने  कोई  ठोस  रूप  में

 नहीं  ग्रहण  किया  है।  योजना  कमीशन  ने

 उपर्युक्त  राज्य  सरकारों  को  लिखा  है  कि

 सम्बद्ध  राज्यों  के  कच्चे  माल  के  साधनों  के

 “जारे  में  और  भ्रधिक  व्यावहारिक  जानकारी

 उपलब्ध  होते  ही  उनके  प्रस्तावों  पर,  अन्य

 प्रस्तावों  क ेसाथ  उचित  विश्वास  किया  जायेगा।

 क्रि  भक्त  बन  :  क्या  इस  बात  का

 'पता  लगाने  की  कोशिश  की  गई  है  कि  हमारे
 देश  को  कितने  अखबारी  कागज़  की  झआावदय-

 -कता  है  भ्र ौर  उसके  मुकाबले  में  हमारे  देश

 में  अरब  कितना  उत्पादन  हो  रहा  है  कौर  अगले

 दो  या  चार  वर्षों  के  प्रकार  हम  कितना  उत्पादन

 “कर  सकेंगे  ?

 शी  कानूनों  :  हमारे  देश  के  इन्दर

 “एक  कारखाना  है  कौर  वह  इस  साल  के  आखिर

 तक  Lo  हजार  टन  कागज़  तैयार  कर  सकेगा

 जब  कि  हमारी  ज़रूरत  बहुत  ज्यादा  है,

 तकरीबन  ७०,०००  टन  प्रति  वर्ष  ।

 Shri  Raghunath  Singh:  How  much
 :are  we  importing?

 Shri  Kanungo:  About  70,000  tons

 aft  भक्त  बरसात  :  क्‍या  इस  बात  का

 'पता  लगाने  की  कोशिश  की  गई  है  कि  इत

 दो  राज्यों  के  प्र लावा  जिसका  कि  माननीय

 मंत्री  जी  ने  उल्लेख  किया  है,  मानी  पंजाब  भौर

 हिमाचल  प्रदेश,  दूसरे  राज्यों  में  भी  जहां

 काली  सामग्री  उपलब्ध  है  कारखाने  खोल

 :कर  इस  सामग्री  का  उपयोग  किया  जायेगा?
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 wt  .कानूनगो  :  जो  चीज़  प्रखवारी
 कागज  बनाने  के  लिये  जरूरी  है  वह
 प्रान्तों  में  नहीं  मिलती  है।  मद्रास  में  युक् लिप टस
 से  कागज  बनाने  की  कुछ  ब्य्चा  हो  रही  है

 Shri  Punnoose:  Have  Government
 rectived  any  proposal  from  the  Madras
 Government  to  open  any  second  factory in  Malabar?

 Shri  Kanungo:  No.

 Minorities  in  Pakistan

 "184.  Shri  Radha  Raman:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  wheher  it  is  a  fact  that  the
 Central  Ministers  for

 Minority
 Affairs

 of  India  and  Pakistan  undertook  a  joint
 tour  of  selected  areas  in  the  Esstern
 Zone  of  Pakistan;  and

 (0)  if  so,  what  were  their  observations
 and  recommendations  ?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (b)  Mr.
 Ghyasuddin  Pathan,  Pakistan  Minister  for
 Minority  Affairs  and  Shri  Anil  K.  Chanda,

 eo
 utising  for  our  Minister  for  Minority

 Affairs,  undertook  a  joint  tour  of  certain
 areas  of  East  Pakistan,  West  Bengal  and
 Tripura  in  April  1955.  These  periodical
 tours  are  undertaken  by  the  Ministers  for
 Minority  Affairs  in  accordance  with  the
 Prime  Ministers’  Agreement  of  April  7950
 to  acquaint  themselves  with  the  conditions
 prevailing  in  the  Eastern  Zone  and  to  help
 restore  confidence  among  the  minorities.
 No  joint  report  is  submitted  by  the  Minis-
 ters.

 The  Minister  for  Minority  Affairs  has,
 however,  communicated  Shri  Chanda’s

 ert
 impressions  of  the  tour  Fe

 the
 inister  for  Minority  Affairs  in  Pakistan

 who  has  since  intimated  that  the  Govern-
 ment  of  Pakistan  are  taking  effective  steps
 to  redress  the  grievances  of  the  minorities
 in  East  Pakistan.  क

 Shri  Redhe  Raman:  May  I  know
 whether  these  tours  which  are  periodically
 undertaken  have  produced  substantial  res-
 ults  so  far  as  the  exodus  of  people  from
 East  Pakistan  to  India  is  concerned?

 Shri  Sadath  Ali  Khana:  Yes,  Sir.
 Asa  matter  of  fact  the  monthly  exodus  of
 Hindus  from  East  Bengal  which  was  to  the
 tune  of  24,983  and  30,I8!  io  February  and
 March,  7955  respectively  came  down  to

 79876
 and  20,647  respectively  in  April

 May,  1955.
 Shri  Meghnad  Saba:  May  |  know

 if  it  is  not  ortact  that  one  of  the  several
 Ministers,  as  a  result  of  the  tours  has
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 expressed  the  opinion  that  as  long  as  Pakis-
 tan  remains  an  Islamjc  State  it  would  be
 impossible  for  the  minorities  toremain  there
 and  if  that  isa  fact,  what  stepsare  being
 taken  as  along-term  measure  by  the  Indian
 Government  to  meet  this  emergency  ?  And,
 may  I  also  know  ifit  is  not  a  fact  that  nearly
 3000  refugees  are  coming  every  week  to
 Sealdah  station  and  about  2000  refugees
 to  Tripura  because  they  find  it  impossible to
 stay  in  East  Pakistan?

 The  Prime  Minister  and  Minister  of
 External  Affaire  (Shri  Jawaharial
 Nehru):  The  hon.  Member’s  question
 is  something  much  more  than  a  question.
 So  far  as  the  last  part  is  concerned,  that  is,
 whether  aconsidefable  number  of  migrants
 or  refugees  are  coming,  that  is  a  fact.
 Whether  it  is  Sealdah  station  or  elsewhere,
 itisafact.  Itis  a  very  painful  fact.  My
 colleague  just  gave  some  figures  which  show
 some  diminution  but  not  too  much,  in  the
 rate  of  the  people  coming  over.  The  rea-
 sons  for  this  are  partly  known;  most  of  them are  known.  The  major  reason  is  that  they
 come  because  conditions  there,  by  and  large,
 are  not  suitable  for  them  to  remain  there.
 What  these  conditions  are  we  can  discuss.

 As  for  what  the  hon.  Member  said
 about  “Islamic  State,”  we  personally—
 it  is  a  personal  opinion  entirely—do  not
 think  the  use  of  these  words  carry  us  this
 way  or  that  way.  It  is  the  real  conditions
 that  count.  If  the  conditions  were  good,
 that  would  not  matter  so  much,  If  the  con-
 ditions  are  bad,  that  becomes  one  of  the
 factors  also  which  affect  the  people.

 Shri  Meghnad  Saha:  May  I  know  if
 it  is  not  a  fact  that  Mr,  Fazlul  Hug,  the
 leader  of  the  biggest  Muslim  group  reitera-
 ted  the  other  day  that  Pakistan  is  going  to  be
 an  Islamic  State  and  in  an  Islamic  Statc  any
 minority  has  to  be  in  the  status  of  2  j'mmy
 which  is  protected;  they  have  no  civic
 rights  at  ali  ?

 Shri  Jawaharlal  Nehru:  Did  Mr.
 Fazlul  a

 say  that  part  too,  or  is  that  an
 inference  drawn  by  the  hon.  Member  ?
 To  say  that  Pakistan  is  an  Islamic  State  is  an
 oratorical  exuberance  of  Mr.  Fazlul  Huq
 or  anybody  else.  But,  the  other  inference
 that  the  hon.  Member  drew,  probably  from
 ancient  Islamic  history,—I  do  not  think  has
 any  relevance  today.

 Shri  Gidwani:  May  I  know  whether
 an

 veers
 have  been  taken  by  the  authorities

 in  Paki  stan  to  remove  the  grievances  of  the
 minority  community  with  regard  to  discri-
 minatory  treatment  given  to  them  in  matters

 of  employment:  and  business,  which  is  now
 the  cause  for  exodus?

 Shri  Jawaharlal  Nehra:  Probably,
 80.
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 Titanium

 .*38§.  Shri  Matthen:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  Government  are  aware:
 that  titanium  metal'has  become  a  key
 material  for  the  manufacture  of  aeroplancs;

 (b)  how  far  the  scheme  of  Government
 to  come  to  an  understanding  with  the
 National  Lead  of  the  U.S.A.  for  the  erection
 of  a  factory  in  Travancore-Cochin  State:
 has  progressed;  and

 (c)  what  has  been  the  result  of  the
 negotiations  to  take  over  the  British  firm
 Messrs.  Hopkin  and  Williams  Ltd.,
 in  Travancore-Cochin,  who  are

 processing. the  raw  materials  of  Ilmenite,  onazite,.
 Rutile,  etc.?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  Yes.

 (b)  There  is  no  proposal  from  the  Nation—
 al  Lead  Company  to  set  up  a  factory  in
 Travancore-Cochin  State.

 (c)  The  decision  to  nationalise  the
 mineral  sands  industry  has  been  taken..
 The  initial  negotiations  with  the  private:
 firms  are  being  handled  by  the  Travancore--
 Cochin  State  Government.

 Shri  Matthen:  May  I  know  whether
 the  hon.  Prime  Minister  is  aware  that
 our  ilmenite,  which  we  have  got
 in  very  large  quantities—almost  unlimit-
 ed  quantities  and  from  which  titanium  is
 manufactured,  is  the  cheapest  in  the  world
 and  with  the  largest  titanium  content.

 Shri  Jawaharlal  Nehru:  I  could  not
 follow  the  question.

 Mr.  Speaker:  He  wants  to  know:
 whether  the  Prime  Minister  is  aware  that
 some  kind  of  ore  from  which  this  metal  is,
 manufactured  and  which  is  available  in
 India  is  the  cheapest  variety.

 Shri  Jawaharlal  Nehru:  I  have  not
 quite  grasped  the  question.  Anyhow,  I
 am  notawareofit.  I  donot  know  about  it.

 Shri  Matthen:  Is  the  Prime  Minister
 aware  that  both  U.S.A.  and  U.K.  have
 started  working  their  plants  for  the  manu-
 facture  of  titanium  out  of  the  ilmenite
 we  have  supplied  to  them  at  these  cheap
 rates.

 Shri  Jawaharlal  Nehru:  No,  Sir.
 I  have  no  information  about  this  precisely,

 Shri  Meghnad  Saha:  May  I  know
 in  view  of  the  fact  that  titanium  has  become
 a  metal  of  great

 ren
 value  and  India

 t  titani  ‘e  ts  toa  v
 mre  न  any  research  has  Nebr  fl rv
 taken  in  the  National  Chemical  Laboratory
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 or  any  other  laboratory  for  the  extrattion
 of  titanium  out  of  these  sources  88  is  being
 done  by  a  well-known  procéss  ‘in  the  United
 States  of  America  and  elsewhere  ?  “I
 also  want  to  know  whether  if  any  scientific
 laboratory  needs  any  plant  for  extraction
 of  titanium,  that  will  be  encouraged  by  the
 ‘Government  ?

 Shri  Jawaharlal  Nei:  If  I  am  to
 answer  these  specific  questions  adequately,
 I  should  have  full  ‘information  on  the
 subject.  The  value  of  titanium

 is  very  well  known  and  that  work  is  being
 done,  but  I  cannot  tell  the  hon.  Member
 precisely  whac  type  of  work  is  being  done.

 Shri  N.  Sreekantan  Nair:  May  I
 know  whether  the.  provision  of  Rs.  2
 crores  in  this  year’s  budget  to  purchase  a

 “skeleton  plant  been  utilised,  and  whether  the
 plant  has  come  and  been  set  up?

 Shri  Jawaharlal  Nehru:  I  do  not
 know.

 Mr.  Speaker:  They  are  general  ques-
 ‘tions.  No  specific  information  is  being
 asked.  Next  question.

 Tea

 *187.  Pandit  D.  N.
 Tiwary

 :  Willthe
 _Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  effect  of  the  fall  in  price  of  tea
 on  Indian  producers;

 (b)  the  steps  taken  by  Government  to
 arrest  the  fall  in  prices;  and

 (c)  whether  Indian  and  Ceylonesc
 merchants  have  taken  any  joint  action  in  the
 matter?

 The  Minister  of  Commerce  (Shri
 ‘Karmarkar):(a)  The  fall  in  tea  prices  re-
 sulted  in  lower  profits  for  the  Indian  pro-
 ducers.  It  might  be  added  that  the  market

 iis  now  reasonably  steady.
 (b)  No  Special  action  on  the  part  of

 Government  was  considered  necessary.  The
 export  duty  on  tea  was  reduced  in  accor-
 dance  with  Government's  declared  policy.

 (c)  Government  have  no  information.

 Pandit  70,  N.
 cde

 May  I  know
 ‘whether  it  is  a  fact  that  lowering  of  the

 rices  of  tea  in  England  by  the  Joseph
 yons  Group  companies  in  May,  ‘19555  was

 athe  manipulation  to  get  cheaper  qualities
 of  Indian  tea,  or  was  due  to  some  other  rea-
 gon,  and  if  so,  what  are  those  reasons  ?

 The  Minister  of  Commerce  and
 Industry  and  Iron  and  Steel  (Shri
 T.T.  Krishnamachari):  This  fact  the
 hon.  Member  perhaps  knows:  that  the

 rice  of  tea  was  very  high  and  it  was  rising.
 ¥  suppose  the  country  which  consumes
 sea  had  to  take  adequate  precautions  to
 bring  down  the  price  of  tea.
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 Pandit  D.  N  Tiwary:  What  wer
 the  prices  in  May,

 1955
 and  why  did  they come  down?  May  I  know  whether  it  was

 a  manipulation  to  get  cheaper  tca  or  it  was
 due  to  some‘other  causes?

 Shri  T.T.  Krishnamachari:  The
 man  who  pays  knows  where  the  shoe
 Rinches,  and  therefore,  he  likes  prices  to
 come  down  and  perheps  some  action  was
 taken  by  the  concerned  Government  and
 by  the  concerned  interests  to  bring  down  the
 price  of  tea,

 Shri  K.  P.  Tripathi:  May  I  know  if
 it  is  not  a  fact  that  it  was  after  this  pitching
 of  the  Joseph  Lyons  Group  Companie¢s
 that  the  tea  interests  of  England  combined
 to  bring  down  the  price  to  teach  Ceylon  a
 lesson,  and  if  itis  afact  which  is  known  to
 the  hon.  Minister  ?

 ShriKarmarkar:  I  think  you  should
 address  that  question  to  the  Ceylon  Parlia-
 ment.

 Shri  Kamath:  May  I  know  whether
 it  is  a  fact  that  most  of  the  superior  quality
 and  high-class  blends  of  ted  are  being
 exported,  and  they  are  not  available  for
 home  consumption  because  of  the  export
 policy?

 Shri  T.  T.  Krishnamachari:  I
 should  like  to  have  notice.

 Community  Projects  and  N.E.S.  Blocks
 ‘188.  ShriHem  Raj:  Will  the  Minis-

 ter  of  Planning  be  pleased  to  lay  a  statement
 on  the  Table  of  the  House  showing:

 (a)  the  number  of  Community  Projects
 and  National  Extension  Service  Blocks  to
 be  opened  during  1955-56,  state-wise;  and

 (b)  the  amount  proposed  to  be  spent  on
 each  kind  of  such  blocks?

 The  gig
 Tf

 Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  A  statement  is
 laid  on  the  Table  of  the  House.  [See
 Appendix  I,  annexure  No.  45).

 b)  Rs.  7  lakhs  and  75  lakhs  for  each
 National  Extension  Service  Block  and
 Community  Development  Block,
 res  pectively.

 ft  हेम  राज  :  क्‍या  में  जान  सकता  हूं
 कि  साढ़े  सात  लाख  और  पंद्रह लाख  रुपये

 में  से,  जो  कि  एक  ब्लाक  पर  खर्च  किया

 आयगा,  सरकारी  कर्मचारियों  पर  कितना  खर्च

 होगा  ौर  वास्तविक  काम  पर  कितना  खर्च

 होगा  ?

 शी  एस०  एस०  मिथ  :  इस  के  आरे  में

 तफसीलात  कई  बार  इस  हाउस  में  दी  गई  है  |
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 इस  वक्‍त  वें  मरे  पास  नहीं  हें  कौर  नोटिस

 मिलने  पर  दे  दी  जायेंगी  |

 थी  हेम  राज  :  क्‍या  में  जान  सकता  हूं
 कि  क्या  ऐसा  ही  बजट  हर  एक  ब्लाक  के

 लिए  बनाया  गया  है  ?  पर्वतीय  क्षेत्रों  की

 समस्‍यायें  मैदानों  की  समस्या भों  से  मुख्तलिफ

 है  ऐसी  सूरत  में  क्या  वहां  का  वजट  मुख़तलिफ़
 तरीके  से  बनाए  जाने  की  योजना  विचारा-

 घिन  है  ?

 ी  एस०  एन०  सिश :  उन  प्रवचनों  के

 बार  में,  जिनकी  खास  समस्‍यायें  हैं,  विचार
 किया  जा  रहा  हूँ  कि  वहां  पर  राष्ट्रीय  विस्तार

 योजना  का  क्‍या  आकार-प्रकार  हों।  कुछ
 दिनों  के  बाद  जब  हम  विचार  कर लेंगे,  तो

 पूरा  विवरण  इस  सदन  के  सामने  देंगे।

 Shri  Heda:  Are  thereany  States  which
 have  expressed  their  inability  to  open  so
 many  N.E.S.  Blocks  and  Community
 Project  centres  because  of  the  paucity  of
 village  level  workers,  and  if  so,  what  are
 the  names  of  those  States  and  what  is  the
 shortage  of  the  workers?

 Shri  S.N.  Mishra  :  These  allotments
 ofthe  blockstothe  Statesare  made  havin:
 regard  to  the  progress  made,  extent  0
 people’s  response  and  the  extent  of  per-
 sonnelavailable.  So,  we  always  make  these
 allouments  on  the  basis  of  the  availability
 of  the  technical  personnel;  and  wherever
 these  shortages  have  been  felt,  they  are  now
 being  sought  to  be  removed.

 Dambaroo  Fall

 *i90.  Shri  Biren  Dutt:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  any  investigation  has  been
 Carried  out  regarding  the  Dambaroo  Fall
 in  Tripura  ;  and

 (b)  if  so,  the  results  thereof?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Shri  Biren  Dutt:  May  I  know
 whether  it  is  proposed  to  start  the  investiga-
 tion  ?

 ShriHathi:  At  present,  it  is  not  possi-
 ble  to  carry  on  the  investigations  on  the
 spot  because  of  the  rains,
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 Shri  Biren  Dutt:  May  I  know  whethe. is  any  report  already  submitted  by some  other  investigation  committee  in  the
 early  days?

 Shri  Hathit  There  is  a  preliminary:
 report  prepared  by  the  former  Tripura State  in  1948.

 Steel  Plant

 “191,  Shri  S.  V.  Ramaswamy:  चा
 the  Minister  of  Iron  and  Steel  be  pleased to  state;

 (a)  whether  th:  Government  of  Madras
 have  submitted  any  proposal  for  the  setting:
 up  of  a  steel  plant  in  the  South  for  inclusion
 inthe  Second  Five  Year  Plan,  based  on  the-
 availability  of  lignite  of  South  Arcot  and
 iron  ore  of  Salem;  and

 (b)  if  80,  the  decision  taken  in  the-
 matter.

 The  Minister  of  Commerce  and

 aga
 and  Iron  and  Steel  (Shri

 T.T.  Krishnamachari  ):  (a)  Yes.  Sir.
 (b)  As  the  lignite  project  about  the

 deposits  of  South  Arcot  is  still  in  @  preli-
 minary  stage,  it  is  considered  premature  at
 present  to  !ake  up  the  detailed  investigation
 of  a  steel  project  in-  Madras,  for  inclusion:
 in  the  Second  Five  Year  Plan.

 Shri  S.  V.  Ramaswamy:  May  I
 know  what  is  the  nature  of  the  steel  plant
 that  has  been  proposed  by  the  Madras
 Government?  Is  it  the  ordinary  high
 shaft  furnace

 pian:
 or  the  special  low

 shaft  furnace  plant?
 Shri  T.  T.  Krishnamachari:  Apparent-

 Jy  the  Madras  Government  is  not  aware  of
 the  technical  possibilities  of  different  types
 of  plants.  They  have  not  made  any  suggest--
 ion  in  that  regard.

 Shri  S.  V.  Remaswamy:  What
 steps  @re  being  taken  to  expedite  the  extrac-
 tion  of  steel  >

 Shri  T.T.  Krishnamachari:  Thap
 ques'ion  must  be  addressed  to  my  hon.
 colleague,  the  Minister  of  Production,

 Orissa  Salt  Factories

 %  Shri  Sanganna:  Will  the
 Miniser  of  Production  be  pleased  to
 reter  to  the  reply  given  to  starred  question
 No.  2244  on  the  r5th  April,  4955  regarding
 the  crisis  in  Orissa  salt  factories  ard  state:

 (a)  the  reaction  of  Government  to  the:
 Resolutions  passed  by  the  labourers  working
 in  the  various  salt  factories  at  their  meeting
 held  on  the  20th  March,  3955  in

 resp
 ect  of

 retes
 of  wages  and  other  incidental  charges;

 an

 (b)  the  results  achieved  in  this  regard
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 The  Deputy  Minister  of  Production
 (Shri  Satish  Chandra):  (a)  The  settlement
 of  labour  disputes  falls  within  the  sphere
 of  the  State  Government.  The  requests
 coitained  in  the  Resolutions  passed  by  the
 workers  in  respect  of  rates  of  wages  and

 |  other  incidenta]  charges  are  therefore  matters
 Pa  for  consideration  by  the  State  Government.

 (b)  A  statement  is  laid  on  the  Table  of
 the  House,  containing  the  information  288
 far  as  is  available.  [See  Appendix  I,
 annexure  No,  46).

 Shri  Sanganna  :  In  what  way  ‘are the  Government  of  India  concerned  in
 matters  of  this  nature  ?

 Shri  Satish  Chandra:  These  are
 :  small  salt  factories  owned  by  private  indivi-
 :  duals.  There  has  been  some  disputes
 +  between  the  employers  and  the  employees.
 |  The  Government  of  India  do  not  come  in
 |  the  picture  except  the  extent  of  warching
 5  that  th:  production  of  salt  does  not  suffer.
 i  The  Salt  Commissioner  has  been  on  the

 spot.  He  has  tried  to  exert  his  influence
 with  both  the  parties.  Some  settlement  has

 |  been  reached,  and  there  has  been  absolutely 5  00  trouble  during  the  current  financial
 ;  Fear

 |  Shri  Sanganna:  The  decisions  of  the
 ५  factory  owners  are  final,  and  are  they  not *  subjected  to  influence  by  the  Government of  (ndia  or  the  respective  State  Govern-

 Monts?

 Shri  Satish  Chandra:  =  Certain
 decisions  were  Arrived  at  between  the
 Parties  concerned  and  I  think  they  must
 nave  been  implemented.  If  not,  the  matter

 :  Should  be  taken  up  with  the  State  Govern-
 ment.

 Shri  Nanadas:  In  view  of  the  fact
 that  the  employers  always  resort  to  piece-
 rates  in  order  to  reduce  the  wages  of  workers In  salt  industry.  may  I  know  what  steps
 Government  are  going  to  take  to  fix  up
 minimum  wages  for  the  workers  in  this
 industry  ?

 The  Minister  of  Production  (Shri
 _K.  C.  Reddy):  Certain  States  have  sendy enforced  the  Minimum  Wages  Act  in  res-

 ष

 ect  of  the  labourers  working  in  the  salt actories.  I  do  not  know  at  present  which
 3States  have  enforced  the  Minimum  Wages “Act,  but  we  are  urging  on  the  various  Srates
 Penk

 'rce  such  legislation  in  their  respective

 Shri  Nanadas:  May  I  know  t¢
 number  of  States  which  have  enforced
 a

 nimum  Wages  Act  for  the  salt  indus-

 Shri  K.  C.  Reddy:  I  want  no‘ice.
 ———
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 WRITTEN  ANSWERS  TO  QUESTIONS
 Indians  in  Ceylon

 *r78.  Shri  Krishnacharya  Joshi  ‘
 Will  the  Prime  Minister  be  pleased  to-
 etate  :

 (a)  whether  it  is  a  fact  that  a  dead-
 lock  has

 developed
 over  the  implemen-

 tation  of  the  do-Ceylon  Pact  on  the:
 citizenship  of  the  persons  of  Indian  origin
 in  Ceylon  ;

 (b)  the  steps  taken  by  the  Government
 of  Ceylon  to  implement  the  Pact  ;  and

 (९)  the  main  difficulties  in  the  working
 of  the  Pact  ?

 The  Parliamentary  Secretary  to
 the  Minister  of  External  Affairs
 (Shri  Sadath  Ali  Khan)  :  (a)  Yes,  Sir.

 (b)  and  (०).  Under  the  Indo-Ceylom
 Agreement  it  was  agreed  that  :—

 (f)  Ceylon  Government  would  pre-
 Pare  an  Adult  Register.

 (i)  They  may  proceed  with  the
 amendment  of  their  Immigrants  and
 Emigrants  Act  shifting  on  the  ac-
 cused  the  onus  of  proof  that  he
 was  not  an  illicit  immigrant.

 (iif)  The  registration  of  persons  as.
 Ceylon  citizens  would  be  completed
 within  two  years.

 (iv)  There  would  be  separate  elec™
 toral

 reg
 ister  for  the  registered

 citizens  for  a  period  of  I0  years.
 (v)  Some  seats  would  be  reserved  in

 the  Ceylon’s  legislature  for  the
 representatives  of  registered  citi-
 zens  in  consultaion  with  the  Prime
 Minister  of  India.

 (iv)  Ceylon  Government  would  offer
 inducements  to  encourage  registra-
 tion  of  persons  of  Indian  origin  as.
 Indian  citizens,

 But  the  Ceylon  Government  have:
 amended  their  Immigrants  and  Emi-

 grants
 Act_  without  preparing  an  Adult

 egister.  The  Ceylon  authorities  are  dis-
 posing  of  applications  by  mass  rejec-
 tions.  Separate  clectorates  have  been

 pond
 for  72  years.  They  have  fixed

 ‘our  seats  in  the  I  0086  of  Representatives
 without  consulting  the  Prime  Minister
 of  India.

 The  action  taken  by  the  Ceylon  Govern-
 ment  is  not  in  accord  with  the  Indo-Cey-
 lon  Agreement  and  hence  the  difficulties.
 in  the  implementation  of  the  Pact.

 Indians  in  Canton  China
 782,  Shri  Bhagwat  Jha  Azad  :  Will

 the  Prime  Minister  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  the  Indian
 Nationals  who  have  landed  propertics
 in  Canton  China  have  to  produce  docu-
 mentary  evidence  before  the  Authoritica
 there  to  establish  their  ownership  ;  and.
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 (b)  if  so,  the

 a

 ns  therefor  ?

 The  Parlia:  Secretary  to
 ‘tthe  Minister  of  External  Affairs  :
 (Shri  Sadath  Ali  Khan)  :  (a)  Yes.

 (b)  Since  the  properties  believed  to
 be  owned  by  Indian  Nationals  wére  taken
 over  by  the  House  and  Land  Property
 Control  Bureau,  Canton,  of  the  Canton
 People’s  Government,  on  grounds  of
 insufficient  proof  of  ownership,  the  clai-
 mants  are  required  to  furnish  documen-

 a
 evidence  to  establish  their  owner-

 ip

 Film  Censorship

 "186.  Shri  Eswara  Reddi  :  Will  the
 Minister  of  Information  and  Broad-

 ‘casting  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment  propose  to  adopt  measures  for  a
 Stiicter  censorship  of  films.

 (b)  if  so,  their  nature  and  when  they
 are  expected  to  be  introduced  ;  and

 (c)  whether  the  views  of  producers and  artistes  have  been  sought  in  this
 regard  ?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar)  :  (a)  to

 (c).  Censorship  of  films  is  being  done  in
 accordance  with  the  directives  issued  by
 the  Central  Board  of  Film  Censors  to
 its  Examining  Committees.  Within  that
 framework  the  members  of  the  panels
 appointed  by  the  Board  have  been  dis-
 charging  their  duties  with  due  care  and
 vigilance.

 A  communication  has  recentl  been
 received  from  the  Congress  orking
 Committee  suggesting  stricter  censorship of  films.  Clarifications  about  certain
 points  in  that  communication  are  being
 sought  and  it  is  under  examination.

 Coal  Washerics  Committce

 *189.  Shri  T.  B.  Vittal  Rao  :  Will
 the  Minister  of  Production  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  3266  on  the  ‘2Ist  March,
 I955  and  stite  :

 (a)  whether  the  examination  of  —  the
 Report  of  the  Coal  Washeries  Com-
 mittee  has  since  been  completed  ;

 (b)  if  so,  the  recommendations  that
 have  been  accepted  ;  and

 (c)  whether  8  copy  of  the  report  will
 be  Jaid  on  the  Table  of  the  House?

 The  De
 eputy

 Minister  of  Production
 (Shri  Satish  Chandra)  :  (a)  and  (b).
 the  report  is  still  under  consideration
 ‘but  Government  hope  to  reach  a  final
 .decision  on  the  subject  very  shortly.
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 (c)  Copies  of  tne  report  have  already
 been  placed  in  the  Library  of  the  Parlia-
 ment.

 Rationalisation  of  Industries

 *r93.  Shri  Tushar  Chatterjea  :  Will
 the  Minister  of  Commerce  and  Indus+«
 try  be  pleased  to  state  :

 (a)  whether  Government  have  taken
 any  step  to  see  that  the  conditions  laid
 down  in  the  Resolution  on  the  rationalisa-
 tion  of  the  textile  and  jute  industries  as
 adopted  by  the  Lok  Sabha  in  September,
 1954s  are  properly  followed  ;  and

 (b)  if  so,  their  nature?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Kanungo)  :  (a)
 and  (b).  All  cases  of  rationalisation  in  the
 Jute  and  the  Cotton  Textile  Industry  come
 under  Government  scrutiny  for  one  reason
 or  another  under  the  Import  and  Exports
 (Control)  Act,  19475  the  Industries  (Deve-
 lopment  and  Regulation)  Act,  I95I;
 or  the  Cotton  Textile  (Control)  Order,
 I948.  Before  giving  the  necessary  per-
 mission,  Government  satisfy  themselves
 that  the  rationalisation  proposed  is  ip
 the  country’s  interest  and  that  its  imple-
 mentation  will  be  so  spaced  as  to  cause
 the  least  displacement  of  labour.

 Canal  Water  Dispute

 "194.  Shri  Bogawat  :  Will  the  Minis-
 ter  of  Irrigation  and  Power  be  pleased
 to  state  :

 a)  whether  any
 ag

 reement  as  to  the
 distribution  of  canal  waters  has  been
 reached  between  India  and  Pakistan  and
 whether  the  final  pact  has  been  worked
 out  ;  and

 (b)  if  so,  the  nature  of  the  agrecment
 reached

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi)  :  (a)  and  (b).
 A  short  term  agreement  for  adhoc  transi-
 tional  arrangements  for  Kharif  955  was
 signed  on  the  ‘2Ist  June,  3955  and  its
 text  was  released  to  the  Press  on  the  24th
 June,  7955  The  talks  are  still  continu-
 ing  and  no  final  agrecment  has  been  reach-
 ed  80  far.

 Indians  in  Kenya

 “198.  Shrimati  [la  Palchaoudhury  4
 Will  the  Prime  Minister  be  pleased  to
 refer  to  the  reply  given  to  starred  ques-
 tion  No.  257  on  the  25th  February,  7955
 and  state  the  steps  taken  by  Government
 in  connection  with  an  order  of  the  Princi-

 al  Immigration  Officer,  Kenya  declaring
 Shri  Jaswant  Singh,  an  Indian  Barrister
 of  Nairobi  a  prohibited  immigrant  and
 directing  him  not  to  enter  Kenya  ?
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 The  Parliamentary  Secretary  to
 the  Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan)  :  The  case  has  been

 bie
 Seen?

 with  the  Government  of  the “oe  Kingdom  through  their  High
 Commissioner  in  India  but  so  far  without
 any  results.

 Indian  Tea  Auction  Committee

 “z96.  Shri  N.  M.  Lingam  :  Will  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  refer  to  the  reply  given  to
 Starred  question  No.  1067,  on  i  ¢  6th
 March,  955  and  state  :

 (a)  whether  any  decision  on  the  Report of  the  Tea  Auction  Committee  has  since
 been  taken  ;  and

 (0)  what  are  its  main  recommer-
 dations  ?

 The  Minister  of  Commerce  (Shri
 Karmarkar)  2  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table  of
 the  House,  [See  Appendix  I,  annexure
 No,  47).

 ‘  Indian  Coffee  Board
 *197.  Shri  N.  Rachish  :  Will  the

 Minister  of  Commefce  and  Industry  be
 pleased  to  refer  to  the  reply  given  to
 starred  question  No.  640  on  the  7th  March,
 I9§§  and  state  :

 (a)  whether  the  Indian  Coffee  Board
 has  since  been  reconstituted  ;  and

 (b)  if  so,  the  names  of  the  members
 of  the  newly  constituted  Board  ?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  and  (b).  No.  Sir.  The
 matter  is  still  under  consideration.

 Handloom  Industry

 “r98  Shri  Sinhasan  Singh  :  Will the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  :

 s
 (a)  the  amount  given  to  the  various

 tates  by  the  Centre  for  the  develop- ment  of  handiooms  during  the  years
 7954-55  and  1955-56  80  far;  and

 me  whether  there  is  any
 proposal

 for
 by

 ट  apportioning  of  spheres  of  production
 by  textile  mills  and  handloom  by  reserv-
 ing  counts  of  yarn  for  different  industries  ?

 The  Deputy  Minister  of  Commerce and  Industry  (Shri  Kan A  statement  is  aid  on  the  Tathe.  of  the
 a

 [See  Appendix  I,  annexure  No.

 b
 unt.  Government  have

 no  such  proposal

 १73  L.S.D.—2
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 Second  Five  Year  Plan

 199  ..Shri  M.  L.  Agrawal  :  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state  :

 Pao}
 whether  it  is  afact  that  the  Uttar

 esh  Government  have  submitted  a

 pee
 for  the  development  of  power  and

 ood  control  during  the  Second  Five  Year
 Plan  ;  and

 (b)  if  so,  the  main  features  of  this
 plan?

 The  Deputy  Minister  of  Irrigation
 and  Power  &  hri  Hathi):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [See  Appendix  I,  an-
 nexure  No.  49}.

 British  Steel  Mission

 Shri  Barman  :
 Shri  Raghunath  Singh  :

 *200.  Shri  Ibrahim  :
 Shri

 fhulan
 Sinha  :

 Shri  K.P,  Sinha  :
 Will  the  Minister  of  Iron  and  Steel

 be  pleased  to  refer  to  the  reply  given
 to  Short  Notice  Question  No.  18,  on
 the  7th  May,  955  and  state  :

 4a)  wi
 meter

 the  British  Steel  Mis-
 sion  had  since  submitted  its  report:

 (b)  the  places  visited  by  the  Mission
 in  this  connection;  and

 (c)  whether  they  have  selected  any
 place  for  the  purpose  ?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Kanungo)  (a)
 No,  Sir.

 {b)  The  Mission  toured  Bengal  and
 Bihar  and  visited  Durgapur,  Sindri,
 Chitraranjan,  Bokaro,  Pathe  pur  and
 some  coal  mines.

 (c)  It  is  expected  that  the  Commission
 will  recommend  the  site  on  which  the  plant
 is  to  be  erected  in  their  report.

 Nahan  Poundry

 “201.  Shri  Punnoose  :  Will  the  Min-
 ister  of  Iron  and  Steel  be  pleased  to
 state:

 (a)  whether  the  Committee  appoint-
 ed  to  enquire  into  the  industria?  dis-
 pute  in  the  Nahan  Foundry  has  sub-
 mitted  any  report;  and

 4b)  if  so,  whether  Government  have
 taken  any  action  therean?

 The  Deputy  Minister  of
 and  Industry  (Shri  Kanungo):  (a)
 No,  Sir.

 (b)  Does  not  arise.
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 पहली  -बंचबर्थीय  योजना

 +२०२.  सत्यवादी  :  क्‍या  बोलता
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  पहली  पंच-

 वर्षीय  योजना  में  सामुदायिक  परियोजना प्र ों

 तथा  राष्ट्रीय  विस्तार  सेवा  योजत्ात्नों  के

 लिये  निश्चित  की  गई  राशि  का  बहुत  थोड़ा.
 भाग  कभी  तक  व्यय  हुआ  है  ;  शौर

 (ख)  यदि  हां,  तो  इस  प्रयोजन  के  लिए
 कितनी  राशि  निश्चित  की  गई  थी  धौर  प्रभी

 तक  उस  पर  वास्तविक  व्यय  कितना  हुमा
 है?

 योजना  उपसंत्री  (श्री  एस०  एस  सिश:

 (क)  जी,  नहीं  ।

 (ख)  योजना  में  निविष्ट  ८६.२०

 करोड़  रुपयों  में  से  १४६८  करोड़  रुपये

 ३१  मार्च  १६९५४  तक  खर्च  किये  गये  ।

 Indo-British  Trade  Agreement

 *204.  Shri  8.  N.  Das  :  Will  the  Min-
 iter  of  Commerce  and  Industry  be
 Pleased  to  state  :

 (a)  whether  it  is  a  fact  that  nego-
 ations  for  re-examining  the  Indo-

 British  Trade  Agreement  have  been
 started;  and

 (b)  if  so,  the  main  points  proposed
 to  be  discussed?

 The  Minister  of  Commerce  (Shri
 Karmarkar)  (a)  No,  Sir.

 (b)  Does  not  arise.

 महात्मा  गांधी  की  समाधि

 ल्म

 द... ह  प्रभाकर  :

 ी  ०  WTTo  :
 PROX  १  इसे  डाली  ;

 =

 |  ह  भागवत  आजाद  :

 अग्रि  निर्मा,  Tere  और  ENT
 मंत्री  ११  प्रप्रैल,  १६९५५  को  दिये  गये  तारांकित

 प्रवीन  संख्या  २१५४  के  उत्तर  के  शम्बा  में

 ग्रह  बताने  की  कृपा  करेंगे  कि  :

 (क्र)  क्या  तब  से  राजघाट  पर  बनने

 वाली  महात्मा  गांधी  की  समिति  का  रूपांकन

 (डिजाइन )  स्वीकार  कर  लिया  गया  है,  और
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 (@)  यदि  नहीं,  तो  इस  सम्बन्ध  में
 प्रन्तिम  निर्णय  कब  तक  होने  की  सम्भावना
 है?

 वाणिज्य  मंत्री  (थो  करण रफ कर)  :

 (क)  जी  नहीं

 (ख)  इस  समय  लिदच्रभात्मक  रूप  से

 कुछ  कहना  क्रिस  है।  नये  रूपांकनों  (फ़िज़ा-
 इन्स)  की  मांग  की  गई  है  और  आशा  क्रि
 जाती  है  कि  ये  सितम्बर  के  शीत  तक  प्रा
 जायेंगे  ।  उसके  पश्चात्‌  सरकार  उन  पर
 जितनी  जल्दी  हो  सकेगा,  विचार  करेगी  ।

 Sericulture

 "p06.  Dr.  Ram  su
 =  Ba

 Singh  :  Will
 the  Minister  of  Prod  be  pleased
 tostate  :

 (a)  whether  Government  have

 gen
 any  grant  this  year  to  any  State

 or  the  development  of  Sericulture;
 (b)  if  so,  their  names;  and

 (c)  the  total  amount  of  grants  given to  each  State  ?

 The  Minister  of  Production  (Shri
 K.  C.  Reddy)  (a)  Yes,  Sir.

 (b)  Mysore.

 (८)  Rs.  355  lakhs.

 सामान  क्षय  समिति  (स्टोर  परचेज  कमेटी)

 श्री  कृपाचार्य  जोशी  :

 .
 |  aa  गिड्कालो  :

 २०७
 |  tito  एव०  राजाभोज  :

 चली  'चिवयनाथ  रेडडी  :

 क्या  निर्माण,  sare  ate  deter

 अंजु  २६  धा,  १९५५  को  दिये  गये  तारों-

 कित  प्रश्न  संख्या  १२३३  के  उत्तर  के  सम्बन्ध

 में  यह  बताने  की  रूपा  करेंगे  कि  :

 (क)  कया  सामान  क्रय  समिति  (स्टोर्स

 _ प्ररचेज  कमेटी)  न,  जिसे  ऋख  क्रय  संग-

 ठन  के  कार्य  की  जांच  के  लिये  नियुक्त
 किया  गया  था,  झपना  भ्रमित  प्रतिवेदन  दे

 दिया  है;  कौर
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 (a)  यदि  हां  तों  उसकी  मुख्य
 सिफारिशों  क्‍या  हैं  ?

 व  णिःय  मंत्री  (धी  फर मरकर)  :

 (क)  जी,  .

 (ख)  मिति  की  रिपोर्ट  की  प्रतियां
 सभा  के  पुस्तकालय  में  रख  दी  गई  हैं।
 उनकी  मुख्य  सिफारिशों  का  सारांश  रिपोर्ट

 के  अ्रथ्याय  १४  में  दिया  हुआ  है  |

 3IIr

 Small  Scale  Industries

 Shri  Nanadas:
 “208,  Shri  Gopala  Rao:

 Will  the

 :  jadustry  be  pleased  to  state  :

 {  (a)  whether  the  Union  Government
 द  have  sanctioned  any  further  aid
 :  during  1955-56.  for  the  development

 of  small  scale  industries  in  the  vari-
 ous  States;

 industries (b)  the  names  of  the
 aid;  and sought  to  be  helped  by  this

 (c)  the  amount  =  sanctioned  to
 industry,  State-wise.

 The  Deputy  Minister  of  Commerce

 ne  red
 (Shri  Kaenungo):  (a)

 ‘es,  Sir.

 _(b)  and  (c)  A  statement  is  laid  on.  the
 Table  of  the  House.  [See  Appendix  I,
 annexure  No.  50}.

 each

 N.E.F.A.

 Pandit  D.N.  Tiwary  :
 Shri  Raghavaiah:

 Will  the  Prime  Minister  be  pleased
 to  state:

 *209..

 (a)  whether  it  ia  a  fact  that  the
 activities  of

 ag
 itation  launched  by

 the  Naga  ational  Council  have
 aken  a@  violent  turn;
 (b)  the  number  of  tribesmen  and

 military  personnel  killed  since  March,
 ‘19553  and

 ;  ¢)the  number
 rand  prosecuted  ?
 i  The  Parliamentary  Secretary  to  the
 {Minister  of

 { External
 Affairs  (Shri

 }Sadath  Ali  Khan):  (a)  Yes.  There  have
 ‘been  instances  of  violent  activities.

 of  pzrsons  arrested

 (b)  and
 (
 c).  Information.  has  ben  called.

 for  and  willbe  placed  on  the  Table  of  the
 Hause  when  received.
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 Lignite  Mining

 J  Shri  T.B.  Vittal  Rao  :
 |  Dr.  Rama  Reo  :

 Will  the  Minister  of  Production.  be

 pores
 to  refer  to  the  reply  given  t»

 tarred  Question  No.  642  on  the
 29th  March,  .955  and  state  :

 (a)  whether  Government  have
 since  received  the  project  report  on
 the  mining  and  exploitations  of  lignite in  South  Arcot;  and

 (b)  if  not,  when  itis  likely  to  be  recei-.
 ved?

 The  Minister  of  Production  (Shri  K.c:
 Reddy):  (a)  No.

 (b)  By  April,  1956.

 Subsidised  Industrial  Housing  Scheme
 “zr.  Shri  Tushar  Chatterjea  :  Will

 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state  the  extent
 to  which  the  Subsidised  Industrial
 Housing  Schemes  has  been  implement-
 ed  by

 Employers
 with  the  financial

 assistance  of  Government?

 The  Miniswer  of  Commerce  (Shri
 Karmarkar):  A  statement  is  placed  on  the
 Table  of  the  Lok  Sabha.  [See  Appendix
 I,  annexure  No.  §5!).
 Heavy  Electrical  Equipment  Plant

 "212.  Shrimati  Ila
 rareoedsery:

 7
 Will  the  Minister  of  Production  e
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  2648  on  the
 27th  April,  r955  and  state  :

 (a)  whether  any  Technical  Consul-
 tants  have  since  been  appointed  for
 detailed  investigations  in  connection
 with  the  setting  up  of  the  propose
 State-owned  Factory  for  Heavy  Elec. trical  goods;  and

 (b)  if  so,  their  number?

 The  Deputy  Minister  of  Production
 (Shri  Satish  Chandra)  :  (a)  Not  yet.

 (b)  Does  not  arise.

 Employment  Survey

 %  Shri  D.  C.  Sharma  :
 73

 {  Shri  Fhulan  Sinha  +
 Will  the  Minister  of  Planning  be

 pleased  to  refer  to  the
 cr

 ly  given  to  starred
 question  No.  278  on  the  asth  February,
 I955  and  state  ;

 (a)  whether  the  survey  of  the  employ-
 ment  situation  undertaken  in  the  country
 has  since  been  completed;  and

 (b)  if  so,  the  results  thereof  ?
 The  Deputy  Minister  of

 (Shri  8.  M.  Mitelirs)  +  o  Mo,  Sir.
 (b)  Does  not  arise.
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 Pilot  Bullding  Trades  Training  Scheme

 Shri  S.  N.  Das:
 “314  {geri  Bibhuti  Mishra  :

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  the  number  of  Training  Centres
 that  have  been  started  so  far  under  the
 Pilot  Building  Trades  Training  Scheme;

 (b)  the  mames  of  places  where  such
 centres  have  been  started  ;  and

 (c)  the  number  of  trainees  that  are
 undergoing  training  at  present  ?

 The  Minister  of  Commerce  (Shri
 Karmarkar)  :  (a)  Two

 (b)
 g

 New  Delhi  and  (ii)  Sarojini
 Nagar  (Lucknow)

 (c)  A  statement  giving  the  informa-
 tion  is  placed  on  the  Tab  Fe  of  the  Sabha.
 [See  Appendix  I,  annexure  No.  52].

 हिन्दी  में  संधियां  तथा  करार

 *२१४५,  Bo  रास  सुलग  सिंह  :  क्‍या

 प्रधान  मंत्री  यह  बताने  की  कपा  करेंगे  कि

 क्या  यह  सच  है  कि  भविष्य  में  विदेशों  से  जो

 संधियां  अथवा  करार  होंगे  उनका  प्रारूप

 हिन्दी  में  भी  तैयार  होगा  ?

 वैदेशिक  कार्य  मंत्री  के  सभा  सचिव

 (श्री  सावत  अर्ली  wt):  कुछ  समय  हुआ,
 सरकार  ने  यह  निश्चय  किया  था  कि  जहां
 तक  हो  सके,  संधि  का  एक  सरकारी  रूप  हिन्दी
 में  भी  होना  चाहिये  -  इसका  प्रयोग  अब  तक

 कई  बार  किया  जा  चुका  था।  कुछ  खास

 कठिनाइयों  की  वजह  से  कभी  कभी,  खास

 तौर  पर  विदेक्षों  में  इस  पर  प्रबल  करना

 सम्भव  नहीं  हो  सका  है  :  लेकिन  भविष्य

 में  इन  कठिनाइयों  के  कम  होने  की  वादा  है।
 प्राम  तौर  पर  संधि  के  तीन  अलग  अलग

 सरकारी  रूप  होते  हें,  एक  हिन्दी  में,  दूसरा
 अन्य  देश  की  भाषा  में  भर  तीसरा  प्रंग्रेजी

 में  -  ये  सब  रूप  एक  समान  लागू  होते  हे  |

 ‘Hirakud  Dam  Project

 *ax6.  Shri  Barman  :  Will  the  Minis-
 ter  of  Irrigation  and  Power  be  pleased to  state  7
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 (a)  whether  any  land  inhabfted  has
 been  submerged  during  the  Monsoon
 season  of  955  at  the  Hirakud  Dam
 Project;

 (b)  the  total  population  affected
 thereby;  and

 (९)  the  arrangements  made  to  evacuate
 them  to  a  safer  place  ?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi)  :  (a)  and  (b).
 No  submergence  of  inhabited  land  has  so
 far  taken  place  during  the  Monsoon  season
 of  ‘1955.  However,

 i
 villages  are  likely

 to  be  submerged.  The  population  of
 20,000  in  these  villages  have  all  been
 evacuated.

 (c)  Free  transport  facilities  were  made
 available  to  the  people  to  shift  with  their
 personal  effects  to  places  of  resettlement
 selected  by  them.  Tenements  for  three
 hundred  cultivator  families  and  two
 hundred  agricultural  labour  families  have
 been  built  in  Govt.  reclaimed  areas.  In
 additions  5  transit  camps  were  opened  for

 temporary
 accommodation  at  suitable

 places.

 Training  in  Ship-Building

 74.  Shri  D.  C.  Sharma  :  Will  the
 Minister  of  Production  be  pleased  to
 state  :

 (a)  the  number  of  Indians  sent  abroad
 so  far  for  training  in  ship-building;

 (b)  the  expenditure
 them  ;  and

 (c)  the  names  of  the  countries  to  which
 they  were  sent  ?

 The  Minister  of  Production  (Shri
 K.  C.  Reddy)  :  (a)  36  as  follows  :—

 (i)  79  sent  by  the  Scindia  Steam
 Navigation  Co,  Ltd.

 (ii)  r0  sent  by  the  Hindustan  Ship-
 yard  Ltd.  ;  and

 (iii)  7  sent  by  the  Central  Government
 (excluding  the  personnel  of  the
 Defence  Services  sent  abroad  for
 training  in  Shipbuilding).

 (b)  Expenditure  incurred  on  the  r9
 trainees  sent  by  the  Scindia  Steam

 Naviga- tion  Co.,  Ltd.  is  not  known.  The
 stan  Shipyard  Ltd.  has  incurred  so  far  an
 expenditure  of  Rs.  3,462/I2/-  on  the
 training  of  a  welder  foreman  after  the
 Shipyard  was  taken  over  by  Government.
 The  expenditure  in  respect  of  the  remaining
 nine  trainees  will  be  known  only  after
 their  return  to  India.  As  regards  the

 s  =  a  A  pete,
 a

 total  €  ture  0  7037751817,  has
 been  incurred  so  far  in  respect  five
 trainees,

 incurred  on
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 For  the  remaining  two  the  training  of
 one  has  been  completed  but  the  ८  825
 involved  on  him  are  not  yet  available  : é  and
 are  being  collected.  No  expenditure  in
 respect  ofthe  other  trainee  can  be  furnished
 until  his  training  is  over.

 g
 The  United  Kingdom,  the  Nether-

 lands,  France  and  the  United  States  of
 America.

 India  Stores  Department,  London

 a5.  Shri  D.  C.  Sharma  :  Will  the
 Minister  of  Works,  Housing  and  Supply
 be  pleased  to  state  :

 (8)  the  total  number  of  officers  in  the
 India  Stores  Department  in  the  U.K.
 and  the  total  amount  of  purchases  made
 by  them  during  79545  and

 b)  whether  the  Department  gets
 confirmation  of  their  transactions  before-
 hand  from  Government  ?

 The  Minister  of  Commerce  (Shri
 Karmarkar)  :  (a)  The  total  staff  consists
 of

 2
 persons  of  whom  II7  are  gazetted

 ollicers.
 The  value  of  purchases  during  7954  was

 Rs.  38  crores.
 (b)  Powers  have  been  delegated  to  the

 Officers  of  the  India  Store  Department  to
 make  purchases  upto  certain  limits  in
 consultation  where  necessary  with  the
 Financial  Adviser  to  the  High  Commi-
 ssion.  Purchases  exceeding  these  limits
 require  the  prior  approval  of  Government.
 A  statement  showin

 Sieg
 existing  delega-

 tion  of  powers  is  p  on  the  Sable  of

 io  House.
 [See  Appendix  I,  annexure

 ७.  53).

 Small  Industries

 mint
 76.  Shri  D.  C.  Sharma  :  Will  the

 ister  of  Production  be  pleased  to
 state  :

 L  (a)  the  names  of  the  various  institu-
 tions  in  Punjab  run  or  aided  by  the  Union
 Government  for  imparting  training  in
 cottage  and  small  scale  industries  ;

 (b)  the  number  of  candidates  trained
 in  that  State  during  19543  and

 (c)  the  expenditure  incurred  on  them  ?
 The  Minister  of  Production  (Shri

 K.  C.  Reddy  as
 (a)  ६0  (2),  N

 a
 in-

 formation  is  g  collected  and  be
 laid  on  the  Table  of  the  House.

 Penicillin

 haa
 Th  Shri  D.  C.  Sharma  :  Will  the

 ister  of  Commerce  and  Industry  be
 pleased  to  state  :

 (a)  the  quantity  of  penicillin  manu-
 factured  annually  in  the  country;  and

 (b)  whether  its  quality  is  the  same
 as  that  of  the  imported  penicillin  ?
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 The  Minister  of  Commerce  and
 Industry  and  Iron  and  Steel  (Shri  T.
 T.  Krishnamachari)  :  (a)  It  is  only
 recently  that  the  Government  penic  illin
 f  has  started  bulk  production  of
 senicili in;  and  its  production  for  the  last

 four  months  is  about  I  million  mega
 units.

 (b)  Yes,  Sir.

 Tea  Export

 78  Shri  D.  C.  Sharma  3  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  steps  Government

 Propose,
 to  take  to  encourage  the  export

 of  tea
 The  Minister  of  Commerce  and

 Industry  and  Iron  and  Steel  (Shri  T.
 ह  Krishnamachari)  :  Propaganda  in
 foreign  countries  is  the  main  step  Govern-
 ment  have  taken  and  Government  propose
 to  take  for  encouraging  export  of  tea.

 सामुदायिक  परि योजनायें

 ७९.  डा०  सत्य वादो  :  क्‍या  योजना  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  विलासपुर  (हिमाचल  प्रदेश)  में

 सामुदायिक  परियोजना  पर  आरम्भ  से  भव
 तक  प्रतिवर्ष  अनुमानतः  कितना  व्यय  हुआ
 हैं;  भौर

 (ख)  आगामी  वर्ष  के  लिये  कितना
 धन  निश्चित  किया  गया  है  ?

 (क)  १९५२-५३  ०८५  लाख  रु०
 १६५३-४४  २४२  लाख  Fo
 PEK VAY  २३६  लाख  Fo

 (ख)  आगामी  वर्ष  के  सम्बन्ध  में
 आंकड़े  अभी  प्राप्त  नहीं  हुए  हे।  विधिक
 व्यय  राशि  राज्य  सरकार  द्वारा  निश्चित  की
 जाती  हूँ  कौर  यह  PEGE  का  बजट
 तैयार  होने  पर  उसमें  सम्मिलित  की
 जायगी  1

 अल्प-प्राय  वर्ग  गृह  निर्माण  योजना

 co,  भी  बाल्मीकि  :  क्‍या  निर्माण,
 आवास  ओर  संभरण  मंत्री  यह  बताते  की  कृपा
 करेंगे  कि:

 (क)  प्रति-प्राय  वर्ग  गृह-निर्माण  योजना
 के  अधीन  स्थानीय  निकायों  को  (राज्यवार)
 ऋण  सहायता  के  रूप  में झब  तक  कितना
 थन  स्वीकृत  हुआ  है;  शौर
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 (ख)  मेहतरों  तथा  सफाई  करने  वालों
 की  भ्राता  प्रावदयकता  का  कहां  तक  ध्यान
 रखा  जायेगा  ?

 वाणिज्य  मंत्री  (थ्री  कर मरकर)  (क)
 स्थानीय  निकायों  को  ऋण  देन  क  लिये
 राज्य  सरकारों  को  विशेष  रकमों  की  मंजूरी
 नहीं  दी  गई  है  ।  यदि  कोई  राज्य  सरकार

 चाहे  तो  वह  केन्द्रीय  सरकार  से  कजे  में
 मिली  हुई  रकम  का  चौथाई  भाग  तक  स्थानीय
 निकायों को  कर्ज  दे  सकती है।  सभा  की
 मेज  पर  एक  विवरण  रक्‍खा  हुमा  है  [देखिये
 परिशिष्ट  १,  अनुबंध  संख्या  ४४]  जिससे
 यह  मालूम  होगा  कि  अब  तक  २४  राज्य
 सरकारों  क  लिये  कितने  कर्ज  की  मंजूरी  दी

 गई  ह  कौर  उसमें  से  वे  कितनी  रकम
 स्थानीय  निकायों  को  कर्ज  दना  चाहती  हूँ  ।

 (ख)  स्थानीय  भि कायें  जब  योजना  के
 अनसार  अपने  कम  आमदनी  वाले  करम-
 चारियों  के  लिये  मकान  बनायेंगी  तो  वे
 निस्सन्देह  मेहतरों  तथा  सफाई  करने  वालों
 की  आवश्यकतायें  का  ध्यान  रखेंगी  |

 झज्जर  वर्या

 ८१.  श्री  नवल  प्रभाकर  :  क्‍या  उत्पादन
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  अखिल  भारतीय
 खादी  तथा  ग्रामोद्योग  बोर्ड  'अम्बर  चर्खा'

 चालू  करना  चाहता  हँ;  कौर

 ख)  यदि  हां,  तो  साधारण  न्बखें  की
 अपेक्षा  इसकी  क्या  विश्येषतायें  हें?

 उत्पादन  मंत्री  (को  Fo  सी०  रेंड डी)  :

 (क)  जी,  हाँ।

 (ख)  एक  विवरण  सभा  पटल  पर  रखा
 जाता  है  |  [वेलियम  परिशिष्ट  १,  अभिनय
 संख्या  ५५-]

 €loth  Export
 82.  Shri  Ibrahim:  Will  the  Minister

 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  th:  quantities  of  miliemede  ard
 handloOm  cloth  exported  under  trade
 pacts  for  purchtse  of  food  and  other
 essential  goods  and  for  other  re@ons
 during  7954;  and

 (b)  the  total  commitment  for  export
 during  the  above  period?

 The  Minister  of  Commerce  snd:
 Industry  and  Iron  and  Steel  (Shri
 Tv.  T.  Krishnamachari)  :  (a)  and  ).
 The  Government  of  India's  trade  agree-
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 ments  with  certain  countries  during  ‘1954

 provided
 for  the  export  inter  alia  of  cloth

 from  India  and  the  import  of  certain  food items  ahd  other  essential  commodities. There  were,  however,  no  firm  commit-
 ments  in  the  n&ture  of  a  barter  agreem¢*nt
 48  to  the  quantities  of  cloth  to  be  exported
 loom  cotton  cloth  exported  to  these
 countries  during  954  was  I06  million  yards.

 Machine  Tools
 83.  Shri  Ibrahim:  Will  the  Minister

 of  Commerce  and  Industry  be  pleased
 to  state  the  production  of  machine  tools
 in  the  country  during  954  and  the
 corresponding  figure  in  1947?

 The  Minister  of  Commerce  and
 Industry  and  Iron  and  Steel  (Shri.T.  T.
 Krishnamachari):  A  siatement  giving
 the  information  is  attacned.  [See  Appendix
 I,  annexure  No.  56].

 Community  Projects.
 84.  Shri  Gadilingana  Gowd:  Will

 the  Minisrer  of  Planning  be  pleassd
 to  state:

 (a)  the  amount  sanctioned  for  the
 two  Community  Projects  in  Andhra
 State  and  the  amount  actually  spent
 by  them  so  far;

 (b)  whether  the  work  is  progressing
 according  to  schedule;  and

 (c)  if  not,  the  reasons  therefor?

 The
 oar!

 Minister  of  Planning
 (Sheri  s.  N.  Mishra):  (a)  The  amount
 approved  for  a  period  of  four  years  is:  Rs.
 730  lakhs  and.  the  amount  spent  upto
 ‘3I-3-1955  is  Rs,  30°6  lakhs,

 sg
 and  c).  The  progress  is  considered

 fairly  satisfactory.
 भारत  में  भ पूर्व  फ्रांसीसी  बस्तियां

 ८५.  सेठ  गोंविदा  दास  :  क्‍या  ब्र धाम:
 मंत्रों  यह  बताने  की  कृपा  करेंगे  कि  भारत  में

 स्ग्सं
 वे  फ्रांसीसी  बस्तियों  के  आयात'  एवं

 है  की  मात्रा  रमक:  १९५३-५४  तथा

 १९५४-५५  में  क्या  रही  ?

 प्रधान  मंत्री  तथा  वैदेशिक  कार्य  त्री

 कवि  जवाहरलाल  नेहरू)  :

 वर्ष  जाया  निर्यात

 १९५३-५४  १३,०५६  टन  ८,६९५  टर्न

 १९५४-५५  १३,४५१  टन  ८,०७०  टन

 Compensation  to  Displaced  Persons

 86.  Shri  B.  K.  Das:  Will  the  Miris-
 ter  of  Nefabiiitation  be  pleated  io
 stale:

 (a)  whether  there  are  any  displaced
 persons  who  fall  outside  the  compensation
 scheme  but  whose  maintenance  allowances
 are  to  be  continued;  and
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 (b)  if  so,  their  number  and  the  ६६०
 timated  annual  amount  involved  in  their
 cases  ?

 The  Minister  of  Rehabilitation
 (Shri  Mehr  Chand  Khanna):  (a)  No.

 (9)  Does  not  arise.

 स्वात  सरकारी  निधि

 ८७.  श्री  कण  सी०  सोनिया  :  क्‍या

 वाणिज्य  तथा  उद्योग  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (ग)  स्वात  सरकारी  निधि  की

 स्थापना  कब  हुई  थी;

 (ख)  इस  निधि  में  कूल  कितना  धन

 :  जमा  हैं;  शौर

 (TY)  RSKM—KR,  LEKR—43,

 |  १९५३-५४  तथा  १९५४-५५  में  इस

 *  निधि  में  जमा  किये  गये  तथा  खच  किये

 गये  धन  का  ब्योरा  क्‍या  है  ?

 वाणिज्य  शौर  उद्योग  तथा  लोहा  और

 स्वात  मंत्री  (भी  to  टी०  कृष्णमाचारी )
 (क)  १  फरवरी,  १९५३  1

 (ख)  ४६,१४,९५,८१५  bo  ३१  मार्च,

 १९५५  तक

 (ग)  एक  विवरण  संलग्न  है  t  [वेलियम
 परिशिष्ट  १,  भ्र मु अन्ध  संख्या  ४७].

 ध्राकाशवाणी  को  पत्रिकायें

 ८८,  ओ  हमर  सिह  डामर  :  क्‍या

 सूचना  कौर  प्रसारण  मंत्री  यह  बताने  की

 ।  कृपा  करेंगे  कि  :

 |
 (क)  क्‍या  भाकाशवाराी  द्वारा  प्रकाशित

 ;

 ह

 में  कोई  विज्ञापन  छपते  हें;  कौर

 (ल)  यदि  हां,  तो  प्रत्येक  से  प्रौसतन

 मासिक  आय  क्या  है  ?

 सूचना  शौर  प्रसारण  मंत्री  (डा०

 केसकर:  (क)  जी  हां,  अखिल  भारतीय

 2 रेडियो
 के  देशी  कार्यक्रम  पत्रिकाओं  में  विशा-

 पन
 खपत  है  ।
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 (a)  सूचना  एकत्र  की  जा  रही  हैं
 कौर  लोक  सभा  के  मेज  पर  रख  दी

 जायेगी  ।

 Housing  Schemes

 89.  Shri  H.  N.  Mukerjee:  Will  the
 Minisier  of  Works,  Housing  and  Supply
 be  pleased  to  state:

 (a)  the  total  amount  provided  for

 rid
 nditure  on  Housing  schemes  of

 different  categories  in  the  First  Five
 Yar  Plan  period  ;

 (b)  the  amount  spent  on  that  account
 up-to-date;  and

 (९)
 the

 steps  taken  or  proposed  to
 be  taken  for  preventing  lapse  of  amounis
 provided  for  this  purpose  ?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  The  total  provision
 for  Housing  Schemes  in  the  First  Five
 year  Plan  is  Rs.  38.5  crores.  The  plan
 does  not  indicate  a  disrtibution  of  this
 amount  among  different  categories  of
 Housing.

 (b)  The  assistance  sanctioned  upto
 the  end  of  June.  I955  amounts  to  over
 Rs.  39  crores.  The  actual  disbursements
 made,  however,  amount  to  about  Rs.
 I2+I  Crores,  a8  payments  under  the  Sub-
 sidised  Industrial  Housing  and  Low-
 Income  Group  Housing  Schemes  are
 related  to  progress  of  construction.

 (c)  The  State  Governments  have
 been  requested  to  speed  up  implementation
 of  their  housing  programmes  so  that  as
 large  a  portion  of  the  sanctioned  amount
 as  possible  (upto  a  maximum  of  Re,
 38°5  Crores)  could  be  actually  disbursed
 to  and  utilised  by  them  before  the  end
 of  March,  7956

 eat  तथा  दस्तकारी  उद्योग

 ९०.  श्री  लक्ष्मीधर लेना
 :  क्‍या  उत्पादन

 मंत्री  मह  बताने  को  कपा  करेंगे  कि  कुटीर
 तथा  दस्तकारी  उद्योगों  के  विकास  के  लिये

 विभिन्‍न  राज्यों  को  १६५२-५३  से  tec

 ५६  तक  कितना  धन  अनुदान  तथा  ऋण

 के  रूप  में  कब  तक  दिया  गया  है'?

 उत्पादन  मंत्री  भरी  क०  सो०  रेडडी):

 जहां  तक  रेशम,  दस्तक  री,  खादी  तथा  प्रोमो-

 लोग  का  सम्बन्ध  हैँ  एक  विवरण  सभा  की

 टेबल  पर  रखा  जा  रहा  है|  दिखाये  परिचित

 १,  झनुजरण  संख्या  ५८]
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 Nilokheri  Township

 gi.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Rehabilitation  be  pleased
 to  lay  on  the  Table  of  the  House  a  state-
 ment  showing;

 (a)  the  number  of  residents  of  the
 Nilokheri  Township;

 (b)  the  initial  cost  of  construction
 of  the  Township;  and

 (0  the  =  cxpenditure  =  incurred  on
 running  this  township  during  the  years
 I9§2-§3,  1953 $4.  and  I954-55?
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 The  Minister  of  Rehabilitation

 (Shri
 Mehr  Chand  Khanna):  (a)

 s3I5,

 (०)  Rs.  45:49,594/-!-.

 95§2-53  6,96,377

 1953-54.  2,49,093,

 1954-55,  104,469
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 NNN मऊ  .  भा  स  कम  =

 a.  4  Lh

 Thursday,  28th  July,  955

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Sreaker  in  the  Chair]
 QUESTIONS  AND  ANSWERS

 (See  Part  I

 2  Noon

 PAPERS  LAID  ON  THE  TABLE
 ANALYSIS  oF  TARIFF  CONCESSIONS

 The  Minister  of  Commerce  and  In-
 dustry  and  Iron  and  Steel  (Shri  T.  T,
 Krishnamacharl):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Analysis  of  Tariff
 Concessions  exchanged  by  India  with
 the  other  Contracting  Parties,  July,
 1955,  [Placed  in  the  Library.  See  No,
 ‘$-224/55.]

 COMMITTEE  ON  ABSENCE  OF
 MEMBERS.  FROM  SITTINGS

 OF  THE  HOUSE

 Texto  ह:

 Shri  Altekar  (North  Satara):  I  beg
 to  present  the  Tenth  Report  of  the
 Committee  on  Absence  of  Members
 from  the  Sittings  of  the  House.

 Shri  Kamath  (Hoshangabiad):  May
 I  know  whether  the  position  in  this
 respect  has  improved  since  the  last
 report  was  presented?

 Mr.  Speaker:  In  which  respect?
 Shri  Kamath:  Absence  of  Members

 from  the  sittings  of  the  House.
 72  LSD.—I,

 f€o4
 Mr.  Speaker:  The  hon,  Members  will

 see  that  in  dealing  with  the  various
 matters  which  ‘come  before  this
 House,  we  are  trying  to  do  our  best
 and  it  will  certainly  take  some  time—
 some  years—before  there  can  be  any

 they  were  placed  before  the  House;
 and  naturally,  more  as  a  matter  of
 courtesy  than  as  a  matter  of  further
 consideration,  the  House  used  to  agree
 that  the  leave  be  granted.  ~  There-
 fore,  a  committee  was  set  up,  The
 committee  is  now.  examining  every
 ‘application  on  its  merits  and  making
 its  recommendations.  I  think  the  com-
 mittee  is  functioning  for  nearly  two
 years  and  it  is  not  fairly  easy  to  see
 how  the  position  is  today.

 MOTION  FOR  ADJOURNMENT
 Mazasrr  Jute  Mitts  Loire,

 GORAKHPUR
 Shri  Ss.  L.  Saksena  -न

 Distt.—North):  There  is  an  adjourn-
 ment  motion  in  my  name.

 Mr,  Speaker:  It  is  an  obviously  un-
 tenable  adjournment  motion.  Still  I
 will  read  it  to  the  House.  The  motion
 seems  to  be  a  long  statement  instead
 of  touching  the  subject  in  short.

 “The  active  and  wholly  unjusti-
 fled  support  of  the  Government
 to  the  utterly  lawless  attempt  of
 the  Mahabir  Jute  Mills  Limited,
 Sahjanwan,  in  Gorakhpur  Dis-
 trict.
 The  hon.  Member  means  the  UP.

 Government.
 Shri  s.  L.  Saksena:  About  labour.
 Mr.  Speaker:  .  Everything  is  here  in

 the  Centre;  there  is  labour,  there  .  is
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 जज...  कपिल  the  “factory  now
 ~eatter.six  months  of  utterly  Dlegal

 and  deliberate  lock-out  by  recruit-
 ing  black-legs  after  wrongfully  dis-
 missing  almost  all  its  labour  force
 numbering  over  one  thousand

 Ido  not  think  I  need  read  it  further.
 It  makes  various  statements  of  facts

 “That  this  House  agrees  with
 the  allocation  of  time  proposed
 by  the  Business  Advisory  Com-
 mittee  In  regard  to  the  Govern-
 ment  legislative  and  other  busi-
 neag  ag  announced  by  the  Deputy-
 Speaker  on  the  26th  July,  1955."

 In  this  respect  also,  I  believe  there
 {a  either  a  misapprehension  or  a  not
 proper  apprehension  of  facts,  The
 House  knows  that  it  has  to  put  through
 a  certain  amount  of  business  and
 therefore  it  becomes  necessary,  taking
 into  consideration  the  overall  picture
 of  business  as  also  the  needs  of  the
 individual  pieces  of  legislation  or
 motions,  to  consider  as  to  what  would
 be  the  best  and  fair  allocation  of  time.
 For  this  purpose,  a  Business  Advisory
 Committee  was  constituted.  The  com-

 which,  I  may  mention,  is  many  times
 a  compromise  conclusion  on  the  side  of
 giving  more  time,—not  of  curtailing
 time,—and  the  conclusions  are  all
 unanimous,  That  has  been  the  practice
 till  now.  Every  effort  is  made  to  see
 that  there  is  unanimity  on  the  point  of
 allocation  of  time,  because  the  com-
 mittee  is  very  keen  to  see  that  the
 Members’  legitimate  right  of  making

 has  a  right  to  move  any  amendment

 of  con-
 vention,  if  business  is  to  be  put  through
 and  if  the  Parliament  is  to  function

 amendments  as  they  like,  and
 considering  the  possibility,  a  rule
 was  also  framed  that  an  individual
 speech  should  not  be  of  more
 than  five  minutes  and  the  dis-

 cussion  should  not  continue  for  more
 than  half  an  hour—rule  37.  Here  the
 amendments  moved  or  sought  to  be
 moved  by  Mr.  Kamath  who  is  followed
 by  another  Member—he  too  per-
 haps  tables  his  amendments  for  the
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 first  time—are  advocating  extension
 of  time.  I  am  just  stating  the  practical
 difficulties,  The  hon.  Member  is  entitled
 perfectly  to  urge  whatever  point  he  likes
 and  is  within  his  legal  rights  in
 moving  the  amendments.  I  am
 Tepeating  this  so  that  he  need
 not  think  that  there  is  going  to
 be  any  curtailment  of  the  right

 of  a  Member  to  move  an  amend-
 ment.  The  matter  stands  on  prac-
 tical  considerations.  The  allocation  of
 time  has  to  take  into  consideration  the
 entire  business  so  far  as  possible  and
 the  relative  importance;  the  committee
 have  made  allocations  in  this  manner.
 The  hon.  Member  wants  extensions,  It
 is  in  the  hands  of  the  House  now  to
 extend  or  not  to  extend;  but  I  am  try-
 ing  to  give  the  background  as  to  how
 the  committee  was  formed,  why  it  was
 formed  and  what  is  its  objective.  And
 last  but  not  the  least,  I  am  suggesting
 to  the  House  that  we  are  the  first  Par-
 liament  and  we  are  therefore  trying
 to  establish  certain  conventions  which
 we  will  be  following  continuously.  Of
 course,  We  may  err  and  if  we  err,  we
 shall  be  correcting  ourselves  and  we
 shall  be  changing  also.  But  let  some
 kind  of  conventions  be  formed  and  let
 motions  of  this  type,  amendments  of
 this  type,  not  be  brought  in  the  way  it
 has  been  done.  For  the  third  time  I
 repeat,  I  do  not  dispute  the  right.  It
 is  a  help  to  create  a  convention  just
 as  in  the  matter  of  Appropriation  Bills.
 We  concede  the  right  of  a  Member  to
 make  a  speech  on  the  Appropriation
 Bill.  But,  we  have  adopted  a  conven-
 tion,  which  is  now  firm,  that  nobody
 gets  up  and  an  Appropriation  Bill  is
 put  through  in  two  minutes  or  one
 minute.  Similarly,  in  this  case  also,  I
 would  like  hon.  Members  to  take  into
 consideration  all  these  points  of  view.

 There  is  one  further  aspect  which  I
 may  mention,  If  a  business  is  taken
 up  and  it  is  felt  in  the  House  that
 more  time  is  required,  the  time  is
 extended  by  taking  the  consersus  of
 epinion  in  the  House.  There  is  also  the
 other  experience  in  the  Bill  which  was
 put  through—the  Tariff  (Amendment)
 Bill.  The  Committee's  allocation  was
 about  three  hours  and  the  matter  was
 disposed  of  within  l)  hours,  That

 would  also  show  as  to  how  this  Com-
 mittee  is  functioning.  It  is  not  the
 idea  to  muzzle  anybody;  the  idea  is  to
 help  to  put  through  the  business  of  the
 House.  I  remember  in  the  last  session
 also,  on  a  certain  measure—I  do  not
 remember  what  measure  it  was—with
 a  view  to  attain  unanimity,  a  certain
 perlod  of  5  hours  was  agreed  to;  but
 the  Bill  collapsed  in  two  hours—there
 was  nothing  further  about  it—it  col-
 lapsed  in  the  sense  that  the  time  in-
 sisted  on  was  not  made  use  of.  All
 this  is  done  because  we  want  to  create
 a  kind  of  convention  whereby  the
 Members  formally  and  informally  meet
 and  agree  to  a  programme  and  willing-
 ly  allow  their  rights  to  be  curtailed  if
 it  comes  to  that.  That  is  the  back-
 ground,  I  shall  now  put  the  motion......

 Shri  Kamath  (Hoshangabad):  Sir,
 with  great  deference  to  the  judg-
 ment....

 Mr.  Speaker:  He  can  move  his
 amendment.  His  time  is  five  minutes.

 Shri  Kamath:  I  beg  to  move:

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “subject  to  the  following  modifi-
 cations  that—

 (a)  ‘5  brs.’  instead  of  ‘3  hrs.’  be
 allotted  to  Indian  Coinage  (Amend-
 ment)  Bill,

 (b)  ्  hrs.’  instead  of  ‘3  hrs.’  be
 allotted  to  Abducted  Persons.  (Re-
 covery  and  Restoration)  Continu-
 ance  Bill.

 (c)  ‘5  hrs."  instead  of  ‘3  hrs.’  be
 allotted  to  Spirituous  Preparations
 (Inter-State  Trade  and  Commerce)
 Control  Bill.

 (a)  “15  hrs."  instead  of  ‘l0  hrs.’
 be  allotted  to  Code  of  Civil  Proce-
 dure  (Amendment)  Bill,  (Motion
 for  reference  to  Select  Committee).

 (९)  "15  hrs.’  instead  of  ‘l0  hrs.’
 be  allotted  to  Citizenship  Bill,
 (Motion  for  reference  to  Select
 Committee).

 (f)  ‘40  brs.’  instead  of  ‘25  hrs.’



 8699  Allocation  of  Time  Order  28  JULY  4955  Allocation  of  Time  Order  8700

 (Shri  Kamath]
 be  allotted  to  Companies  Bill,  (for
 General  Discussion  only),  and

 (g)  ‘20  hrs.’  Instead  of  “10  brs.’
 be  allotted  to  discussion  on  the  Re-
 ports  of  the  Commissioner  for  Sche-
 duled  Castes  and  Scheduled  Tribes
 for  the  years  ending  3lst  December,
 953  and  3ist  December,  1954."

 With  great  deference  to  the  judg-
 ment  and  wisdom  of  the  all-parties
 Business  Advisory  Committee  over
 which  you  yourself  preside,...

 Mr.  Speaker:  I  may  tell  him  that  at
 this  meeting  I  did  not  preside.  Some-
 times  I  preside:  not  always,

 Shri  Kamath:  [I  did  not  say  you  pre-
 sided  at  this  meeting.  I  submit  that  in
 certain  circumstances  the  Committee
 may  not  be  regarded  as  infallible  in
 its  decisions  and  I  may,  in  all  humill-
 ty,  say  that  this  ig  one  of  those  situa-
 tions.  However,  after  the  last  part  of
 your  observations  wherein  you  sald
 that  the  time  schedule  for  any  Bill  be-
 fore  the  House  can  always  be  extend-
 ¢d  with  the  consensus,  or  unanimous
 or  majority  opinion  of  the  House,  I
 concede  that  much  of  the  raison  d'etre
 for  this  amendment  no  longer  exists.
 Yet,  I  would  suggest  that  so  far  at
 least,  as  these  two  Bills  are  concern-
 ed—they  are  very  important  in  my
 humble  judgment—the  Citizenship
 Bill  and  the  Companies  Bill,—in
 my  estimation  they  deserve  much
 more  time  than  hag  been  allotted  to
 them  by  the  Business  Advisory  Com-
 mittee.  In  the  last  Parllament,  |
 remember,  there  was  no  such  time
 schedule  fixed  beforehand  for  tne
 consideration  of  Bills,  The  usual
 weapon  in  the  armoury  of  the  House
 and  you  too,  was,  if  a  speech  was
 Insufferably  dull  or  irrelevant  or
 repetitive,  to  call  the  Member  to
 order  —and  the  supreme  weapon  of
 moving  for  closure  which  you,  in  your
 judgment  and  wisdom,  did  not  always
 accept,  sufficed  for  regulating  the  con-
 alderation  of  Bills  and  debates  in  Par-
 liament.  [  may  also,  if  the  House  will
 pardon  me,  a  personal  reminiscence  re-
 eall  that  in  September,  952  when  I

 observed  from  the  gallery  the  House

 speeches  of  Members  as  is  now  the
 case  here.  Yesterday,  for  the  first  time,
 I  found  that  speeches  on  Bills  were
 restricted  to  5  or  20  minutes,  which
 was  not  the  case  in  the  last  Parlia-
 ment.  It  is,  may  I  say,  rather  impro-
 per  to  impose  restrictions  on  Members
 who  have  got  something  to  contribute
 to  the  debate  on  any  measure  before
 the  House.  If  Members’  time  are  res-
 tricted  and  if  they  are  told  before-
 hand  that  they  will  have  to  confine
 their  observations  to  5  minutes,  their
 contribution  in  certain  cases  may  not
 be  as  effective  as  it  might  otherwise
 be.  I,  therefore,  suggest  that  in  the
 first  place,  this  time-limit  on  speeches
 that  is  being  observed  nowadays  in
 this  Parliament  should  go,  and  the
 debate  should  be  regulated  as  was  used
 to  be  done  in  the  last  Parliament.  You
 used  to  do  it  and  the  Deputy-Speaker
 used  to  do  it  very  well  in  the  last
 Parliament.  I  do  not  see  any  reason
 why  that  practice  should  not  be  follow-
 ed  in  this  Parliament  as  well.  I,  do
 not  wish  to  take  any  more  time  of  the
 House,  but,  I  wish  to  suggest  that,
 in  the  first  place,  this  time-limit  on
 Members’  speeches  on  Bills  before  the
 House,—this  rule  or  convention—should
 be  done  away  with.  Every  motion  of
 the  Business  Advisory  Committee,—
 every  motion  like  this  containing  2
 time-schedule  for  the  entire  legislative
 work—should  like  any  other  motion  be
 brought  before  the  House  for  discus-
 sion,  and  approval  with  or  without
 change.  I  really  grant  that  the  House
 may  not  always  amend  the  motion.
 There  may  be  certain  situations,  how-
 ever  when  such  change  may  be  neces-
 sary.

 this  particular  case,  I  do  not  in-
 changes  suggested  with

 the  Bills.  But,  certainly
 I  would  like  the  House  to  consider  ear-
 nestly  my  amendments  so  far  as  the
 Citizenship  Bill  and  the  Companies  Bill
 are  concerned.  [have  suggested  that  for
 the  Citizenship  Bill  the  time  may  be
 extended  from  0  to  5  hours  and  for
 the  Companies  Bill  from  25  to  40
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 hours.  May  I,  in  the  end,  also  state
 that  I  did  a  bit  of  arithmetic?  The
 total  number  of  hours  allotted  to  the
 various  Bills  comes  to  90.  On  an  arith-
 metical  computation,  it  works  out  to
 ३8  working  days  at  the  rate  of  5  bours
 a  day.  The  House  according  to  the
 ealendar  is  going  to  sit  for  49  or  50
 days,  Again  on  some  Saturdays  the
 House  will  sit  and  as  the  House  is
 aware,  the  sittings  are  sometimes  ex-
 tended  beyond  evening,  until  nightfall
 or  even  till  midnight  as  happened  in
 the  last  Parliament  more  than  once.  I
 do  not  know  if  this  Parliament  has  ex-
 perienced  that.  But  we  had  dinners

 outside  on  the  lawns  at  night.
 Shri  5.  S.  More  (Sholapur):  We  have

 mo  experience  of  that  dinner  here.

 Shri  Kamath:  But  we  had.  I  am
 sorry  for  you.

 Mr.  Speaker:  He  can  proceed.
 Shri  Kamath:  Is  that  bell  intended

 for  Shri  More  or  for  me?

 Mr,  Speaker:  For  Shri  Kamath.

 Shri  Kamath:  My  suggestion  for  ex-
 tension  of  time  would  mean  an  increase
 of  only  about  4  days.  Still  we  will
 have  another  28  days  for  the  other
 legislative  business  of  the  Government.
 And  considering  that  the  House  has
 always  sat  in  accordance  with  your
 instructions,  longer  in  the  day  and  also
 on  Saturdays  sometimes,  I  do  not  see
 any  reason  why  this  amendment  as  a
 whole  should  not  be  accepted,  or  at
 least  this  part  of  the  amendment  re-
 lating  to  the  Citizenship  Bill  and  the
 Companies  Bill.  I  commend  this  am-
 endment  for  the  acceptance  of  the
 House.

 Mr,  Speaker:  The  améudment  is  now
 before  the  House.

 Shri  M.  A.  Ayyangar  (Tirupati):  All
 that  Shri  Kamath  has  not  asked  is  that
 God  may  extend  the  period  of  a  day
 from  24  to  30  hours.  He  has  further
 Zone  into  the  fundamentals.  Under
 the  rules  there  is  a  Business  Advisory
 Committee.  It  is  too  late  for  him  if  be
 goes  back  to  the  Noah's  Are  period.  It
 might  have  been  so  in  952  when  he

 was  here.  This  Business  Advisory
 Committee  had  not  been  appointed.
 Rules  had  not  been  framed.  By  way
 of  amendment  it  is  not  open  to  him
 to  question  the  rules  themselves.  There-
 fore,  he  must  abide  by  the  rules.  80.
 when  once  the  Business  Advisory  Com-
 mittee  goes  into  this  matter  and  decides
 that  so  much  time  should  be  allotted
 for  a  particular  Bill,  it  becomes  neces-
 sary  to  restrict,  to  impose  a  time-limit
 on  speeches.  But  we  never  insisted
 that  20  minutes  should  be  stuck  to.  As
 a  matter  of  fact,  yesterday  though  five
 hours  had  been  allotted  for  the  Indus-
 trial  Finance  Corporation  Bill,  after
 five  or  six  speeches—of  course,  no  hon.
 Member’s  speech  ought  to  be  criticised;
 all  are  hon.  Members,  they  have  spoken
 exceedingly  well—they  only  went  on
 emphasizing  what  others  had  already
 said,  at  least  many  of  them.  That  gave
 added  emphasis  to  the  proceedings.
 Under  these  circumstances,  to  say  that
 we  are  curtailing  the  freedom  of  speech
 is  wrong.  As  a  matter  of  fact,  though
 he  said  that  20  minutes  are  allowed
 by  the  Speaker,  I  allowed  35  minutes
 in  one  case  and  40  minutes  in  another
 ease  and  so  on,  Nobody  ever  com-
 plained,  and  the  debate  was  83  full  as
 could  be  ordinarily  expected.

 The  Business  Advisory  Committee  is
 fully  representative  of  all  parties,  and
 even  others  had  been  invited.  I  was
 presiding  in  your  absence,  Sir  and  I
 had  made  it  clear  to  every  hon.  Mem-
 ber  who  was  a  party  to  the  proceedings
 there  that  it  was  open  to  him  to  sug-
 gest  a  limit  and  that  if  others  also
 agreed  with  the  reasonableness  of  the
 demand,  I  was  willing  to  go  as  far  as
 they  liked.  And  I  imposed  a  condition
 that  it  was  obligatory  on  them  to  stand
 by  what  they  did.  There  was  unani-
 mity  with  respect  to  this.  I  do  not
 think  any  hon.  Member  who  was  there
 representing  any  party  or  group  would
 ever  say  that  we  wanted  to  hustle
 either  there  or  here.  I  am  sure  hon.
 Members  will  not  keep  quiet  but  utilise
 the  ten  minutes  allotted  to  them;  let
 each  one  of  them  who  was  a  party
 stand  up  here  and  support  it,  Other-
 wise,  there  is  no  meaning  in  being
 members  of  the  Business  Advisory
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 That  is  what  is  happening  in  the  House.
 Therefore,  to  say  that  the  rest  of  the

 that  the  second  stage  may  be  conclud-
 ed  in  the  interval  or  recess  is
 wrong.  His  suggestion  has  no  legs  to
 stand  upon.

 Sofaras  the  Citizenship  Billig  con-
 cerned,  the  Minister  for  Parliamen-
 tary  Affairs  originally  suggested  that
 5  hours  may  be  allotted.  That  was
 on  the  footing  that  al]  the  stages  of

 a
 of  the  importance  of  the  Bill  we  sug-
 gested—and  there  was  unanimity  of
 opinion—that  this  Bill  might  be  refer-
 red  to  a  Select  Committee,  in  which
 case  i5  hours  would  be  a  waste  of
 time  of  the  House  for  Select  Com-
 mittee  reference  only.  At  that  stage
 we  thought  ten  hours  would  be  enough.
 प्र  =  Fy

 here  till  5  pat,  and  very  often  we

 Committees  come  at  8-30  and  go  after
 six.

 Shri  M.  A.  Ayyangar;  Yes,  we
 have  Committee  meetings,  and  in  be-
 tween  there  is  work.  At  4  O'Clock  I
 have  got  a  committee  today.  I  know
 how  many  hours  you,  Sir,  work.  My
 hon.  friend  has  come  in  only  just  now.

 Shri  Kamath:  [  was  here  long
 enough.

 Shri  M.  A.  Ayyangar:  He  might
 have  been.  It  is  idle  to  contend  that
 we  should  automatically  go  on  extend-
 ing  the  time  from  4  to  5  hours,
 from  5  to  6  hours  and  so  on,  and  put
 in  an  amendment.  I  would  only  urge
 upon  every  Member  of  this  House
 that  there  is  no  intention  to  hustle,  and
 neither  the  hon.  Speaker  nor  I  have
 ever  hustled,  We  have  been  anxious
 togetas  complete  anopinion  as  pos-
 sible-and  give  as  much  opportunity  of
 debate  88  possible  to  every  section  of
 the  House  and  every  individual  so
 long  as  he  does  not  repeat  himself.
 I  would  respectfully  urge  the  House
 not  to  change  even  a  comma  in  the
 motion,  and  not  to  accept  even  a  single amendment  of  the  hon.  Member.

 Shri  Asoka  Mehta  (Bhandara)-:
 Even  before  the  Deputy-Speaker
 made  a  pointed  reference  to  me......

 Shri  M.  A,  Ayyangar:  No.  no.  I  only
 turned  to  you.

 Shri  Asoka  Mehta:.....I  was  going
 to  speak  on  the  subject.  He
 made  a  pointed  reference  to  me
 because  I  happen  to  represent  my
 party  in  the  Business  Advisory  Com-
 mittee.  You  were  good  enough  to  in-
 vite  my  friend  ang  colleague,  Shri-
 mati  Sucheta  Kripalani,  to  that  Com-
 mittee.  We  have  been  functioning  in
 that  committee  for  a  long  time  and
 I  am  ‘happy  to  endorse  everything
 that  you  have  sald  about  the  way  in
 which  that  committee  functions,  and
 we  have  found  that  while  you  have
 very  often  given  us  valuable  guidance,
 we  have  been  equally  happy  when,  In
 your  absence,  the  Deputy-Speaker  has
 been  in  the  Chair  also.
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 As  far  as  the  last  meeting  of  the
 Business  Advisory  Committee  was
 concerned,  all  the  decisions  were  taken
 by  consultation  and  by  complete
 agreement.  Unfortunately,  full  de-
 tails  are  not  given  here  as  the  Depu-
 ty-Speaker  pointed  out.  Twentyfive
 hours  allotted  for  the  Companies  Bill
 are  only  for  the  first  stage,  for  general
 discussion.  There  also,  the  Deputy-
 Speaker  pointed  out  that  if  there  was
 a  question  oé  door  or  ceiling,  it  might
 be  extended  even  to  30  hours.  The
 total  time  that  the  Government  them-
 selves  had  suggested  was  90  hours,  but
 we  felt  that  it  would  be  too  early  at
 this  time  to  decide  how  much  time
 should  be  allotted  to  clause  by  clause
 discussion.  In  the  course  of  the  gene-
 ral  discussion  it  might  emerge  as  to
 what  are  the  clauses  to  which  spe-
 cial  attention  should  be  given  and
 accordingly  future  programme  could
 be  drawn  up.

 Likewise,  some  of  us  are  very  anxious
 that  other  questions  of  policy  should
 be  taken  up.  We  had  a_  discussion
 whether  more  time  should  be  given
 to  Bills  or  whether  we  should  divide
 our  time  between  discussion  of  Bills
 and  issues  of  policy.  You  will  recol-
 lect  that  some  time  back  we  had  a
 discussion  on  economic  policy  which
 was  very  useful.  At  that  time,  you
 yourself  had  said  that  only  the  indus-
 trial  policy  might  be  taken  ur  when
 and  agricultural  policy  might  be  taken
 up  at  some  later  time.  There  are  a
 number  of  other  questions  which
 some  of  us  have  brought  up  and  time
 has  to  be  found  for  this  kind  of  policy
 discussion  also.  All  these  things  are
 entered  in  the  minutes.  Unfortu-
 nately,  the  minutes  are  not  made
 available  to  all  the  Members.  I  do
 not  know  if  a  convention  cannot  be
 created  by  which  they  could  be  dis-
 tributed  to  all  the  Members  sothat
 they  would  know  what  we  are  dis-
 cussing  inside  the  Business  Advisory
 Committee.  As  far  as  my  hon,  friend
 Shri  Kamath  is  concerned,  well,
 it  is  a  question  of  considering
 the  wisdom  of  the  new  Parlia-
 ment  in  the  light  of  the  wisdom
 of  the  old  Parliament.  I  am  not  com-

 petent  to  go  into  that  matter,  because
 I  had  not  the  privilege  of  sharing
 the  wisdom  of  the  old  Parliament.
 But  it  is  my  fault  that  as  a  represen-
 tative  of  the  party  I  should  not  have
 sat  down  with  him  and  explained  to
 him  the  conventions  on  which  we  have
 been  working.  I  apologise  to  you  for
 not  having  fulfilled  my  _  responsibili-
 ties,  At  the  same  time,  I  would  ap-
 peal  to  my  valued  colleague  Shri
 Kamath  not  to  press  his  amendment,
 and  I  can  assure  him  that  in  future—
 as  we  have  always  done  in  the  past
 also—before  we  attend  the  Business
 Advisory  Committee  meeting,  we  would
 be  normally  consulting  our  colleagues
 in  Parliament,  because  we  do  not  go
 there  and  put  forward  our  individual
 opinions.  But  this  time,  the  meeting
 was  held—and  I  was  very  happy  it
 was  held—on  the  very  first  day  when
 Parllament  assembled,  and  for  various
 reasons  into  which  I  need  not  go,  it
 was  not  possible  for  ug  to  consult  all
 our  colleagues.  But  if  there  is  any
 blame  to  be  attached,  the  blame
 should  be  attached  to  me  only.

 I  would,  therefore,  request  Shri
 Kamath  to  withdraw  his  amendment,
 and  I  would  also  request  you,  gir,  not
 to  consider  this  as  a  kind  of  any
 breach  of  convention  on  the  part  of
 Shri  Kamath.  If  anything  has  been
 done,  which  should  not  have  been
 done,  it  is  because  I  failed  to  fulfil

 my  responsibility.
 Shri  A.  हू,  Gopalan  (Cannanore):

 I  do  not  want  to  speak  much.  I  also
 think  that  it  is  necessary  that  we
 have  to  respect  the  decisions  of  the
 Business  Advisory  Committeee.  If,  on
 the  other  hand,  this  new  procedure
 that  has  come  up  today  is  accepted
 and  there  are  going  to  t=  amend-
 ments  to  the  decisions  of  the  Business
 Advisory  Committee,  then  there  is  no
 need  to  have  a  Business  Advisory
 Committee  at  all.  If  the  Business
 Advisory  Committee  is  going  to  dis-
 cuss  something  first,  and  later  on
 Members  belonging  to  the  different
 parties  and  groups  are  also  going  to
 bring  forward  amendments  like  the
 Present  one,  then  we  shall  have  to
 consider  the  question  whether  there
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 group,  as  far  as
 are  concerned;  one  may  like  to  have
 more  time  for  one  subject,  and  another
 may  like  to  have  more  time  for  an-
 other,  But  we  adjust  ourselves  there,
 rs  that  only  the  thing  that  is  generally
 agreeable  is  put  forward  here.  So,

 I  feel  that  whatever  difficulties  may
 be  there,  the  decisions  or  recommen-
 dations  of  the  Business  Advisory
 Committee  must  be  placed  here,  and
 as  a  convention  they  must  be  accepted.

 If  any  change  in  the  constitution  of
 the  Business  Advisory  Committee  or
 any  such  thing  is  to  be  made,  then
 certainly  Shri  Kamath  can  make  his
 representation  to  see  that  the  practice
 of  individual  Members  bringing  for-
 ward  amendments  to  the  recommenda-
 tions  of  the  Business  Advisory  Com-
 mittee  is  allowed.  But  if  that  is  done,
 then  I  fee]  the  Business  Advisory  Com-
 mittee’s  function  itself  will  come  to  a
 close.  If,  however,  we  want  the  Busi-
 ness  Advisory  Committee  to  function,
 and  if  we  think  that  it  is  better  to
 have  some  decisions,  then  I  feel  that
 Shri  Kamath's  amendment  should  not
 be  accepted.

 tee  ठाक?  बाख  भार्गव  :  श्री  कामत  साहब
 की  तकरार  को  खुल  कर  मुझे  कोई  ताज्जुब  नहीं

 हुआ दे  i  उस  वक्‍त  जब  यह  िजिनेस
 एडवाइजरी  कमेटी  बनी  थी  हमार॑  दिलों  मेँ
 यह  खयाल  आया  था  कि  |  बड़ी  लम्बी  चौड़ी
 तकरीरों करने वाल हैँ, करने  वाले  हैँ,  ऑर  जिन में  से  माँ

 भी  एक  हूं,  उन  का  क्या  बनेगा  मेर  लायक
 दस्त  क्योंकि  यं  आये  हैँ  बॉर  उन  क॑  दिल
 में भी  बढी.  खयाल हैं,  ऑर  इसी  प्वाइंट आफ
 व्यू, को  ले  कर  उन्होंने  ह  विमानों पेश  की
 हँ।  लोकल  माँ  उन  से  अर्ज  करना  चाहता

 हूं  कि  माँ  ने  भी  डिप्टी  स्पीकर  व  स्पीकर
 साहब  की  एडसेंस  और  बार  इस  कमेटी
 पर  प्रिज़ाइड  किया  हैँ  ऑर  माँ  ने  वहां  पर  कई
 कानूनों  के  लिए  ज्यादा  टाइम  बने  के  लिए  कहा
 भी  हैं,  क्योंकि  माँ  जानता हूं  कमीं मॉं  भी

 दन  मेम्बरों  में  से  हूं  जो  कि  लम्बी  चाडी
 'लकरीरं  करते  हैँ  1  लोकन  माँ.  अर्ज  करना
 चाहता  हूं  फक  हमार  जो  कुटज  आज  मौजूद
 ¢  वे  हाउस  आफ  कामंस  से  डिफरेंट  नहीं
 हैं  1  हमार  बल्ज  के  मुताबिक  हर  एक  मेम्बर
 को  आख्तयार हैँ हक हैँ  कि  अगर  वह  चाहे ता  किसी
 भी  बिल  पर  कितना  ही  बाल  सकता  हैं  7  रूल
 भी  यह  हैँ  र  इस  से  पडॉफिरॉंट  नहीं  हैं।
 लेकिन  माँ अदब से अर्ज करता ह से  अर्ज  करता  [  कि  अब
 कर्ज  का  सवाल  नहीं  हूँ  अब  तो  सवाल  यह  हैं
 फक  जितना  टाइम  विजिलेंस  एडवाइजरी
 कमेटी  ने  मुकर  किया  हूँ  हमें  उस  के  मुताबिक
 एडजस्ट  करना  होगा।  अब  वह  जमाना  नहीं
 हैं फक  लॉग  आठ  आठ  घंट॑  बाल  लिया कर
 बह  जाना  चला  गया  हैं  अब  हम  आठ  आठ

 घंट॑  बोल  नहीं  सकते  हैँ  ।  एक  जमाना  था
 जब  पक मेर  जैसा  एक  अदने  से  अदना
 मॉम्बर जब फाइनेंस जब  फाइनेंस  बिल  पेश  हुआ  करता  था
 एक  दो  घंट॑  बोल  लिया करता  था।  यह  जो
 बिजनेस  एडवाइजरी  कमेटी  अब  बनाईं  गई

 हैं_  उस  में  सब  बाटियाँ के नुमाइंदं के  नुमाइंदा  माँजा
 हैं।  उन  सब  की  राय  का  सुन  कर  यह
 कमेटी  चकता  मुकर  करती  हँ।  इस  रास्ते
 जब  यह  कमेटी  सार॑  हाउस  की  एक  रितप्रिजें-
 टी टिव  कमेटी  हें ऑर  जिन  फसलों पर  यह
 पहुंचती  हँ  उन  में  मजीद  तरमीम  पेश  करने
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 की  या  उन  को  फटाफट  करने  की  कोई
 गुंजाइश नहीं  हैँ  ।  माँ  मानता  &  कि  पबाजिनँस
 एडवाइजरी  कमेटी  में  हाउस  के  तमाम  मिम्बर

 मौजूद  नहीं  हैँ,  लेकिन  दर  एक  पार्टी  के

 नुमाइंदे  हँ  आर  मॉम्बर्ज  को  हक  बासिल  हैँ  फक
 वह  उस  के  फसलों  के  अन्दर  एरेंजमेंट  ले
 शाये  लेकिन  इस  तरह  की  एरेंजमेंट  कि

 जिस  के  अन्दर  हर  एक  बिल  के  वास्ते  आर  ज्यादा
 वक्‍त  मांगा  गया  हैं  माँ  समझता  हां  वाजिब
 नहीं  ढँक  1  अगर  कोई  खास  बिल  हो  जिस
 को  अन्दर  कोई  मिम्बर  यह  फील  करता  हो  कि
 इस  के  लिए  आर  ज्यादा  वक्‍त  मिलना  चाहिये
 ओर  इस  पर आँर  बहस  होनी  चाहिये  तो  हम
 ने  हाउस  में  दिखा  हैं  फॉर  कई  मर्तबा  दिखा
 हैं  कि  जनाब  की  तरफ  से  या  डिप्टी  स्पीकर
 साहब  की  तरफ  से  या  जो  कोई  भी  इस
 क्सी  पर  बैठा  छुआ  होता  हैं  उस  की  तरफ

 से  इस  बात  की  इजाजत  द॑  दी  जाती  हैं  1  इस
 जिजिनंस  एडवाइजरी  कमेटी  क॑  होते  दए  भी
 जनाब  ने,  डिप्टी  स्पीकर  साहब  ने,  माँ  ने,

 ज्षव  माँ  चेयर  में  था  या  किसी  मारने  जो  उस
 वक्‍त  चेयर  माँ  था,  मुकरा  वक्‍त  से  ज्यादा
 बात  पया हैं।  ह,  जो  यह  कहा  गया  हैँ
 कि  मज्जा लग  होता  हैं  eee

 श्री  कामत  iJ  माँ  ने  मर्ज्जलग  का  लाज
 झल् तेमाल  नहीं  किया  |

 बीत  ढाक टर  दास  भार्गव  :  जब  यहां  पर
 हाउस  में मज्जालिग  होता  हैँ  तां  ब्रोटस्ट  भी
 किया  जाता  दें  ऑर  कहा  जाता  हैँ  फक  हम
 ज्यादा  बोलना  चाहत॑  हूँ  t

 अब  जब  कि  बह  कमेटी  बनी  हँ  तो  यही
 नहीं  हैँ  कि  इस  के  मैम्बर्स  को  ही  बुलाया
 जाता  हँ  लकन  खास  ख़ास  मौकों  पर  ढ्यूसर
 अश खास को  भी  बुलाया  जाता  हैँ  ।  जनाबंवाला,
 माँ  कांगेस  पार्टी  का  एक  मेम्बर हूं.  ऑर  माँ
 चाहता  हूं  कि  हमारी  पार्टी  की  पॉलिसियाँ
 ल्यादा से से  ज़्यादा  आगे  बढ़ी ।  ॉ  अच्छा

 कानून  जल्द  से  जल्द  पास  हाँ  लोकल कई  बार

 फंसे  माँग  आये  हैं.  जब  कि  माँ  ने  खुद  कई
 जिलो ंके  बार माँ में  ज्यादा वक्‍त  तलब  किया
 हैं।  लोकल  अगर  हम  हर  एक  मौके  पर  जॉ
 हर  एक  बिल  के  बार  में  इस  तरह  से  एमेंडमेट
 लाने  लगें  तो  इस  कमेटी  का  क्या  फायदा

 Shri  Kamath:  Only  for  two  Bills.

 बॉडी  ठाकर  दास  भार्गव  i  ऑर  हम  किसी
 तरह  से  भी  अपने  आप  को  एडजस्ट  नहीं  कर
 सकेंगे  i  जनाबे वाला,  इस  तरह  से  हर  बिल
 के  बार॑  में  एमॉंडमेंट्स  लाना  मेर  विचार  मेँ
 वाजिब  नहीं  हें  ।  हम  ने  देखा  हैं  जनाब  ने
 या  डिप्टी  स्पीकर  साहब  ने  या  माँ  ने  जब  माँ
 चेयर  में  था  अगर  कोई  मिम्बर  ज्यादा  वक्‍त
 लेना  चाहता  था  जार  रेवरंट  बोलता  था,  कोई
 नई  बातें  कहता  था,  पिटीशन  नहीं  करता
 था  तो  फंसे  मौकों  पर  उस  को  काफी  'समय
 तक  बदलने  की  इजाजत  दी  जाती  रही  हैँ
 हालाकि  स्पीच  करने  का  टाइम  भी  मिम्बर
 साहिबान  की  मर्जी  से  ही  फिक्स  किया  जाता
 था।  फंसे  हालात  माँ  किसी  ने  ज्यादा  टाइम
 बने  के  लिए  आबर्जक्ट  नहीं  किया  t

 इस  वास्ते  माँ  कामत  साहब  से  कहूंगा
 फक  अब  जब  कि  सारी  पोजीशन  एक्सप्रेस  कर
 दी  गई  हैं  आर  सारी  चीज  उन  के  सामने
 आ  गई  हैँ,  वे  अपनी  एमेंडमेंट्स  को  वापस
 ल ेलें  ऑर  जो  हाउस  के  नये  जमाने  माँ
 कनवैंशन  हो  चुकी  हैँ  उस  को  नहीँ  मान  लेना
 चाहिये  ।

 Shri  Jaipal  Singh  (Ranchi  West—
 Reserved—Sch.  Tribes):  While  I  ful-
 ly  endorse  the  recommendationa......

 Mr,  Speaker:  Order,  order.  We  have
 exhausted  already  half  an  hour,  or  per
 haps  five  minutes  more  than  that.  The
 only  course  Is......

 Shri  Jaipal  Singh:  May  I  seek  a
 clarification  in  view  of  what  you  have
 said?  I  fully  endorse  the  recommen-
 dations  of  the  Business  Advisory  Com-
 mittee.  I  myseif  have  been  a  member
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 [Shri  Jaipal  Singh]
 of  it  now  and  previously  also.  But
 there  is  something  which  you  have
 said;  although  I  agree  with  it,  I  feel
 that  the  House  must  reserve  the  right
 to  make  comments  on  the  recommen-
 dations  of  the  Business  Advisory  Com-
 mittee  when  there  have  been  lapses  in
 that  Committee.

 You  will  remember  that  the  Minis-
 ter  of  Parliamentary  Affairs  lapsed
 very  badly  last  year  over  this  ques-
 tlon  of  providing  time  for  a  discussion
 on  ths  Report  of  the  Commissioner  for
 Scheduled  Castes  and  Scheduled
 Tribes.  This  year......

 Mr,  Speaker:  Order,  order.  He  is
 going  into  past  history  which  will  not
 be  relevant  to

 Poy
 discussion  of  the

 present  motion/’  I  have  already  stated
 that  every  Member  has  a  right—it  is
 not  the  intention  to  deprive  anyone  of
 that  right—but  there  are  ways  and
 ways  of  exercising  the  right.  I  am  just
 throwing  a  suggestion;  if  any  Member
 feely  dissatisfied  over  the  allocation  of
 time  by  the  Business  Advisory  Com-
 mittee,  the  better  course,  to  my  mind,
 would  be  not  to  table  an  amendment
 to  the  motion  but  to  represent  the
 matter  to  the  leader  of  his  own  party
 who  was  there  in  the  Business  Advi-
 sory  Committee.  He  could  then  ex-
 plain  to  him  the  reasons  as  to  why  a
 particular  time  was  fixed  up,  and  the
 matter  is  always  open  for  discussion.
 I,  therefore,  advisedly  said  that  even
 in  this  House  when  some  time  was  al-
 located  and  it  was  felt  that  some  more
 time  was  necessary,  the  result  of  the
 adoption  of  this  motion  being  that  it
 becomes  the  allocation  order  of  the
 House,  it  becomes  necessary  to  take
 the  sense  of  the  House,  and  the  House
 can  revise  its  view  on  a  further  re-
 presentation  or  a  further  examination
 of  the  situation  as  it  arises  from  time
 to  time,  That  Js  the  proper  remedy,
 and  not  moving  amendments  and  all
 that.  That  is  the  whole  clarification
 which  f  would  like  to  make.

 ८
 Shri  Kamath:  May  I  seek  a  clarifi-

 cation  as  to  whether  those  Members

 the  meeting  of  the  Business  Advisory

 are  specially  invited,  and  if  any  parti-
 cular  Member  says  that  he  is  interest-
 ed  in  respect  cf  a  particular  Bill  or  a
 particular  subject,  the  question  of  in-
 viting  him  to  remain  present  at  the
 time  of  the  consideration  will  be  taken
 into  consideration  by  the  Business  Ad-
 visory  Committee.  The  hon.  Member
 will  realise  one  thing,  that  when  we
 meet  in  committees,  we  do  not  repre-
 sent  parties;  we  function  as  a  whole
 House  and  we  do  what,  we  think,  is
 the  best  in  the  interest  of  the  entire
 House.  Absolute  insistence  on  a  Mem
 ber's  right  might  lead  to  absolute  waste
 of  time;  that  also  is  a  thing  to  be

 rie
 So  all  these  things  are  looked

 Shri  Kamath:  May  I  say  that  this
 discussion,  with  the  assurances  and
 fresh  information  given,  has  cleared
 the  air  and  served  the  purpose  which
 I  intended?  I,  therefore,  do  not  want
 to  press  my  amendment.  I  ask  for
 leave  of  the  House  to  withdraw  my
 amendment,

 The  amendment  was,  by  leave,
 withdrawn,

 Mr,  Speaker:  Now,  I  come  to  the
 other  amendment.

 Shri  Dabhi  (Kaira  North):  I  have
 not  moved  my  amendment.

 Mr.  Speaker:  I  only  want  to  know
 whether  he  wishes  to  move  his  move-
 ment,

 Shri  Dabhi;  That  is  what  I  say
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 move  my  amendment.  But  one  thing
 {  would  mention.  The  hon.  the  Deputy-
 Speaker  himself  suggested  that  we
 should  send  in  amendments.

 Shri  M.  A.  Ayyangar:  Does  he  say
 that  I  suggested  amendments  should
 be  moved?

 Mr.  Speaker:  Let  there  be  no  dis-
 cussion  on  that  point  now.  What  the
 Deputy-Speaker  said  is  reported  in  the
 proceedings  of  the  House,  and  every-
 body  knows  what  it  is.

 The  question  is:

 “That  this  House  agrees  with
 the  allocation  of  time  proposed  by
 the  Business  Advisory  Committee
 in  regard  to  the  Government  legis-
 lative  and  other  business,  as  an-
 nounced  by  the  Deputy-Speaker  on
 the  26th  July,  1955.”

 The  motion  was  adopted.
 Mr.  Speaker:  So  this  becomes  the

 allocation  of  time  order  of  the  House.

 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 With  your  permission,  I  would  like  to
 announce  the  priority  of  business  also.

 I  wish  to  inform  the  House  that  Gov-
 ernment  intend  to  take  up  legislative
 business,  for  which  the  Business  Ad-
 visory  Committee  has  recommended
 allocation  of  time,  in  the  following
 order:—

 l.  Further  consideration  of  the
 Industrial  and  State  Financial
 Corporations  (Amendment)
 Bill;

 2.  Indian  Coinage  (Amendment)
 Bill;

 3.  Lang  Customs  (Amendment)
 Bill;

 4,  Spirituous  Preparations  (Inter-
 State  Trade  and  Commerce)
 Control  Bill;
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 5.  Prisoners  (Attendance  in
 Courts)  Bill;

 6.  Delhi  Joint  Water  and  Sewage
 Board  (Amendment)  Bill;

 7.  Code  of  Civil  Procedure
 (Amendment)  Bill;

 8.  Durgah  Khawaja  Saheb  Bill;
 a  State  Bank  of  India  (Amend-

 ment)  Bill;  and
 10.  Industrial  Disputes  (Appellate

 Tribunal)  Amendment  Bill,

 Shri  Kamath  (Hoshangabad):  May
 I  request  you  to  direct  that  the.
 Minutes  of  every  meeting  of  the  Busi-
 ness  Advisory  Committee  be  circulat-
 ed  to  the  Members  of  the  House?

 Shri  8,  8.  More  (Sholapur):  May
 I  request  that  the  present  schedule
 be  circulated  to  the  Members  with  the
 timing?

 Mr,  Speaker;  The  present  order  of
 priority,  as  stated  by  the  hon,  Minis-
 ter  of  Parliamentary  Affairs,  will  be
 elrculated  for  the  information  of  the
 Members.  As  regards  the  other  re-
 quest  of  Shri  Kamath,  I  am  afraid  it
 is  very  difficult  to  accept  it.  The  con-
 clusions  are  there  and  the  Minutes
 are  circulated  to  the  Members,  and
 the  Members  representing  the  sections
 of  the  House  can  always  communicate
 their  contents  to  all  Members.

 INDUSTRIAL  AND  STATE  FINAN-
 CIAL  CORPORATIONS  (AMEND-

 MENT)  BILL
 Mr,  Speaker:  The  House  will  now

 Proceed  with  clause  by  clause  con-
 sideration  of  the  Bill  further  to  amend
 the  Industrial  Finance  Corporation
 Act,  1948,  and  the  State  Financial
 Corporations  Act,  95l,
 (Mr.  Deputy-Spraker  in  the  Chair}

 Clauses  2  to  6.
 Clauser  2  to  6  were  added  to  the

 Bill.
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 Clause  7.—  (Amendment  of  section
 10,  Act  XV  of  1948).

 Shri  N.  B.  Chowdhury  (Ghatal):  I
 beg  to  move:

 In  page  2,  line  7  for  “A  chair-
 man”  substitute  “A  whole-time
 chairman”,

 The  object  of  this  amendment  is  to
 conform  to  the  recommendation  of
 the  Enquiry  Committee,  There,  it
 has  been  observed:

 “We  suggest  that  the  Corpora-
 tion  should  have  a  whole-time
 paid  chairman  to  be  appointed  by
 Government,  Such  a  chairman
 will  have  more  direct  touch  with
 Government  and  better  acquain-
 tance  with  Government  policy  and
 will  be  responsible  both  to  the
 Government  and  to  the  board....
 The  position  of  the  chairman
 will,  in  that  event,  be  analogous
 to  that  of  the  Governor  of  the  Re-
 serve  Bank”,

 We  are  entrusting  the  Chairman  with
 wide  powers.  Therefore,  it  is  neces-
 gary  that  in  view  of  the  additional
 powers  that  are  now  being  given  and
 also  in  view  of  the  experience  we
 bave  about  the  working  of  the  Indus-
 trial  Finance  Corporation,  the  Chair.
 man  should  be  a  whole-time  paid
 official,  Although  we  require  that
 @uch  an  official  should  have  the  ex-
 perience  of  production  and  other
 necessary  qualifications,  the  person
 should  be  a  person  of  high  integrity
 and  should  always  keep  a  close  watch
 over  the  affairs  of  this  Corporation,
 I  think  that  the  work  of  the  chair-
 man  should  be  the  work  of  a  whole
 time  official  and  not  simply  a  part-

 man”  substitute  “A  whole-time
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 (Amendment)  Bill

 Shri  Asoka  Mehta  (Bhandara):
 There  are  more  amendments  to  this
 clause,  before  the  Minister  replies.

 Mr.  Deputy-Speaker:  I  wanted  to
 ask  him  to  refer  to  other  amendments
 also,  but  by  that  time  the  hon,  Minis-
 ter  would  dispose  of  this  amendment
 and  hereafter  I  will  call  upon  to  move
 the  other  amendments.  In  future  I
 shall  ask  all  the  amendments  relating
 to  a  particular  clause  to  be  moved
 and  discusseq  before  the  Minister
 replies.

 Shri  A.  C.  Guha:  Let  the  other
 amendments  also  be  moved  now  and
 I  will  reply  afterwards.

 Shrimati  Sucheta  Kripalani  (New
 Delhi):  I  beg  to  move:

 (l)  In  page  2,  for  line  12,  substi-
 tute:

 “(ial)  for  the  existing  proviso,
 the  following  shall  be  substitut-
 ed,  namely:—

 ‘Provided  that  a  concern  in
 which  a  Director  of  the  In-
 dustrial  Finance  Corporation
 is  a  Managing  Director  or  a
 Director/Partner/  Shareholder

 in  the  Managing  Agency  con-
 cern  shall  not  be  eligible  for
 loan’.”

 (2)  “In  page  2,  line  10,  add  at
 the  end:

 “of  whom  one  or  more  shall
 be  economists,  chartered  accoun-
 tants  and  managerial  experts”,

 My  second  amendment  is  a  very
 simple  one  and  I  do  not  think  I
 need  explain  much.  We  find  that
 most  of  the  members  of  the  Board  are
 business  people.  We  woulq  therefore
 like  some  economists  to  be  there  who
 are  capable  of  taking  an  overall
 view  of  the  economic  needs  of  the
 country  and  helping  the  Committee
 in  the  proper  distribution  of  the  in-
 dustries  and  in  selecting  the  right  in-
 dustries  for  development.  Some  of
 the  members  of  the  Enquiry  Com-
 mittee  felt  that  it  is  necessary  to  keep
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 the  finances  and  accounts  in  proper
 order  and  for  this  purpose  we  should
 have  a  chartered  accountant  on  the
 Board,  combined  with  managerial  ex-
 perience.  I  do  not  think  I  need  speak
 more  on  that,

 On  the  other  amendment  too  I
 need  not  say  much  because  [  have
 already  spoken  about  it  yesterday.
 The  whole  trouble  arose  from  a  sus-
 picion  that  the  directors  of  the  I.F.C.
 were  giving  loans  to  concerns  in  which
 they  were  interested.  The  furore  in
 the  Parliament  was  on  that  account.

 As  far  as  I  can  gauge  the  general  pub-
 lic  opinion,  I  think  the  general  pub-
 lic  as  well  as  the  House  would  feel
 assured  if  such  a  rule,  as  suggested
 by  the  Committee,  were  incorporated
 here,  namely,  that  the  directors  can-
 not  give  loans  to  their  own  companies.
 The  argument  brought  in  by  the
 Government  is  that  if  they  do  sot
 permit  the  directors  or  rather  if  they
 debar  the  directors  of  the  I.F.C.
 from  giving  any  loans  to  their  own
 companies,  they  will  not  get  proper
 people  on  the  Board  of  the  I.F.C.  I
 think  this  argument  is  very  unchari-
 table  to  the  business  people  of  India.
 I  am  sure  there  are  industrialists,
 business  people,  economists,  etc.,  in
 India  who  are  patriotic  enough  to
 serve  on  such  a  Board  for  the  better-
 ment  of  the  country  itself.  Suppose
 some  director  wants  to  help  his  com-
 pany,  then  he  can  very  well  resign  and
 somebody  else  can  come  in  his  place.
 There  ि  I  am  sure  ough  talent
 available  in  the  country,  I  also  un-
 derstand  that  in  the  Company  Law
 they  are  going  to  provide  for  some
 such  arrangement.  If  they  do  so,
 I  do  not  see  why  there  should  be
 any  reason  fcr  not  making  such  8
 provision  in  this  Act.  I  would  there-
 fore,  urge  upon  the  Governmé.:t  to
 accept  this  amendment.

 Mr.  Deputy-Speaker:  Amendments
 moved:

 In  page  2,  for  line  12,  substitute:

 (i)  “(iii)  for  the  existing  pro-
 viso  the  following  shall  be  substi-
 tuted,  namely—

 (Amendment)  Bill
 ‘Provided  that  a  concern  in

 which  a  Director  of  the  Indus-
 trial  Finance  Corporation  is  a

 Managing  Director  or  a  Director
 Partner/Shareholder  in  the
 Managing  Agency  concern  shall
 not  be  eligible  for  loan’.”

 (2)  In  page  2,  line  10,  add  at
 the  end:

 “of  whom  one  or  more  shall
 be  economists,  chartered  accoun-
 tants  and  managerial  experts”,

 Shri  A.  C.  Guha:  Let  me  first  deal
 with  Shri  Chowdhury’s  amendment.
 Yesterday  I  stated  that  we  delibera-
 tely  did  not  put  in  the  word  ‘whole-
 time’  because  it  may  not  be  neces-
 sary  for  the  volume  of  the  work  that
 The  Corporation  may  get,  to  have
 a  whole-time  chairman,  but  the  pro-
 vision  is  there  that  it  may  be  whole-
 time  or  part-time,  I  have  also  stat-
 ed  that  for  the  present  at  least  we
 are  going  to  have  a  whole-time  chair-
 man,  and  he  will  be  a  sort  of  an
 official  chairman  from  the  side  of
 Government.  We  do  not  #ह  that
 this  obligatory  or  compulsory  clause
 for  having  a  whole-time  chairman,
 should  be  put  in  here  irrespective  of
 the  volume  of  work  that  the  Corpora-
 tion  may  have  in  the  future.  I  think
 the  hands  of  the  Government  should
 be  kept  free  to  decide  it  according  to
 the  volume  of  the  business  that  may
 be  there.  I  hope  this  amendment  will
 not  be  pressed  before  the  House,  and  I
 cannot  accept  the  amendment.

 As  for  the  amendment  for  having
 chartered  accountants,  economists,
 and  managerial  experts,  at  present
 Government  have  got  four  directora
 on  the  Board.  of  which  one  comes
 as  a  labour  representative.  Previously,
 Shri  Khandubhai  Desai  was  the
 director  and  now  Shri  Ambekar,  the
 LN.T.U.C.  President,  is  a  director  of
 the  Corporation,  representing  labour
 and  nominated  by  the  Government.  Of
 the  remaining  three  directors,  two  are,
 as  a  rule,  from  the  Finance,  and  the
 Commerce  and  Industry  Mnunistries.
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 I  do  not  think  it  will  be  proper  to  put
 a  definite  category  there  compulsorily
 The  Government  should  have  free
 choice  and  for  one  director,  that  is,  to
 be  nominated  by  the  Government,  they
 will  always  see  that  the  right  person
 ig  nominated  and  they  would  not  leave
 out  of  consideration  economists  or
 chartered  accountants,  We  shall  try
 to  put  some  economist  or  professor
 whenever  the  Board  is  to  be  reconsti-
 tuted,  I  hope  the  chairman  of  the
 Enquiry  Committee  will  not  press  her
 provision  in  the  Bill,  I  may  also  tell  the
 House  that  when  I  appeared  before
 the  Committee,  |  think  [  myself  sug-
 gested  something  like  that,  but  now
 I.  feel  that  that  would  be  administra-
 tively  putting  some  difficult  conditions
 for  the  Government,  It  should  be
 left  open  to  the  Government  to  select
 the  right  type  of  person.  Simply  be-
 cause  one  man  is  an  economist  or  a
 chartered  accountant,  it  woulg  not
 give  any  special  assurance,  unless  the
 man  is  of  the  right  sort  of  man,  We
 would  like  to  keep  the  choice  of  the
 Government  somewhat  free  in  this
 respect,

 As  for  the  other  amendment,  re-
 gardimg  putting  a  ban  on  the  direc-
 tors  of  the  Corporation  for  getting
 a  loan  from  the  Corporation,  yester-
 day  I  mentioned  that  during  1954,
 out  of  so  many  applications  sanction-
 ed,  only  three  concerns,  with  which
 some  directors  of  the  Corporation
 were  connected,  got  any  accommoda-
 tion,  of  these  two  are  co-operative
 societies  and  the  director  of  the  Cor-
 peration,  connected  with  these  co-

 operative  societies,  has  got  only  a
 nominal  interest  in  them;  the  other
 is  the  chairman  of  a  loanee  company,
 and  I  presume  he  fs  a  director  pn  be-
 half  of  some  Co-operative  Society—most
 probably  co-operative  societies,  but

 I  am  not  very  sure—and  is  a  Member

 Shrimatj  Sucheta  Kripalani:  I  have
 ot  spoken  of  co-operative  societies

 (Amendment)  Bill

 at  all,  Here  I  want  that  the  manag-
 ing  agents  should  only  be  debarred.

 Shri  A.  C.  Guha:  In  regard  to  con-
 cerns  having  a  managing  agent  or
 managing  director,  working  ag  2
 director  of  the  Corporation,  no  loan
 has  been  given  during  this  year  after
 the  publication  of  this  report  and  of
 the  resolution  of  the  Government,

 Shrimati  Sucheta  Kripalani:  If  it  is
 a  fact,  then  why  not  provide  so  in
 the  law?

 Shri  A.  C.  Guha:  No.  Providing  that
 in  the  law  means  a  complete  ban  not
 existing  even  under  the  Banking  Com-
 panies  Act,  And  the  difficulty  is  this—
 Shri  Asoka  Mehta  also  suggested  that
 this  Corporation  should  have  more
 business  and  should  not  be  so  stiff  in
 distributing  or  sanctioning  loans,  etc.
 There  have  been  several  suggestions
 to  that  effect  yesterday.  Again,  if
 we  put  some  more  restrictions,  which
 are  harder  and  stricter  than  those
 prevailing  now  even  in  commercial
 banks,  then  it  would  limit  the  scope
 of  the  Corporation  to  a  very  restrict-
 ed  sphere.  [  hope  this  restriction
 would  not  be  pressed.  I  can  give  this
 ‘assurance  that  the  restrictions  that
 we  had  already  put  on  loans  for  any
 concerns  with  which  the  directors  of
 this  Corporation  might  be  connected,
 would  serve  ag  a  sufficient  check,  The
 Chairman  of  the  Enquiry  Committee
 will  recall  certain  managing  agency
 firms  in  which  a  particular  person  had
 an  interest  of  two  annag  or  two  pice
 in  a  rupee.  That  does  not  mean  that
 that  gentleman  has  not  got  enough
 interest  in  those  concerns.  So  one  may
 bypass  this  prov’sion  suggested  by
 the  movers  of  this  amendment  by
 substituting  some  benamidars  in  the
 partnership  or  in  the  managing  agency
 and  keeping  his  own  name  outside  the
 list  of  partners  in  a  managing  agency
 firm,  This  will  not  give  any  sure
 guarantee  for  preventing  this  kind  of
 cases,  which  the  Chairman  of  the
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 Enquiry  Committee  had  in  her  mind.
 One  should  only  depend  on  the  vigi-
 lance  of  the  other  directors  of  the  Cor-
 poration  and  the  Government.  I
 can  assure  her  that  the  Government
 is  quite  alive  to  this  matter  and  we
 shall  see  that  no  abuse  of  this  nature
 is  indulged  in  future.  I  also  share
 the  feeling  that  the  directors  of  the
 Corporation  were  taking  undue  ad-
 vantage  of  their  directorship  in  the
 Corporation  but  as  I  saiq  yesterday
 except  in  one  case,  the  combined  in-
 terest  of  all  the  other  directors  of
 the  Corporation  in  the  loanee  company
 is  only  just  l  per  cent.  That  should
 not  be  a  very  big  amount.  But  it
 is  not  necessary  to  put  a  complete
 ban  on  these  categories  of  people—a
 ban  which  #s  not  prevailing  even  in
 the  Banking  Companies  Act.  I  +here-
 fore,  hope  that  they  will  not  press
 their  amendments  and  I  can  give
 them  this  assurance  that  Government
 will  keep  a  close  eye  on  these  so  that
 this  kind  of  thing  may  not  happen
 again,

 Mr  Deputy-Speaker:  I  will  put
 these  amendments  to  the  vote  of  ‘he
 House.

 Dr,  Jaisoorya  (Medak):  Is  there  no
 debate  on  these?

 Mr,  Deputy-Speaker:  Before  the
 Minister  gets  up,  they  must  have
 asked.  I  looked  round  and  found
 only  the  hon,  Minister  on  his  legs.
 I  have  no  objection.  If  any  new
 points  are  raised  the  hon.  Minister  will
 have  an  opportunity  to  explain  them
 also.

 Dr.  Jaisoorya:  I  have  one  point  and
 that  is  with  regard  to  the  first
 amendment—a  whole-time  chairman
 ora  part-time  chairman.  I  noticed
 that  from  yesterday  the  hon,  Munister
 has  been  in  two  minds  himself  about
 it.

 Mr.  Deputy-Speaker:  Someone  was
 suggesting  that  there  ought  to  be  no
 whole-time  chairman;  there  must  be
 enly  a  part-time  chairman.  I  think
 i!  was  Shri  Tulsidas,  In  between
 the  two,  the  Minister  seems  to  be
 oscillating.

 Dr.  Jaisoorya:  Crushed  to  pieces.
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 (Amendment)  Bill

 Sir,  I  wanted  to  make  only  one
 point.  If  my  memory  is  correct,  in
 the  previous  set-up  the  mamaging  direc-
 tor  was  the  king-pin  round  whom
 everything  revolved.  Now,  we  have
 Temoved  the  managing  director  and
 made  the  chairman  the  most  impor-
 tant  person.  If  this  is  not  to  be  a  half-
 penny-two  penny  concern,  and  if  we
 have  trangactions  running  to  many
 crores,  it  seems  to  me  rather  penny-
 wise  and  pound-foolish  not  to  have  a
 full-time  chairman  when  a  lot  of  res-
 ponsibilities  has  been  put  upon  him,
 I  am  not  ina  position  to  under-
 stand  what  the  exact  objection  is,  If
 your  big  enterprise  will  not  have
 enough  work,  shut  it  down,  You  have
 to  create  more  work  by  proper  work.

 Mr.  Deputy-Speaker:  May  we  know
 the  intention  of  the  hon.  Minister?

 Shri  A.  C.  Guha:  We  are  going  to
 appoint  a  whole-time  chairman.  Only
 we  want  to  keep  it  open  to  the  Gov-
 ernment  to  appoint  a  whole-time  man;
 if  there  is  not  sufficient  work,  then,
 they  may  also  put  a  part-time  man.
 But  we  are  going  to  appoint  a  whole-
 time  man  almost  as  soon  as  this  Bill
 is  passed,

 Mr.  Deputy-Speaker;  May  I  ask
 hon.  Minister  one  question?  I  find
 some  announcement  in  the  papers
 this  morning.  Is  it  intended  that  a
 Secretary  cr  a  Joint  Secretary  of  a
 Ministry,  if  appointed  to  this  post,
 should  do  both  this  work  and  the

 work  in  the  Ministry?
 Shri  A.  C.  Guha:  No,  Sir.  But  I  do

 not  want  to  make  any  commitment.
 Mr,  Deputy-Speaker:  The  House  is

 entitled  to  know,
 Shri  A.  C.  Guha:  There  has  been  no

 finality  about  it.  But  whoever  may
 be  appointed,  he  will  have  no  con-
 nection  with  the  Finance  Ministry  or
 any  other  Ministry  of  the  Govern-
 ment.

 Mr.  Deputy-Speaker:  Likewise,  if
 a  businessman  is  appointed,  will  he
 have  one  foot  ‘n  the  business  and
 another  in  this?

 Shri  A.  C.  Guha:  7  do  not  think
 there  would  be  any  such  position.
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 the  whole  show  himself.  Now,  we
 want  proper  responsibility  to  be  plac-
 ed  upon  the  chairman;  It  will  be
 unfair  to  place  such  heavy  respon-
 sibilities  upon  a  part-time  chairman.
 We  should  not  be  too  niggardly.  We
 must  create  enough  work  and  make
 him  fully  responsible,

 Shri  A,  co.  Guha:  He  will  be  fully
 responsible  to  the  Corporation  and  he
 will  be  the  chief  executive  officer,  The
 general  manager  will  be  under  him,
 Government  will  surely  see  what  is
 the  best  for  the  Corporation  and  as
 I  have  said  there  is  no  ban  for  a
 whole-time  chairman  being  appointed.

 Mr,  Deputy-Speaker:  The  House
 would  like  to  know  this,  Is  it  a
 «atter  of  economy  for  the  Govern-
 ment  or  the  Finance  Ministry?

 Shri  A.  0,  Guha:  There  was  a
 managing  director  getting  Rs.  3,000
 or  so.  Now  there  wil  be  a  general
 manager  and  a  whole-time  chairman.
 So,  the  overhead  charges  are  likely
 to  increase  but  if  the  volume  of  bust.
 Bess  does  not  justify  two  whole-time
 men,  then  Government  may  decide

 Financial  Corporations  $724
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 not  to  put  a  whole-time  chairman.
 But  it  is  the  intention  of  the  Govern-
 ment  to  appoint  a  whole-time  chair-
 man  who  will  have  nothing  to  do
 except  attending  to  the  work  of  this
 Corporation,

 Mr.  Deputy-Speaker:  In  which  case,
 Government  will  only  change  the
 names—there  will  be  a  general
 manager  jin  place  of  the  managing
 director.

 Shri  A.C,  Guha:  No,  Sir.  The
 managing  director  has  very  large
 statutory  authority  under  the  Act
 but  here  the  general  manager  will
 have  no  such  authority.  Under  the
 Act,  the  manalng  director  wag  the
 chairman  of  the  executive  committee,
 But  here  he  will  be  a  mere  official  of
 the  Corporation—not  even  a  director
 of  the  Corporation  nor  a  member  of
 the  central  committee.

 Dr.  Jaisoorya:  May  I  ask  if  he  Is
 a  full-time  man  or  a  part-time  man:
 how  does  the  pay  vary?

 Shri  A.  C.  Guha:  At  any  time  if
 it  is  decided  that  the  Corporation
 does  not  require  a  whole-time  chair
 man,  then  we  may  do  ag  what  we
 have  been  doing  at  present.  The  Fin-
 ancial  Commissioner  of  the  Railways  is
 now  acting  as  the  chairman  but  he  does
 not  get  anything  from  the  Corpora-
 tion.  So,  if  at  any  time  it  is  decided
 to  have  a  Joint  Secretary  or  a  Secretary
 of  the  Government  as  the  part-time
 chairman,  he  will  not  get  anything
 from  the  Corporation;  he  will  get  his
 pay  from  the  Government.  It  és  just
 &  measure  of  economy  for  the  Cor-
 poration.  I¢  is  the  responsibility  of
 the  Government  to  give  a  minimum
 amount  of  dividend  to  the  shareholder
 every  year.  Every  year  a  certain
 amount  is  being  given  by  the  Gov-
 amment  to  the  Corporation,  I  think
 it  should  be  the  concern  of  this  House
 to  see  that  the  Corporation  is  run  as
 economically  as  possible...

 Dr.  Jaisoorya:  And  as  efficiently
 as  possible,  I  hope.



 वि्ेडडुर

 Shri  A.  C.  Guha:  Without  effciency,
 there  cannot  be  any  economy,

 iG  (imserbsrom  #  )

 Dr.  ‘Jaisoorya:  We  ‘did  not’  have  it
 last’  time

 Shri  Mohania]  Saksena  (Lucknow
 Distt.-cum-Bara  ‘Banki  Distt.)  Sir
 the’  House  would’  like  to  know  what
 the  present  decision  of  the  ‘Govern
 ment  is.'Is  it»  going  to  appoint  a
 whole-time  ‘chairman  for  this?  Does
 the  hon:  Minister  ‘visualise  that  at  any
 stage  ‘one  of  the  Joint  Secretaries  of
 the  Ministry  will  be:a  part-time  chair.
 man,-which  means  that  he,  as  chair.
 man  of  that  Corporation,’  may  be
 making  some  recommendation  to  the
 Ministry  -and  as  Joint’  Secretary  '  he
 will  accepting  that?

 Shri  A.C,  Guha:  ,  At  least.  holf  a.
 dozen  times  I.  have.  mentioned  .  that
 it  .is  the  intention  of  the  Government
 to  appoint  .  a.  whole-time  chairman
 immediately  the  Bill  is..passed,...‘There:
 is  no  question  about  the  intention  of.
 the  Government  baisab  nf  bits

 Shri’  Mohanlal  Saksena!  Is  he  going to’  ह.  dtie  “of:  the  Joint  Secretaries?
 Shei..A;.€;  Gaba:  He  will  be!  in  sole

 charge  of  the  Corporation.  He  will
 have.no.ether  duty  except  doing  the
 work.of  the,  Corporation

 Shri  Mohanlal  Saksena;  Will  he
 have  some  status  in  the  Mimistry  as
 Joint  Sécretary?  Ther  are  other,
 government  institutions  where  .  Joint
 Secretaries  are  acting  as  chairmen,

 Mr.”  Deputy-Speaker  The  hon
 Minister  has  said  that  he  will  be  a
 whole-time’  servant,  in  which  case  he aye

 dépiitation:'  cae
 sueelion  aid  |  aheuetsq  oof  aateryetio

 is.  sent  on  deputation  he  will  have  ‘noth-
 ing  -to.;o  om,  the  ‘Government  side  for’
 that  period;  At  present  we  have  got
 an,  official  from,  the:  Reserve  Bank  “to
 act,as,  General  Manager.  The  ‘Reserve

 poration:  te  act  as’  General  Manager.
 He,  does  2not.gét  amy  pay  from’ the
 172  LSD.—2.

 Industrial.gnd  State  s'28  JULY  1985  ‘Finaneial.  Corpdrations::  8726,
 (Amendment)  Bill

 Reserve  Bank  and  Hd  doe?  not  domhy
 work;  in  the  bank.  He,  is  simply  attend-,
 ing  to  the  business  of  the.  Corporation,
 and  getting  his  pay  from  the  Corpora-
 ee

 Shri  Mohanlal  Saksena:  Subsequent
 ly  when  it  Is  found  that  the  work
 is  not  sufficient  for  him,  the  Minister.
 I  wnderstard.  “has  said  that  a  Joint
 Secretary  may  be  asked  to  work  for
 two  or  three  hours,  Even  in  that
 case  “Y  would  like  to  point  out  that  it
 would  ‘not  be  ‘a’  satisfattory  ‘arrange-
 ment  because  if  he  is  an  officer  in  the
 Ministry  “as  ‘Joint  “Secrétaty  ‘and’  as”
 chairman  ‘of  the  Corporation  he  makes
 certain  recommendations,  I  am  sure
 the  Ministry  ‘is  likely  to  accept’  them
 because

 oh  oe,  work  of  the’  ¢hdfmmian
 should  be  supervised  independently
 ७५  the  Ministry  and  not  by  a  common
 officer  for  the  sake  of  economy.  I
 can  understand  it,isome|  officer  of  the
 Reserve:  Bank  ;acts  as  chairman,,
 But,  just.  mow  the  Minister.  .  hag.  said.
 that.a  Joint  Secretary  of  the  Ministry
 may):  be  appointed  to  work  as  .part-.
 time  chairman,  :)-That  arrangement,  Ba
 submit,  is,  not  satisfactoty  and  I  would
 like:  the  hon.,  Mimister  to  state  that
 this  will  not.,be  resorted  to  in  .  any
 case,  ह

 Shri  Tek  ©  Chand’  न-)
 Sir,  the

 at
 uirances  as  to  the  present

 tentions  0  Government  as  given
 by.  thé  hon.”  Minister  ‘are  relieving,
 but,  if  ‘these  are  the  Intentions  ‘that
 are  going  to  be,  given  effect  to  why
 not  clothe  them  in  ‘the  statute  itself? “STU  OL

 dive  tty  re  inet

 So‘far  35  the  office  of  the  chairman
 ‘this  great  “Corporation  is  concern-

 ed,’  ४८  ४95  “fo  ‘shouldar’a  very  heavy
 atid  ‘responsible  ‘burden  ‘not  only  |  in
 matters” of  ‘probity’  of  ‘conduct,  but  ‘so
 far’  as  talents)’  sc¥utiny  and”  ‘Vigil
 are  ‘¢oncerned,  ‘  hit  responsibility  ‘is
 equally  onerous.”  Therefore  जडे
 meet  “and  proper  ‘that’  ydu  ‘have’  @
 wholé‘tie’’  chairman  “and  the  {ittle
 stinting  “arid  gkitping  as  to  the  ques
 tion”  of  fils  ‘salary  and  the  ‘difference
 that  Qf  Hake’  In  the’  salary  of  ‘a
 whéletime  CHairthan  and  “a  part-time
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 {Shri  Tek  Chand)
 chairman  is  to  my  opinion  a  very
 false  economy.  Your  chairman  is
 going  to  have  a  very  weighty  voice
 in  the  matter  of  advancing  lakhs  and
 lakhs  of  rupees  to  a  particular  appli-
 cant,  It  is  hig  duty  to  examine  with
 the  utmost  thoroughness,  with  the
 utmost  care  and  with  the  utmost  vigil
 the  credentials  of  the  applicant.  His
 capacity  to  repay  the  amount,  his  in-
 capacity  or  inability  to  have  a  simMar
 joan  from  other  quarters—these  are

 very  responsible  and  weighty  con-
 siderations  that  will  need  his  closest
 attention,  Therefore,  it  is  very  pro-
 per  that  we  should  have  a  whole-
 time  chairman  and  the  question  of  the
 difference  in  the  salary  of  a  whole-
 time  chairman  vis-a-vis  a  part-time
 chairman  is  a  consideration  that
 should  be  not  at  all  germane  to  the
 issue,

 Regarding  the  other  matter  raised
 by  Shrimati  Sucheta  Kripalani  that
 no  director  of  the  company  or  bo
 director  or  manag'!ng  director  or  part-
 ner  in  an  applicant  company  should
 adorn  the  board,  I  feel  that  there  is
 a  very  great  substance  in  this  amend-
 ment,  It  is  a  good  principle  that
 lender  and  borrower  should  not  be
 one  and  the  same  person,  A  man
 who  goes  to  borrow  money  should  not
 be  in  a  position  as  borrower  to  influ-
 ence  the  judgment  of  the  lenders
 because  he  happens  to  be  one  of  thelr
 colleagues,  There  is  an  unintending
 Proneness,  an  almost  embarrassing
 inclination  to  readily  accede  to  the
 wishes  of  a  colleague  who  figures  as
 «  borrower  or  representative  of  a
 borrowing  concern.  That  proneness
 should  be  avoided;  that  tendency
 should  be  resisted,  though  it  seems
 that  it  is  extremely  embarrassing  for
 the  other  colleagues  to  put  their  foot
 down  ang  say;  “No.  Your  concern  is
 not  gomg  to  get  the  loan.”  I[  think
 {t  will  be  a  very  good,  healthy,  whole-
 some  and  clean  practice  if  such  an
 applicant  does  not  figure  among  the
 members  of  the  board.  If  he  happens
 to  be  a  man  of  that  stature  and  dis.
 tinction  who  is  a  fit  person  In  the  eye

 (Amendment)  Bill

 of  the  Government  to  be  allowed  on
 the  board  of  directors  of  the  Finance
 Corporation,  then  surely  his  stature
 outside  will  be  equally  high  so  as_  to
 enable  him  to  obtain  sufficient  loans
 and  advances  from  banks  ang  other
 sources.  I¢  should  not  be  difficult
 for  a  man  of  his  status  to  obtain  loans
 and  other  financial  assistance  from
 banks  and  other  financing  institutions.
 The  Financial  Corporation  is  not
 the  only  lending  concern  in  this  coun-
 try.  We  will  be  laying  down  a  very
 useful  convention;  a  very  useful
 tradition,  and  it  will  be  in  the  in-
 terest  of  the  Government  as  much  as
 in  the  interest  of  the  board  of  direc-
 tors,  that  no  person  should  be  able
 to  point  his  finger  of  scorn  or  finger
 ef  criticism  at  the  Corporation,  at
 the  Government  or  at  that  particular
 director,  -It  is  not  enough;  it  is  not
 satisfactory  that  such  a  person  will
 be  a  non-voting  member.  Well,  he
 may  not  vote.  This  is  not  a  matter
 that  should  be  decided  by  votes.  The
 merits  and  demerits  of  the  applica.
 tion  have  to  be  carefully  scrutinised,
 and  so  far  as  I  am  able  to  conceive,
 ordinarily,  in  all  these  matters  of
 advancing  loans  and  determining  the
 amounts  which  should  be  advanced,
 there  should  be  unanimity  rather
 than  a  matter  determined  by  votes
 especially  when  large  amounts  are

 going  to  be  advanced.  As  a  matter
 of  fact,  the  convention  ought  to  be,
 if  there  is  one  objecting  member  to
 the  advance,  the  advance  ought  not
 to  be  given,  The  nation’s  treasures
 are  not  going  to  be  frittered  away
 in  that  manner.  Therefore,  it  is
 not  sufficient  that  he  it  going  to  be  a
 non-voting  member.  I  think  his
 silence  will  be  sufficiently  eloquent
 otherwise  to  persuade  his  colleague
 fo  permit  the  advance  a  substantial
 amount  to  his  concern.  Moreover,
 there  is  no  dearth  of  talent;  there  is
 no  dearth  of  probity  in  this  country.
 that  if  vou  have  not  got  such  a  per-
 son  who  is  both  going  to  be  a  len.
 der  and  borrower  there  will  be  ex-
 treme  difficulty  in  manning  this

 such
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 difficulty  and  the  Government  may
 not  labour  under  any  fear  or  miscon-
 ception  that  if  this  facility  is  not
 given  there  will  be  difficulty  in  get-
 ting  suitable  persons  elected  to  man
 the  board.  Therefore,  I  am  of  the
 epinion  that  we  should  have  not  cnly
 a  whole-time  Chairman  but  that
 there  should  be  this  further  restric-
 tion  that  an  applicant  for  Joan
 should  not  be  on  the  Board.

 Shri  Tulsidas  (Mehsana  West):
 The  hon.  Minister  just  now  mention-
 ed  that  the  intention  of  the  Gov-
 ernment  is  that  it  may  be  that  the
 working  is  not  efficient  and  that  the
 Chairmar  would  be  a  person  either
 of  the  rank  of  a  Secretary  of  a  Min.s-
 try  or  any  other  person  whom  the
 Government  think  is  the  proper  per-
 gon  to  be  the  Chairman,  and  there-
 fore  the  remuneration  paid  may  not
 be  high  or  perhaps  it  may  not  be
 paid  at  all,  That  ig  a  very  good
 intention,  in  my  opinion.  But  if  the
 intention  is  to  have  an  officer  of  the
 Government  as  the  Chairman,  then  it
 would  be  preper  that  he  should  be  at
 least  there  as  a  whole-time  Chair-
 man.  Otherwise,  if  that  person  is
 one  other  than  an  officer  of  the  Gov-
 ernment,  then  he  may  not  be  a  whole-
 time  Chairman.  He  may  be  an
 honorary  Chairman  and  may  look
 after  the  concern,  but  |  personally
 feel  that  when  an  officer  is  appoint-
 ed,  then  it  is  better  that  he  belongs
 to  the  Corporation.  Otherwise,  as
 I  mentioned  yesterday,  it  would  be-
 come  a  part  and  parcel  of  the  dae-
 partment  of  the  Government  and  the
 policies  will  be  more  or  less  what
 the  policy  of  that  department  would

 be

 With  regard  to  the  other  point
 which  my  friend  Shri  Tek  Chand
 mentioned  just  now  as  regards  the
 interest  of  the  directors,  it  may  hap-
 pen  this  way.  As  you  know  ac-
 cording  to  the  constitution,  there  are
 two  directors  elected  by  the  share-
 holders.  The  elected  directors  may
 happen  to  be  shareholders,  Accord-
 ing  to  this  amendment,  a_  sharehol-

 8730
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 der  also  is  debarred  or  is  not  eligible
 to  be  a  director  of  the  Corporation,
 I  can  understand  that  nominated
 directors  of  the  Government  must
 not  be  entrusted  to  any  other  body
 in  the  Government,  but  the  other
 question  is  there.  Supposing  a  per-
 gon  is  elected  by  the  shareholders.

 Mr.  Deputy-Speaker:  I  do  not
 think  the  hon.  lady  Member  thought
 that  if  a  man  may  have  one  share

 of  Rs.  00  in  a  concern,  he  should
 be  ineligible,

 Shrimati  Sucheta  Kripalani:  That
 is  only  in  regard  to  a  managing
 agency,

 Shri  Tek  Chand:  That  is  managing
 agency,  and  not  in  the  company.

 Shri  Tulsidags:  May  I  point  out  that
 there  are  various  concerns  which  are
 public  limited  companies  and  of
 which  the  person  may  be  a  share-
 holder,  and  the  public  limited  com-
 pany  is  a  managing  agency  of  dif-
 ferent  companies.  I  may  give  un
 example.  The  Killick  Industries,
 Ltd.  today  is  a  public  limited  com-
 pany.  There  may  be  a  number  of
 shareholders  in  that  company.  That
 company  is  a  managing  agency  of
 different  other  companies.  The  per-
 son  may  be  merely  a_  shareholder,
 and  how  does  one  know  whether  he
 is  holding  a  share?  Perhaps  any
 one  in  the  House  may  also  be  a
 shareholder  in  that  company  because
 it  is  a  public  limited  company.  As
 such  T  do  not  understand  why
 he  should  be  disqualified.  I  think
 this  is  a  lacuna.

 Mr,  Deputy-Speaker:  Is  the  hon.
 Member  agreeable  to  the  rest  of  the
 amendments?,  The  principle  is  that
 the  borrower  ought  not  to  be  the
 lender.  Therefore,  it  is  not  so  much
 the  category  as  the  acceptance  of  the
 principle.  If  the  topmost  man  is  one
 who  is  also  a  director,  that  will  be
 dangerous,  leaving  alone  the  other
 shareholders.  What  was  intended  on
 this  side  of  the  House  was  that  he
 ought  not  to  hold  a_  responsible
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 {Mr.’  Deputy-Speaker)
 position  "'in’  the  Corporation,  that  is,
 one  who  has  got  a  responsible  post  in
 the  other  concern,  Then,  one  hand

 0400
 {t  to  the  other!  If  the

 ,  then  which

 ia
 ought  ६6  be  here  is  a  mat

 pruning

 Shri  Tulsidas;  As  I  said  yesterday,
 batiks  give  loans  and  they  give  money
 in,  far  ter  measure  than  the

 rporation,  It  happens  that  there
 may  be  a  number  of  concerns  in
 which  a  director  may  be  interested  as
 a,.director  ora.  shareholder  of  a
 particular  company  or  companies,  In
 fact,  I  know  in  a  particular  case  of
 this  type,  where:  the,  director  simply
 goes  out  of  the  ,board  meeting  and
 the  board  meeting  carries  on  with
 the  ‘work  ‘and’  with:  the  -deliberations
 whether  loan'is  ‘to  be  given  or  not,
 If  that®principle  ts  accepteq  that  a
 person  should  not!  take  any  part,  in
 sueh  citcumstances,  in  the  board
 Meetings,  it  will  be  good.

 Mi.  'Deputy-Speaker:  Rs,  50  lakhs
 seems  to  be  ‘the  minimum  here

 iq@tiri  Tulsidas>  |  That  is:  the  maxi

 Sak
 is  Wot  “tha  "minimum  here

 कक  क  त
 ‘Mr  'Deputy.Speaker:  Only  without

 the  consent  of  the  Government  it  is
 the:  maximiumi.  fn  fact,  there  is  no
 maximum:  at  all
 seins  ove
 «Shri,  Tulsidas;...  If,  the  Corporation

 feels  that,  it-is  in  their,  own  interests
 te:  give  this  .particular  loan  |,  because
 there  is  a  director  on  the  board  who
 has  not  taken  part  In  the  delibera-
 tiénd  fn  cuminé’té  "d“devision  with
 सिद्ध  te  ogiviti  those!  loans,  then  do
 Jou!  think  ‘that  ft  would  be°  fair  ४०
 the  company  which  ©  needs  finance,’
 that("becnuse  ‘thé  director  is  a  com.’
 mon  ‘irector  both  on  the  Corporation:
 aswell  ‘as'in  another  body,  the  com-
 pany  should’  not!  get  financial  assis.
 tance?  I’  do  not  think  that  that  {s
 the  'obitention:  If  the  Corporation
 fa!  wilihg  to’  gtve  ‘any  aasistance  that
 is  ह... ि  is  It  ‘the  idea  ‘that  he’
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 er  rc  Vhsevived
 should  not  be  given  a  loan  because
 he  is  a  common

 Mr.  एलप्रघाज फ़स्द ;.  So  far  as
 these  matters  are.  concerned—the
 competency  or  the  solvency  of  the
 concern,  the  need  of  the  concern
 ete.,  and,  the  over-riding  interests  of
 the  concern—they  are  matters  which
 have  to  be  judgea  saependently

 Shri  Tulsidas;,,  As  I  said,  nee dent  judgment  is  possibl  a
 person  who.  js  interested  js  not  pre
 sent  when  the  deliberations  are  tak

 any  particular  reason  for
 there  at,  the  time  of  the  deliberations,
 I  do  not  see  any  reason.  That  is

 Shri  A,  C.  Guha:  As  regards
 first  point  that,;a  whole-time  Chair-
 man,  ह  reqyired  .jtyis  eur  ipten

 Hae to  keep  .a  whole-time  Chairman,
 the  same  time  we  like  to  have

 our  hands  free  in  this  matter.  But
 there  may  be.  certain  .  contingencies
 when  a  compulsory  provision  of  a
 whole-time  Chairman  may  act
 adversely  for  the  Corporation.  But
 aa)dong,  a6  there.  lg.any  necessity,..we
 shall  syrely  keep  a  whole-time  Chair-
 man  and  that  Chairman  will  be  do,
 ing  nothing  except  the  work  of  the
 Corporation,.  and  he  ,  will  get  his
 remuneration  .from..the  Corporation
 only.  ..He  will,  be  the  chief  executive
 officer  responsible..for  the  work  _  of
 the  Corporation,  .But  ,  ‘still  we  fea!
 that  we  should  have  some  option  in
 gertain  contingencies  also  to  put.  a
 part-time  Chairman  1

 Mr.  Deputy-Speaker;  When  the
 Chairman,  for  instance
 a  part-time  Chairman  may  act  ia  his
 place  eek  ww  t

 Stiri  A’  1०  Gaha:  '  Suppose  X  fs  sp.
 potnted'  as  Chairman,  ‘The  «Govern
 ment  wants  to  remove  him  immediate-
 ly  misconduct,  We  ‘must  find  @
 proper  कृत,  So  we  may  ‘put  some  of
 the  Secretaries  or  fhe  Joint  Secretaries
 to  do’  the  job  तक चह  month’  or  two
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 —months,;  But«the  (position  will  be  dif-

 “ferent  -if'we  put  in  an  obligatory
 ¢@lause  ‘saying  ‘that.  we  shall  have  a
 whole-time.  Chairman..,I  think  the

 “Government  should  have  some  option
 in  this  matter.

 As  for  the  other  matter  regarding
 the  restrictions,  a  broad  question  of
 principle  is  involved.  It  is  the  inten
 tion,  as  expressed  yesterday  by  a
 number  of  Members,  that  this  Corpo-
 ration  should  have  some  expansion  of
 business  and  should  do  more  business
 and  be  helpful  to  some  young  indus-
 tries,  particularly  the  new  indus-
 tries,:  But  if  we  put  all  these  restric-
 tiens.  which  are  not  available  even  in
 the  Banking  Companies  Act  and  if
 you.-want  to,  make  this  .  Corporation
 stricter  in-sanctioning  loans,  than  the
 eommercial  banks,  then  it  is  better
 not  to,  run  ,,this  Corporation  at  all
 The  parties,cango  tothe  banking
 companies,  where  they  will  get  better
 terms.  Why  should  we  put  here  the
 restrictions.which  are  not.  fqgund  1
 the  Banking  Companies  Act?  Even
 then  I  can  imagine.  certain  positions
 where  a  designing  person  can  very
 easily  by-pass  those  restrictions,’  What-
 ever  ‘those  ‘restrictions  are,  a  designing
 person  can  easily  by-pass  those  res.
 trictions  ‘afd  get  the  money.  He  may
 not  be  the  partner;  he  may  put  the
 son  or  nephew  or  the  ‘s6n-in-law  as
 the  partner  and,he.  may,  he  keeping
 himself  aut  of  the,  sigh  these  res-
 trictions  on  paper  would  not  mean  any
 safeguard  for  the  funds  of  the  Cor-

 tion  t  will  depend  only  .on.  the
 Visttande  ee  the  board  of  rae  vie  as
 well  as  of  the  Government,  and  I

 ld  also  stiggest,  the  vigilance  |  of
 House  as  well.)  With  these  words

 I  hope  that  the  amendments  will  not
 be  pressed

 ooSbri  N..By  Chowdhury:)  As  nobody
 has  opposed  amendment  No.  l,  I  want
 that  voting  on  this  amendment  should
 be  postpofiédies  दह  eerii  2  sang  ml

 Shri  A.  Qa  Guha:  I  oppose.  the
 amendment.  "i  fave

 Shri  N,  B.  Chowdhury;  Except  the
 hon.  Minister,  no  other  Member  from
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 a  The  question,  is

 (Amendment)  Bill  8784

 aon
 section  of  the  House  has  oppos-

 Mr,  Deputy-Speaker:  The''conven
 tion.  ig  that  during  lunch  interval  .we
 do  not  order  a  division  of  the  House
 on  any  motion.  Since  there  seems
 to  be  ‘so  much  of  insistence  upon  this
 amendment,.  I  shall  put.  it  to  the
 vote  of  the  House  after  2-30.

 We  started  discussion  on  this  at
 about  12-45,  the  third  reading  must
 be  over  by  about  2-45

 An  Hon.  Member:  3  would  be  a
 round  number

 Mr,  Deputy-Speaker:  :I  will
 put  amendment  No,  2

 iH  OY  iw The  question  is  ol  {
 In,  page  a  for  line  12,  substi-

 tute—  १४  arta
 (iii)  for  the  existing  provisos

 the  following  shall  be  substitut-  |
 ed,  namely:-
 ‘Provided’  that  &  ‘concern  in

 which  a  Director  of  the  Indus-
 trial  Finance  Corporation  ds  a
 Managing  Director  or  a  Direc-"
 tor/Partner/  shareholder  in  the

 ‘Managing.  ‘Agency:  ‘concern
 shall  not  be  eligible  for  loan.’”

 ‘uy  teood  vem  bagel  ant
 ‘Those  in  favour  will.  say  ‘Aye’...

 now

 fotedead
 ,flome  Wea  Membhers  Aye...

 Mr,  Deputy-Speaker:  Those  against
 SAT  cid  gioe  pts  al

 Some  How,  Members:
 Mr,  Deputy-Speaker:  ‘It  is  difficult

 to  decide  from  the;  voice,  I  shall  put
 it,  after,  the  Junch,  interval,  a  Thad  on

 "Tn  page''2,  line’  10,  add  at  '  'the
 end—  07775  ofcea

 et  whom  one  or  .  more  shall

 perta”.  Aire  a  ea
 “"\The  “motion  ‘was’  egatived.  077



 8735  Industrial  and  State  28  JULY  955  Financial  Corporations  8736

 Clause  §—  (Insertion  of  new  section
 l0A  in  Act  XV  of  1948,  Chairman  of
 the  Board.)

 Shri  N.  8,  Chowdhury:
 move:

 In  page  2,  lines  7  and  i8.

 omit  “the  Board  with  the  ap-
 proval  of”.

 Mr.  Deputy-Speaker:
 moved:

 I  beg  to

 Amendment

 In  page  2,  lines  l7  and  18,

 omit  “the  Board  with  the  ap-
 proval  of”.

 Shri  N.  8,  Chowdhury;  Yesterday
 I  have  given  the  reasons  why  the
 words  “the  Board  with  the  approval
 of”  should  be  deleted  Nowadays  the
 need  for  putting  a  ceiling  on  personal
 income  is  being  increasingly  felt,  We
 know  that  there  are  officials  getting
 very  high  salaries  and  so  in  this
 particular  case,  |  want  that  the  salary
 and  allowances  should  be  determined
 by  the  Government  and  not  by  the
 Board,  because  the  person  who  is
 going  to  get  the  salary  and  allowances
 will  be  the  chairman  of  the  Board.
 and  it  is  likely  that  the  directors  in
 the  Board  may  be  willing  to  pay  a
 very  high  salary  to  the  chairman
 Yesterday  I  referred  to  the  Chairman
 of  the  State  Bank  also,  but  in  that
 connection  Mr,  Deshmukh,  the
 Finance  Minister,  said  that  if  the
 man  is  of  a  very  high  calibre,  ethen
 there  is  no  question  of  any  limit  to
 his  emoluments.  I  cannot  accept  that
 here,  while  even  the  poorest  of  the
 poor  are  being  asked  to  make  con-
 tributions  to  national  reconstruction,
 ete.  Therefore,  whatever  the  com-
 petence  or  the  calibre  may  be,  he
 should  not  get  more  than  a  reason
 able  amount  as  salary.  So  we  want
 that  the  Government  =  themselves
 should  fix  the  salary  and  allowances.
 This  is  very  necessary  in  view  of  the
 recent  audit  report  in  respect  of  the
 {naustrial  Finance  Corporation.  I
 have  already  referred  to  the  misuse

 (Amendment)  Bill
 of  the  travelling  allowance  rules  and
 how  they  have  exceeded  their  powers
 by  travelling  in  air-conditioned  class
 when  they  were  not  permitted  to  do
 so.  In  view  of  all  this,  it  is  very
 necessary  that  the  salary  and
 allowances  should  be  fixed  by  the
 Government  and  not  by  the  Board
 with  the  approval  of  the  Government,
 because  when  some  recommendations
 come  from  the  Board.  generally  the
 Government  would  accept  those  recom-
 mendations.  So  I  want  that  the
 words  “the  Board  with  the  approval
 of”  should  be  deleted.

 Shri  A.  C.  Guha;  It  should  be  the
 concern  of  the  Board  to  fix  the  salary
 of  the  chairman,  The  provision  is
 there  that  it  should  be  fixed  with  the
 approval  of  the  Central  Government
 and  |  think  that  is  a  sufficient  safe-
 guard  against  the  Board  fixing  anv
 abstract  salary.  I  do  not  think  there
 is  any  necessity  for  this  amendment.

 Mr.  Deputy-Speaker:  For  the  State
 Bank,  does  the  Board  fix  the  salary
 of  the  chairman?

 Shri  A.  0,  Guha:  I  think  that  ts
 the  position,  but  I  am  not  sure.  I
 think  the  Board  fixes  it  with  the  ap-
 proval  of  the  Central  Government;  I
 do  not  think  the  Board  hos  been  alto-
 gether  by-passed.

 Mr.  Deputy-Speaker:  Does  the
 Reserve  Bank  fix  the  salary  of  the
 Governor?

 Shri  A.  C,  Guha:  The  Reserve  Bank
 cannot  be  compared  to  this;  the  Re-
 serve  Bank  is  cent  per  cent  a  gov-
 ernment  body,  whereas  in  this  Cor-
 poration  60  per  cent,  of  the  share-
 ho!ders  are  private.

 Mr,  Deputy-Speaker:  The  question

 In  page  2,  lines  17  and  18,

 omit  “the  Board  with  the  .ap-
 proval  of".

 The  motion  was  negatived.
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 Mr.  Deputy-Speaker:  The  question

 “That  clause  8  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  8  was  added  to  the  Bill.

 Clause  9  was  added  to  the  Bill.

 Shri  Kamath  (Hoshangabad):  On  a
 point  of  the  Constitution,  under
 Article  100,  there  should  be  quorum
 in  the  House,  while  voting,  at  any
 rate.

 Mr,  Deputy-Speaker:  We  are  not
 being  static;  every  day  we  are  pro-
 gressing.

 Dr,  Suresh  Chandra  (Aurangabad):
 There  is  quorum  in  the  House.

 Mr,  Deputy-Speaker:  As  I  have
 said,  whenever  hon.  Members  want  a
 division,  I  will  put  it  off.  If  there  is
 unanimity,  even  then  does  the  hon.
 Member  want  me  to  put  it  off?  80
 far  as  clauses  8  and  9  are  concerned,
 there  is  nothing  against  them.

 Clause  0.—(Amendment  of  section
 12,  Act  XV  of  1948).

 Shri  N.  B.  Chowdhury:  I  beg  to
 move:

 In  page  3,  after  line  ll,  add:

 “(ii)  After  clause  (d)  of  section
 2  of  the  principal  Act,  the  fol-
 lowing  shall  be  added,  namely:—

 ‘(e)  has  not  produced  in-
 come-tax  clearance  certi-
 ficate.’"

 Section  72  of  the  principal  Act
 provides  certain  disqualifications  for
 persons  who  are  likely  to  be  direc-
 tors  of  the  Corporation.  So  many
 conditions  have  been  laid  down.
 For  instance,  no  person  shall  be  a
 director  who  is  8  salaried  official  of
 the  Corporation,  other  than  the
 Managing  Director,  who  has  at  any
 time  been  adjudged  an  _  insolvent,
 who  is  found  to  be  a  lunatic,  or  has
 been  convicted  of  an  offence,  etc.  It
 enumerates  the  disqualifications  for  a
 director.  I  want  to  add  this  condi-
 tion  after  (d)  that  anybody  who  has

 Financial  Corporations  8738
 (Amendment)  Bill

 failed  to  produce  the  Income-tax
 clearance  certificate  should  not  be
 entitled  to  be  a  director,  either  elected
 or  nominated.  Government  know
 who  are  evading  taxes.  This  point
 was  raised  in  connection  with  the
 discussion  en  the  State  Bank  Bill.
 The  Government  refused  to  accept
 one  of  our  amendments  of  this
 nature  There  was  the  Income-tax
 Investigation  Commission.  They
 asked  for  a  voluntary  disclosure.  The
 Government  made  it  a  principle  not
 to  disclose  the  name  of  any  person
 who  might  have  been  found  guilty
 of  evading  taxes  although  we  in-
 sisted  that  the  names  of  such  persons
 should  always  be  disclosed  to  the
 public  so  that  these  people  may  not
 commit  similar  offences  again.  Here
 it  is  very  necessary  that  at  least  such
 persons  who  fail  to  produce  such  a
 clearance  certificate  for  the  period  for
 which  such  payment  is  already  due,
 should  not  be  considered  eligible  for
 being  elected  or  nominated  director
 of  the  Industrial  Finance  Corpora-
 tion.  I  want  that  this  additional
 condition  should  be  put  in  so  that
 we  can  have  really  qualified  direc-
 tors,  who  are  honest  people  and  are
 not  people  who  are  likely  to  be  in-
 fluenced  by  all  sorts  of  things.

 Mr.  Deputy-Speaker:  I  doubt  as  to
 whether  this  amendment  is  in  order.
 Qualifications  come  under  section  12
 of  the  principal  Act.  All  that  is
 sought  to  be  done  by  this  amending
 Bill  is  this.  Reference  to  section  12
 comes  in  only  for  the  purpose  of
 substituting  the  word  ‘Chairman’  for
 Managing  Director  or  Deputy  Manag-
 ing  Director.  It  is  not  intended
 that  clause  2  dealing  with  disquali-
 fications  should  be  touched  in  any
 way.  If  they  want  to  introduce  a
 new  disqualification  or  amend  any
 existing  disqualification,  certainly
 hon,  Members  will  have  an  opportu-
 nity  to  introduce  disqualifications  or
 remove  disqualifications,  The  section
 is  not  touched.  The  amendment  is
 only  consequential.  Because  the
 managing  directorship  is  done  away
 with  and  a  Chairman  is  being  apoint-
 ed  under  an  eariier  clause,  for  the



 N,  B.  Chowdhury;  The  clause

 प्  some.  other,  clause  bas
 ‘Mr,  एलफुपए- विफल दहा;  This  is  only

 hight  have  said,  for  the  words
 Managing’  Director  or’  “Deputy

 Director’,  the  word  ‘Chair.
 tik”  dhaM  ‘be’  substitated!  “in  which

 “you  cannot  say,  I  am  going <add  a  tion.  “Anyway,  what
 ‘Nas  the  ‘hon:  Minister  to  say?

 jon  vam  sices  a  ७८४4  Wy  Neha
 afar  A  c.  Guha:  Apart:  fram  the

 pexsonally;]  have  sympathy  with  the
 intention,  of,  ,the,.mover,  there  are
 ote  administrative  difficulties.  Cer-
 tain,  cases  maybe  before;  the  Income-
 (tax  |Dribunalg.;  I  think;  number  of
 jtbese  caseg  I.  think  a|Jarge  |  number
 goay,  be)  before  these  tribunals  and

 woth  these,  ceses:,are  decided,  they
 won/4  have;  the  clearance  -  (certificate
 and  all,will:be  deberred.  Further  this
 has  not  been  provided  even  in  the

 @nieg,  Bill,  that  would  be  coming
 the  Hause,,  {s.  #  smal.  Bill

 got,  dealing  with  the  entire  policy  of
 rrynent,»  I  do,  not  think,  this

 pe  nt,  can  de,  accented,
 ©!  Mii!  कारफसॉफ महफलडएल!  11  question
 My  onoqid  ad)  को  vine  al”  @outhes

 wk  uP
 ctr

 ne  ba,  add.
 boba  TA)  Alter  clause!  (d)  of  section
 ifel4,  of  the,primeipal  ‘Act  the)  fol-

 vodowing  (shall  \be-ddded,  namely!!!

 ६०27
 ce

 SE”  ile
 latete  Br  Slgaranse,

 Get
 ube  ह  oval  tlie  meedarM  red
 ee  They  mation:  wos  negatived

 iMn  Députy-Speakers:  The  question
 al  है  ami  aT  1 ह
 dd  “That  tlause  0  stung

 r
 of

 ‘the  "Bult.
 me  Pert

 tnivde  gnied  ef  meaniedD  #  ban  dt
 ant  The  was

 Induatrial,and  State  2a.agULE  ‘ToS  FinancialCorporationg  ‘8740.
 (Amendment)  Bill

 Neilesywp  sli  mdtgd-  Pere  7९4  ae
 Clause  0  was  added  to  the  Bill,
 Clauses  il  to  5  were  added  to  the

 Bill.

 Clause’  6  —.(Amendment  of  ‘section
 2,  Act  XV  of.  i948).

 Shri  Asoka  Mehta:  I,  beg  to  move:

 In  page  5,  efter  ‘line:  88,  add—

 9  After  clause  (d)  of  sub-
 "section  (I)  ‘of  section  23  of  the

 “principal  Act,  the  following  shall
 be  inserted  namely:—

 pepe  +  ed
 iq  7  dd)  retaining  -as  part  of  its

 assets  participating  as  well  as

 fnixed
 aad

 iar  A)  67  pures.  $  desu?  77
 I  pointed  out  yesterday  in  the

 कए
 ८  है  ar

 the
 ४  Sra i  0  ta  070
 Finance  ‘Corporation’  ‘Is  “likely  ‘to
 hurture  ew  enterprises,  that  if  these
 new  enterprises  are  to  be  built  up  in

 time  naturally,  they  will
 8७  flourishing  ‘and  pr  and’  it
 should’  be ba  opé'  +8  the  Corporation
 to  share  in  the.  growing  prosperity)of
 the  concerns  that  it  helps  to  build

 inte
 t  that  other

 countries,  pro  ed  हवि  to
 that  effect.  In  Italy,  in  the  LRT.
 which  डि़त  on  ‘lines  similar‘té  those
 0 bed

 २८०३  hal

 lities,  there  is  already  a  provision  for
 participa  debentures,  ‘that  is,  de-
 bentiires’  "Bearing  fjterést  at  a  rising

 “the  dividends
 'which  the  companies’  concerned  “are

 6  per
 andiabove  6  per  cent.  is  utilised  for

 ‘loan  and  ‘the  loan’  is  usually  expect-
 eed  to  be  paid  back’  in’  l2  or  TS  years.
 By  that  itime,  -in  0  or  l5  years,  the
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 ists

 ed,  .We  will  get.  back  our  loan.  and
 The  entire  benefit  of  having

 established,  such.  a,  successful.  and
 prosperous  concern  will  go  to  the
 shareholders.  We  .would  like  the

 e  00
 40  to,  share  the  prosperity.

 We  would  also  like,  the  Corporation
 to  share  the  prosperity.  80  .  that  it
 would  be  possible  for  the  Corpora-
 tien.  to  have  larger;  resources  to!  help
 other  concerns.  That  would  be  possi-
 ble  if  the  Act  permits  the  Corpora-
 tion  to  go  in  for  participating  as  well
 as  mixed  debentures  wherever  it  is
 thought  ta'be  necessary  and  ‘advan-
 tageous  ‘Yesterday,  'I  tried  to  bring
 to-your  attention  the  arguments  that
 have  been  put  forward  by  the  Gov-
 ernment.  read  out  from.  the  Re-

 relic
 ‘that  ‘the  Government  have

 B  on  the  subject  and  I  also  tried
 to  reply  to  the  various  points  that
 have  been  raised  there.  I  shall  not
 wasté  your  time  by  repeating  those
 points.  I  do  not  think  the  Minister,
 in  his  ‘réply’“to"  the  debate  yester-
 day,  tried  to  go  deeply  into  the

 Jamatter.  ithe  °intentidn'"is  ‘to:  allow
 the  Corporation  to  run  on  the  linés
 on  which  it  has  been

 running
 so  far,

 that  is  a  different  fitter!”  'As’T  point-
 ed  out,  the  tempo  has  not  been
 vising.  L.éxpect!inithe’mear  -fitture
 that  the  tempo  will  rise  because  we
 are  going  to  have  substantial  indus-
 trial)  development’  and  T  hope’  ‘the
 Industrial  Finance  Corporation  will
 play  an  important  part.  ‘If  the

 me isto  rise  ‘and'if  a  large  “number
 new  und  ings  are  to  assisted
 and  helped’  to'  develop,“  provision
 should  be  made  in  Act ming  thé  ‘Corporation, on

 f
 aitable

 occasions,  to  take  advantage  ‘of  the

 prosperi
 of  the  concerns,,  it,  vhas

 elped  amendment  is  meant,  to
 give  the  Corporation  power  to  do  so

 oWhenever  a,  situation.  arises;  _:j°
 dt  तर  ot

 Mr.  Deputy-Speaker:  Amendment
 amowed:  owe  [  :eldelf  sdoes.  ide

 In
 pegs,  3  after  line  38  add—  .

 trong
 फ्  ‘Atter

 vs  }
 हि  of  sab

 ‘section  iq  ‘Of  ‘section  23  of  the

 principal  Act,  ‘the  following’  shall
 be  insérted  namely:—  ५  Mh

 '-°%  “4(dd)  retaining  as’  part  of  its
 assets  participating  as  well  as

 an  mixed  debentures”.  ene
 Shri  A.  C.  Guha:  'T  think  the’

 pose  of  the  hon..Member  is  that.  the
 corporation  should  “participate  in
 equity  capital,  is  it  not?  ae i +

 Shri  Asoka  Mehta:  Yes

 ‘Shri  A;  x  Goha!'  Under  the’  present
 Act  the  corporation  may  retain’a
 part  of  the  assets  such  as  any  stocks
 or  shares  or  ‘débentures  which

 'Sothe  to  its  possession  in  6  course
 of  its  ordinary  business,  but’there  is

 of  definite  ,bam  here;on  the  corpora:
 tion  directly  participating  in.  _  the
 company’s  share  capital,  subscribing
 té°shares  of  any  particular’  company
 or  ‘industrial  “¢oncerh.  As’  T°  ‘stated
 yesterday,  there  might  have  ‘been

 ५8१३
 reason  ,  076  |  year  or  ¢wo,  years

 ore  for  g  ,  this  ia  corpgration
 to  participate,  in  equity  capital,

 |  now  that  we  have  got  two  other
 corporations,  the  Development  Cor-
 poration  and  ‘thé:-industrial!  .Credit
 and  Investment:  Corporation,  ‘when-
 ever  there  is  any  suitable  case  they
 ‘will  partittpate’  ti  ¥quity  eapital.”  So,
 I  do  not  think  ‘there  ‘is  ‘any  urgency
 now.  for  this  corporation  to.  partici-
 pate  in  equity  .  capital.  is  .  the
 policy  of  the  Government  as  yet  to
 leave  it  simply  mo:

 LE ]
 to

 न्  व  eid  ४5  48  i
 iia  4

 es
 dotityes  ict  with’  allthe  strict  form Hes  ‘6f  “‘bahking—ft  ’  will  “have  ‘certain

 ement  ‘Of  risk  in  it,'  but  3  0
 ff  Wit  be"  ह  thing  like.  a.  bank,

 “Hot  rtitipating  in’  the  equi  pital.

 potah
 rc  vinol

 vod Shri  a,  ebta;  My,  paint, is  not
 ‘Being  ‘answered,  When,

 te advanced,  it  retains  the  , convert  jit  into,  equity  capital  ata
 future  stage  in  the  ,  be-
 comes  prosperous.  It  is  only  a  con-

 _tingent  right.  .  fore  ne  2idt  oF

 7800  Depuiy-Speaker:,  Bus,  if  it  ends
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 —Shri  “Asoka  Mehta:  ~The  loan  is
 there,  it  will  be  recovered.

 Mr.  Deputy-Speaker:  After  parti-
 cipation?

 Shri  Asoka  Mehta:  There  is  no  par-
 ticipation  at  any  stage.

 Supposing  Rs.  30  lakhs  are  given
 and  after  Rs.  0  lakhs  have  been
 repaid,  if  the  corporation  feels  that
 it  wants  to  convert  the  balance  of
 Rs,  20  lakhs  of  loan  into  equity  capital,
 it  should  be  open  to  the  corporation
 to  do  so.

 Mr,  Deputy-Speaker:  Then,  there-
 after  if  it  ends  in  a  loss,  what
 happens?

 Shri  Asoka  Mehta:  Then,  of  course,
 it  goes.

 Mr.  Deputy-Speaker:  If  any  parti-
 cular  concern  prospers,  it  also  pros-
 pers.

 Shri  Asoka  Mehta:  It  will  only  get
 the  loan  plus  the  interest.  It  will
 have  no  continued  share  in  the  pros-
 perity  of  the  concern.

 Mr.  Deputy-Speaker:  Once  it  takes
 shares,  what  happens?

 Shri  Asoka  Mehta:  Then,  it  con-
 tinues  to  share  in  the  concern.

 Mr,  Deputy-Speaker:  ‘That  is  the
 point  from  the  other  side.

 Shri  A,  Cc  Guha:  We  do  not  like
 the  capital  of  this  corporation  to  be
 locked  in  any  equity  capital.  We
 like  #  to  be  kept  as  fluid  as  possible,
 so  that  the  money  may  come  back
 and  it  may  be  re-invested  and  I  think
 the  hon,  Member  yesterday  particu-
 larly  made  a  point  that  the  Corpora-
 tion  may  give  more  loans  to  new
 ventures.  So,  it  will  be  proper  for
 the  Corporation  to  keep  its  money  fre=
 and  liquid  so  that  it  can  invest  in
 new  companies  also.

 So,  this  amendment  in  a  way  seeks
 to  change  the  character  of  the  corpo-
 ration  fundamentally  and  sw  २  stated

 yesterday  and  also  today,  Govern-
 ment  has  not  the  intention.  There
 might  have  been  some  reason  two
 years  ago  when  those  two  cther  cor-
 porations  had  not  been  set  up,  but
 now  I  do  not  think  there  is  any  par-
 ticular  reason  for  this  corporation  to
 go  into  equity  capital.

 Mr,  Deputy-Speaker:  The  question
 is:

 Page  5,  after  line  38,  add—

 “(ii)  After  clause  (d)  of  sub-
 section  (l)  of  section  23  of  the
 principal  Act,  the  following  shall
 be  inserted  namely:—

 ‘(dd)  retaining  as  part  of  its
 assets  participating  as  well  as
 mixed  debentures.’”

 Those  in  favour  will  say  “Aye”.

 Some  Hon,  Members:  Aye:

 Mr.  Deputy-Speaker:  Those  against
 will  say  “No”.

 Some  Hon,  Members:  No.

 Mr,  Deputy-Speaker:  The  “Noes”
 have  it.

 Shri  Kamath:  The  “Ayes”  have  it.

 Mr.  Deputy-Speaker:  All  right.
 Hon,  Member  may  rise  in  his  seat.

 Shri  Kamath:  After  2-30.

 Mr,  Deputy-Speaker:  The  Mover  of
 the  Amendment  has  not  asked.

 Shri  Kamath:  I  have  asked  on  his
 behalf.

 Mr.  Deputy-Speaker:  It  is  open  to
 him  to  disown  it.

 Shri  Asoka  Mehta:  I  own  him  on
 my  behalf.

 Mr.  Deputy-Speaker:  Then,  this
 also  will  stand  over.  Amendment
 No  8  to  clause  '€  will  stand  over.
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 Ciause  ll  Amendment  of  section
 33,  Act  XV  of  1948).

 Shrimati  Sucheta  Kripalani:  I  beg
 to  move:.

 In  page  5,  line  4l,  after  “substitu-
 ted”  add—

 “and  the  following  shall  be
 added  at  the  end,  namely:—

 ‘The  Managing  Agents  of  any
 borrowing  concern  §  shall  not
 dispose  of  their  share-
 holdings  in  the  borrowing
 concern  without  the  prior
 approval  of  the  Corpora-
 दिए. ”.

 The  object  of  this  amendment  is
 very  simple.  It  is  better  that  the
 managing  agents  should  have  a  finan-
 cial  interest  in  the  company  they
 are  managing.  Usually  they  do,  but
 it  may  occur  that  a  managing  agency
 may  borrow  large  sums  from  the  cor-
 poration  and  after  that  gradually  sell
 off  the  shares  if  the  company  is  not
 doing  well  or  for  any  other  reason,
 they  may  in  course  of  time  not  have
 any  financial  stake  in  the  company
 which  they  are  managing.  We  feel
 if  such  a  contingency  arises,  Govern-
 ment  money  is  at  risk.  Therefore,  it
 is  proper  that  some  control  should
 be  put  on  the  managing  agency's
 freedom  in  selling  their  shares.  That
 is  why  we  want  that  whenever  they
 are  about  to  do  such  a  thing,  the
 Government  should  get  prior  inti-
 mation  of  it,  and  they  be  permitted
 to  do  so  only  with  the  prior  approval
 of  the  Government.

 This  is  merely  to  safeguard  the
 Government's  financial  interest.

 Mr,  Deputy-Speaker:  Amendment
 moved  :

 In  pige  5,  line  4l,  after  “substitu-
 ted”  add—

 “and  the  following  shall  be
 added  at  the  end,  namely:—

 ‘The  Managing  Agents  of  any
 borrowing  concern  shall  not
 dispose  of  their  share-
 holdings  in  the  borrowing
 concern  without  the  prior
 approval  of  the  Corporation.’”
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 Shri  A,  C.  Guha:  We  have  already
 issued  certain  directives  to  the  Cor-
 poration  and  those  will  be  found  in
 the  Resolution  of  the  Government:

 “Government  agree  that  the
 financial  stake  of  the  Managing
 Agents  or  Managing  Directors
 should  be  taken  into  account  but
 consider  that  it  would  not  be
 desirable  to  insist  on  any  particu-
 lar  minimum  _  share-holding  by
 them  in  the  borrowing  concern.
 The  Corporation  have  pointed
 out  that  the  personal  guarantee
 of  the  managing  agents  is  also
 taken  as  a  rule  as  additional
 security.

 As  for  non-disposal  of  share-
 holding  in  a  borrowing  concern,
 Government  consider  that  where
 such  financial  stake  has  been
 taken  into  account  by  the  Cor-
 poration  as  a  factor  of  safety,
 transfer  without  the  approval  of
 the  Corporation  should  be  pro-
 hibited.”

 We  have  already  issued  this  instruc-
 tion  and  there  is  no  necessity  for
 putting  it  in  the  Bill  itself.

 Shri  Tek  Chand—  rose.
 Mr.  Deputy-Speaker:  How  does  it

 happen  that  the  hon.  Member  rises
 only  after  the  Minister  speaks.

 Shri  Tek  Chand:  Very  often  one
 has  to  rise  in  order  to  reply  to  the
 comments  of  the  Minister.

 Mr.  Deputy-Speaker:  No,  I  will  not
 allow  it.  The  hon.  Member  is  try-
 ing  to  invert  the  whole  procedure  of
 this  House.  I  am  sorry  I  am  not  able
 to  agree  with  him.

 In  view  of  the  Minister's  state-
 ment,  need  I  put  the  question?

 Shrimati  Sucheta  Kripalani:  Yes,
 Sir,  because,  if  you  will  permit  me,
 we  have  seen  in  the  course  of  our
 enquiry  that  many  a  times  there  is
 not  sufficient  personal  guarantee.  It
 has  to  be  put  in  the  Bill.
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 ray
 Deputy-Speaker:,  The  ‘question

 Ff)  ‘iif  tj)  #  i
 ty  ' 48०  $,  ‘ite  4l  after  “substitu-

 ted”  add—

 “andthe  following  shall  be
 added  iat  the  end,  namely:

 ju  ‘The,  Managing  Agents  of  any
 ond  borrowing  concern  shall  not

 dispose  of  their  ©  share-
 holdings  in  the  borrowing
 coneern  without  the  prior

 toulutopproval  of  the  Curporation.’  "

 The  motion  was  negatived.
 rib  हक

 ५
 Mr,  Deputy-Speaker:  The  question

 “That  clause  i  ‘stand  part  of
 the  Bill".)  :

 a  The,  motion  was  adopted,

 Clause  IT  was  added  to  the  Bill,

 Clause!  8  bax  added!  to  the  Bill,’

 Claus:  9—  (Amendment  of  section
 द. ह  '#ल  XV  of  i948.)

 Shrimati  Sucheta  Kripalani:  I  beg
 to  move  ai

 ii  lm  page  f,.  afterline  0)  add—

 “did!  96  following,  proviso.
 shall  added,  namely:—

 “Provided  ‘the  ‘tririsfer  by  ‘way  , wll  OT  ‘of  tiate  shall’  ‘be  effected
 with  ‘the’  prior  approval  of
 Government.’”

 port  iw  |  jo  0३.5८  qiug7ul
 »  Westerday  in  imy  ‘speech  I  pointed

 out:  that«when  the  edrporation  takes
 over  faccompany’  which  is  not  ‘'doing
 very  well,  the  object'#f  the  corpora~
 tion  mainly  is  to  realise  the  funds
 that  *they'*'haVe  advanced’  to  ‘the
 company  arid  ’td  ‘sell  it  off  as  early  as
 possible.  There  are  certain  disad
 vatitages:dhn  ydoing  |  that.:  8  told  you
 that  tins:  \Cate  of  Sodepur  ‘Glass
 Works  we  were  ‘told  ‘that  people
 were  deliberately  ‘trying  to  see  that
 the  company did  ‘not  do  well  in  order
 to  facilitate!  ianother  ‘rivali  “company

 (Amendment)  Bill
 ‘hich:  was:  ready  to  buy  it.  So,  if  a

 provision  like::this).is  there.  that  the
 corpora  cannot  i  t  the
 prior  stien  ape  क्  हि  ठ  atc
 that  will  put  an  end  to  any  such  ir-
 regular  moves  that  were  pointed  put
 to  us.  Also,  when  a  company  does
 not’  do  ‘well,  the  object  of  the’  eorpora-
 tion  would  normally  be  merely  to
 recover  the  money,  that  they  had
 advanced.  What  about,  the  money
 of  the  shareholders?
 2  PM.
 Uf  the  Government  takes  over  and
 runs  the  company  properly,  then  the
 shareholders  also  will  have  a  chance
 to  ‘recoup  their  money.  ‘That  is  why
 wé  fe#lthat  as’  far  as  possible  the
 comipahy’  should’  be  run“  by  Govern-
 tient.  When  we  have'a  Production
 Ministry,’  it  is  not  impossible  for
 Government  to  run  it:  and’  Gov-
 ernment  are  not  ready  to  run  it,  at
 least’  ‘a‘‘teferenice  should’  be  made’  to
 Government  béfore  the  company  is
 aes

 Mx.  Deputy-Speaker:
 maved  >  &

 In  page  G,  after  ljne  ll,  add—

 “(iii)  the  following  proviso
 shatl  -be  ‘added,  fhamely:—  |

 .+)"Provided.  the,  transfer,  by  way
 ॥  of,  sale  shall_;be,  effected

 ,  with  the  prior  approval  of
 Government!”  1  =

 tion  in  the:  Enquiry  Committee’s  re-
 port  regarding  .  the  _.Sode  Glass

 ks.  ‘The  &  &  a  a
 that  it  should  not  be  sold  but  that
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 some  parties,  who,  the  negotiating
 committee  it  -be  im  a
 position  to  run  ret  ie  But  nei-
 ther  the  negotiating  committee  nor
 Government:  lave  «been:  able  to  —  find
 any  party  to  कया  it.  We:  tried  also
 with  the  Production  Ministry.  They
 hive  also  tefused.  “Sd,  the  corporation
 has  no  other  option  left  but  to  put
 the  Sodepur.Glass  Works  pn  sale.

 These  fensnd
 give  this  assurance  that  no  sale  of
 such  concerns  would  be  done  with-

 can  be  done  even  by:.a’.  directive.
 And  I  can  give  this

 any जाट  shall  “send”  a"  ‘diregtivé’“'  to’  6
 corporation  that  no  sale  of  any  con.
 cern  which  may  come.  to  the.  corpora-
 tion  in  the  course  of  their  lending
 money  shall:  ‘be  put  on'  sale!  with-
 out  any  reference:  to  “Government.
 I  hope  this  will  Satisfy,  the  chair-
 man  of  the’  Enquiry  Committee  and
 ahé'will’  not’  press  her  ‘amendment.

 Shrimati  Rene’!  Chakravartty
 (  What  is  the  objection  to

 follow. ir
 T  008
 7

 .94dT  rpdeeq?-vtunol
 Mr.  Deputy-Speaker:  There  is  a

 provision  for  giving  directives  under
 théo  Acti]  This.  is’  something  like  an
 assurance,  Hon.  Members’'!  might
 have  ae  hs

 that  from  time  to  time  the
 hon.  hister  i  Parliamentary
 Affairs  makes  a  statement  on’  the
 floor  of  the  Hi

 suse
 as.  to  what  as-

 surances  have  n  carried  out  and
 what  morerhave  tabe-,carried  .out.
 This  has  become  a)  regular):  feature
 here,  Under  these,  “circumstances,
 these  ,directives;even:,  though  .  they:
 are  not  put.in,.the,  body  of  the’  Bill,
 may  be.as.good  asthe  Act.  But.  it
 is  left  to  the  hon,  Mover.  of.  -'the
 amendment.

 Shri  A.  Cc  Guha:  If  you  would
 permit.  .me.to.add  two  more  lines,  I
 would  say  that,the  delay  in‘  publish-

 गुल

 the  ,Sodepur!,Glass  Works  is  mainly:
 or  solely  due  to  the  fact  that  we
 have‘net  been’  able’  fo  find

 ie, to  run  ‘the

 Shri  Asoka  Mehta:  ‘What  BE  about
 the,  Production  Ministry?  4)  3,4
 "छाल  A.C.  Guha:  They  “have're-

 Shri  Asoka  Mehta:  They  have  also
 refused?...  Cloud  hae

 “Shri  8.  '0,  Guha:  We  '  tried  ‘also
 abroad  to  find  some  in  Bel gium  and  West  Germany,
 and  we  could  not  get  anybody.

 Mr.  Deputy-Speaker:  What  about
 the  original  promoters?

 “shri  ‘a.  C.  Gulia:  ‘They  ‘are  ‘finish
 ed.  It  is  not  possible  for’  them  to
 run;  the,  company,,..(Who  will,  finance
 them,.for  punning  .the  company?..:For
 Tupning;  the  ;eampany,;)  now,);.they
 will  yequire,.a,working  ..capital)|of
 something,  like)  Rs,  30;to  40  lakhs.  :  on

 ot  ct
 thing,

 wil ‘An  Hon,  'Meinbers'That  is  nothin
 ‘Shri;  Asoka.  Melta!:  But:  when  the

 corporation  »is  going'to'  give  to  that
 Indo-Japanese  firm?  en  0662  iho

 Shri  A,  C.  Guha:  The  corporation
 is;  not  goiig  to  give  “any'*léan  ‘for
 working  capital  yom  ms

 jeShri  Ber  श्र.  Ramaswamy’  .(Salem):
 If  it  has  spent  Rs.  |  crore;  ‘does  it
 matter  if  it  spends  a  few  lakhs.of
 Fapéeg''mbré’  to  keep  it  running?

 (Shri  A,  oC.:Guba:  It  is  not  ‘afew
 lakhs;  it  is)  Rs-30  to  40  lakhs.’  And
 there;  must:  /be!  a>:suitable'  agency)?
 do  not  -think  that  even  ‘the  'chairman
 of  (that  -Enquiryi  Committee  «!  would
 think  that  the:  formes  ::matiaging
 agents;  wotld  bea  suitable  “ugency’
 for  running  this!concern:)))  id  ole<

 Shri;  §,  V,  Ramaswamy:How:  doss
 it,  happen  .that;.when  ofe.  .goés
 within  a  distance  of  seventy  miles,
 one  finds  that

 ga
 va

 ah  Industry  wie  ay
 he. sequently  is"  tuititing  aff  Hght?  w

 does  that  happen?  er

 Sit  Ae  Tithe  t!  know!“  Som
 body  may  run  his  own  “factory.
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 “"Tshri  A.  ए:  उक्त]
 But  there  is  no  party  in  India  who
 would  be  ready  to  run  this  factory
 on  behalf  of  Government,  on  lease
 or  anything  like  that,

 Shri  Kamath:  Better  advertise  it.

 Shri  A,  C.  Guha:  We  did  advertise.

 Shri  8.  V.  Ramaswamy:  Are  therz
 no  technical  experts  in  the  Govern-
 ment  of  India,  who  can  run  this?

 Shri  A.  C.  Guha:  No.

 Shri  Mohanlal  Saksena:  Is  it  in
 such  a  hopeless  condition?

 Shri  A.  C.  Guha:  Only  the  Pro-
 duction  Ministry  can  be  the  techni-
 cal  side  of  Government.  We  con-
 sulted  them,  and  they  said  they  can-
 not.  The  Ministry  of  Commerce  and
 Industry  also  sent  somebody  abroad
 to  find  out  whether  a  suitable  tech-
 nician  or  specialist  in  glass  can  be
 had  from  Belgium  or  Germany  and
 So  on;  and  they  could  not  find  any-
 one,

 Mr,  Deputy-Speaker:  Has  there
 been  no  expert  all  along?

 Shri  A,  0.  Guha:  Anyhow,  that
 is  another  case,

 On  this  point,  my  contention  is
 that  it  is  not  possible  to  put  in  any
 compulsory  provision  as  to  how  the
 corporation  will  dispose  of  a  con-
 cern  that  may  come  to  the  corpora-
 tion.  Only,  I  can  give  this  assu-
 rance  to  the  hon,  Mover  of  this
 amendment  that  in  any  such  case,
 the  corporation  would  not  put  on
 sale  the  concern  without  reference
 to  Government,

 Shrimati  Sucheta  Kripalani:  May
 I  make  a  suggestion?  If  the  hon.
 Minister  agrees  to  provide  it  in  the
 rules,  I  would  withdraw  my  amend-
 ment.

 Shri  A.  C.  Guha:  In  a  directive
 by  Government.  Government  can
 give  that  directive.

 Shrimati  Sucheta  Kripalani:  Why
 not  rules?

 Shri  A.  C.  Guha:  We  can  issue  a
 directive.

 Shrimati  Sucheta  Kripalani:  But
 directives  keep  on  changing.

 Mr,  Deputy-Speaker:  It  is  not  that
 for  every  small  amount,  such  as
 Rs.  10,000,  Rs.  20,000  or  Rs.  1  lakh
 there  must  be  a  particular  provision.

 Shrimati  Sucheta  Kripalani:  They
 do  not  give  small  amounts.  This  is
 meant  for  bigger  amounts.

 Shri  Asoka  Mehta:  They  give  only
 medium-and  long-term  credit.

 Mr,  Deputy-Speaker:  The  question
 is;

 In  page  6,  after  line  ll,  add:

 “(iii)  the  following  proviso
 shall  be  added  namely:—

 ‘Provided  the  transfer  by  way
 of  sale  shall  be  affected  with
 the  prior  approval  of  he
 Government.’  LA

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The.  question

 is:

 “That  clause  9  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  9  was  added  to  the  Bill.

 Clauses  20  to  23
 Mr.  Deputy-Speaker:  There  are

 no  amendments  to  clauses  20  and
 2l.  Shri  D.  fo  Sharma  has  given
 notice  of  an  amendment  seeking  to
 introduce  a  new  clause  2lA.  I  am
 not  allowing  this  amendment.  It
 reads  :

 “In  page  6,  after  line  36,  insert:

 “2IA,  Insertion  of  new  section  424
 in  Act  XV  of  ‘1948:  After  section  42
 of  the  principal  Act,  the  following
 section  shall  be  inserted,  namely:—

 “442A.  The  Rules  made  under
 section  42  of  the  Act  shall  be
 laid  on  the  Table  of  Parliament
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 for  a  period  of  thirty  days  be-
 fore  the  date  of  their  publica-
 tion  in  the  Gazette......  ia
 But  sertion  42  of  the  Act  is  not

 touched  at  all  by  this  Bill.  This  is
 only  an  amending  Bill.

 Shri  D.  C.  Sharma  (Hoshiarpur):
 May  I  make  a  submission?  With
 due  deference  to  your  ruling,  I  beg
 to  submit  that  as  a  member  of  the
 Committee  on  Subordinate  Legis-
 lation  I  have  come  to  know  from
 various  directions  that  the  rule-
 making  power  which  is  con-
 ferred  by  an  Act  on  a  Ministry  is
 not  always  made  very  judicious  use
 of.

 I  think  it  was  you  who  brought
 this  Committee  on  Subordinate
 Legislation  into  being,  and  I  there-
 fore  think  that  it  is  you  who  should
 be  a  very  jealous  guardian  of  its  pri-
 vileges.  The  fact  of  the  matter  is
 this.

 Mr.  Deputy-Speaker:  I  am  not  a
 dictator.

 Shri  D.  C.  Sharma:  In  the  original
 Bill  there  was  no  provision  for  lay-
 ing  the  rules  framed  under  _  this
 section  on  the  Table  of  the  House,
 before  they  are  published  in  the
 Gazette.  When  there  was  an  omis-
 sion  there,  do  you  mean  to  say  that
 that  omission  should  continue  for  all
 time  to  come?  I  do  not  think  that
 logic  would  justify  this  kind  of
 move.

 There  was  ar  omission  there,  be-
 cause  at  that  time  the  committee
 was  not  very  vigilant.  Now,  the
 committee  is  very  vigilant.  We
 are  holding  meetings,  and  we  are
 scrutinismg  every  Act,  and  we  are
 bringing  this  to  the  notice  of  the
 Ministry  that  they  should  frame  the
 rules  and  place  them  on  the  Table
 of  the  House,  before  they  are  pub-
 lished  in  the  Gazette,  in  due  course
 of  time.  We  are  doing  that  now.
 At  that  time  we  were  not  vigilant,
 and  there  was  an  omission,  but  I  do
 not  think  that  you  being  a  custodian
 ef  parliamentary  procedure,  parlia-
 mentary  propriety  and  parliamen-
 tary  dignity  would  now  say  that  this
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 omission  which  was  made  at  that
 time  on  account  of  lack  of  vigilance
 on  our  part  should  continue.  I  do
 not  think  you  would  say  so.

 I,  therefore,  think  that  these  two
 new  clauses,  namely  2lA  and  24,
 which  refer  to  the  rule-making
 powers  given  to  the  Ministry  for
 making  rules,  should  be  enforced.
 If  that  is  not  done,  I  think  there
 will  not  be  the  proper  kind  of  pro-
 cedure.  I  would,  therefore,  appeal
 to  your  sense  of  propriety  and  your
 sense  of  procedure  (laid  down  by
 you  so  far  as  the  committee  is  con-
 cerned)  that  these  clauses  should  be
 there.

 Mr.  Deputy-Speaker:  What  has
 the  hon,  Minister  to  say?

 Shri  A.  C.  Guha:  You  have  al-
 ready  said  that  this  amendment  will
 be  out  of  order.  But  I  can  give  this
 assurance  even  without  this  amend-
 ment  which  has  been  declared  out  of:
 order,  that  these  rules  will  be  laid
 on  the  Table  of  the  House.  We
 have  no  objection  to  the  rules  being
 laid  on  the  Table  of  the  House,  not
 before  the  rules  are  being  framed
 but  as  soon  as  they  are  framed.

 Mr,  Deputy-Speaker:  Unfortunate-
 ly  I  myself  was  party  to  a  prior
 ruling  during  the  debate  on  _  the
 Indian  Tea  Control  (Amendment)
 Bill  on  the  5th  July  1952.  There
 the  Deputy-Speaker  made  the  fol-
 lowing  observations  in  regard  to  the
 scope  of  discussion  on  that  Bill:—

 “This  is  only  an  amendment
 Bill,  With  respect  to  an  amend-
 ment  Bill,  only  those  sections
 are  relevant  which  are  touched
 upon  by  clauses  of  the  Bil]  and
 not  other  substantive  provisions
 of  the  Act.  except  in  cases  where
 the  clauses  of  the  Bill  mneces-
 sarily  lead  to  amendment  or
 modification  of  any  other  section
 which  is  intimately  connected
 therewith.  The  other  sections
 are  not  relevant”,
 I  am  afraid  I  cannot  allow  these

 amendments.  But  it  will  satisfy
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 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  6  stand  part  of
 the  Bill”,

 The  motion  was  adopted.
 Clause  6  was  added  to  the  Bill.

 The  Enacting  Formula  and  the  Title
 were  added  to  the  Bill,

 Shri  A,  C.  Guha:  I  beg  to  move:

 “That  the  Bill  be  passed”.

 I  do  not  like  to  make  any  long
 speech  now.  I  think  there  is  hard-
 ly  any  time  also.  I  can  only  hope
 that  whatever  might  have  been  the
 controversy  over  this  Corporation  in
 the  past,  it  will  now  get  all  the
 support  that  it  deserves  from  the
 House,  and  it  will  work  properly
 under  the  new  Act.  This  Act
 Practically  radically  changes  the
 constitution  and  structure  of  the
 Corporation,  and  that  is  in  pursuan-
 ce  of-the  recommendations  of  the
 Enquiry  Committee.

 In  conclusion,  I  convey  my  thanks
 to  the  Inquiry  Committee,  and  parti-
 cularly  its  chairman,  for  exposing
 the  defects  of  the  Corporation.  We
 have  tried  our  best  to  remedy  these
 things.

 Mr.  Deputy-Speaker:  Motior  moved:

 “That  the  Bill  be  passea”.
 Shri  A.  M.  Thomas:  Although  there

 has  been  delay  of  about  one  year  and
 three  months  after  the  Government
 took  their  decision  on  the  Report  of  the
 Sucheia  Kripalani  Committee,  it  is  gra-
 tifying  that  the  Billi  is  being  passed
 now,  modelled  on  the  recommendations
 of  that  Committee.  It  is  also  gratify-
 ing  to  note  that  the  hon.  Minister  who
 has  piloted  the  amendment  Bill  was,
 as  a  private  Member,  one  of  the  per-
 sons  responsible  for  drawing  the  point-
 ed  attention  of  the  House  to  ‘he  irre-
 gularities  and  acts  of  commission  and
 omission  of  this  Corporation.

 Mr.  Deputy-Speaker:  It  is  ncw  for
 others  to  draw  his  pointed  atiention
 to  them.
 473  LSD.—3,

 (Amendment)  Bill
 Shri  A.  C.  Guha:  Yes.  I  shall  keep

 my  ears  quite  open.
 Shri  A.  M.  Thomas:  But  when  I  heard

 the  discussion  on  the  amendment  Bill
 yesterday,  I  felt  that  the  whole  ques-
 tion  should  have  been  approached  from
 a  more  liberal  standpoint.  The  House
 is  certainly  entitled  to  pass  strictures
 on  the  working  of  this  Corporation
 without  fear  or  favour.  But  I  would
 invite  the  attention  of  the  House  to
 the  remarks  which  have  found  a  place
 on  page  74  of  the  Report  of  the  Inquiry
 Committee:—

 “While  we  welcome  and  appre-
 ciate  the  interest  evinced  by  Par-
 liament  and  the  public  in  the  work-
 ing  of  this  central  credit  institution
 established  for  providing  assis-
 tance  to  industrial  concerns  ope-
 rating  in  the  private  sector,  we
 consider  it  desirable  to  avoid  all
 criticism  about  the  working  of
 the  Corporation  made  in  a  manner
 likely  to  affect  the  credit  of  the
 Corporation.”

 To  this  fact  attention  has  also  been
 drawn  at  page  39  of  the  report.  Also
 the  appointment  of  a  body  to  supervise
 the  working  of  this  Corporation  as  well
 as  similar  corporations  has  been  con-
 sidered  by  this  Committee,  and  it
 gays:

 “It  is  obvious  that  g  full  Parlia-
 mentary  body  is  not  the  proper
 forum  for  discussing  the  detailed
 working  of  such  statutory  corpora-
 tions.  In  the  case  of  a  credit  insti-
 tuiion  like  the  LF.C.  it  is  all  the
 more  necessary  to  avoid  detailed
 discussions  as  it  is  likely  to  affect
 the  credit  ofthe  Corporation  and
 its  borrowers.”

 It  appears  that  the  credit  of  this  Cor-
 poration  hag  perhaps  been  affected  by
 the  discussion  that  was  carried  on  in
 the  House  in  December,  1952.  It  will
 be  found  from  the  progress  report  of
 the  Corporation  for  the  year  i953-54
 that  the  number  of  applications  receiv-
 ed  during  the  year  was  substantially
 small,  being  only  43,  as  against  74  in
 the  preceding  year.  There  is  also
 another  trend  and  it  is  further  borne
 ou.  by  the  increase  in  the  number  and
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 (Shri  A.  M,  Thomas]
 the  amount  of  spt!ications  withdrawn.
 I  have  been  able  to  find  out  that  there
 has  been  a  decline  in  the  progres:  uf
 the  Corporation.  In  thé  year  l:I02-53,
 it  had  been  possible  to  mee,  the  divi-
 dend  Hability  without  any  subvention
 from  Government  and  that  has  not
 been  possible  in  the  year  1953-54.  It
 may  also  be  perhaps  due  to  the  naturc
 of  ‘he  debate  in  the  Hovse  in  Decem-
 her  1982  T  am  not  for  a  moment  stg-
 gesting  that  the  House  should  not  be
 vigilant  or  alive  to  the  working  of  this
 institution,  but  we  must  bear  in  mind
 this  aspect  when  we  discuss  the  work-
 ing  of  the  Corporation.  Moreover,  the
 discussion  that  we  are  having  with
 regard  to  this  Corporation  should  alsn
 be  a  model  discussion  on  the  working
 of  the  Investment  corporation,  the
 development  corporation  and  reveral
 other  statutory  corporations  that  we
 are  setting  up.  Bearing  this  background
 in  view,  I  cannot  resist  the  temptation
 of  drawing  the  attention  of  the  Gov-
 ernment  to  one  or  two  aspects  which
 are  mainly  covered  by  the  audi;  report.
 The  Minister  was  right  when  he  said
 about  the  impression  formed  on  read-
 ing  the  report  of  the  special  committee
 that  had  been  appointed  by  the  gev-
 ernment  that  the  Corporation  has  on
 the  whole  been  exonerated  from  the
 charges.  The  statement  that  the  hon.
 Minister  made  yesterday  was  quite
 true.  I  was  not  able  to  find  out  any
 single  charge  established  against  the
 managing  director.  The  only  thing
 that  I  have  been  able  to  find,  apart
 from  genera)  suggestions,  is  that  the
 managing  director  had  been  very  help-
 ful  to  the  Committee  In  giving  ell  sorts
 of  information  to  them:  But  the  audit
 report,  I  might  submit,  gives  can  alto-
 ge\her  different  picture,  and  there  are
 several  disturbing  features  which  are
 discernible  from  this  report.  The  hon.
 Minister  stated  that  It  is  for  the  Public
 Accounts  Committee  to  go  through  the
 audit  report  and  then  make  its  own
 abservations  on  it.

 I  want  to  draw  the  attention  of  the
 Government  ५७  one  or  two  things.  One
 is  the  disturbing  feature  that  has  been
 Pointed  out  in  the  audit  report,  that  is,

 ES  TRS  RET  pp  te  ae  Lael  CE Bar  oe

 the  growth  of  administrative  expendi-
 ture  is  out  of  proportion  to  the  busi-
 ness  transacted.  Even  in  the  report  cf
 the  Suche:a  Kripalani  Committee.  at
 Page  23,  we  find  that  when  a  compari-
 son  is  made  with  regard  to  similar
 corporations  in  other  countries,  it  has
 been  observed  that  it  might  appear  that
 the  expense  ratio  of  the  Corporation
 is  high  and  it  may  be  that  there  is
 room  for  economy.  That  is  with  regard
 to  the  year  ‘1952.  But  afterwards,  the

 ,Picture  that  we  get,  even  af:er  the  sub-
 mission  of  this  report.  is  rather  not
 encouraging  and  not  at  all  satisfactory,
 and  this  will  be  found  from  the  audit
 repor..  It  will  appear  that  during  the
 six  years  of  the  existence  of  this  Cor-
 poration,  the  expenses  on  establish-
 ment  have  been  steadily  increasing.
 During  the  year  ending  June  1953,  the
 increase  was  Rs,  60,801,  and  during
 the  year  ending  June  954  there  was
 a  further  increase  of  Rs,  62,935.  I  do
 not  want  to  read  the  observations  con-
 tained  in  the  adit  repor:  and  how
 these  officers  have  travelled  in  air-
 ronditioned  coaches  and  so  on.  In
 fact,  ‘hose  things  which  have  been
 brought  out  in  the  audit  report  are
 not  In  any  way  creditable  ta  the  per-
 sons  who  are  managing  this  Corpora-
 tion  nur  to  the  officers  of  tha:  concern.
 I  am  glad  to  find  that  the  Minister.  in
 the  course  of  his  reply  to  the  several
 points  raised,  gave  an  assurance  that
 it  will  be  his  endeavour  to  see  that  the
 establishment  expenses  are  kept  to  the
 minimum  and  that  there  wil!  net  be  as
 much  loss  as  is  now  being  incurred  by
 the  Finance  Corporation.

 Another  fact  that  I  wish  to  bring  to
 the  notice  of  the  House  is  that,  apart
 from  the  losses  incurred  by  the  Cor-
 poration,  there  is  increased  expendi-
 ture  on  the  part  of  the  persons  who
 approach  the  Corporation  to  get  their
 loans  sanctioned.  Paragraph  35  of  the
 report  draws  pointed  reference  to  It
 and  it  says:

 “It  has  been  represented  to  us
 that,  though  the  rate  of  ‘nterest
 charged  by  the  Corporation  {s  not
 by  liself  unreasonable,  taking  into
 account  the  legal  expenses.  stamp
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 fees  for  documents  and  travelling
 expenses  in  connection  with  nego-
 tiation  of  loans,  the  tata!  cost  of
 securing’  financial  accommodation
 from  the  Corporation  works  quite
 high.”

 That  may  be  one  of  the  reasons,  I
 should  think.  why  the  small  concerns
 were  not  in  a  position  to  apply  for
 help  from  the  Corporation  as  it  will
 perhaps  be  too  prohibitive  for  them.
 That  aspec.  must  be  borne  iu  mind  and
 it  must  be,  as  far  as  possible,  placed
 within  the  reach  of  the  ordinary  indus-
 trialist.  The  rate  of  interest  that  we
 charge  is  not,  after  all,  ow—-ii  is  64
 per  cent—so  much  so  the  cther
 expenses  which  an  applicant  has  to
 bear  will  have  to  be  reduced  consider-
 ably.

 [  do  not  want  to  add  anything  mr  re.
 but  T  should  say  that  although  criti-
 cisms  were  levelled  in  the  House  that
 this  Bill  is  quite  inadequate  and  it
 does  not  take  into  account  all  the
 recommendations  of  the  Sucheta  Kri-
 palani  Committee  Repor.  what  can  be
 done  by  an  enactment  of  Parliament
 has  been  done  by  this  Bill.  The  other
 recommendations  of  the  report  relate
 to  administrative  matters  and  other
 policy  matters,  defects  in  the  working
 and  how  they  can  be  avoided,  the
 vigilance  that  the  Government  must
 exercise,  ihe  directives  that  they  must
 give  and  so  on.  It  has  been  pointed
 out  that  after  the  establishment  of  this
 Corporation  Government  had  chosen
 to  give  directive  only  once,  and  that
 was  in  1948,  These  aspects  have  been
 pointed  out  by  the  Committee,  but  the
 statutory  requirements,  I  think,  sug-
 gested  in  the  Committee's  report  will
 be  met  by  the  amending  Bill  that  we
 pass,  and  everything  will  depend  upon
 the  directives  that  the  Government  is
 Pleased  to  issue  from  time  {o  time  and
 also  the  interest  that  the  board  of  dir-
 ectors  itself  evinces  in  the  working  of
 the  Corporation.  Whatever  legislation
 we  may  pass  for  the  efficient  working
 of  this  enactment,  it  is  necessary  that
 the  machinery  we  constitute  should
 put  iis  heart  and  soul  into  the  work-
 ing  of  the  institution.

 Financial  Corporations  8762
 (Amendment)  Bill

 The  necessity  of  appointing  a  full-
 time  chairman  has  been  pointed  out
 by  the  Government  and  m  the  report
 itself  it  has  been  stated  what  sort  of
 a  chairman  the  Committee  contem-
 plates.  It  states:

 “The  position  of  the  Chairman
 will  in  that  event  be  analogous  to
 that  of  the  Governor  of  the
 Keserve  Bank.  The  Chairman
 should  not  necessarily  be  an  active
 industrialist  but  he  should  be  a
 man  with  mature  experience  in  the
 ficld  of  production,  management
 and  finance,  We  consider  that  i,  is
 not  enough  to  have  an  eminent
 Banker  as  the  Chairman  as  we  do
 not  wish  to  see  the  Corporation
 governed  solely  by  a  banker’s  out-
 look.”

 So,  everything  depends  upon  the  chair-
 man  that  :he  Government  would  be
 Pleased  to  appoint  and  I  hope  that  the
 Government  would  be  in  a  position  to
 get  a  suitable  person  as  it  has  been  able
 to  find  in  the  case  of  ihe  State  Bank
 of  India  a  person  of  such  calibre,  stand-
 ing  and  administrative  experience.  I
 believe  the  House  will  take  the  assu-
 rance  given  by  the  hon.  Minister  in  all
 sincerity,  namely,  whatever  might  have
 been  the  defects  in  the  past,  whatever
 might  have  been  the  acts  of  omission
 and  commission  on  the  part  of  the  dir-
 ectors  and  the  manuging  director,  here-
 after  the  Government  is  bent  upon  see-
 ing  that  this  institution  will  be  work-
 ed  with  the  idea  with  which  it  has
 been  constituted.  I  hope  the  assurance
 of  the  Government  will  be  carried  out.

 Shri  Ss.  8.  More  (Sholapur):  I  refrain-
 ed  from  participating  in  the  debate  at
 the  earlier  stages  with  a  purpose.  I
 participated  in  the  debate  when  this
 measure  first  came  up  for  discussion
 in  1952.  On  that  occasion  I  did  make
 ou:  &  point  that  this  machinery  ought
 to  be  used  by  Government  for  the  pur-
 Dose  of  starting  industries  in  areas
 which  are  industrially  backward.  I
 then  gave  to  the  House  the  break-up
 of  the  loan  amounts  that  were  advanc-
 ed  to  the  three  language  groups  in  the
 Bombay  State  and  expressly  pointed  out
 that  while  Bombay  had  received  the
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 {Shri  S.  Ss.  More]
 largest  share.  Karnatak  was  not  given
 even  a  pie.  The  reply  that  I  received
 to  my  criticism  was  that  Karnatak  had
 no  industries  and,  therefore,  no  loans
 could  be  advanced  to  that  area.

 Under  the  amendment  now  proposed
 even  Indusiries  which  are  2:roposed  to
 be  started  may  get  some  benefit  from
 this  Corporation.  I  hope  that  this  par-
 ticular  clause  will  be  ctilised  for  the
 purpose  of  reducing  inequalities  in  the
 industrial  development  of  the  different
 regions  of  w  State.

 The  other  important  pecint  that  I
 wish  to  make  is  that  the  Minister  in
 charge  of  this  Bill  was  very  poriicular
 to  emphasise  that  the  Sucheta  Com-
 mittee  did  not  prepare  any  charge-
 abeets,  much  less  find  any  evidence  to
 prove  the  different  counts  of  the
 charges.  I  think  Government  acted
 very  wisely  and  diplomatically  when
 they  selected  Mrs.  Kripalani  as  the
 Chairman  of  the  Committee  and  Shri
 Vv.  B.  Gandhi  as  one  of  the  members.
 Both  these  hon,  Members  are  not  reput-
 ed  for  sharpness  of  criticism.  They
 are  over-full  with  the  milk  of  human
 kindness  and  I  feel  that  when  they
 proceed  to  apply  their  minds  over-
 flowing  with  human  kindness  to  the
 misdeeds  of  some  of  the  officers,  their
 minds  had  the  beiter  of  them,  though
 the  misdeeds  were  black  enough  to
 require  blacker  paints.  If  Government
 is  really  honest  and  do  feel  that  the
 misdeeds  of  such  corporations  should
 be  brought  to  the  forum  of  this  House
 and  before  the  bar  of  public  opinion,
 [  feel  that  they  should  take  particular
 care  to  appoint  persons  who  have  legal
 knowledge,  who  specialise  in  murder
 eases,  so  that  they  will  not  show  any
 compunction  while  dealing  with  per-
 sons  who  commit  such  grave  offences,
 parading  themselves  os  experts  in
 financial  and  other  matters.

 In  regard  to  the  future  of  the  cor-
 poration,  it  has  been  stated  that  Gov-
 ernment  have  made  a  great  gesture  to
 the  criticism  made  in  the  House  by
 appointing  a  salaried  officer  as  chair-
 man  of  the  corporation.  I  am  sorry  to
 find  an  incorrigible  tendency  or  the

 8764
 (Amendment)  Bill

 part  of  Government  to  appoint  officials
 to  the  chairmanship  of  such  bodies.
 We  find  too  much  of  officialdom  every-
 where.  If  we  are  to  proceed  towards
 a  socialist  pattern  of  society,  I  would
 rather  expect  that  a  reputed  socialist
 should  be  placed  in  charge  of  this
 body.

 Shri  Asoka  Mehta:  Mr.  More.

 Shri  8.  Ss.  More:  I  do  not  for  a
 moment  claim  the  privilege  cf  being  a
 noted  socialist:  my  friend  is  better
 qualified,  I  would  say  that  somebody
 who  can  be  relied  upon  for  taking  this
 country  towards  a  socialis;  pattern
 should  be  appointed  by  Government  to
 be  the  chairman  of  this  body.  I  am
 not  prepared  to  accept  that  the  Mem-
 bers  of  the  bureaucracy  who  have  been
 trained  in  ihe  practices  cf  the  British
 rulers  have  any  mental,  intellectual  or
 ideological  equipment  for  the  purpose
 of  taking  this  country  to  the  socialist
 pattern.  (Interruption)  My  hon,
 friend  Shri  Kamath  is  muttering
 something.

 Shri  Asoka  Mehta;  He  wus  a  mem-
 ber  of  the  bureaucracy.

 Sbri  S.  S.  More:  He  was  a  misfit
 there  and  is  proving  to  be  a  misfit
 here  too.

 Shri  Kamath:  Not  quite  as  bad  as
 you!

 Shri  S.  8.  More:  I  naturally  expect-
 ed  the  resentment  which  he  is  express-
 ing  so  vehemently.

 Shri  Kamath:  No  resentment;  I  glad-
 ly  give  the  palm  to  you.

 Shri  8,  BS  More:  I  have  been  here  for
 the  last  three  years.  .

 Mr.  Deputy-Speaker:  What  about
 other  walks  of  life?

 Shri  5.  S.  More:  I  do  not  want  to
 discuss  personalities,  but  a  time  will
 come  when  we  will  have  to  present  to
 the  world  pen  portraits  about  the  quali-
 fications  or  disqualificaiions  of  many
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 Members  who  have  been  privilesed  to
 come  here.  Possibly  it  may  not  be  our
 qualifications  that  have  brought  us
 here,  but  perhaps,  the  ignorance  of  the
 voters,  or  their  mis-placed  trust  in  us,
 I:  may  be  beside  the  point—but  there
 are  many  things  said  here  which  are
 beside  the  point—if  a  chairman  has  to
 be  found  for  the  Industrial  Finance
 Corporation.  I  would  very  earnestly
 say,  he  should  be  selected  from  non-
 officials—a  public  worker  of  proved
 honesty  and  integrity.  He  will  not  be
 particular  abou:  high  salary.  In  the
 case  of  our  officials,  though  their  sala-
 ties  are  high,  their  efficiency  is  low.

 Most  of  us  have  laboured  in  the  cause
 of  our  country;  we  have  slaved  our-
 selves;  we  have  ruined  ourselves  for
 liberating  our  country.  If  the  country
 is  to  be  liberated  from  the  octopus’s
 clutches  of  the  capitalists  on  the  indus-
 trial  life.  it  is  for  us  to  act  in  this
 direction.

 Shri  A.  M.  Thomas:  It  is  Shri  V.  P.
 Nayar’s  phrase!

 Shri  V.  G.  Deshpande  (Guna):  For
 the  distribution  of  offices.

 Shri  8.  Ss.  More:  It  is  not  a  question
 of  distribution  of  offices.  My  hen.
 friend  Mr.  Deshpande,  who  belongs  to
 the  Hindu  Mahasabha,  believes  that
 politics  is  only  a  game  of  distribution
 of  ladoos  and  jalebis.  But  politics  is
 something  serious.  much  more  serious
 than  the  Hindu  Mahasabha  politics,  I
 thought  that  the  batons  of  the  Portu-
 guese  might  have  brought  some  sob-
 riety  on  his  head.  but  I  am  disillusion-
 ed.

 Mr.  Deputy-Speaker:  The  Industrial
 Finance  Corporation  seems  to  be  an
 all-embracing  corporation—ladoos  are
 coming  in,  Goa  is  coming  in.

 Shri  8.  8.  More;  I  would  only  con-
 elude  by  saying  that  a  pre-determined
 member  of  the  bureaucracy  should  not
 be  appointed  to  shoulder  the  great
 responsibility  of  this  office.

 Shri  A,  C.  Guha:  Several  members
 have  asked  for  the  appointment  of  an
 official

 Shri  S.  S.  More:  A  person  who  has
 enly  professional  or  service  interest

 should  not  be appointed  for  this  post,
 out  one  who  has  the  national  interest
 at  heart.  Such  a  person  will  set  an
 example  by  accepting  a  lower  salary
 and  demonstrating  to  others  that  we
 who  have  laboured  in  the  cause  of  the
 liberation  of  this  country,  without  any
 monetary  return  can  also  be  cn  the
 constructive  side  better  and  fitter  per-
 sons  than  the  officials.

 Shri  Sarangadhar  Das  (Dhenkansai—
 West  Cuttack):  Mr.  Deputy  Speaker,
 Sir,  I  am  taking  part  at  the  fag  end
 of  this  debate.  My  hon.  friend  Shri
 Thomas  pointed  out  that  we  destroyed
 the  credit  and  initiative  of  the  Cuor-
 poration  by  initiating  a  debate  in  1952.
 I  was  myself  here  during  that  debate
 and  consequently  I  wish  to  point  out
 that  the  debate  arose  out  of  the  refu-
 sal  by  the  Minister  to  divulge  the  names
 of  some  of  the  loanee  companies.
 Because  of  that  the  debate  took  place.
 As  a  result  of  that,  the  Commitiee  was
 appointed  and  that  made  its  report.
 The  audit  report  has  corroborated
 almost.  everything  that  was  contained
 in  the  report  and  in  the  official  debate.
 I  well  realise  that  in  a  lending  insti-
 tution,  the  names  of  the  loanee  com-
 panies,  the  amounts  of  loans,  eic.  have
 to  be  kept  secret  but  in  this  institution
 where  the  tax-payers’  money  is  being
 lent  for  different  purposes,  it  is  the
 duty  of  the  Parliament  to  find  out  if
 the  money  is  being  properly  spent.

 One  point  was  made  just  now  by
 Mr.  More:  whether  the  loans  are  being
 distributed  regionally  for  the  develop-
 ment  of  industries  in  the  different
 regions.  All  these  things  have  to  be
 discussed  by  Parliament.  I  do  not
 believe  that  the  credit  of  the  institu-
 tion  has  in  any  way  gone  down.

 Shri  A.  M.  Thomas:  I  am  afraid  my
 hon,  friend  hag  mis-understood  my
 speech.  I  never  said  that  the  working
 should  not  be  criticised  but  that  there
 should  be  a  sense  of  proportion.

 Shri  Sarangadhar  Das:  The  debate
 resulted  in  the  dimunition  of  applica-
 tions  in  1953-54,  I  believe.  It  may  be
 that  those  institutions  or  companies
 who  believed  in  getting  their  loans
 easily  because  of  the  presence  of
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 sertain  persons  in  the  directorate
 might  not  have  sent  up  their  app‘ica-
 tions  because  of  that  debate  and  so  the
 applications  were  fewer  than  in  the
 previous  year.  Or,  there  may  be  some
 other  reasons  for  it.  But  it  is  wrong
 to  say  that  that  debate  lacked  a  sense
 of  proportion,  It  certainly  did  not,  as
 it  is  well  known  now,  This  Bil  which
 will  be  passed  in  a  few  minutes  from
 now,  has  resulted  from  that  debate  in
 952  and  so  I  have  to  impress  on  the
 House  the  necessity  of  having  such
 debates  about  the  institutions  in  which
 the  Government  is  putting  in  a  large
 amount  of  the  tax-payers’  money,  That
 money  has  to  be  properly  spent  in  dif-
 ferent  regions  and  there  should  he  no
 partiality,  no  nepotism.  The  appoint-
 ment  of  a  full-time  and  paid  chairman
 has  also  resulted  from  that  debate.

 Shri  D.  a  Sharma;  Sir,  in  his
 remarks  the  hon.  Finance  Mir.ister
 struck  a  very  optimistic  note.  I  wish
 I  could  be  as  optimistic  about  this
 new  financial  dispensation  as  he  has
 been.

 He  said  that  all  the  controveries
 about  the  Corporation  were  now  end-
 ing.  I  am  glad  that  they  ore  ending.
 But  I  can  assure  you,  Sir,  that  this
 new  Act  which  you  will  be  passing
 today  is  not  going  to  give  a  different
 complexion  to  the  Industrial  and  Sta‘e
 Finance  Corporations  from  that  its
 previous  proto-type  had.  I  can  assure
 you  of  that.  Because,  what  have  we
 done?  I  asked  myself  this  question,  I
 have  read  the  report;  I  have  gone
 through  the  sudit  report;  I  have  seen
 all  that  and  I  have  asked  myself:  what
 have  we  done’  What  have  we  been
 doing  all  these  days?

 I  find  the:  there  are  few  changes  in
 the  structure  of  the  Financial  Corpo-
 ration  and  if  any  changes  have  been
 made  they  are  not  of  such  a  nature  as
 ean  inspire  confidence  either  among
 the  Members  of  this  House  or  in  the
 public  at  large.  You  call  it  a  change
 in  the  structure  of  the  Corporation
 when  you  choose  to  call  the  manag-
 ing  director  by  the  name  of  chair-
 man,  You  think  that  you  have  chang-

 ed  the  structure  when  you  say  that
 the  execu:ive  committee  will  now  be
 ealled  by  the  name  of  the  central
 committee.  If  a  rose  smells  as  sweet
 by  any  other  name,  a  sink  will  be  a
 sink  even  if  you  give  it  a  dilierent
 name.  There  has  been  no  change  in
 the  structure  worth  the  name.  The
 change  in  \he  structure  would  have
 been  known  if  something  had  been
 done  to  tell  us  what  kind  cf  chairman
 we  are  going  to  have.

 There  was  a  very  innocent  amend-
 ment  moved  that  the  chairman  should
 be  a  whole-timer.  But  it  has  not  been
 accepted.  Why  should  it  not  be
 accepted?  We  are  spending  crores  of
 rupees  on  this  Corporation.  The
 future  of  our  industrial  development
 depends  upon  that.  But  what  do  we
 find?  We  find  that  the  Ministry  keeps
 an  open  mind  which  means  a  closed
 mind  abou.  the  appointment  of  the
 chairman  and  whether  he  is  a  full-
 timer  or  part-timer.  These  things  are
 left  hanging  in  the  air  so  that  we  do
 not  know  what  is  going  to  happen.

 I  think  we  have  been  talking  about
 credit.  I  do  not  want  to  harm  the
 credit  of  anybody.  You  can  shake  the
 credit  after  it  has  been  only  built.  If
 there  is  no  credit,  if  no  credit  has  been
 built  up,  how  can  you  shake  it?  My
 hon,  friend  was  saying  that  this  Bill
 should  have  been  brought  forward
 with  the  intention  of  stablising  «-
 building  up  the  credit  of  this  crgani-
 sation.  I  think  even  in  very  innocent
 matters  nothing  has  been  done

 As  a  member  of  the  Estimates  Com-
 mittee,  I  have  some  notion  about  the
 appointment  of  the  chairman.  Some
 of  our  biggest  national  undertakings
 where  crores  of  rupees  are  invested
 are  being  run  by  persons  whose  mana-
 gerial  experience,  financia]  experience.
 business  acumen  has  been  only  this
 that  they  had  been  police  magistrates
 in  some  presidency  towns  for  some
 years.  Therefore,  the  very  first  thing
 that  should  have  been  done  here  was
 to  incorporate  the  suggestions  given in  the  report  about  the  appointment
 of  a  chairman  so  that  the  public  could
 know  that  this  is  going  to  be  a  busi-
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 ness  concern,  run  in  a  business-like
 fashion  and  with  the  sole  objective  of
 promotion  of  industries  in  the  country.
 If  you  do  thai,  it  will  be  a  business
 concern;  otherwise  it  is  going  to  be
 like  the  working  of  a  bureaucratic
 machine  and  the  results  are  guing  to
 be  like  the  results  of  a  charitable
 trust  and  tha.  way  I  do  not  think  you
 are  going  to  build  up  any  credit.

 Again,  there  was  a  very  wholesome
 recommendation  that  among  the  direc-
 tors  you  should  have  some  persons  who
 belonged  to  the  class  of  businessmen
 and  others.  But,  this  has  not  been
 done.  There  were  again  certain  ideas
 about  the  security  of  loans  and  vesting
 the  Corpora:ion  with  greater  power.  I
 am  afraid  all  those  things  have  not
 been  done.  I  have  the  highest  regard
 for  the  hon.  Minister  because  I  know
 that  he  is  a  gentleman  who  takes  every-
 thing  very  seriously  and  I  know  he
 puts  his  heart  into  any  kind  of  work
 that  he  does.  [  would  ask  the  hon.
 Minister  what  he  is  going  to  do  so  far
 as  the  expense  ratio  of  this  organisa-
 tion  is  concerned.  Well,  perhaps,  you
 may  say  that  the  expense  ratio  could
 not  have  come  within  the  Bill  or  that
 this  could  not  have  been  made  a  part
 of  the  Bill.  But,  I  ask,  why  can't
 these  things  be  made  a  pari  of  the  Bill?
 When  you  think  of  a  country  like
 Yugoslavia  you  find  that  there  they
 have  the  workers  as  partners  of  indus-
 trial  concerns.  bui  here  we  fight  shy
 of  having  an  economist  or  a  financier
 as  a  member  of  the  board  of  directors.
 At  the  same  time  I  find  that  the  dir-
 ectives  of  the  Government  are  very
 good.  But,  there  is  also  human  inge-
 nuity  and  human  ingenuity  knows  how
 to  counteract  those  directives.  If  there
 had  been  no  human  ingenuity  why
 should  we  have  had  this  report  which
 wag  drafted  by  Shrimati  Sucheta  Kri-
 palani.  I  should,  therefore,  say  that
 the  whole  business  of  legislation  in
 this  House  requires  some  kind  of  modi-
 fication.  We  cannot  leave  everything
 to  the  directives  of  the  Government.
 We  cannot  leave  everything  to  the  Sec-
 tetariat.  [  think  that  we  should  have
 certain  principies  of  business  perfor-
 mance;  of  business  execution.  I  am  not
 puttiry  forward  any  radical  proposal,
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 but  I  do  not  see  any  reason  why  those
 principles  should  not  be  incorporated
 in  the  very  Bill  itself.  Why  should  you
 not  do  that?

 I  find  it  has  been  said  that  the  num-
 ber  of  applications  went  down  as  a
 resu't  of  this  debate.  Well,  I  would

 like  to  say,  if  the  number  of  applica-
 tions  went  down  as  a  result  of  this
 debate,  it  only  means  this:  that  the
 applicants  knew  that  the  Parliament

 was  vigilant  and  that  stricter  control
 wis  being  exercised  over  the  whole
 thing  with  the  result  thai  the  misfits—
 I  do  not  want  to  use  any  word  which
 may  smack  of  violence  and  I  would
 use  the  word  misfit  because  this  word
 has  been  used  very  often  here  on  the
 floor  of  ,he  House—had  not  the  courage
 to  come  forward  and  apply.  I  would,
 therefore,  say  that  I  admire  the
 framers  of  the  report.  I  take  into
 account  the  solicitude  of  our  Minister
 for  putting  this  Financial  Corporation

 on  a  stable  and  sure  basis.  I  under-
 stand  the  anxiety  of  our  Members  too
 to  see  that  this  Financial  Corporation
 works  very  well.  I  understand  all  «hat.
 But,  in  ail  due  humility;  with  all  due
 respect  and  in  a  spirit  of  utter  humility
 I  would  ask  the  hon.  Minister  if  this
 Bill,  which  he  has  brovght  forward
 and  in  which  there  has  been  only  a
 change  of  nomenclature,  is  going  to
 bring  about  all  those  resulis  which
 we  aim  at?  I  do  not  want  to  be  a
 prophet  of  doom  and  I  do  not  want
 to  be  a  person  who  would  cry  any
 kind  of  doom,  But  I  would  say  that
 I  wish  well  to  this  Financial  Corpora-
 tion,  I  wish  well  to  this,  but  I  would
 say  that  so  far  as  this  Bill  is  concerned
 this  does  not  promise  much.  I  would
 not  like  to  be  an  evil  fairy  that  00९5
 not  bless  a  baby,  but  I  want  to  be  a
 good  fairy  and  I  bless  this  baby  though
 I  know  what  the  future  of  the  baby  is
 going  to  be.

 Shri  A.  C.  Guha;  Sir,  I  do  not  like
 to  take  much  time  of  the  House  as  we
 have  already  exceeded  the  scheduled
 time.  The  last  speaker  has  accused  ma
 of  optimism.  All  my  life  I  was  an
 optimist  and  I  hope  for  the  remaining  |
 period  of  my  life  I  will  be  able  te  re-
 tain  my  optimism.  He  has  questioned
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 my  statement  and  has  said  that  this
 Bill  has  not  made  any  effective  change
 in  the  structure  and  composition  of
 the  Corporation.  The  entire  charge
 aginst  the  Corporation  as  embodied
 in  the  report  of  the  Enquiry  Committee
 ls  that  the  executive  committee  was
 practically  using  all  the  powers  of  the
 board  and  the  Managing  Director  was
 siso  exercising  power  much  in  excess

 of  what  he  ought  to  have,  These  are
 the  malin  charges  of  the  Enquiry
 Committee  against  the  Corporation  and
 this  Bill  puts  an  end  to  those  two
 anomalous  positions,  It  is  not  merely
 a  change  in  the  name—'executive  com-
 mittee’  to  be  replaced  by  ‘central  com-
 mittee’.  Apart  from  the  connotations
 of  the  two  different  names  the  statu-
 tory  rights  that  were  embodied  in  the
 Industrial  Finance  Corporation  have
 now  been  removed,  The  central  com-
 mittee  will  now  just  be  a  subordinate
 body  of  the  board  and  it  will  exercise
 such  powers  as  the  board  may  decide
 to  put  in  its  hands.  So,  there  will  be
 no  repetition  of  the  excessive  power
 exercised  by  the  executive  committee
 or  by  the  managing  director,  which,
 according  to  the  report  of  the  Enquiry
 Committee,  was  mainly  responsible  for
 some  of  lapses  and  defects  in  the  work-
 ing  of  the  Corporation.

 Sir,  I  do  not  like  to  enter  into  further
 controversies,  I  still  hope  that  this
 Corporation  will  be  doing  useful  work
 and  I  hope  it  will  get  the  blessings  of
 this  House  which  it  will  deserve  by  its
 deeds.

 I  hope  now  the  Bill  will  be  passed
 by  the  House.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  be  passed.”
 The  motion  Was  adopted.

 INDIAN  COINAGE  (AMENDMENT)
 BILL

 The  Minister  of  Revenue  and  Defen-
 ce  Expenditure  (Shri  A.  a  Guha);  I

 beg  to  move:  7
 “That  the  Bill  further  to
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 the  Indian  Coinage  Act,  1904,  be
 taken  into  consideration.”

 Sir,  it  is  very  difficult  to  just  switch
 over  from  one  subject  to  another.

 Mr.  Deputy-Speaker:  How  can  eny
 Industrial  Corporation  work  without
 coinage?

 Shri  A.  C.  Guha:  That  is  true.  Any-
 how,  the  Members  of  Parliament  inclu-
 ding  the  Ministers  must  have  a  very
 agile  and  versatile  mind.

 Shri  Vallatharas  (Pudukkottai):  Sir,
 I  want  to  point  out  a_  constitvtional
 objection  to  the  consideration  of  this
 Bill.  This  is  a  Bill  which  comes  under
 the  operation  of  article  7a  of  the  Con-
 stitution.

 Mr.  Deputy-Speaker:  So  far  as  points
 of  orders  ure  concerned  hon,  Members
 may  state  the  point  first  and  if  I  need
 elucidation  I  will  ask  them  to  explain.

 Shri  Vallatharas:  That  is  what  I  am
 stating.  This  Bill,  as  it  is,  is  a  Bill,
 which,  if  passed,  would  involve

 an  expenditure  from  the  Consolidated
 Fund  of  India,  and  such  a  Bill  shall
 not  be  passed  by  either  House  of
 Parliament  unless  the  President  has
 recommended  to  that  House  the  con-
 sideration  of  the  Bill.  So  far,  there  is
 No  President's  sanction  or  permission
 for  consideration  of  this  Bill.  This  is
 the  point  which  I  am  raising  and  if
 you  permit  me  further  I  will  go  to
 further  arguments  on  that  behalf.

 Mr.  Deputy-Speaker:  Is  there  any
 provision  here  which  involves  any  ex-
 penditure  from  the  Exchequer?

 Shri  Vallatharas:  I  will  submit  to
 you  straightaway  that  in  953  the
 decimalisation  of  coin  was  brought
 through  a  private  Bill  in  the  Council
 of  States.  At  that  time  the  present
 hon,  Minister  was  Deputy  Minister  of
 Finance.  In  his  own  words;  that  is,
 when  he  opposed  that  Bill......

 Shri  A.  Tom  Guha:  That  objection  was
 not  upheld  by  the  Chair.



 ४773  Indian  Coinage  28  JULY  955  (Amendment)  Bill  877  4

 Shri  Vallatharas:  That  is  a  different
 thing  altogether.  I  am  only  pointing
 out  what  this  Bill  presupposes.

 Mr.  Deputy-Speaker:  The  hon.  Minis-
 ter  has  given  an  indication  as  to  what
 the  Chair  ought  to  do,  Was  the  objec-
 tion  upheld  by  the  Chair?

 Shri  Vallatharas:  I  do  not  know.

 Shri  A.  C.  Guha:  That  was  not  the
 only  argument  that  I  put  forward.
 That  was  only  one  of  my  objections
 that  it  may  also  come  within  the  pur-
 view  of  the  said  article.  Anyhow  the
 Chair  did  not  uphold  that  contention
 and  he  allowed  the  Bill  to  be  discussed.

 Mr.  Deputy-Speaker:  The  point  is
 this.  Wherever  any  expenditure  is  in-
 volved  in  a  Bill,  it  must  have  the  pre-
 vious  sanction  of  the  president  whether
 introduced  by  the  Government  or  by
 any  other  Member.

 In  the  present  case,  this  Bill  does  not
 apparently  have  any  such  sanction.
 Now,  does  this  Bill  contain  any  such
 provision?  No,  I  believe.

 3  P.M
 Shri  A.  C.  Guha:  Nothing.
 Shri  Vallatharas:  If  the  Bill  is  pas-

 sed,  what  happens?
 Mr.  Deputy-Speaker:  It  may  or  may

 not  be  passed.  If  cents  are  minted,
 then  hundered  cents  are  equal  to  92
 pies,  but  that  may  not  come  into  being.
 There  is  not  any  such  immediate  pro-
 posal.  I  do  not  know  if  there  is  any
 other  authority.  Possibly,  it  may  be
 in  any  other  Coinage  Act.  [  am  look-
 ing  into  the  original  Act.

 Shri  A.  C.  Guha:  Coins  are  still  be-
 ing  minted  and  the  minting  of  these
 new  coins  can  also  be  done,

 Mr.  Deputy-Speaker:  lf  new  coins
 are  to  be  minted,  new  expenditure
 will  have  to  be  incurred.  Whatever
 the  expenditure,  even  if  it  is  a  pie,
 it  has  to  be  incurred.  There  is,  how-
 ever,  no  specitied  clause  here  for  any
 expenditure  from  the  Consolidated
 Fund.  But  this  involves  an  expendi-
 ture,  whatever  little  that  expenditure
 might  be.  What  is  the  sanction  or

 .Industry.  All  these  things

 the  authority  under  which  these  coins
 will  be  minted?  Is  it  already  in  the
 existing  rules?

 Shri  A.  C.  Guha:  The  mint  has  been
 minting  new  coins.  They  have  been
 changing  the  shape  of  the  coins  and
 that  has  not  required  a  new  Bill  to  be
 passed  or  an  amendment  of  the  exist-
 ing  Bills.  The  old  dies  in  the  mints
 are  being  changed  for  the  new  dies.

 Shri  Vallatharas:  Even  apart  from
 thet  question,  the  hon.  Minister  has,
 on  a  previous  occasion,  expressed  that
 this  Bill  presupposes  and  will  surely
 lead  to  some  expenditure  from  the
 Consolidated  Fund  of  India  in  mint-
 ing  new  coins,  in  printing  postage-
 stamps  and  railway  tickets,  etc.  There
 are  so  many  things  that  have  been
 considered  by  special  committees  dur-
 ing  which  the  conception  of  the  Gov-
 ernment  and  the  committees  was  that
 a  colossal  expenditure  would  be  incur-
 red  and  that  the  railway,  the  posts
 and  telegraphs  and  other  departments
 would  entail  an  expenditure  of
 rot  less  than  Rs.  4  crore.  I  am
 not  going  into  the  exact  amount
 of  the  expenditure,  but  even  for
 a  single  pie  from  the  Consolidated
 Fund  of  India,  sanction  must  exist.  I
 never  expected  the  hon.  Minister  to  be
 light  in  his  expression  when  he  expres-
 sed  in  the  Council  of  States  that  it
 will  surely  lead  to  some  expenditure.
 Not  to  speak  of  the  minting  of  coins,
 what  about  the  printing  of  postage-
 stamps,  railway  tickets  and  collecting
 land  revenues?  There  are  so  many
 things  involved.  So,  it  is  on  the  face
 of  it  entailing  and  involving  a  large
 amount  of  expenditure  and  I  can  sub-
 stantiate  from  the  statement  of  so
 many  persons,  from  the  reports  that
 have  been  published  by  the  inter-minis-
 terial  committees—two  committees—
 and  by  the  Standards  Institution  Com-
 mittee,  and  by  so  many  other  reports
 by  the  Ministry  of  Commerce  and

 clearly
 indicate  that  the  Bill,  if  passe.l  into
 law,  can  not  be  effected  or  decimali-
 sation  cannot  be  effected  without  any
 expenditure.  I  presumably  infer
 —and  I  leave  it  to  more  experienced
 people  to  infer  whether  what  I  say  is
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 true  or  not.  There  is  already  a  bud-
 getted  expenditure  fixed  by  the  admi-
 nistration  that  is  now  existing,  and  if
 any  expenditure  is  further  to  be  incur-
 red  over  and  above  what  has  been
 sanctioned  as  in  existing  practice,  cer-
 tainly  the  President  must  be  informed
 of  it,  so  that,  if  it  is  within  the  com-
 petence  of  the  financcial  capacity
 and  efficiency  of  this  nation  that  such
 an  expenditure  can  be  allowed,  these
 things  may  be  certified  by  the  Pre-
 sident.  This  can  be  certified  only
 on  that  basis.  That  is  what  I  presume
 to  be  the  principle  underlying  the
 Article  of  the  Constitution,  Heré  the
 hon,  Minister,  according  to  law,  is
 stopped  from  contending  what  he  has
 been  contending  in  1953.  He  has  no
 business  for  putting  up  any  new  situa-
 tion  as  having  arisen  during  these  two
 years.  As  ao  matter  of  fact,  this
 fact  was  forgotten  and  it  is  a  lapse  of
 memory,  I  can  say,  I  do  not  think
 there  will  be  any  justification  now  for
 proceeding  with  this  Bill.  It  is  beyond
 the  powers  of  Parliament  to  consider
 this  matter.

 Shri  A.  C,  Guha;  It  is  not  a  lapse
 of  memory.  I  myself  raised  this  in
 the  other  House  and  the  Chairman
 did  not  uphold  that  contention,  Be-
 fore  Introducing  this  Bill,  this  matter
 was  discussed  and  the  Law  Ministry
 advised  that  it  would  not  attract
 Article  AT  (3)  of  the  Constitution.
 Tt  is  not  true  that  it  is  a  lapse  on  our
 part  and  that  we  forgot  to  take  that
 point  into  consideration.  We  consi-
 dered  that  point  and  it  was  the  defi-
 nite  decision  that  it  would  not  attract
 that  Article.

 Mr,  Deputy-Speaker:  Was  there  any
 ruling  given  by  the  other  House?

 Shri  A.  0.  Guha:  The  ruling  was
 given  by  the  other  House.

 Shri  Vallatharas:  As  I  read  in  the
 Report,  the  following  is  found  there:
 Dy.  Chairman:  “I  presume  that  the
 hon.  Minister  is  not  taking  any
 technical  objection.”  The  reply,  the
 report  says:  “Shri  A.  C.  Guha:  Yes,
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 Sir".  What  that  ‘yes’  means,  nobody
 knows.  It  may  mean  ‘no’.  I  do  not
 know.

 Mr,  Deputy-Speaker:  I  believe  he
 is  not  taking  exception  to  it.  In  that

 context,  “Yes,  Sir,”  means  ‘no’,

 Shri  Vallatharas:  It  must  be  ‘no’.

 Mr.  Deputy-Speaker:  What  did  the
 Chairman  rule?

 Shri  Vallatharas:  The  Chairman  did
 not  say  anything  so  far  as  I  can  read
 in  the  report.

 Shri  A.  C.  Guha:  The  Chairman  did
 not  uphold  that  contention.

 Shri  S.  S.  More  (Sholapur):  What
 ever  happened  in  that  House  and
 particularly  the  matter  which  apper-
 tains  to  the  sphere  of  giving  a  ruling,
 has  that  any  precedent  and  value  here?

 Mr.  Deputy-Speaker:  The  practice  is
 this,  When  some  discussion  is  going
 on  in  the  present  session  there,  simul
 taneously  it  ought  not  to  be  referred
 to  here,  unless  it  is  a  statement  on  be-
 half  of  Government,  etc.  So  far  as
 the  rest  is  concerned,  we  refer  to
 May's  Parliamentary  Practice  and  to

 various  other  authorities  as  precedents.
 I  just  wanted  to  know  what  their
 opinion  was:  not  that  we  are  bound
 by  their  rules  or  precedents.  When
 this  matter  under  discussion  was
 pointed  out  as  having  been  dealt  with
 in  the  other  House,  the  Chairman's
 ruling  was  referred  to.  Normally,  we
 do  not  refer  to  the  rulings  of  the  other
 House,  but  whenever  some  informa-
 tion  is  necessary,  there  is  no  harm  in
 aSking  for  it.  Concurrently,  we  do
 not  go  on,  because  they  may  change
 their  views,  and  after  all,  this  discus-
 sion  there  took  place  sometime  ago.

 Shri  A.  C.  Guha:  As  far  as  I  recol-
 lect,  the  Chair  in  the  other  House
 decided  that  if  any  conSequential
 expenses  are  to  be  incurred  later  on,
 that  point  should  not  stand  in  the
 way  of  having  the  matter  discussed.
 This  Bill,  as  it  is,  does  not  involve  any
 expenditure.
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 Shri  8.  0.  Samanta  (Tamluk):  Clause
 6  of  the  Indian  Coinage  Act  says  that
 coins  may  be  minted  and  issued  under
 the  authority  of  the  Central  Govern-
 auent  in  such  denominations  not  higher
 than  one  rupee.  The  other  forms  of
 the  coins  are  eight-anna,  four-anna
 and  two-anna  pieces  which  are  at  the
 disposal  of  the  Government.  Now,
 we  are  going  to  transform  the  eight-
 anna  pieces  and  the  two-anna  pieces
 and  the  four  anna-pieces.  This
 transformation  will  not  effect  any
 financial  undertaking,  because,  we
 were  also  transforming  the  one-rupee
 into  smaller  coins  such  as  eight-anna,
 four-anna  and  two-anna  pieces.  In
 the  same  way  we  will  go  on  making
 pieces  in  any  denomination,  cent  or
 otherwise,  say,  in  50,  25,  10,  5,  etc.
 So,  I  think  nothing  stands  in  the  way
 of  the  Bill  being  considered  now.

 Shri  Mohiuddin  (Hyderabad  City):
 The  Bill  proposes  that  the  eight-anna,
 four-anna  and  two-anna  pieces  will
 continue  to  be  in  force  and  will  be
 accepted  as  legal  tender  as  they  now
 are,  and  that  the  mew  coins  will  be
 rerhaps  minted  on  the  basis  of  cents.

 The  present  8  anna,  4  anna  and
 quarter  anna  pieces  will  have  to  be
 melted  and  recast  into  cents;  that
 involves  extra  expenditure.  Of  course
 the  Bill  does  not  directly  involve  ex-
 tra  expenditure,  but  it  does  indirectly
 involve  heavy  expenditure.

 Shri  Kamachandra  Reddi  (Nellore):
 ‘The  memorandum  on  the  adoption  of
 ‘the  metric  system  was  circulated  to
 the  Members  sometime  back  and  in
 page  5  it  says:

 “The  general  conclusion  reached
 on  the  basis  of  the  replies  from
 these  industrial  nits  is  that  the
 metric  system  could  be  adopted
 without  much  difficulty  or  ad-
 verse  repercussions,  provided  the
 transition  is  spread  over  a  period
 of  ten  to  fifteen  years,  As  re-
 gards  the  cost  of  conversion,  it  is
 excepted  to  be  in  the  order of  Rs,  ]
 crore  per  year  if  it  is  spread  over

 a  period  of  ten  years.”
 When  this  Bill  is  passed  into  an

 Act,  it  envisages  an  expenditure
 .
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 to  that  extent.  When  the  expenditure
 is  bound  to  take  place  after  the  pass-
 ing  of  the  Bill  it  is  a  money  Bill.

 Shri  Mohanlal  Saksena  (Luknow
 Distt.  cum  Bara  Banki  Distt.):
 With  your  permission,  Sir,  i
 submit  that  a  similar  Bill
 was  introduced  in  946  and  that
 caused  the  sanction  of  the  Governor-
 General.  I  do  not  known  whether  we
 have  got  a  copy  of  the  Bill  in  th
 library.  It  was  stated,  in  fact,  in  a
 note  prepared  in  the  Planning  Com-
 mission  that  this  thing  would  cost
 about  Rs.  l  crore;  it  was  also  sugges-
 ted  that  the  proper  time  was  when  we
 removed  the  head  of  the  King  from
 the  coins  substituted  and  replaced  it
 by  the  Lion  Pillar,  That  was  the  pro-
 per  time  when  it  should  have  been
 done.  But  even  the  view  of  the  Plan-
 ning  Commission  was  that  we  should
 proceed  with  this  Bill,  Therefore,
 there  is  no  doubt  in  my  mind  that
 this  thing  is  going  to  entail  expendi-
 ture.  But  there  is  no  harm  in  that;
 the  President's  sanction  can  be  obtain-
 ed.  In  the  meanwhile,  the  Bill  can  wait
 for  a  day  or  two.

 Shri  Vallatharas:  With  your  permis-
 Sion,  Sir,  I  submit  that  whether  thir
 involves  an  expenditure  or  not  is  not
 an  isolated  consideration.  Here  is  this
 book  of  alarming  size—Memorandum
 on  the  introduction  of  the  metric  sys-
 tem  in  India,  Planning  Commission,
 5th  March,  955—on  which  the  pre-
 sent  Bill  is  based.  I  submit  that  every
 Member  should  have  been  provided
 with  a  copy  of  this  memorandum  so
 that  we  may  be  prepared  to  discuss  it.
 The  consideration  of  this  Bill  must  be
 postponed  in  view  of  the  fact  that  we
 are  not  possessed  of  this  book.  All
 these  materials  are  quite  necessary  be-
 cause  they  form  the  basis  of  the  Bill

 Mr.  Deputy-Speaker:  Wherefrom
 did  the  hon.  Member  get  that  book?

 Shri  Vallatharas:  From  the  library.
 Mr.  Deputy-Speaker:  If  it  is  in  the

 library,  other  hon.  Members  also  can
 get  it  from  there.

 Shri  Vallatharas:  Everybody  cannot
 be  expected  to  go  to  the  library  and
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 get  the  book.  Hon.  Members  need
 being  supplied  with  these  materials

 su  that  they  may  be  able  to  study
 the  Bill  in  all  its  implications.

 Mr.  Deputy-Speaker:  Order,  order;
 I  have  heard  enough.  So  far  as  this
 initial  matter  is  concerned.  Section  6
 of  the  Indian  Coinage  Act,  906—a
 portion  of  which  was  read  out  by  Mr.
 Samanta—gives  ample  powers  to  the
 Central  Government  to  mint  coins  for
 issue  under  the  authority  of  the  Cen-
 {ral  Government  of  such  denominations
 not  higher  than  one  rupee,  of  such
 dimensions  and  designs  and  of  such
 metals  or  of  mixed  metals  cf  such  com-
 position  as  the  Central  Government
 may,  by  a  notification  in  the  official
 gazette,  determine,  It  can  mint  any
 number  of  half  anna,  one  anna  or  two
 anna  coins.  Section  3  rofers  to  rupee
 coins,  half  rupee  coins  etc.  They  have
 added  here  cents  also.  Therefore,  it
 is  not  under  section  3  that  the  autho-
 rity  is  given  to  the  Central  Govern-
 ment  to  mint  any  number  of  coins;  it
 is  under  section  6  that  the  Govern-
 ment  is  given  powers  to  mint  any  kind
 of  coin  of  any  denomination  accord-
 ing  to  the  notification  in  the  gazette,
 It  may  be  of  any  size  and  denomina-
 tion  not  higher  than  a  rupee.

 Shri  Vallatharas:  I  submit  that  my
 points  are  totally  different;  I  say  that
 according  to  this  memorandum  this
 proposal  entails  huge  expenditure.

 Shri  A.  C.  Guha:  That  memoran-
 dum  concerns  not  only  coinage;  it  con-
 cerns  weights,  measures  etc.  I  think
 that  98  per  cent  of  the  expenditure
 will  be  in  connection  with  weights,
 measures  and  other  things,

 Mr.  Deputy-Speaker:  Order,  order,
 There  is  no  point  in  interrupting  me
 either  on  this  side  or  that  side,  All
 points  have  been  stated.  Even  if  one
 ple  has  to  be  spent  from  the  Consoli-
 dated  Fund  of  India  as  a  result  of  the
 passing  of  this  Bill,  the  recommenda-
 tion  of  the  President  is  necessary.  We
 are  not  going  meticulously  into  the
 amount  of  expenditure.  It  may  be
 Rs,  l  crore  more  or  less.  The
 only  point  is  whether  it  involves
 expenditure  directly.  Section  6  of
 the  Indian  Coinage  Act,  1906,
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 gives  the  Central  Government  tte
 power  to  mint  any  kind  of  coin
 of  any  denomination  not  higher
 than  one  rupee.  That  is  all  compre-
 hensive.  Section  3  refers  to  legal
 tender.  This  Bill  is  only  a  further
 amendment  to  section  13;  no,  this  is
 an  addition  thereafter—the  ‘insertion
 of  section  I4.  The  cents  also  will  be
 legal  tenders  and  section  4  says  that
 one  rupee  is  equivalent  to  so  many
 cents  and  so  on.  This  is  all  that  is
 proposed  to  be  done.  Therefore,  direc-
 ly  it  does  not  involve  any  expenditure.

 Shri  Ss.  Ss.  More  rose—
 Mr.  Deputy-Speaker:  I  am  not  going

 to  hear  the  hon.  Member  any  more.
 The  hon.  Member  is  a  practising  law-
 ver  and  he  cannot  be  allowed  to  go
 on  interrupting  me  like  this.  Irres-
 pective  of  any  expediture,  I  have  my
 own  doubts  whether  this  is  a  money
 Bill,  because  it  relates  to  some  money.
 Article  0  of  the  Constitution  says:

 “For  the  purposes  of  this
 Chapter,  a  Bill  shall  be  deemed  to
 be  a  Money  Bill  if  it  contains  only
 provisions  dealing  with  all  or  any
 of  the  following  matters,  name-
 y—

 (a)  the  imposition,  abolition,
 remission,  alteration  or  regu-
 lation  of  any  tax;

 (b)  the  regulation  of  the  bor-
 rowing  of  money  or  the  giv-
 ing  of  any  guarantee  by  the
 Government  of  India  or  the
 amendment  of  the  law  with
 respect  to  any  financial  obli-
 gations  undertaken  or  to  be
 undertaken  by  the  Govern
 ment  of  India;

 (c)  the  custody  of  the  Consoli-
 dated  Fund  or  the  Contin-
 gency  Fund  of  India,  the  pay-
 ment  of  moneys  into  or  the
 withdrawal  of  moneys  from

 any  such  Fund;
 (a)  the  appropriation  of

 moneys  out  of  the  Consolidat-
 ed  Fund  of  India;

 (e)  the  declaring  of  any  ex-
 penditure  to  be  expenditure
 charged  on  the  Consolidated
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 Fund  of  India  or  the  acreas-
 ing  of  the  amount  of  4१75  such
 expenditure;

 (f)  the  receipt  of  money  on
 account  of  the  Consolidated
 Fund  of  India  or  the  public
 account  of  India  or  the
 custody  or  issue  of  such
 money  or  the  audit  of  the
 accounts  of  the  Union  or  of  a
 State:  था

 (g)  any  matter  incidental  to
 any  of  the  matters  spociled
 ua  Sub-clauses  (a)  to  (f).”

 Provision  is  made  under  section  6  of
 the  Indian  Coinage  Act,  1906,  enabling
 the  Government  of  India  to  mint  any
 kind  of  coin  of  any  denominatirn.
 Under  these  circumstances,  I  am  un-
 able  to  agree  that  initially  the  Presi-
 dent's  sanction,  authority  or  recom-
 mendation  is  necessary  for  this  Bill.

 Shri  A.  C.  Guha:  The  question  of  tne
 introduction  of  the  metric  system
 in  India  has  indeed  a  long  history.
 it  was  first  in  870  that  the  British
 Government  raised  this  question.
 They  examined  it  and  came  to
 the  conclusion  that  the  metric  sys-
 tem  should  ultimately  be  introduced
 in  India  though  necessarily  in  gradual
 stages.  But,  nothing  happened  after
 that.  Somehow,  the  British  Govern-
 ment  did  not  take  any  action.  Then,
 the  question  came  up  for  consideration
 in  ‘1944,  just  at  the  close  of  the  last
 world  war.  Government  first  tried  to
 get  public  opinion,  Public  opinion  war
 more  or  less  favourable  to  this  matter
 and  the  views  of  the  different  public
 bodies  were  no  less  favourable.

 Shri  8.  8.  Mort:  What  do  you  mean
 by  public  opinion?  The  commercial
 community?

 Shri  A.  0,  Guba:  The  commercial
 community,  and  also  the  State  Gov-
 ernments  and  the  banks  who  are
 mainly  concerned  with  coins.

 Shri  K.  C.  Sodhia:  (Sagar):  They
 are  all  tied  to  the  wheels  of  the  Gov-
 ernment.

 Shri  8.  S.  More:  What  about  villa-
 gers?  «*
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 Shri  A.  (४.  Guha:  Government  deci-
 ed  in  946  to  bring  forward  a  Bill  in
 the  Central  legislature.  A  Bill  was
 introduced  and  it  wag  discussed.
 Their  idea  was  to  divide  the  rupee
 into  00  cents.  The  Bill  was  circu-
 Ixted  for  public  opinion,  in  1947,  the
 Government  decided  to  proceed  with
 the  Bill.

 (Sarmiatt  Renu  CHAKRAVARTTY  in
 the  Chair].

 Then,  the  Partition  came,  The  post.
 Partition  disturbing  factors  intervened
 and  the  Central  legislature  also  came
 to  a  sudden  end.  This  Bill  was  allow-
 ed  to  lapse.

 In  this  connection,  I  think  it  may
 not  be  out  of  place  to  recall  that  al-
 though  almost  two-third  of  the  popu-
 lation  of  the  world  are  now  using  the
 decimal  system  of  coinage,...,.

 Shri  Gadgil  (Poona  Central):  What
 about  England?

 Shri  A.  C.  Guha:  The  only  other
 important  countries  are  the  Common-
 wealth  countries.  In  Asia,  only.  India
 and  Pakistan  are  the  two  countries
 which  have  not  yet  got  the  decima
 system  of  coinage.

 Shri  s.  8,  More:  Are  there  any  other
 countries  in  Asia  which  are  Members
 of  the  Commonwealth?

 Shri  A.  C.  Guha:  Ceylon  is  a  Mem-
 ber  of  the  Commonwealth.  It  is  no
 use  imitating  England  and  laying
 particular  emphasis  on  English  con-
 ventions  and  practices  in  all  matters.

 Shri  V.  G.  Deshpande  (Guna):  This
 slave  mentality  should  go,

 Shri  A.  C.  Guha:  In  this  connection,
 it  would  be  proper  to  recall  that  it  was
 India  which  invented*‘his  decimal
 system.  It  came  into  use  in  India  in
 the  second  century  B,  C.

 Shri  K.  C.  Sodhia:  Decimal  coinage
 or  the  decimal  sytem?

 Shri  A.  a  Guha:  Decimal  system.
 Shri  E.  C.  Sodhia;  What  relation  hag

 that  with  coinage?
 Shri  A.  €.  Guha:  The  logical  rela-

 tion  only.
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 Shri  Gadgil:  Just  exp'ain  to  us  how

 it  will  work  out.  Which  will  be  the
 lowest  coin,  one  pie  or  a  paisa?  How
 many  pies  will  make  one  anna,  four
 annas,  etc.?  We  will  have  some  idea
 about  it.

 Mr.  Chairman:  The  hon.  Minister  is
 getting  rather  fluttered  by  all  these
 disturbances.  I  suggest  thot  the  House
 listens  to  him,  Then,  at  the  end,  if
 there  is  any  particular  point  of  clarifi-
 cation,  you  can  always  put  it.

 Shri  A.  C.  Guha:  Though  India  is
 the  inventor  of  the  decimal  system,  it
 is  just  an  irony  of  fate  that  India  has
 been  almost  one  of  the  last  countries
 to  make  the  decimal  system  current
 in  the  daily  use  of  the  life  of  the  peo-
 ple,  as  regards  currency,  as  regards
 weights,  as  regards  measurements  and
 all  other  things.  If  I  am  to  reply  to
 the  question  of  Shri  Gadgtl,  I  would
 Fequest  him  to  refer  to  one  clause
 in  the  Bill.  This  Bill  is  practically  an
 one  clause  Bill.  If  he  refers  to  clause
 2  of  the  Bill,  he  will  find  the  reply  to
 his  question.

 Shri  Gadgil:  Which  is  the  lowest
 coin?

 Shri  A.  C.  Guha:  In  the  Bill  it  is
 sald  that  the  rupee  will  be  divided
 into  00  cents.

 Shri  Gadgil:  The  cent  will  be  called
 acent  ora  paisa?  Al!  right;  the
 Minister  may  proceed.

 Shri  A,  C.  Guha:  I  think  the  hon.
 Member  has  understood  the  position.

 Then,  the  question  came  up  for  dis-
 cussion  in  949  in  connection  with  the
 introduction  of  the  new  designs  depic-
 ting  the  Asoka  Pilar.  The  idea  at
 first  was,  when,  after  the  war,  with
 the  attainment  of  Independence,  new
 coins  will  be  minted,  we  may  take  the
 opportunity  of  introducing  the  decimal
 coinage.  But,  somehow,  that  was  not
 possible,  particularly  on  account  of  the
 disturbed  conditions  after  the  Parti-
 tion  and  after  the  attainment  of  Inde-
 pendence.  The  question  was  allowed
 to  rest  there.  It  was  considered  inop-
 portune  to  carry  through  such  a  revolu-

 tionary  change  in  the  coinage  system
 when  the  economic,  constitutional  and
 administrative  conditions  wore  tar
 from  settled.  The  Constitution  was  just
 being  framed.  The  House  will  recoi-
 lect  the  disturbed  conditions  in  tne
 country  immediately  after  and  two  ur
 three  years  after  the  Partition.  It  was
 considered  inoppotune  to  take  up  the
 matter  then.

 In  1949,  the  Indian  Standards  Insti-
 tute  set  up  a  committee  and  thev  re-
 commended  that  the  metric  system
 should  be  introduced  both  in  coins  and
 weights  and  measurements,  but  in
 stages  of  ty  years.  The  principal  re-
 commendations  made  by  the  IL.  8.  L
 in  this  regard  were  as  follows:

 (a)  the  metric  system  of  weights  and
 measures  and  decimalised  coins
 should  be  introduced  in  India  and
 legislation  should  be  undertaken
 as  soon  as  possible;

 (b)  the  change  should  take  place  in
 Several  stages  spread  over  a  total
 period  of  5  years,  the  first  period
 being  devoted  to  publicity  and
 propaganda,  the  sccond  per'od  ty
 the  introduction  of  the  metric
 system  in  weights  and  measures
 in  the  Central  and  State  Govern-
 ment  departments  and  _  public
 bodies;  and  finally.

 (c)  the  stage  of  complete  introduce-
 tion.  The  committee  recommend-
 ed  that  it  would  be  an  advantage
 if  the  adoption  of  this  decimalised
 currency  precedes  the  introduction
 of  the  metric  system  of  weights
 and  measures.  Previously,  the
 decision  of  the  Interim  Govern-

 +»  ment  wag  that  the  metric  system
 in  weights  and  measures  should
 precede  the  metric  system  fa
 currency,  But,  now  after  the  en-
 quiry  by  the  I.  S.  I.  it  was  decid-
 ed  that  the  metric  system  in  coin-

 age  should  precede  the  metric  sys-
 tem  in  welghts  and  measures.

 An  Hon.  Member:  Why?
 Shri  A.  0,  Guha:  Because  it  is  much

 easier.
 Mr  Chairman:  Please  address  the

 Chair.
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 shri  Lo  i  Guha:  The  Indian  Stand-
 ards.  Institute,  before  making  this  re-
 commendation,  had  made  _  extensive
 conSultations  with  almost  every  insti-
 tution,  State  Governments  and  com-
 mercial  bodies  who  are  interested  in
 this  matter.

 Recently,  the  Planning  Commission
 made  a  fresh  review  of  the  whole
 position.  And  it  has  now  been  decid-
 ed  that  the  Government  should  im-
 plement  the  decis.on  taken  on  princi-
 ple  some  years  ago,  The  first  step  is
 this  Bill  introduced  in  parliament  pro-
 viding  for  the  metric  system  in  coinage,
 and  later  on  the  Commerce  and  In-
 dustry  Ministry  will  bring  forward
 another  Bill  introducing  the  metric
 system  in  weights  and  measures.

 The  position  will  be  that  the  current
 coins  will  not  be  just  now  demonetis-
 ed.  They  will  remain  current,  but
 new  coins  also,  particularly  the  lower
 denominations,  will  be  minted.  Gradu-
 ally,  they  will  be  put  into  circulation
 and  for  some  years  both  the  new  and
 old  coins  will  be  simultaneously  in
 circulation.  Later  on,  gradually  we
 shall  withdraw  the  old  coins  from
 circulation  and  the  new  coins  only
 will  remain  in  circulation.

 Shri  Dhulekar  (Jhansi  Distt—
 South):  What  will  be  the  two-pice
 coin  equal  to  in  your  new  system?

 Shri  A.  C.  Guha:  The  market  will
 find  out.

 Mr.  Chairman:  Order,  order.  I  think
 it  is  better  that  the  hon,  Minister  ad-
 dresses  the  Chair.  Otherwise,  he
 will  get  involved  in  this  argument
 across  the  House.

 Shri  A,  C.  Guha:  As  has  been  put
 in  this  Bill,  the  new  coins  vill  be-in
 the  following  denominations:  cent,
 2  cents,  5  cents,  0  cents,  25  cents
 and  50  cents.  From  25  cents  up  the
 values  of  the  coins  will  remain  as
 they  are  at  present.  Eight  anna
 pieces  and  four  anna  pieces  and  the
 rupee  also  will  retain  the  same  value.
 There  will  not  be  any  change  in  the
 value  of  these  three  coins.  Whatever
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 changes  are  to  be  effected  will  be
 only  in  the  value  of  the  lower  deno-
 mination  coins.

 The  new  coins,  both  in  weight  and
 dimension,  will  correspond  to  e
 suitable  unit  in  the  metric  system  of
 Weights  and  length  and  measurement
 which  will  follow  the  introduction  of
 the  decimal  coinage.  Section  6  of  the
 Indian  Coinage  Act  to  which  Shri
 Samanta  has  referred  gives  sufficient
 authority  to  the  Government  to  mint
 coins,  but  here  by  this  Bill  we  are
 simply  changing  the  names  and  per-
 haps  also  sizes  and  value  of  the  lower
 denomination  coins.  After  the  passing
 of  this  Bill,  it  would  be  for  the  Cent-
 ral  Government  to  notify  the  precise
 dimensions  and  designs  of  the  coins
 of  smaller  denominations  below  a
 rupee.  However,  Members  of  Parlia-
 ment—Shri  Gadgil  may  hear  this
 portion—will  be  interested  to  know
 something  about  the  designs  that  the
 Government  has  in  view.

 The  obverse  of  each  coin  will  bear
 the  LION  CAPITOL  of  the  Asoka  pillar
 as  in  the  present  coins.  It  is  also  pro-
 posed  to  inscribe  “Bharat  Sarcar”  in
 Hindi  instead  of  the  words  “Gov-
 ernment  of  India’  in  English  which
 now  appear  in  the  existing  coins.  On
 the  reverse  of  the  coin  a  suitable  de-
 sign  of  either  the  Asoka  bull  or  the
 ASoka  horse  will  be  used  and  where
 the  space  does  not  permit  it,  merely
 the  value  and  date  will  be  inserted.
 We  have  been  trying  to  think
 out  Hindi  equivalents  for  the
 different  denominations  of  the
 decimal  coins  and  the  Government
 will  appreciate  and  take  into  consi-
 deration  any  views  that  the  Members
 of  Parliament  may  express,  but  I  do
 not  think  that  will  much  affect  tke
 provisions  of  this  Bill.  That  will  ve
 done  under  the  existing  power  in  the
 Indian  Coinage  Act.

 It  may  be  of  some  interest  for  the
 Members  of  the  House  to  see  a  ten-
 tative  sample  of  the  new  coins.  (in-
 terruption)

 Mr.  Chairman:  The  hon.  Member
 will  get  a  chance  I  am  quite  sure,  and
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 just  a  sort  of  sample  and
 been  specially  brought  here
 the  Members  will  have  an  idea  as  w
 what  will  be  the  shape,  size  and  inz-
 criptiong  on  the  coins.

 Shri  8,  S.  More:  Supposing  we
 vote  relying  on  these  designs,  it  does
 not  mean  that  the  designs  will  he
 accepted  Anally.

 this  has
 sO

 Shri  A.  C.  Guha:  There  will  not  be
 any  voting  on  designs,

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon);  Shri  More  is  very  designing.

 Shri  A,  0.  Guha:  I  think  some  time
 ago  in  reply  to  some  questions  it  was
 mentioned  by  the  Government  that
 the  Government's  decision  has  been
 made  to  introduce  the  metric  system
 both  in  colmage  and  weights  and  mea-
 sures  and  all  other  matters.  This  is
 the  first  stage  as  I  have  said,  I  have
 also  said  that  about  three-fourths  of
 the  world  population  are  under  the
 metric  system.  Fifty  countries  of  the
 world  have  this  system  in  vogue.  In
 Asia  only  India  and  Pakistan  are  the
 two  countries  which  have  not  been
 using  the  metric  system.  I  think  some
 members  referred  to  the  Common-
 wealth  countries,  Even  in  _  the
 Commonwealth  there  are  some  coun-
 tries  which  are  using  the  metric  system
 such  as  Canada,  Ceylon  and  I  think
 some  other  countries  also.

 As  I  mentioned  in  the  beginning,
 India  invented  the  metric  system  or
 the  decimal  system  and  it  invented  it
 more  than  2,000  years  ago  and  it  was
 from  Ind'a  that  the  Arabs  got  it
 and  introduced  it  into  Europe.  It  is
 now  known  in  Europe  as  the  Arabic
 numerals.  They  are  not  really  Arabic
 numerals.  They  were  Introduced  by
 tne  Arabs  from  India.  India  writings

 (Amendment)  Bill  78

 on  the  subject  were  translated  by  an
 Arab  mathematicianal  Khawarazmi  by
 the  middle  of  the  9th  century  cnd  then
 they  were  translated  into  Latin,  and
 it  was  only  by  about  3th  century  that
 Europe  got  this  decimal  system  of
 numericals  fairly  in  use.  It  is  just
 proper  that  India  which  has  been  the
 originator  and  inventor  of  this  decimal
 system  should  make  the  fullest  use
 of  the  decimal  system,  and  we
 consider  that  it  is  the  most  oppor-
 tune  time  now  for  us  to  introduce  the
 decimal  system.  It  might  have  been
 introduced  four  or  five  years  earlier
 when  new  coins  were  minted  but  for
 some  political  reasons  it  was  not  pos-
 sib'e.  But  even  now,  the  time  is
 opportune;  the  greatest  difficulty  in
 other  countries  in  introducing  the
 decimal  system  is  the  mechanical  ac-
 counting  machines  which  have  not  yet
 come  into  vogue  in  India  so  much,
 but  their  number  is  increasing.  The
 more  we  delay,  the  more  it  will  be
 costly  for  the  commersial  public  to
 introduce  the  decimal  system—not  in
 currency  of  course,  but  in  weights  and
 measures  and  in  mechanical  counting,
 So,  it  is  the  decision  that  both  in  coins
 and  in  weights  and  measures  the
 decimal  system  will  be  introduced
 and  this  is  the  first  Bill.  The  other
 Bill  be  introduced  by  the  Commerce
 and  Industry  Ministry,  and  I  hope  the
 House  will  pe  pieased  to  pass  this  Bill.

 It  is  a  great  step  and  it  will  be  keep-
 ing  India  just  abreast  with  the  pro-
 gressive  countries  of  the  world.  We
 should  not  lag  behind  in  such  a  simple
 but  beneficial  measure  which  would
 simplify  much  of  our  accounting  sys-
 tem,  will  reduce  the  cost  of  -many
 of  these  commercial  houses  and  banks
 and  also  of  Government  offices,  and
 of  those  commercial  houses  and  bank-
 ing  companies  who  advocated  this
 simply  because  it  will  simplify  the
 accounting  system.  I  hope  the  House
 will  pass  this  Bill.

 Mr.  Chairman:  Motion  moved:
 “That  the  Bill  further  to  amend

 the  Indian  Coinage  Act,  1906,  be
 taken  into  consideration.”
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 There  are  certain  amendments  for
 eliciting  public  opinion  and  also  two
 or  three  amendments  for  reference  to
 Select  Committee.  Those  who  have
 sent  the  motions  for  reference  to  Select
 Committee  have  not  submitted  the  list
 of  names.  They  may  please  send
 them.  I  think  we  can  consider  both
 these  together  with  general  discussion
 of  the  first  reading.

 The  other  point  I  would  like  to
 mention  to  the  House  is  that  this  Bill
 seems  to  have  roused  quite  a  good  deal
 of  interest  and  there  are  a  large  num-
 ber  of  people  who  want  to  participate
 in  the  discussions.  So,  I  Suggest  that
 each  speaker  should  try  and  speak  for
 not  more  than  ten  minutes,  preferably
 a  little  less,  because  the  Business  Ad-
 visory  Committee  whose  allocation  of
 time  the  House  has  passed,  has  only
 allotted  three  hours  for  the  entire  pass-
 ing  of  the  Bill,  I  propose,  if  it  is
 acceptable  to  the  House,  that  we
 should  keep  about  half  an  hour  for
 the  third  reading  and  about  an  hour
 maximum  for  the  second  reading.  so
 that  there  will  be  only  l4  hours  for  the
 first  reading,  If  that  is  so,  and  there
 are  already  about  l5  people  who  desire
 to  speak,  I  would  like  the  House  to
 consider  how  it  will  be  poSsible  for
 the  maximum  number  of  people  te
 participate.

 Shri  Mohiuddin:  Since  the  number
 of  clayses  is  very  few,  the  second  and
 third  stages  can  be  finished  in  half  an
 hour  and  2  hours  may  be  left  to  the
 first  stage.

 Mr.  Chairman;  If  that  is  the  con-
 sensus  of  opinion,  I  have  absolutely
 no  objection  to  it,  and  we  could  have
 it,  unless  Shri  K.  C,  Sodhia  wants  to
 say  something  else.

 Shri  K.  C.  Sodhia;  My  submission
 is  that  Government  have  not  cared
 to  know  what  the  importance  of  this
 Bill  is  to  the  vast  millions  of  this

 Mr.  Chairman:  Order,  order.
 Shri  EK.  C.  Sodhia:  It  is  a  very

 Important  Bill,  and  as  has  been
 72  LSD—4.

 Pointed  out  by  the  hon.  Speaker  this
 morning......

 Mr.  Cha.rman;  Order,  order.  I
 think  he  can  put  all  that  in  his  speech,
 because  his  point  of  submission  is  now
 about  the  aHocation  of  time.

 Shri  K.  C.  Sodhia:...the  time  may
 be  extended;  as  pointed  out  by  the
 hon,  Speaker,  the  importance  of  tne
 Bill  is  measured  by  the  House  and  if
 the  House  proposes  that  some  muie
 time  may  be  given  to  the  Bill,  the
 time  allotted  by  the  Business  Advisory
 Committee  may  be  revised.

 Mr.  Chairman:  The  point  is  that  he
 should  have  raised  this  ‘objection
 when  the  motion  for  passing  the  allo-
 cation  of  time  order  came  up  for  con-
 sideration.  That  was  the  proper  time
 when  he  should  have  raised  it.  But
 he  has  risen  now.  I  am  afraid  it  is
 very  difficult,  and  it  is  not  possible,
 at  this  stage  to  allocate  more  time
 for  this  particular  Bill.  But  I  am
 quite  amenable  to  allowing  this  House
 to  have  the  general  discussionfor  full

 2  hours  or  even  2}  hours,  leaving  the
 second  and  third  readings  to  take
 Place  within  }  hour.  That  is  quite
 reasonable.  But  at  this  stage  I  cannot
 allocate  some  time  other  than  that
 which  this  House  has  already  passed.

 So,  I  think  we  can  start  with  L0
 minutes  for  each  hon.  Member,  and
 then  if  anybody  wants  to  make  cer-
 tain  points...

 Shri  Bogawat  (Ahmednagar  South):
 Within  ten  minutes,  it  would  be
 difficult.

 Shri  Kamath  (Hoshangabad):  May
 I  suggest  that  hon.  Mcmbers  who  have
 given  notice  of  amendments  should  be
 given  priority?

 Mr.  Chairman:  I  do  not  agree  with
 the  hon.  Member's  submission,
 because  there  are  certain  other  people
 who  have  not  tabled  amendments  but
 who  are  eminent  in  this  particular
 field,  and  I  think  they  should  get  a
 chance.
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 Shri  K.  C.  Sodhia:  My  submission
 is  that  I  want  to  speak  on  the  Bill,
 as  I  have  given  notice  of  an  amend-
 ment  for  circulating  this  Bill  for
 eliciting  public  opinion  thereon.

 Mr,  Chairman:  I  do  not  think  he
 need  plead  his  case  at  all,  because  he
 will  be  getting  a  chance.  I  am  sure

 will  get  up  and  he  will  be  catching

 i  EF  :  :

 Shri  Kamath;  That  is  the  point.

 Mr,  Chairman;  If  he  had  heard  me
 correctly,  I  think  he  would  have
 understood  the  point.  I  said  that  I
 shall  take  up  the  motion  for  circula-
 tion,  the  motion  for  reference  to  8
 Select  Committee  and  the  motion  for
 consideration  together,  So,  I  think
 there  is  nothing  to  prevent  anybody
 else  from  participating  also.  Of
 course,  those  who  have  put  their
 names  down  in  the  motion  for  circu-
 lation  and  the  motion  for  reference  to
 a  Select  Committee  will  be  getting  a
 chance.

 Shri  8.  8,  More:  It  is  not  for  pur-
 pose  of  getting  a  chance  that  I  am
 pointing  out  thiy  factor.  But  it  has
 been  consistently  the  convention  of
 this  House,  and  Members  have  been
 for  that  very  reason  tabling  moti
 for  circulation,  that  they  should
 the  first  chance.

 Mr,  Chairman:  [  am  going  to  put
 all  the  three  fiings  together.  When
 the  voting  takes  place,  firstly  I  shal)
 put  the  motion  for  circulation  to  vote,

 (Amendment)  Bill  8792

 then  I  shall  take  up  the  motion  for
 reference  to  a  Select  Committee,  and
 then  only  I  shall  take  up  the  motion
 for  consideration.

 Shri  Ramachandra  Reddy:  May  I
 point  out  that  the  two  motions,  the
 one  for  circulation  and  the  other  for
 reference  to  a  Select  Committee,  must
 be  moved  and  spoken  upon  first;  then
 only  the  three  motions  can  be  taken  as
 moved.

 Mr.  Chairman:  They  can  be  moved.
 I  do  not  see  any  reason  why  they  can-
 not  be  moved.  But  certainly,  you  are
 right  in  saying  that  these  two  will
 have  to  be  dealt  with  first.  The  vo-
 ting  will  have  to  take  place  first  on
 these  two  motions,  and  then  only  we
 can  go  on  to  the  consideration  motion.

 Shri  Ramachandra  Reddy:  Before
 they  are  moved,  they  cannot  be
 discussed.

 Mr,  Chairman:  Preferably,  I  shall
 take  up  the  motion  for  circulation
 first;  then,  I  shall  take  up  the  motion
 for  reference  to  Select  Committee.

 Shri  8.  8,  More:  Is  it  your  pleasure
 that  all  these  motions  shall  be  taken
 to  have  been  moved  and  discussed?

 Mr.  Chairman:  Of  course,  they  have
 been  taken  as  moved.

 Shri  8.  8.  More:  That  was  notyglear to  us.
 Shri  K.  C.  Sodhia:  I  beg  to  move:—

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  3lst  December,
 1955."
 Shri  Kamath:  I  beg  to  move:—

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  26th  January,
 i954"
 Shri  Raghubir  Sahaj  (Etah  Distt.—

 North-East  cum  Budaun  Distt.—East):
 I  beg  to  move:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
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 thereon  by  the  29th  February,
 1953.”
 Mr.  Chairman:  Amendments  moved:

 “(l)  That  the  Bill  be  circulated
 for  the  purpose  of  eliciting  opi-
 nion  thereon  by  the  3lst  Decem-
 ber,  1955."

 “(2)  That  the  Bill  be  circulated
 for  the  purpose  of  eliciting  opi-
 nion  thereon  by  the  26th  Janu-
 ary,  1956."

 “(3)  That  the  Bill  be  circulated
 for  the  purpose  of  eliciting  opi-
 nion  thereon  by  the  29th  Febru-
 ary  1956.”

 Arr  Meghnad  Saha  (Calcutta—
 North-West):  I  wholeheartedly  sup-
 port  the  proposal  which  has  been
 made  by  the  hon.  Minister  of  Reve-
 nue  and  Defence  Expenditure.  This
 igs  a  measure  of  very  great  utility
 and  of  very  great  importance  for  this
 country.

 The  decimal  system  of  weights  and
 measures  was  introduced  in  Europe
 at  the  time  of  the  French  Revolution.
 They  introduced  the  metric  system
 there.  and  after  that  almost  all  the
 countries  of  the  world  have  adopted
 the  metric  system.  Only  a  very  few
 backward  and  very  conservative
 countries  have  not  accepted  the  deci-
 mal]  system.

 The  metric  system  closely  simplifies
 accounting,  calculation  and  arithmetic.
 And  its  utility  has  been  accepted  in
 all  the  countries.  It  is  only  conser-
 vative  England  which  has  kept  her
 obsolete  pound,  shilling  and  pence,
 and  feet  and  inches  and  so  on,  which
 are  a  headache  to  every  student.

 Coming  ‘to  India,  you  will  be  sur-
 prised  to  know  that  the  metric
 system  or  the  decimal  system  was
 advocated  as  early  as  869  by  a  res-
 ponsible  committee  of  the  Govern-
 ment  of  India,  and  actually  the  metric
 system  was  passed  into  law  in  ‘1870.
 It  was  actually  on  the  statute-book
 for  70  years,  till  it  was  repealed  in
 ‘1939.  Though  the  Act  was  passed,  it
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 was  never  carried  into  practice,
 because  the  railway  interests  of
 Britain  were  opposed  to  it.  And  what
 was  the  reason?  It  wag  that  we
 were  linked  with  Great  Britain.
 While  the  continent  of  Europe
 was  having  the  metric  system,  Eng-
 land,  however,  wanted  that.  The
 railways  were  a  great  buyer  of  mate-
 rials  from  England.  Steam  _  engines,
 coaches  and  everything  else  used  to
 be  bought  from  England.  They  had
 their  old  obsolete  system,  and  they
 wanted  that  we  should  follow  them  so
 that  it  would  not  be  possible  for  us
 to  go  out  of  England  and  place  orders
 in  the  continent  where  there  was  a
 cheaper  market.  That  was  the  reason
 —namely  the  persistent  objection  of
 the  railways—why  this  system  was
 not  adopted.  It  remained  therefore  on
 the  statute-book  till  939  when  it  was
 repealed  formally.

 Now,  after  we  have  got  indepen-
 dence,  there  is  no  reason  why  we
 should  continue  to  be  tied  to  the  wheel
 of  England.  It  causes  @  great  deal  of
 inconvenience.  First  of  all,  air  travel
 has  become  a  very  great  necessity
 these  days.  And  when  you  travel  by
 air,  you  will  see  that  the  aircraft  will
 have  to  carry  a  lot  of  spare  parts.  And
 if  you  go  through  most  of  the  coun-
 tries  of  the  world,  you  will  find  that
 the  spare  parts  are  all  according  to
 the  metric  system,  and  are  expressed
 in  terms  of  the  decametre,  the  centi-
 metre  and  so  on.  But  when  you  go
 to  England  you  find  there  is  a  great
 difficulty.  You  have  to  calculate  the
 whole  thing  in  feet,  inches  and  all
 that  absurd  sort  of  thing.  I  am  told
 however,  that  England  is  also  now
 considering  to  adopt  the  decimal  sys-
 tem,  because  they  find  that  their  old
 system  of  weights  and  measures  is
 very  inconvenient.

 So  I  cannot  understand  why  there
 is  this  opposition  to  the  introduction
 of  this  decimal  system.  As  the  hon.
 Minister  said,  if  you  take  the  old
 methods  of  arithmetic,  writing  out
 numbers,  they  were  very  cumbrous,
 and  it  is  considered  to  have  been  a
 great  contribution—in  fact,  the  great~
 est  mathematical  contribution  जे
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 India  that  the  decimal  system  of  nota-
 tien  was  invented  in  this  country
 between  500  and  600

 ee  ea decimal  system  of  wri  nD  3
 was  transmitted  to  Europe  and  adopt-
 ed  by  1300,  But  from  the  introduc-
 tion  of  weights  and  measures,  coinage,
 land  measures  and  every  other  mea-
 sure,  it  took  a  long  time  and  the  old
 superstitions  could  not  be  removed
 till  the  French  Revolution  came.  After
 the  French  Resolution,  almost  every

 country  had  taken  to  the  decimal  sys-
 tem  of  measures.

 I  think  it  is  a  very  sensible  measure,
 to  which  the  attention  of  Government
 has  been  seriously  drawn  after  seven
 years  of  independence,  Shri  Pitamber
 Pant  had  collected  the  whole  matter,
 archives  and  so  on,  and  prepared  a
 valuable  memorandum  showing  the
 history  of  the  whole  thing.  He  has  un-
 earthed  the  fact  that  it  was  Emperor
 Akbar  who  first  conceived  the  idea
 that  the  decimal  system  of  coinage,
 weights  and  measures  should  be  intro-
 duced  in  this  country.  Somehow  it
 miscarried.  So  this  is  a  measure
 which  has  engaged  the  attention  of  all
 great  administrators  and  liberal  people
 throughout  the  ages  and  I  think  it
 should  be  accepted  and  there  should
 ve  no  opposition  to  it.

 In  India,  if  you  take  the  land  mea-
 sures,  they  are  so  different  in  differ-
 ent  parts.  You  have  got  bigas  and
 acres;  you  have  got  all  kinds  of  land
 Measurements  in  different  parts  of  the
 country.  It  is  a  headache  for  the
 surveyor  to  convert  one  measure  to
 another  kind  of  measure;  innumerable
 mathematica)  calculations  have  to  be
 carried  out,  All  that  will  be  complete-
 ly  swept  off.  If  you  take  accounting,
 practical  accounting  and  so  on,  I  do
 not  know  how  much  headache  it  has
 caused.  All  that  will  be  swept  away.

 Shri  Kamath:  There  has  been  no
 headache  so  far.

 Shri  Meghnad  Saha:  Very’  much

 —
 T  am  @  mathematician  my- sel,
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 Shri  Kamath:  I  am  also  a  bit  of  a
 mathematician.  I  have  been  a  scien-
 tist  also,  though  not  as  big  as  you  are.

 Shri  Meghnad  Saha;  If  you  intro-
 duce  this  system  throughout  the  whole
 of  India,  it  will  unify  the  country  to
 an  extent  which  you  do  not  think  of
 at  the  present  time.  So  this  is  a  very
 very  beneficial  measure.  We  should
 welcome  it  with  all  the  emphasis
 which  it  needs  and  it  ought  to  be
 passed  with  acclamation  by  this
 House.

 Shri  K.  C.  Sodhia:  I  have  just  heard
 the  speech  of  the  hon.  Minister  and
 then  of  the  learned  doctor.  Well,  this
 country  is  not  inhabited  by  a  Minis-
 ter  or  a  learned  doctor.  It  consists
 of  36  crores  of  people,  and  it  is  one  of
 the  duties  of  this  Government—the
 paramount  duty  of  this  Government—
 to  see  whether  a  measure  which  they
 are  going  to  introduce  in  this  House
 is  conducive  to  the  welfare  of  those
 millions  entrusted  to  their  charge.

 I  will  not  speak  about  the  merits
 or  demerits  of  the  decimal  system.
 The  decimal  system  is  existing.  It  is
 very  scientific;  it  always  reduces  the
 time  and  the  difficulty  of  calculation.
 Well,  all  these  things  are  known  to  us.
 But  because  India  was  the  inventor
 of  the  decimal  system,  therefore,  there
 is  no  reason  why  without  considering
 the  convenience  of  the  vast  millions
 of  this  country  we  should  have  re-
 course  to  that  system.  We  should  not
 adopt  that  system  blindfolded,  simply
 because  some  of  the  scientists  and
 some  of  the  experts  of  the  I.S.I,  advise
 this  Government  to  do  that  sort  of
 thing.  My  submission  is  that  our
 millions  do  not  know  about  100  rupee
 notes,  10  rupec  notes  or  even  5  rupee
 notes.  They  deal  with  one  rupee
 notes  and  coins  of  the  denomination
 of  8  annas,  4  annas  and  so  on.  Now,
 we  have  to  look  to  what  they  think
 convenient  and  to  what  Ionss  they  are
 likely  to  be  put  by  the  introduction  of
 this  system.  I  know  that  the  Govern-
 ment  want  to  change  the  face  of  this
 country  with  great  speed.  But  they
 ought  to  remember  that  they  have  to
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 take  all  these  millions  with  them.  It
 they  do  not  take  these  millions  with
 them,  they  will  be  left  far  away  from
 the  populace  and  that  will  be  the  end
 of  their  government.  Therefore,  my
 submission  to  them  is  that  at  this
 time  when  we  are  engaged  in  a
 mighty  endeavour  of  raising  the
 income  of  our  country,  having  plans
 after  plans—about  which  I,  personally,
 entertain  great  doubts—at  this  junc-
 ture  it  is  no  use  playing  with  things
 like  that,  They  say  they  will  be
 spending  crores,  one  crore  of  rupees
 a  year  for  5  years  over  this  measure.
 They  think  that  5  crores  of  rupees  is
 nothing  to  them.  It  is  the  bane  of  the
 chairs  of  the  Government  that  has
 produced  this  mentality  on  them.  I
 say  wasting  even  one  pie,  one  hard-
 earned  pie,  of  the  poor  of  this  country
 is  a  sin,  a  sin  which  will  bring  them
 to  the  level  of  those  koris  who  are
 standing  at  the  gate  of  Jagannath.
 With  all  the  emphasis,  I  tel]  them
 that  they  ought  to  think  of  the  change,
 the  mighty  change,  they  are  going  to
 introduce.  Simply  because  they  have
 introduced  &  Bill  of  one  clause,  they
 say:  ‘well,  it  is  a  very  simple  Bill;  it
 ought  to  be  passed  within  three  hours.’
 Therefore,  they  are  going  to  put  a  big
 chain  round  the  neck  of  the  poor  of
 this  country,  when  it  is  not  advisable
 to  do  so  at  all.  I  say,  let  us  look  to
 the  times,  and  when  a  propitious  time
 comes,  when  we  are  through  so  many
 problems,  then  you  will  introduce  it.
 First,  you  ought  to  know  what  is  the
 opinion  of  the  country  about  it.  Any
 government  which  want  to  govern
 praperly  ought  to  know  what  their
 Measures  are  likely  to  do  the  general
 public  of  the  country.  Now,  has  this
 measure  been  brought  before  the  pub-
 lic?  Have  any  of  our  merchants  or
 their  associations—there  are  so  many
 of  them,  the  Federation  of  Indian
 Chambers  of  Commerce  and  Industry,
 and  so  many  federations  and  chambers
 of  commerce  in  all  the  States—been
 consulted?  The  Minister  was  pleased
 to  say  that  they  were  consulted  some
 eight  years  back.  Well,  what  is  the
 use  of  saying  that?  Has  their  advice
 been  taken  at  this  time?  Even  if

 they  nad  accepted  your  Bill,  it  is
 doubtful,  unless  you  place  in  the
 hands  of  the  Members-the  opinions
 of  the  business  community  and  of  the
 Stute  Government.  My  submission
 to  the  House  is  that  they  ought  not  to
 accept  this  Bill,  First,  this  Bill  ought
 to  go  to  the  public;  their  opinion
 ought  to  be  invited  and  it  ought  to  be
 consulted;  it  ought  to  be  placed  in  the
 lands  cf  Members  of  this  Huuse.
 Then  we  may  consider  the  Bill  on  its
 merits;  we  may  pass  it  or  we  may
 not  pass  it—that  is  another  matter.

 I  say  in  all  humility  that  this  is  not
 a  measure  which  is  very  simple.  It
 will  revolutionise  the  condition  of  the
 people  of  this  country  and  they  will
 be  cursing  us  if  we  do  not  pay  proper
 attention  to  this  measure,  as  to  whe-
 ther  it  ought  to  be  introduced  now  or
 it  can  wait  for  some  time.  This  js  a
 point  on  which  I  invite  the  attention
 of  the  House.  They  should  take  it
 very  seriously.  It  is  not  a  matter  of
 500  Members  here;  we  are  educated
 people.  The  danger  is  that  they  have
 the  two-anna  piece.  They  will  go  to
 the  merchants.  They  ought  to  know
 what  is  the  proper  exchange  for  that.
 One  of  our  Members  was  saying:
 What  will  be  the  exchange  for  one
 anna?  What  will  be  the  actual  ex-
 change  in  new  coins  for  two  pice?
 Even  hen,  Members  of  this  House  can-
 not  readily  calculate  and  so  what  can
 you  think  of  the  position  of  the  illite-
 rate  villager?  People  at  this  time  are
 afraid  of  the  huge  difficulties  that  is
 likely  to  come  out  of  the  haste  at
 which  we  are  passing  legislation;  they
 do  not  know  what  legislation  we  are
 going  to  put  further.  They  are
 mightily  afraid  of  us,  mightily  angry with  us.  We  ought  not  to  take  it
 that  because  certain  Members  have
 been  returned  on  the  Congress  ticket, the  people  are  liking  this  Government. I  say  that  the  people  are.  looking  at
 us  from  the  way  in  which  they  are
 being  treated.  I  tell  this  House  and the  Government  very  seriously  that
 they  ought  to  know  what  the  opinion of  the  people  on  this  measure  is,

 Shri  Kamath:  I  am  afraid  this  will be  one  of  those  measures,  of  which
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 4PM.
 ft  will  be  sald  that  we  enactea  2
 haste  and  repented  at  leisure.  The
 hon,  Minister  has  given  us  a  resume
 of  the  various  developments  which
 took  place  in  this  country  since  the
 second  century  A.D,

 Shri  s.  8.  More;  8.  C.

 Shri  Kamath:  He  has  now  catego-
 rically  stated  that  public  opinion  -is
 behind  this  measure.  By  that  public
 opinion  is  apparently  meant  the  opi-
 nion,  according  to  hisown  words  and
 showing,  of  bankers,  commerciol  orga-
 nisations  and  various  State  Govern-
 ments,  It  appears  ag  if  the  Govern-
 ment  does  not  think  very  much  of  the
 millions  of  the  ordinary  people,  the
 common  people  in  the  villages  and  in
 the  smaller  towns.  They  think  of
 them  only  when  the  vote-catching
 season  arrives,  and  not  on  other
 occasions.  Here,  there  has  been
 absolutely  no  publicity  about  this
 proposed  measure  in  the  rural  and
 semi-urban  areas,  and  if  the  Minis-
 ter’s  statement  is  to  be  taken  at  its
 face  value,  this  measure  is  intended,
 at  any  rate,  for  the  urban  population.
 He  did  not  have  the  rural  population
 in  mind  at  all.  I  myself  had
 several  occasions  recently  to  mention
 this  proposed  Bill  to  the  rural  popu-
 lation  in  my  own  constituency  in
 Madhya  Pradesh,  and  they  were  sur-
 prised,  nay,  they  were  also  taken
 wback  at  the  proposed  measure  the
 Government  had  in  view.  They  were
 wondering  why  this  measure  should
 met  this  importance,  urgency  and
 priority.  I  told  them  that  this  Gov-
 ernment  has  a  very  fine  sense  of
 inverted  priorities  and  because  of  that
 sense  of  inverted  priorities  this  mee-
 sure  is  coming  before  the  Parliament
 long  before,  and  earlier  than  many
 other  measures,  economic  and  other-
 wise.  Here  I  may  refer  to  the  memo-
 fandum  of  Pitambar  Pant  (Planning
 Commission).  In  the  Assembly  of
 1946,  the  Congress  Party  also  opposed,
 or  at  least  did  not  welcome,  this  mea-
 sure.  Shrj  Mohanlal  Saksena,  speak-

 ing  on  behalf-of  the  Congress  Party,
 said  on  this  Bill:

 “L  may  say  that  so  far  as  we
 are  concerned,  we  are  not  opposed
 to  the  introduction  of  the  decimal
 system  coinage  as  well  as  for

 like  to  have  one  comprehensive
 Bill”.
 “Instead  of  the  difficulties  decreasing,

 they  will  on  the  other  hand  increase.”
 This  was  the  Congress  attitude  in
 946  and  they  were  then  in  the  op
 position,  before  the  Interim  Govern-
 ment  was  formed.  Now,  they  are  in
 power,  and  now  that  difficulties  of
 partition  and  post-war  difficulties  have
 come  to  an  end—I  don't  admit
 that—the  Government  have  thought
 the  present  time  good  enough  for
 them  to  proceed  with  decimal  coinage.
 Some  time  back  in  946—I  am  sorry
 I  could  not  get  hold  of  the  authority,
 but  I  remember  to  have  read  it—Ma-
 hatma  Gandhi  also  wrote  in  his
 weekly  Harijan  saying  that  this  was
 not  a  necessary  measure  and  would
 not  promote  the  welfare  of  the  people
 and  the  Government  should  there-
 fore  withdraw  it.  He  indicated  his
 opposition  to  the  measure  in  those
 terms  and  I  am  sure  those  colleagues
 of  mine  here  who  are  more  conversant
 with  Gandhiji's  writings  will  bear  me
 out  in  this  particular  matter.

 Coming  to  the  other  point,  public
 opinion,  as  I  have  already  indicated,
 is  not  behind  this  measure  at  present,
 because  public  opinion  has  been
 ignored  so  far  as  the  tabling  of  ‘this
 measure  in  Parliament  is  concerned.
 The  measure  was  completely  forgotten
 in  the  First  Five  Year  Plan.  There
 was  a  huge  publicity  machinery  and
 toey  spent  lakhs  and  lakhs—even  a
 erore  of  rupees  for  publicity—but
 nowhere  and  at  no  time  has  the
 Publicity  machinery  of  the  Five  Year
 P'en  put  forward  this  proposal  before
 the  public  of  India,  rural  or  urban,
 and  that  is  a  very  serious  charge
 which,  I  hope,  the  Minister  will  answer.
 If  they  wanted  to  bring  this  measure
 before  Parliament,  why  was  the
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 machinery  of  the  First  Five  Year
 Plan  silent  as  regards  this  measure?
 Why  did  they  not  inform  the  people
 by  even  one-page  or  two-page  pamph-
 jets  or  leaflets  distributed  in  thou-
 sands  and  millions  in  the  rurai  and
 urban  areas?  That  was  not  done  at
 all.  I,  therefore,  suggest  that  this
 measure  as  it  is—though  it  may  be
 all  right  a  few  years  hence,—and  this
 memorandum  itself  says  that  it  needs
 to  be  spread  over  a  coupie  of  years
 before  it  can  be  finally  implement-
 ed—should  be  withdrawn  and  that
 two  years’  publicity  should  be  given
 before  it  is  taken  up  by  Parliament;
 and  people  should  be  apprised  of  the
 implications  and  complications  of  the
 measure.  The  first  result  of  the
 measure,  if  passed,  would  be  complete
 dislocation,  confusion  and  upset  in  the
 rural  areas.  Millions  of  our  people
 have  not  even  heard  of  the  word
 “cent”.  The  word  ‘cent’  itself  is
 foreign,  When  we  are  adopting  Hindi
 here,  why  should  we  go  back  and
 import  such  a  foreign  word.  Origi-
 nally  the  word  came  from  French;
 later  on  America  adopted  it.  As  a
 matter  of  fact,  the  English  word
 ‘rupee’  came  from  the  Hindi  word
 ‘rupya’".  Now  when  we  are  going  to
 adopt  Hindi  in  another  ten  years"
 time,  why  should  we  take  in  word
 like  ‘cent’?  Government  may  instead
 change  it  into  sathakam  or  satham.
 In  Travancore-Cochin  there  was  a
 currency  called  chakram.  We  may
 call  it  chakram;  we  have  adopted
 the  chakram  in  our  national
 flag  and  the  chakram  may  replace
 ‘cent’.  But  that  is  not  the  main  point.

 Shri  V.  G.  Deshpande:  Chakram
 is  the  real  description.

 Shri  Kamath:  The  Government,  in
 keeping  with  its  capitalistic  traditions
 all  these  years  has  consulted  only  the
 bankers,  the  chambers  of  commerce,
 and  their  own  satellite  Govern-
 ments—I  do  not  want  to  use  that
 word—or  the  State  Governments.  To
 my  mind  that  is  not  at  all  adequate.
 No  rural  organisations,  no  co-opera-
 tive  societies,  no  लडका,  organisations,
 fo  trade  unions  have  been  consulted
 about  this  matter  at  all.  They  do  not
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 even  know  that  this  measure  is  going
 to  come  up  before  Parliament  and  if
 the  Government  is  really  democra-
 tic—which  I  am  afraid  it  is  not—I
 suggest  that  the  Bill  be  withdrawn  at
 present.  If  it  cannot  be  withdrawn,
 I  suggest  that  it  may  be  circulated
 for  public  opinion  thereon  by  the  26th
 of  January  1956.  That  is  an  impor-
 tant  date  for  us,  and  I  hope  by  that
 time  people  will  express  their  view
 against  this  Bill  because  there  are
 other  measures  that  must  get  pric-
 rity—economic  measures,  educational
 measures,  industrial  measures.  Our
 industry,  our  economy  and  our  edu-
 cation  can  go  on  with  rupees,  annas
 and  pies;  it  will  not  suffer  if  this
 measure  is  not  passed.  The  economy
 of  Britain  hag  been  built  for  centuries
 upon  pounds,  shillings  and  pence  and
 not  upon  decimal  coinage;  yet  it  has
 shown  much  resiliency.  The  decimal
 coinage  will  not  necessarily  promote
 unity  in  our  country  or  economic
 prosperity  or  economic  peace.  If
 that  is  the  first  consideration  of
 the  Government,  I  do  not  see  the
 Treason  why  this  measure  should  be
 proceeded  with  any  further  at  all.  I
 would  appeal  to  the  House  to  support
 my  motion.  If  they  are  agreeable  to
 have  it  withdrawn  completely,  I  will,
 be  happy,  but  if  they  are  not  agree-
 able  to  do  so,  I  would  appeol  to  ‘he
 House  to  support  my  amendment  that
 this  may  be  circulated  for  eliciting
 public  opinion—real  public  opinion
 and  not  some  quasi-,pseudo,—public
 opinion  which,  the  Government  thinks,
 is  public  opinion,  the  opinion  of  the
 chambers  of  commerce,  bankers,  capi-
 talists,  big  industrialists  and  the
 satellite  Governments  in  the  States.
 That  is  public  opinion  according  to
 the  present  Government  and  they
 forget  .-ompletely  the  opinion  of  the
 millions  of  kisans  from  whom  they get  the  votes.  They  remember  them,
 a»  I  said,  when  the  vote-catching  time
 arrives;  after  that  they  are  compuete-
 ly  forgotten.  and  this  welfare  State which  is  supposed  to  work  for  *he welfare  of  millions  of  kisans,  who
 live  in  the  villages  ignores  completely their  opinion.  The  Government  that
 is  based  on  democracy,  working  for
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 the  socialistic  pattern  of  society—and
 what  not-for  the  Avadi  brand  of
 socialism,  the  Avadi  slogan,  Avadi
 hoax  and  Avadi  sham,  has  _  ignored
 the  millions  of  people  so  far  as  this
 measure  is  concerned,  I,  therefore,
 move  my  amendment  and  commend
 it  for  acceptance  of  this  House.

 Shri  Gadgil:  I  have  no  objection
 yo  far  as  the  introduction  of  the
 system  of  decimal  coimage  js  concern-

 ed,  What  I  would  suggest  is  that  one
 must  definitely  know  what  the  lowest
 denomination  coin  is  in  this  system
 and  what  the  first  cumulative  coin  is.
 In  other  words,  if  the  rupee  is  to  be
 divided  into  hundred  cents,  then
 which  jx  the  cumulative  coin?  One
 cent  is  the  lowest  denomination  coin.
 But  what  is  the  lowest  cumulative
 coin?  Is  it  one  anna,  two  annas  or
 four  annas  or  eight  §  annas?  You
 must  precisely  tell  us  which  5  the
 first  cumulative  coin  because  on  that
 depends  very  much  the  facility  in  ex-
 change  and  ease  in  trnaact'ons.

 In  rural  areas  @  number  of  trans-
 actions  are  done  even  in  smaller
 coins.  If  you  have  no  intermediary

 _  between  the  cent  and  the  rupee,
 then  we  have  to  carry  50  cents  or
 hundred  cents.  Therefore,  let  us  have
 a  complete  picture  and  let  us  know
 whether  it  is  the  one  anna  which  will
 be  the  first  cumulative  coin  and
 whether  below  that  only  the  cent—or
 you  can  preferably  call  it  a  pie,  or
 pisa  or  a  satam—will  be  the  next  lowest
 colin,  Whatever  it  js,  then  it  will  be
 readily  accepted  by  the  gereral  mass
 of  people.

 What  I  suggest  is,  if  you  are  going
 in  for  the  decimal  system,  let  it  be
 methodical,  Whatever  is  your  lowest
 denomination,—you  may  call  it  pie,
 pisa  or  satam—then  ten  of  that  should
 be  one  anna  and  ten  such  annas
 should  be  one  rupee  so  that  it  willbe
 perfectly  logical  and  understood  by
 everybody.

 The  only  difficulty  in  this  would  be
 that  till  the  old  coins  are  withdrawn,
 the  money-changers  will  ear  a  good
 lot  because  ignorance  of  the  mass

 has  been  a!ways  the  capital  of
 the  shrewder  people  in  this  coun-
 try  much  more  than  any  other
 thing.  I  am  “not  talking  about
 the  big  banker  like  my  friend
 here  but  the  petty  muney-len-
 ders  in  the  villages.  They  wil]  earn
 much.  What  I  therefore  suggest  ॥8
 that  there  should  be  nyu  half  rupee,
 tmis  that  or  the  other.  There  should
 be  one  ‘owest  cumulative  coin—call  it
 by  whatever  name  you  like.  Then,
 there  will  be  ten  of  that  coin  whicn
 will  go  to  make  une  rupee,  Then,
 there  will  be  great  euse  and  facility
 in  changing  and  people  will  under-
 stand  much  more  quickly.  Otherwise,
 for  three  or  four  years,  annas  will  be
 there,  cents  will  be  there,  pies
 will  be  there,  four  annas  will  be
 there  and  there  will  be  greater
 confusion  than  what  is  sought  to  be
 avoided  for  the  benefit  of  a  few
 bankers,  accountants  of  the  Govern.
 ment  of  India  etc,

 The  present  system  is  not  bad.  We
 understand  that  four  pice  make  an
 anna  and  sixteen  annas  a  rupee.  With
 this  there  is  no  difficulty  at  all.  But
 assuming  there  is  difficulty  and  we
 want  to  be  progressive—if  in  nothing
 else,  at  least  in  this—then  let  there
 be  some  method,  I,  therefore,  very
 respectfully  suggest  to  the  Member
 in  charge  to  have  complete  decimal
 system—l00  satams  or  cents  one
 rupee,  Ten  satams  will  make  an
 anna  and  ten  annas  a  rupee.  That
 is  what  I  would  propose  by  way  of  a
 concrete  suggestion.

 Shri  Tulsidas  (Mehsana  West):  [
 would  like  to  make  a  few  observa-
 tions  on  this  important  measure.  I
 consider  this  measure  as  very  revo-
 lutionary  in  its  character.  It  changes
 the  who'e  basis  of  our  coinage  and
 our  fiscal  or  monetary  system  for  the
 whole  country.  The  implications  of
 this  will,  to  my  mind,  be  quite  deep
 because  for  generations  we  have  been
 used  to  a  particular  type  of  currency
 and  it  will  be  difficult  to  change  over
 to  this  very  drastic  change.  The  in-
 herent  difficulties  to  my  mind  will
 be  the  economic  difficulties  ef  mak-
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 ing  the  public  understand  how  to
 convert  the  o!d  coins  into  new  ones,
 secondly  the  psychological  difficulties
 in  changing  the  mind  of  the  public
 to  the  new  ways  of  calculations,
 thirdly  the  absence  of  a  guarantee
 that  the  farmers  and  the  illiterate
 people  will  not  be  cheated  by  the
 others,  and  fourthly  the  repetition  of
 the  same  difficu’ty  experienced  with
 fnreign  countries  in  the  adoption  of
 thie  decimal  methods,

 i  would  like  to  bring  to  the  notice
 of  this  House  that  although  we  had
 adopted  a  particular  system  in  our
 monetary  unit,  there  are  also  diffe-
 rent  countries  in  the  world  adhering’
 to  the  old  or  conservative  type  of
 monetary  units.  There  have  also
 been  countries  who  have  tried  to
 change  over  to  the  metric  system,
 but  they  have  done  it  with  the  least
 possible  disturbance  in  the  country.
 In  this  country  literacy  is  at  the  low-
 est  leve!,  Even  in  the  most  advanced
 countries  it  has  taken  quite  a  long
 time  before  they  changed  over  to  the
 entire  decimalisation.  Even  in  Ame-
 rica  today  you  cannot  call  it  a  com-
 pletely  metric  system  because  there,
 excepting  coinage,  other  system  func-
 tions.  The  countries  which  have
 adopted  the  metric  system  fully  are:
 Brazil,  Japan,  Philippines.  Thailand
 and  U.S.S.R.  There  are  stil!  coun-
 iries  in  the  world  which  are  more
 important  and  with  which  our  coun-
 try  does  much  trade.  They  are  still
 considered  non-metric  countries—
 Australia,  India,  Burma,  Pakistan,
 United  Kingdom  and  the  United
 States  of  America.  I  would  like  to
 point  out  that  our  trade  with  the
 nen-metric  countries  is  67  per  cent.
 and  our  trade  with  the  metric  coun-
 tries  is  33  per  cent.  Now,  I  do  not
 know  how  far  repercussions  will  take
 place  when  trade  with  these  different
 countries  will  have  to  be  carried
 through.  We  shal]  have  to  consider
 that  aspect  a'so  besides  the  most
 tmportant  thing  that  if  at  all  metric
 tystem  is  to  be  accepted  it  should  be
 #  the  weights  and  measures  becatse
 there,  in  this  country,  chantic  condi-
 tions  exist.
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 In  different  parts  of  the  country
 different  types  of  weights  and  mea-
 sures  exist  and  it  is  in  that  sphere
 that  we  should  have  first  made  our
 change-over  instead  of  going  on  with
 this  coinage.  The  question  of  coinage
 should  have  come  later  on.  I  feel
 that  the  coinage  should  have  been
 changed  after  changing  the  weights
 and  measures  and  seeing  how  difficul-
 ties  have  arisen,  Therefore,  we
 should  wait  till  we  see  these  difficul-
 ties,  find  out  how  they  could  be  over-
 come  and  change  the  coinage  lafer
 on.

 I  know  metric  system  is  a  very
 scientific  and  proper  system.  But,
 we  have  yet  to  educate  our  people.
 We  have  yet  to  bring  literacy  in  this
 country  and  unless  and  until  we
 bring  that  I  do  not  know  how  far  we
 will  be  able  to  make  the  people
 understand  the  new  coins  and  the
 new  method  of  monetary  units.

 The  hon.  Member  here  pointed  out
 that  as  a  mathematician  he  thought
 that  for  accounting  this  is  not  very
 difficult  and  that  the  other  system  is
 much  more  difficult.  I  would  like  to
 tell  him  that  in  accounting  we  have
 adopted  a  particular  way  by  which
 our  system  has  functioned  perfectly
 well  and  in  our  mathematics  we  have
 framed  a  certain  amount  of  idioms
 by  which  we  have  worked  our  sys-
 tem  so  well  that  it  does  not  take
 much  time  for  an  accountant  to  cal-
 culate  the  interest  or  anything  of
 that  sort  on  the  basis  of  non-metric
 sysiem.  It  is  not  much  difficult  for
 those  who  are  accountants  to  calculate
 or  to  put  non-metric  system  into
 Proper  use  for  accounting.  Therefore,
 I  do  not  see  any  reason  why  those
 people  who  are  now  used  to  this  sys-
 tem  of  accounting  will  have  to  change
 to  metric  system.  It  will  be  difficult
 for  them  to  adopt  this  system.  How-
 ever,  as  it  has  been  pointed  out,  this
 being  a  mere  scientific  and  proper
 method  we  should  adopt  this  method.
 हथ  am  not  saying  that  we  should  not
 adopt  this  system.  If  you  feel  that
 it  is  really  a  gocd  system,  then  adopt
 it,  but  we  must  take  some  time  be-
 fore  doing  so,
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 [Shri  Tulsidas)

 thee  ore  बास  कार्य;  जनाब  चेयरमैन

 झाहिगा,  अभी  हमार॑  कामथ  साहब  ने  जब

 पब  फरमाया  कि  किंग्स  पार्टी  ने  सन्‌  ४६  मेँ

 हस  नथी  तजवीज़  को  ला पसन्द  किया  था,  तो

 मीँ यह सुन  कर  बहुत  हैरान  रह  गया।

 फर वाकया मुस्हे याद हैं मुझे  याद  हैँ  कि  जब  हाउस  मेँ

 यह  तजवीज़  आयी  थी  ता  कांग्रेस  पार्टी  की
 सरफ  से  अपोजिशन  नहीं  था,  बल्कि  कांगेस
 पार्टी  के  कई  मेयर  साहबान ख़सूसन  फ्
 लाम  याद  हूँ,  श्री  सत्या प्राय  जी  का,  जो  कांगेस
 को  मेम्बर  थे  खन्चाँने  इसको  बहुत  अच्छा
 बतलाया  था  ऑ२  इसकी  बढ़ी  तापे  की  ञॉँर

 इसको  पसन्द  किया  i  अभी  जो  कामथ  साहब
 मे  पढ़  कर  फक  श्री  मोहनलाल  सक्सेना
 मे  यह  फरमाया था  कि  यह  दोनों  चीजों  साथ
 आनी  चाहिये,  बानी  बेट  जमकर  मेजर्स  जॉ  पॉला

 एक  साथ  आने  चाहियें,  लेकिन  मेँ  उनको

 बतलाना  चाहता  हूं  कि  उन्होंने  यह  कभी  नहीं
 कहा  कि  हम  इस  को  अपांज  करते  हैं.

 Shri  Kamath;  ‘But’  है  ने  ?

 Pandit  Thakur  Das  Bhargava;  But
 we  are  not  opposed to  it.  We  want

 simultaneously. mat  it  may  come
 where  Is  the  opposition?
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 aa  भी  यही  चीज  सामने  आ  रहीं  हँ  1
 तुलसीदास  किला चन्द  जी  की  स्पीच  सुनी।  इस
 में  कोई  शक  नहीं  हूँ  कि  जब  भी  कोई  नई
 चीज  आयेगी,  जब  भी  आप  एसी  किसी  चीज

 को  तबदील  रँगे,  तो  बढ़  न  क  (दिक्कत
 साइकोलॉजिकल  होगी  ।  सवाल  यह  नहीं  हें
 फक  इसमें  दिक्‍कत  होगी  या  नहीं  होगी।
 सवाल  यह  हैँ  फक  यह  तजवीज  दुरुस्त  हैँ  या
 नहीं  ।  उनके  कहने  क॑  मुताबिक  दिक्कत  दो
 वर्ष  में  ख़त्म  हो  जायेगी  ।  यह  दिक्कत  तो
 बर्दाश्त  करनी  होंगी  अगर  आपको  यह  बेब
 लाना हैं,  जाबिर हैं दि हैँ  कि  कोई  च  बसर
 दिक्कत  के  नहीं  होता  हैं  ।  अभी  हमार॑  दोस्त
 श्री  तुलसीदास  किला चन्द  जो  इतने  वजूब कार  हैँ,
 बतलाया  कि  मौद्रिक  सिस्टम  बहुत  अच्छा

 हैं  1  इनकी  अलावा श्री  मेघनाद  साहा  र
 सोनिया  साहव  ने  बतलाया  फक  यह  सिस्टम

 निहायत  अच्छा  हैं  i  यह  बड़ी  खुशी  और  शल
 की  बात  हैं  'कि  इतने  उम्दा  सिस्टम  की  तरफ
 अपनी  पुरानी  सभ्यता  की  तरफ  हम  आज
 वापिस  जारी  हैं,  यह  तो  सन्‌ ४७  के  बाद  सन्‌,
 बप  माँ  होना  चाहिये  था  ताकि  लोगों  को  महसूस
 होता  ऑर२  वह  समझते  कि  अंगूरों  का  राज्य
 दख दंश  पर  से  समाप्त  हुआ  ॉ  सिक्कों  पर
 अशोक  चक्र  लगा  हुआ  आता  जर  उसके  नीचे
 हिन्दी  मेँ  खुदा  दुजा  होता  “हिन्दुस्तान  की
 सरकार",  जग?  उस  वक्‍त  एसा  हो  जाता  तो
 लागों  पर  इसका  एक  साइकोलॉजिकल  'एफॉक्ट
 पढ़ता  कि  हां  वाकई  अंगूरों  के  राज्य  का
 हमार  दश  से  खात्मा  होगया  wt  हम  खुद
 मुख्तार  होगये  ।  यह  चीज  उस  वक्‍त  नहीं  ा
 सकी,  सॉस,  आज  हम  इसे  करने  जा  रहे  हैँ,  आज
 भी  दर  नहीं  हैँ।  प्राचीन  भारतीय  सिक्कों
 की  बदौलत  ही  हमें  आज  पुरानी  'िस्ट्रियां
 मालूम  होती  हैं ऑर  सिक्कों के  ही  बल  पर
 मुहाजिरों  सभ्यता  का  पता  लगता  हैँ  सर  पत्ता
 चलता  हैं  कि  उस  समय  भारत की  क्या

 अवस्था  थी।  उन  सिक्कों के ही आधार के  ही  आधार  पर
 हमें  सात  हजार  वर्ष  अपनी  पुरानी  सभ्यता

 का  पता  लगता हैं  नए  मालूम  होता  हैं  कि

 उस  वक्‍त  में  मार  दश  ऑर  समाज  की  क्‍या
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 अवस्था  थों।  आज  का  दिन  बड़ा  मुबारक
 हैं  कि  हम  अपने  सिक्के  को  नेशनलाइज
 करने  जारे हैँ  र  नेशनलाइज  एक  ही  संस
 में  नहीं  कि  हम  उसक॑  अन्दर  क्वीन  की  तस्वीर
 नहीं  रखना  चाहते,  या  गवर्नमेंट  आफ  ट्लौडया
 अंगूठी  अक्षरों  में  लिखा  छुआ  नहीं  देखना
 चाहते,  वरन्‌  हम  अशोक  चक्र  को  फिर  अपनी
 जगह  पर  कायम  देखना  चाहते  हैँ,  हम  उस
 सिस्टम  को  फर  कायम  करना  चाहते  हैँ  जो

 हिन्दुस्तान  का  सिस्टम  हैँ.  आर  जिस  दश  के
 अन्दर  सबसे  पहले  हासिल  सिस्टम  मालूम
 हुआ  जर  जेसे  कि  माँ  कई  दफा  यह  कह
 चुका  हूं  फक  दुनिया  अन्दर  हमारा  सिर
 ऊंचा  हैँ  फक  डिसमल  सिस्टम  हमने  कायम
 तकया  ऑर  मँथमीटक्स  माँ  दुनिया  आब  तक  उतनी
 तरक्की  नहीं  कर  सकी  जितनी  हमार  पूर्वजों
 ने  की  थी।  माँ  नहीं  समझता  फक  डिसमल
 सिस्टम  को  अपने  काम  में  लाने  में  हमें
 क्या  हिचकिचाहट  हो  सकती  हैँ  ।  श्री  कठ  सी०
 सोनिया  की  तकरीर  को  सुनकर  तो  मुझे  हँसली
 हो  गयी  क्योंकि  उन्होंने  कहा  कि  डिसमल
 सिस्टम  तो  जरूर  हमारा  हैं,  लोकन  यह
 क्या  वजह  हैं  कि  हम  अपने  सिस्टम  को
 एंढाप्ट  करें।  अदय  से  अर्ज  करूंगा
 फक  इसका  सार  दंश  मेँ  साइकोलॉजिकल
 एफॉक्ट  होगा  आर  चूँकि  यह  सिस्टम  हमारा
 हैं,  सारा  दंश  इसको  मुबारकबाद  कहेगा  आर
 कहेगा  कि  ठीक  किया  अब  इस  के  सम्बन्ध
 में  जा  एक  प्रैक्टिकल  [दिक्कत  हैं,  उसको
 माँ  जरूर  चाहता  हूं  कि  वह  बेकसी  तरह  से
 हल  हो  जाये  ।  मेँ  चाहता  हूं.  कि  इसका
 नाम  शतांश  रक्खा  जाये  जार  न  ही  इस
 का  नाम  सतम्सू  रक्खा  जाये,  वरना  इसको
 लोग  शैतान  करेगें।  माँ  चाहता  हूं  फक  इस
 का  नाम  पँसा रक्खा  जाये  1  मैंने  काश्मीर
 में  देखा  हैं,  वहां  पर  दूर  दूर  से  गांव  के
 अन्दर  बच्चे  आते  हैं  सर  पाँसा,  पाँसा  मांगते
 हैं।  आज  हिन्दुस्तान  मेँ  काश्मीर  से  कन्या-

 कुमारी  तक  यह  पैसे  का  लफ्ज  हमार॑  जिस्म
 को  अन्दर  ऑर  हमार॑  रग  रवाँ  के  अन्दर
 अच्छी  तरह  करे  ध्वस्त  हा  चका  हैं  जार  मेँ
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 यकीन  के  साथ  कद  सकता  ह्  फक  आज  इस
 मुल्क  के  अन्दर  कोई  शख्स  फंसा  आपको  नहीं
 मिलेगा  जो  लफ्ज  पाँसे  से  नावाकिफ  हो  t
 आज  लांग  लफज़  फंसे  को  नेशनल  एलेक्शन
 से  देखते  हैं।  इस  वास्ते  माँ  चाहता  हूं  फक
 आप  इसका  नाम  पाँसा  रक्खें  ताक  उसके
 अन्दर  कोई  तबदीली  नहीं  होगी।  दिक्कत
 यह  हो  सकती  हैं  फक  आज  जो  हम  बिल  पास
 कर  रहे  हैं,  उसकी  दफा  २  मेँ  यह  दर्ज  हें
 कि  यह  एक्ट  तब  फोर्स  मेँ  आयेगा  जब
 सेंट्रल  गवर्नमेंट  उसके  लिये  गजट  माँ.  हॉट

 मुकर्रर  करेगी  आँत  इसके  मुताबिक  नया  सिक्का
 लीगल  पौदर  नहीं  बनता,  अलबत्ता  यह  फँसा
 लीगल  टॉल  हैं  ह,  आज  मौजूद  हें  1
 नया  सिक्का  जो  बनेगा  वह  तो  गवर्नमेंट
 जब  उसके  गायब  होने  की  तारीख  मुकर्रर
 करेगी,  तब  से  वह  लीगल  टेलर  बनेगा  |  इसी
 रास्ते  हमार  डिप्टी  स्पीकर  साहब  ने  रूप लिंग
 दी  कि  इसके  बिल  के  जरिये  हम  कुछ  नई,
 चीज  नहीं  बना  रहे  हैँ  ।  इसके  अन्दर  हम  एक
 हट  मुकर्रर  कर  रहे  हैँ  फक  जिस  तारीख  से  यह
 लीगल,  टेबल  हो  जायेगी  जो  बिलकुल  सही
 चीज  हैं  ।

 माँ  अर्ज  करना  चाहता  हूं  फक  अगर  आज  हम
 यह  समझे  फक  तीन  वर्ष  के  बाद  यह  चीज
 रायज  होगी  तो  क्या  नतीजा  होगा,  अगर  यह
 दोनों  सिक्के  साथ  चलते  रहे  या  पुराना  पैसा
 भी  चलता  रहै  ऑर  नया  पैसा  भी  चलता  रहे,
 हमारी  इकन्‍नी  भी  चलती  रहे,  दुअन्नी,  चवन्नी
 भी  चलती  रहे  ऑर  साथ  ही  नई  इकन्नी,
 दुअन्नी  आर  चवन्नी  भी  चलती  रही  ता  गड़बड़ी
 होगी  ।  जेसा  गाह गल  साहब  ने  कहा,  हमार॑
 तुलसी  दास  किला चन्द  साहब  ने  फरमाया,  इन
 दोनों  सूरतों  में  लोगों  को  एक  आने  मेँ  ४
 पसे  का  ऑर  दुइन्नी  में  ९०  पैसे  का  मुगालता
 हो  जायेगा  इसमें  बिल्कुल  शक  नहीं  हैं  ।
 अगर  गांव  वाले  २  oo  देंगे  तो  उन  को
 ए  पैसे  की  ही  चीज  मिलेगी,  ९०  पसे  की
 नहीं  मिलेगी।  इस  रास्ते  मे  तजवीज  काता
 हूं.  फक  गवर्नमेंट  आफ  इहोडया  एक  दिन
 मुस्करा,  चों  ढा,  चीन  छाल  बाद  ही।
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 [कीमत  ठाक  दास  भार्गव]

 उस  से  पहले  सब  क्वालिस  बनी  रहें  |  इस
 ढाई,  तीन  साल  दो  अन्य?  गवर्नमेंट  जांग  को

 अख्त्यिर  द॑  कि  अगर  वह  चाहें  तता  अपने  पूछने
 बाउन्स  को  नये  ब््वायन्स  से  तब्दील  कर  नें,
 ताकि  जिन  के  पास  ६४  ह...  का  रूपया  हैं

 उन  को  4a /t00  का  नुक़सान  न  हो  जाये  t

 श्री  कामत  :  नुक्सान  होगा  ही  ।

 पहल  हाकर  बास  भार्गव  :  नहीं  नुक्सान
 नहीं  होना  चाहिये ।  इस  तरह  से  हर  एक

 आदमी  को  दिक्कत  होने  का  जो  खतरा  हैँ.
 वह  नहीं  होगा  ऑर  बह  अपने  पस,  ढुबननी,
 चवन्नी  की  पूरी  कीमत  सरकार  से  एक्सचेन्ज
 में  ल॑  लेगा  ।  नये  एक्सचेन्ज  मेँ  लेने  के  बाद
 भी  अगर  दोनों  सिक्के  चलते  रहे  तो  या
 ो  आप  यह  कर  फक  दो  मेटल्स  के  'कयायन्स
 बनाये  था  अग?  एक  कापर  का  पता  हो  ्तो

 दूसरा  कांसे  का  पाँसा  हो  1  फंसा  करने  से

 दिक्कत  कम  हाँ  जायेगी।  cre  कहता  कि  वहां
 के  लोग  बेचकर  हैं,  दकियानूसी  हैं,  इस
 को  समझ  नहीं  सकेंगे,  यह  बिल्कुल  गलत

 हैं।  कुछ  अर्सा  हुआ  पंजाब  हाई  कोर्ट  में

 एफ  मुकदमे  के  सिलसिले  मेँ  जब  वकील  ने
 कहा  कि  यहां  के  लांग  पुराने  जमाने  के

 आपकी  हैँ,  चीजों  को  समझते  नहीं  हैं,  तो

 अदालत  ने  कहा  फक  यह  कहना  कतई  गलत

 हैं।  आज  यहां  के  गांव  के  रहने  वाले  बड़
 होशियार  हैँ,  अपने  नुक्सान  सर  फायदा  को
 समस,  हैँ  1  अगर  आज  एक  कानून  को  पास
 किया  जाये  तो  दो  महीने  के  अन्दर  आप  दिखेंगे
 कि  सार॑  (हिन्दुस्तान  मेँ  डोरा  चिट  जायेगा

 मुझे  याद  हैँ,  सन्‌  ५५०३  की  बात  हैं,  जब
 में कलकते  में  पढ़ता  था  तो  एक  चीज

 हुए  ।  जब  नया  पैसा  चला  था  तो  एक  अफवाह
 फॉल  गई  कि  जो  गया  फँसा  सरकार  ने  बनाया
 हैं,  उस के  अन्दर  सोना  ti  नतीजा  यह

 gar  फक  एक  एक  पॉला  ढाई  हाई  आने  जोर
 तीम  तीन  आने  में  किसीका।  प्रॉसइन्सी  कालेज
 में  इस  का  तजुर्बा  किया  गया  फक  आया
 पस पॉँसे  के  अन्य  सोना  हैं  था  नहीं।  क्‍या

 उस  वक्‍त  की  सरकार  इतनी  बेवकूफ  थी  कि

 कापर  का  पैसा द॑  क+  उस  में  सोना  रख  दूँगी।
 लेकिन  सार  हिन्दुस्तान  के  अन्दर  यह  पवार

 छुआ  ऑर  बच्चे  बच्चे  ने  अपने  पसे  बाजार
 में  ले  जा  कर  उस  की  कीमत  वसूल  करनी

 शुरू  कर  दी।  माँ  अर्थ  करना  चाहता  हूं
 फक  यह  रूयाल  गलत  हैं  कि  हम  को  इस
 के  समझ  मेँ  इतना  अर्सा  लगेगा  या  जमी-
 दारों  आर  मजदूरों  का  नुक्सान  होगा।

 आप  एक  पुराने  पैसे  के  एवज  दो  नये  पेसे
 देने  शुरू  कर  देते  तो  बिजली  की  तरह  यह
 बात  फैल  जायेगी  कि  नया  पैसा  बन  गया  हैं  ।
 वॉर  सार  पुराने  पैसे  फौरन  वापिस  आ  जावेंगे।
 इस  वास्ते  मेरी  पनहा यत  अदब  से  अर्ज  हैँ
 क  आप  इन  2  सिक्कों  को  दो,  ढाई  साल
 बाद  राज  1  जार  लोगों  को  खुली  छूट हो
 पीक बहु बह  अपनी  चीजों  को  एक्सचेन्ज कर लॉ, या कर  लें,  या
 उन्हें  इस  &  लिये  ६  महीने  का  टाइम  द॑
 दें  जिस  मेँ  वह  लांग  पंखा  करें।  सिर्फ
 सवाल  यह  रह  जाता  हैं  फक  जब  लांग  अपने
 मिरा  को  चेंज  कर  लेंगे  तो  वए  उन  को
 अपनी  जेब  मेँ  नहीं  रखेंगे,  वह  उन  को
 इस्तेमाल  करना  चाहेंगे।  इस  मेँ  बोड़ा  सा
 कन्फ्यूजन  हो  सकता  हैं,  लोकल  अगर  आप
 सिक्का  जग  बसर  किस्म  का  हार्ट,  अगर

 यह  पैसा  कापर  का  हूँ  तो  दूसरा  नया  पेसा  किसी
 र  दूसर॑  कंग  का  हो,  किसी  दूसर  मेटल  का
 हो,  ता  इस  से  बहुत  ज्यादा  कन्फ्यूजन  नहीं
 होगा  ।  लांग  जानेंगे  फक  एक  तरह  क॑  पे
 रूपये  में  ७४  मिलते  हैँ  ऑर  दूसरी  तरह  के
 ९००  मिलते  हैँ।  लकन  अगर  आप  को
 कॉफट्यूजन  का  हर  हैं  तो  आप  यह  कीजिये  कि
 नये  सिक्कों  को  लीगल  टंडन  कर  दा  आर  उन
 को  एक  या  दो  वर्ष  बाद  राज कर  |  दोनों
 को  साथ  न  चलाइये।  दूसरी  तजबीज  यह
 हैं  कीक  दोनों  फिक्रो  साथ  चलते  बहो  तो
 एँसा कर दो.  कि  दोनों  इन्टरचेन्बेबुल न न  हो
 सको ।  इस की  तरकीब  यह  हैं  कि  नये
 फाटकों  का  रंग  जाँ  मेटल  सा  बना  दे  जिस
 से  लोगों  को  साफ  मालूम  हो  जाये  या  इन
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 दोनों  पसो  की  एक्सचेंज  वेल्यू  मुकर्रर  कर  दूँ
 तो  कोई  दिक्कत  नहीं  रहेगी

 जहां  तक  इस  सिस्टम  का  सवाल  हैं,  इस  के
 अन्दर  दार्गिन नहीं  करनी  चाहिये।  यह  बहुत
 सही  चीज  हूँ।  मं+  एक  लायक  दोस्त ने  फरमाया
 फक  हमारा  ट्रेड  विलायत  से  ज्यादा  हैं,  कॉन्टिनेन्टल
 कन् ट्रीज  से  कम  हैं,  इस  के  फिगर्स  भी  दिये ।
 लेकिन  मुझे  मेर॑  दोस्त  माफ  कर  अगर  माँ
 उन  की  तवज्जह  इस  तरफ  दिलाऊं  कि
 हमार  ट्रेड  का  ट्रेड  बिल्कुल  दूसरा  होता  जा
 रहा  हैं  ।  हमारा  गट  बूटन  से  जो  पहले  ५७
 परसेन्ट  के  करीब  ट्रेड  था,  अब  वह  उतना  नहीं
 रहा,  आज  वह  दूसरी  तरफ  चल  रहा  हैं  ।  आज

 दुनियां  की  जितनी  प्रागूरीिसिव  कंट्रीस  हैँ  उन
 के  साथ  हमार ताल्लुकात  बढ़  रहे  हैँ  ।  आज
 हम  कल  क॑  साथ  बंधे  नहीं  रहना  चाहते  |  इस
 रास्ते  माँ  हम  करना  चाहता  &  फक  किसी  भी

 नुक्ते  खयाल  से  यह  जो  रिफार्म  हम  आज
 करने  जा  रहे  हैँ  वह  अव्वल  दर्ज  का  रिफार्म
 हैं,  साइकालौजकल  परफार्म  हँ।  अपने
 सि सिक्कों  के  अन्दर  अब  मां  हम  तस्वीर  देखेंगे
 वह  हम  को  इॉन्स्परंशन  दगी  कि  आज
 (हिन्दुस्तान  क॑  अन्दर  अंगर॑ज  की  हक मत्त  नहीं
 हैं,  आज  हमार॑  सिक्का  पर  क्वीन  विक्टोरिया
 की  तस्वीर  नहीं  हैं  ।  माँ  बहुत  अदब से  अर्ज
 करता  हूं  कि  माँ  इस  बिल  को  सपोर्ट  करता
 हं  ऑफर  माँ  इस  माँ  कोई  दिक्कत  नहीं
 देखता  ।  जब  इस  के  अन्दर  यह  चीज  मौजूद  हैँ
 फक  हम  लांग  एक  तारीख  मुकर्रर  कर  सकते  हैँ
 जिस  तारीख  से  हम  नये  सिक्के  को  लीगल
 टॉन्डर  बना  दंगे।  आज  आप  इस  का  लीगल
 टक्कर  नहीं  बनाते,  इस  का  भी  आप  को
 अख्त्यिर  हैँ  ।

 (Mr.  Czputy-Speaker  in  the  Chair.]

 एक  सजेशन  यह  आया  फक  जिस  तरह  को
 डेट्स  वर्गौरह  हैं,  उन  डेट्स  वर्गौरह  को  मी
 साथ  ही  ठीक  कर  दिया  जाय  ।

 माँ  कहना  चाहता  हूं  कि  जहां  तक  लॉड  का
 ताल्लुक  हैं,  आज  भी  (हिन्दुस्तान  के  बड़  हिस्से  माँ
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 २०  विस् वां सी  का  एक  बिसवा  होता  हैं  आर  २०
 पिसवा  का  एक  बीघा  दोता  हैं  1  हिन्दुस्तान
 के  बड़  हिस्से  में  यह  लॉड  रिफार्म  हो  चुका
 हैं.  आर  वह  बड़ी  आसानी  से  इस  मौद्रिक
 सिस्टम  में  फिट  इन.  हो  सकता  हैं  1  २०
 भी  तो  १००  का  पांचवां  हिस्सा  ही  हैं,  इस  मेँ
 कोई  दिक्कत  नहीं  होगी

 Shri  V.  G.  Deshpande:  It  is  not
 prevalent  anywhere.

 Pandit  Thakur  Das  Bhargava:  It  is
 prevalent  in  the  whole  of  Punjab  and
 in  U.P.  also.

 Shri  V.  G.  Deshpande:  That  makes
 only  one-tenth.

 Pandit  Thakur  Das  Bhargava:  It
 does  not  mean  one-tenth;  it  means
 much  more.  a,  यह्‌  दूसरी  चीज  हें  fl  आखिर
 आप  इस  बिल  माँ  यह  चीज  मानते  हैं  फक  आप  के
 यहां  वह  मौलिक  सिस्टम  चलें  ।  एक  बड़  हिस्से
 मेँ  यह  रायज  हैं,  आप  ने  भी  मान  लिया  हैँ
 कि  इस  को  जल्‍दी  से  जल्दी  'एंडाप्ट  करना
 चाहिये  |

 इस  वास्ते  माँ  ने  दो  बातें  अर्ज  की  हैं  7  एक
 त्यों  यह  कि  माँ.  चाहता  हां  कि  जा  संकट  का
 नाम  हैँ  उस  को  पाँसा  ही  रखना  चाहिये,
 उस  का  नाम  संकट  बारह  न  रक्खा  जाये  आर
 न  उस  का  नाम  शतांश  ही  रक्खा  जाये,
 पास  में  लोगों  को  नाम  की  दिक्कत  न
 पड़  ।  इस  का  नाम  पैसा  ही  रक्खा  जाये.  आर
 जैसा  जनाब  वाला  ने  ' फरमाया  हैं,  उस  को
 दो  साल  तक  लीगल  टेंडर  न  बनाया  जाये,
 इतने  असो  क॑  बाद  ही  इस  को  लीगल  टक्कर
 बनाया  जाये,  जिस  में  लोगों  को  कन्फ्यूजन
 नन  हो  आर  इस  को  आसानी  से  'एंडाप्ट  कर
 लिया  जाये  ।  लोकल  यह  खयाल  पिल  से
 निकाल  दिया  जाना  चाहियें  फक  यहां  के  मांग
 बेवकूफ  हैँ  आँख  काफी  असो  तक  उन  कौ
 तकलीफ  होगी  ।  फँसा  होने  का  कोई  चांस  नहीं
 हे  1
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 Shri  Ramachandra  Reddi:  I  join
 those  who  have  opposed  this  mea-
 sure.  Even  in  the  Statement  of
 Objects  and  Reasons  that  has  been
 appended  to  this  Bill,  sufficient  op-
 portunities  have  not  been  given  to
 the  Members  to  know  why  the
 change  is  so  very  urgent  and  why
 this  change  is  necessary  and  in  what
 way  the  change  is  going  to  be  effec-
 ted  and  whether  it  is  going  to  be
 immediately  taken  up  or  whether
 time  will  be  taken  to  implement  it
 and  how  much  money  will  be  spent.
 We  have  not  also  been  told  about
 the  financial  commitments  that  the
 passing  of  this  Bill  will  entail  and
 to  what  extent  the  exchequer  will  be
 touched  to  implement  this  Coinage
 Act.

 It  has  been  pointed  out  by  several
 hon.  Members  that  it  is  going  to
 affect  mainly  the  rural  population.
 3  is  absolutely  true  that  confusion
 will  certainly  prevail  in  the  rural
 area  and  the  money-changers  or
 dealers  would  take  that  opportunity
 of  harming  the  poor  and  innocent
 people.  It  has,  therefore,  to  be
 noticed  very  seriously  that  a  lot  of
 propaganda  is  to  be'done  before  this
 Bill  is  passed  into  an  Act.  Even
 from  now  on,  I  think  in  all  schools
 it  must  be  made  possible  to  teach
 the  changed  system  and  after  some
 experience  in  the  calculation  of  this
 system  is  gained,  then  probably  it
 will  be  possible  to  put  the  scheme
 effectively  into  practice  without
 creating  any  confusion,

 Pandit  Thakur  Das  Bhargava:
 Will  two  years  be  sufficient  for  pro-
 paganda?

 Shri  Ramachandra  Reddi:  It  might
 be  sufficient,  or  probably  three  years.

 Pandit  Thakur  Das  Bhargava:  Then
 this  Bill  is  all  right,

 Shri  Ramachandra  Reddi:  I  do  not
 think  they  will  introduce  it  within
 three  yeara
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 Literacy  in  this  country  is  at  a
 very  low  standard  and  it  takes  a  very
 long  time  to  achieve  the  objective  of
 having  cent  per  cent  literacy.  We
 have  not  made  any  attempts  to  im-
 prove  literacy  in  this  country  in  the
 way  it  ought  to  be  done,  and  in  the
 meanwhile  we  are  going  to  introduce
 confusion  where  it  is  not  absolutely
 necessary.

 It  has  been  pointed  out  by  my
 friend  Shri  Tulsidas  how  certain
 countries  which  are  having  the  largest
 trade  and  industrial  development  in
 the  world  are  still  maintaining  their
 old  system  and  have  not  adopted  the
 metric  system.  Al]  the  advanced
 countries  like  the  United  Kingdom,
 the  United  States  of  America,  Pakis-
 tan,  Burma  and  Australia  are  still
 having  the  old  system  and  they  have
 not

 soy
 over  to  the  metric  sys-

 tem.  the  memorandum  that  has
 been  placed  before  us,  it  has  been
 clearly  stated  that  it  will  take  a  very
 long  time  to  establish  the  metric
 system  in  this  country.  They  say
 that  about  5  to  20  years  may  be  the
 period  in  which  the  metric  system
 may  become  popularised;  and  the
 expenditure  involved  is  Rs.  l  crore
 per  year  during  the  transition  period
 of  nearly  ten  years.  This  should
 be.  taken  with  very  serious  consider-
 ation  because  it  involves  not  only
 confusion  but  also  a  lot  of  expendi-
 ture.  It  might  be  possible  for  the
 big  industries  to  consume  this  new
 system  more  easily,  because  they
 deal  with  thousands  of  rupees  and
 not  in  rupees,  annas,  pies.  Annas  and
 pies  are  used  mainly  in  the  rural
 areas  and  people  in  those  areas  will
 have  to  be  thoroughly  educated  in
 this  respect.  If  this  system  is  so
 good,  I  fail  to  see  why  the  advanced
 countries  like  the  United  Kingdom
 and  the  United  States  have  not  so
 far  adopted  this  system.

 It  has  also  been  pointed  out  that
 there  should  be  a  change  in  the  sys-
 tem  of  weights  and  measures.  But
 that  has  been  abandoned  for  the  pre-
 sent  and  only  colnmage  has  been
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 taken  into  consideration.  I  would
 suggest  to  the  Government  that  they
 should  first  try  to  make  the  system
 of  weights  and  measures  uniform
 before  they  take  up  the  coinage
 system.  The  whole  of  India  has
 a  uniform  coinage  system  now  and
 it  has  not  so  far  caused  us  any  diffi-
 culty  in  the  matter  of  calculations.
 But  in  regard  to  weights  and  mea-
 sures,  every  province  and  part  of  a
 State  has  got  its  own  peculiar  system
 and  it  is  much  better  that  uniformity
 fs  secured  and  maintained  with  re-
 gard  to  weights  and  measures  before
 taking  up  this  metric  system.  There
 is  already  uniformity  in  the  mone-
 tary  system;  only  with  regard  to
 weights  and  measures  we  have  to
 secure  and  maintain  uniformity.
 With  these  words  I  oppose  this  Bill;
 and  if  possible,  I  would  suggest—
 rather  support—the  proposition  that
 the  Bill  be  circulated  for  public  opi-
 nion  before  it  is  once  again  brought
 into  this  House.

 Shri  U.  M.  Trivedi:  Mr.  Deputy-
 Speaker,  I  was  surprised—and  greatly
 surprised—at  the  assertion  of  a
 gentleman  like  Pandit  Thakur  Das
 Bhargava  when  he  said  that  no
 Congressman  opposed  this  re  in
 1946,  I  was  simply  amazed,  when  dur-
 ing  question  hour  in  the  last  session  I
 had  pointed  out  to  the  hon.  Deputy
 Minister  that  this  measure  was  strong-
 ly  opposed  by  Mahatma  Gandhi  and
 the  Deputy  Minister  denied  it.  I  will
 now  read  out  what  Gandhiji  himself
 had  written  in  The  Harijan  dated
 24th  March,  1946.  There  could  not  be
 a  greater  Congressman  than  Mahat-
 ma  Gandhi;  nobody  can  dare  to  say
 that.  I  do  not  want  to  take  up
 much  of  the  time  of  the  House  by
 reading  the  whole  thing;  I  would
 read  out  some  extracts.  The  last
 sentence  is  very  important:

 “It  is  to  be  hoped  that  the  Cen-
 tral  Legislative  Assembly  will
 throw  out  this  Bill,  if  on  recon-
 sideration,  the  Government  do
 not  withdraw  it.”

 Shri  Kishorlal  Mashruwala  चा 2  ह
 strong  article  in  Harijanbandhu  on

 (Amendment)  Bill  88r8

 this  point  as  to  why  it  should  not
 come  into  force.  We  have  evolved
 certain  mathematical  formulae—my
 friend  Mr.  .Tulsidas  called  them
 idioms—by  which  the  ordinary  small
 trader,  the  man  in  the  street,  the
 hawker,  calculates  at  what  rate  he  is
 selling.

 इतने  रुपये  का  एक  मन  तो  एक  रुपये  का
 कितना  होगा  1

 एक  रुपये  का  इतने  सेर  तो  एक  आने  का
 कितना  होगा  i

 इतने  रुपये  के  इतने  तां  एक  आने  का
 कितना  होगा  1

 इतने  रुपये  गज  तो  एक  आने  का  कितना
 होगा  ।

 These  are  our  methods  of  calcula-
 tion.  One  seer  is  divided  into  6
 chhataks,  one  rupee  is  divided  into  6
 annas  and  one  yard  is  divided  into
 6  girahs.  That  is  why  our  mathe-
 matical  calculations  have  been  80
 easy.  It  is  not  only  on  this  point
 that  I  oppose  this  Bill.  We  have
 learnt  in  our  childhood  certain  things
 and  we  cannot  forget  them.  We
 have  been  repeating  for  a  number  of
 years:

 इनकिलाब  जिंदाबाद,  इनकिलाब  जिंदाबाद

 इन,  कैलाश  जिंदाबाद,  इन्क़िलाब  जिंदाबाद

 and  hence,  we  want  some  change  here.
 If  you  thus  merely  want  a  change
 for  the  sake  of  ‘inquilab’,  have  it.
 But  do  not  say  that  the  Congress  did
 not  oppose  it.  The  greatest  Congress-
 man  of  our  country  opposed  it  and
 forced  that  Government,  the  Gov-
 ernment  of  the  day,  to  withdraw  it.
 I  therefore  say  that  there  is  no  force
 in  the  argument  about  this  Bill.

 Being  born  mathematicians  we
 have  developed  the  system  of  deci-
 mals;  that  however  does  not  deprive
 us  of  our  power  for  more  mathema-
 tical  calculations.  At  the  same  time,
 let  us  take  the  example  of  England.
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 What  has  England  lost  by  having
 the  Fahrenheit  system?  It  is  not
 necessary  that  the  Centigrade  sys-
 tem  must  be  adopted.  It  is  not  ne-
 cessary  that  we  should  adopt  the
 cents.  They  have  got  their  £.  Sh.  d.
 They  deal  with  pence  and  shillings,
 shillings  and  pounds,  units  not  de-
 cimally  related  to  one  another.  They
 have  got  their  own  yard,  foot  and
 inch,  We  have  also  adopted  them.
 But  our  cloth  merchant  in  the  street
 does  not  know  the  inches;  he  has
 got  a  yard  divided  into  6  parts  and
 he  calls  each  part  five  ;  he  does
 the  calculations  immediately.  Why
 should  you  not  come  down  to  this
 system,  a  system  which  is  flowing  in
 the  veins  of  our  people?
 गईं  सोलह  आने  सही  हैं
 is  our  ordinary  common  talk,  The
 solah  annas  has  entered  his  whole
 system.  There  is  absolutely  no  reason
 for  adopting  this  change,  Every-
 thing  Is  depending  on  the  solah  anna.
 This  is  what  Mahatma  Gandhi  has
 said  at  page  53  of  The  Harijan  dated
 24th  March,  ‘1946;

 “It  is  unnecessary  here  to  sum-
 marize  his  convincing  argu-
 ments.,.."

 He  refers  to  Kishorlal  Mashruwala’s
 arguments—.

 Taal  in  support.  It  is  given  in
 full  in  the  colurias  of  the  Harijan-
 bandhu.  It  is  sufficient  here  to
 state  that  even  in  the  country  of
 the  rulers  the  decimal  coinage  has
 not  been  introduced.  Public  opi-
 nion  there  commands  respect  and
 affects  the  decisions  of  the  House
 of  Commons.”
 Here  in  India,  we  have  to  see  that

 public  opinion  is  respected.  Have  we
 told  the  public  that  we  are  going  to
 introduce  this  change?  Have  we
 gone  before  them  with  this  idea  that
 we  are  going  to  have  something  like
 cents,  sow  paisa  ka  ek  rupya?  Why
 are  you  telling  them  four  annas,  eight
 annas  and  43  annas  even  in  the  bill?
 Why  are  you  introducing  these

 changes?  There  is  no  _  justification
 for  making  the  changes.

 Here,  Mahatma  Gandhi  goes  further
 and  says:

 “It  will  be  improper  for  the
 Government  to  embark  upon  an
 experiment,  even  though  clammed
 to  be  scientific,  yet  manifestly
 against  the  immediate  interests  of
 the  poor.”

 Our  country  still  consists  of  hund-
 reds  of  millions  of  people  who  are
 entirely  illiterate.  The  idea  of  6
 annas  has  come  to  stay;  the  idea  of
 64  pice  has  come  to  stay;  the  idea  of
 man,  seer  and  chhatak  has  come  to
 stay.  The  idea  of  6  girah  has  come
 to  stay.  We  must  do  something  for
 their  benefit,  not  because  it  pleases
 our  mathematical  brains.  We  know
 sufficient  mathematics  to  solve  any
 difficult  problems.  It  will  not  be  diffi-
 cult  for  us  to  calculate.  I  most  res-
 pectfully  submit  that  you  should  not
 forget  the  year  946  and  the  greatest
 man.  You  will  remember  these  words
 of  Mahatma  Gandhi  and  _  respect
 them.  Let  this  Bill  be  circulated  for
 the’  purpose  of  eliciting  public  opi-
 nion.  Throw  out  this  Bill,  These  are
 my  words.

 The  Prime  Minister  and  Min-
 ister  of  External  Affairs  (Skri
 Jawaharlal  Nehru):  I  must  con-
 fed;  I  have  not  quite  follow-
 ed  the  arguments  in  this  .case  al-
 though  here  and  there  I  have  been
 present.  From  what  I  have  fol-
 lowed,  at  least  so  far  as  some  of  the
 eritics  are  concerned,  it  seems  to  me
 that  there  is  a  grave  misunderstand-
 ing,  a  misapprehension.  This  is  not
 merely  a  question  of  anew  nomencla-
 ture.  This  is  not  merely  a  question
 of  changing  something  old  for  the
 sake  of  changing  something  that  is
 old.  It  is  ह  basic  approach  not  only
 in  regard  to  coinage,  although  this
 Bill  deals  with  coinage,  but  with  other
 matters  too,  with  weights  and  mea-
 vures.  We  should  be  coming  to  this
 House  later  on  with  a  Bill  regarding
 weights  and  measures  and  several
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 other  connected  matters.  It  is  inti-
 mately  connected,  I  submit,  with  the
 whole  process  of,  you  might  call,
 Five  Year  Plan  or  India’s  develop-
 ment,  whether  it  is  industrial  de-
 velopment,  agricultural  development
 or  whatever  it  is.

 Take  weights  and  measures.  Every-
 body  knows  that  there  is  a  variety
 all  over  India.  There  is  no  unifor-
 mity.  Everybody  agrees  that  there
 has  to  be  uniformity  at  least,  what-
 ever  the  system  might  be.  Take  the
 seer;  there  are  various  kinds.  There
 must  be  uniformity.  Otherwise,  we
 cannot  have  uniform  development.
 That  is  to  say,  we  have  grown,  natu-
 rally,  not  im  a  uniform  way  all  over
 India  in  regard  to  these  matters.
 We  have  adhered  to  the  old  local
 customs  and  practices.  There  is  no
 harm  in  that  except  that  when  you
 plan  on  a  big  scale,  when  you  go
 ahead,  all  these  things  come  in  the
 way  of  that.  Of  course,  so  far  as
 any  industrial  or  scientific  advance
 is  concerned,  it  makes  all  the  differ-
 ence  in  the  world  as  to  what  your
 measures  are.  In  fact,  all  over  the
 world,  so  far  as  science  is  concerned,
 there  is  only  one  measure,  that  is,
 the  metric  system,  even  though  in
 popular  parlance  something  else
 may  be  used.  In  fact,  even  in  some
 of  the  very  very  conservative  coun-
 tries  like  England—England  is  a
 very  conservative  country—they  are
 being  compelled  to  get  out  of  their
 old  ruts.  Otherwise,  it  comes  in  their
 way.  Take  the  question  of  coinage.
 Even  in  our  daily  transactions,  in
 everything,  because  we  are  used  to
 omething,  naturally,  it  is  a  little
 easier  for  us  at  the  moment.  But,
 actually  it  it  a  much  more  compli-
 cated  system  whether  it  is  your  ac-
 counting,  your  petty  shop-keeper’s
 accounts  or  the  Accountant  General's
 or  Auditor  General's  accounts.  It
 all  comes  in  the  way.  It  comes  in
 the  way  much  more  in  your  statis-
 tical  apparatus.  Hon.  Members  may
 know  that  there  are  machines  which
 do  statistical  work.  It  is  something
 amazing.  We  have  got  what  are
 called  thinking  machines.  We  have
 72  LSD-5

 got  machines  that  memorise.  We
 have  got  machines  which  do  a  work say  in  five  minutes,  a  work  which  it
 may  take  six  months  to  do  with  a
 corps  of  people  sitting  down  to  do
 it.  All  this  cannot  be  done  unless
 there  is  some  definite  system  like
 the  metric  system.  It  is  quite  im-
 Possible  for  a  machine  to  think.
 When  I  say  think,  it  does  not  ac-
 tually  think.  It  only  reproduces
 what  you  have  told  it  before.  If  you
 tell  it,  the  machine  memorises  it.
 All  these  advances  are  held  up.  In
 fact,  even  in  India,  we  have  produced
 recently  not  very  complicated  ma-
 chines,  but  nevertheless,  fairly
 good  calculating  machines.  We  do
 surveys  and  other  things.  These
 surveys  would  be  tremendously  com-
 plicated  unless  we  have  machines
 which  memorise  and  tell  us  census
 surveys,  etc.

 What  I  wish  to  submit  to  the  House
 is  that  in  our  planning  and  develop-
 ment  work,  to  which  we  are  com-
 mitted  in  a  big  way,  we  have  to
 uwaopt  certain  systems  and  standaras
 which,  apart  from  being  international-
 ty  recognised,  are  the  easiest  for  the
 purpose.  Otherwise,  we  are  held  up.
 Otherwise,  we  have  to  proceed  in
 two  separate  grooves  of  thought  and
 action.  That  is,  in  one  compartment
 of  our  life,  in  our  industrial  and
 other  work  we  do  things  in  one  way
 and  in  other  smaller  things,  we  do
 in  another  way,  which  again  pro-
 duces  confusion.  Tt  is  true  that
 every  change  involves  some  initial
 difficulty.  The  first  thing  that  I
 would  like  this  House  to  remember
 is,  if  any  country  can  be  said  to
 have  evolved  the  metric  system,  it
 is  India.  It  has  been  the  proud  pri-
 vilege  of  India,  not  today  but,  I
 should  imagine,  about  500  years
 ago  or  more—no  exact  date  is  avail-
 able—-to  evolve  the  basic  things  on
 which  the  metric  system  has  develop-
 ed.  The  very  first  thing,  of  course,
 was  that  wonderful  discovery  of  a
 genius,  the  zero  sign,  sunya,  which
 completely  changed  the  whole  men-
 tal  picture  of  the  world  as  it  spread
 towards  the  Arab  world  and  then
 towards  Europe  and  other  countries
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 there.  Almost  a  part  of  that  was,
 not  exactly  the  metric  system,  of
 course,  as  we  know  it,  but  the  very
 basis  on  which  it  was  evolved,  so
 that  it  is  essentially  an  Indian  system
 in  so  far  as  Hs  origin  is  concerned.
 It  was  developed  more  in  other  coun-
 ‘ies  because  we  became  rather
 static.  It  should  be  our  pleasure
 and  pride  to  revert  to  something
 which  originally  saw  the  light  of  day
 in  the  mind  of  an  Indian  genius  or
 geniuses.  This  is  a  sentimental
 argument.

 The  real  thing  is  that  this  change
 has  to  come,  if  1६  may  say  so,  in
 every  country  in  the  world  today.
 It  cannot  escape  it.  The  more  you
 delay  it,  the  more  difficult  it  becomes.
 Because,  if  things  are  calculated  in
 the  other  way,  you  have  to  change
 them,  convert  them  and  _  translate
 them  at  every  step  and  that  means
 not  only  delay  now,  bu!  confusion
 later,

 I  do  not  quite  know  what  papers
 have  been  circulated.  This  particu-
 lar  question  has  been  before  the
 country  for  a  large  number  of  years.
 There  have  been  all  kinds  of  re-
 ports,  carefully  analysed  reports.  I
 do  not  know  the  exact  period;  |
 know  that  one  of  the  very  first  things
 that  we  as  a  Government  had  to
 consider  when  we  came  into  the
 Government  of  India,  I  think  it  is
 nearly  8)  years  ago,  was  this  busi-
 ness.  We  approved  of  it  as  a  Gov-
 ernment.  But,  then,  as  the  House
 knows,  all  kinds  of  trouble  took
 place.  Independence  came;  there  was
 the  partition  and  other  troubles.
 They  came  in  the  way.  This  was
 postponed.  Now,  lately,  we  have
 been  feeling,  more  especially  in  con-
 nection  with  the  Second  Five  Year
 Plan,  that  if  we  do  not  start  this
 process  of  change  now,  because  the
 process  itself  will  take  time—I  am
 not  merely  referring  to  the  coinage
 but  te  the  other  things,  but  un-
 doubtedly  we  should  go  on  gradually
 with  public  education  and  all  the
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 rest  of  it;  it  may  take  two  years,
 three  years,  four  years,  five  years,
 for  the  complete  change  to  come,  I
 cannot—if  we  do  not  start  it  now,
 it  will  serivusly  affect  our  develop-
 mental  and  plaaning  work  and  im-
 pede  it  in  various  ways  and  we
 may  have  to  come  back,  change  our
 calculations  later.  It  is  this  that
 brought  a  sense  of  urgency  apart
 from  the  normal  desire  to  do  so.

 Now,  I  can  understand  very  well
 some  of  the  sentimental  arguments,—
 I  do  not  use  the  word  “sentimental”
 in  a  bad  sense  because  we  are  all
 sentimental  in  regard  to  very  many
 things  to  which  we  are  attached,
 sometimes  rightly  so—nevertheless
 one  cannot  be  swept  away  by  those
 arguments  when  we  have  to  face  a
 hard  problem  and  when  we  see  that
 something  is  really  for  the  good  of
 the  country,  which  may  really  on  the
 one  hand  bring  a  great  deal  of  help
 to  the  country  in  proceeding  on  its
 way,  and  on  the  other,  if  we  do  not
 it  will  hinder  it.

 An  bon.  Member  who  was  just
 speaking  said  something  about  con-
 sulting  the  country.  As  I  said,  this
 is  not  a  new  thing,  but  I  must
 confess  that  in  a  matter  of  this  kind,
 rather  scientific,  technical  kind,  one
 does  not  normally  consult  the  coun-
 try.  One  does  not  consult  the  coun-
 try,  let  us  say  about  mathematical
 formulae  or  about  the  theory  of  re-
 lativity.  It  is  not  fair  to  go  about.
 We  must  take  the  responsibility  for
 it  entirely  and  explain  it  to  the
 country.  If  we  think  it  is  right,  then
 it  is  right.

 As  I  said,  so  far  the  nomenclature
 was  concerned,—I  am  dealing  with
 coinage  only—there  is  the  question
 of  the  rupee.  Well,  the  rupee  is  a
 well  known  term  in  India,  not  today
 but  for  a  long  time  past.  There  is
 the  pa‘rt,  there  are  other  words.  Of
 course,  there  is  no  question  of  chang-
 ing  the  rupee.  For  my  क्रिया--पं  do
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 There  is‘only  one  difficulty
 and  that  is  during  a  slight  period
 of  transition  there  will  be  confusion

 how  to  avoid  that.  It  is  a  matter  for
 consideration.  So  that  you  have  this
 old  well-known  term  of  rupee  or
 ाइछधण,  Perhaps  the  House  “knows
 that  even  in  Indonesia  the  coin  is
 rupya_as  it  is  called.  It  has  a  differ-
 ent  value.

 Shri  Gadgil  (Poona  Central):
 Baniyas  always  stand  to  gain  what-
 ever  we  do.

 Shri  Jawaharlal  Nehru:  Of  course,
 the  rupya  in  Indonesia  is  worth  con-

 Siderably  less  than  our  rupee,  but  that
 is  a  different  matter.  But,  obviously,
 the  word  has  gone  from  India  to  Indo-
 nesia,  so  that  it  is  not  very  much  a
 question  of  changing  the  name.  ‘The
 rupee  obviously  is  firmly  established
 In  Ceylon  yoy  have  the  rupee  also,
 but  there,  apart  from  the  rupee  they
 have  cents  for  a  long  time  past.  In
 fact,  when  the  change  came  there  in

 but  it  did  not  take  pl
 submit  that  from  the  point  of  view
 of  getting  on  the  right  track

 in  modern  technology,  science  etc.,-we—
 should  adopt  this  metric  syster
 which  is  a  product  of  an  Indian  mind
 original  and  adapt  it.

 Mr.  Deputy-Speaker:  Decimal.

 Shri  Jawaharlal  Nehru:  The  deci-
 mal  system,  you  are  right,  but  this
 has  come  out  of  it.

 In  regard  to  nomenclature,  we
 should  endeavour  in  so  far  as  is
 possible  to  keep  the  old
 names.  I  do  submit  that  this  ques-
 tion,  riewed  objectively,  is  not  open

 in  the

 other  the  change  will  have  to  come.

 So,  I  submit  that  this  House  should
 whole-heartedly  adopt  this  measure.

 Mr.  Deputy-Speaker:  The  debate
 will  continue  tomorrow.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday  the
 29th  July,  1955.


